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LOK SABHA DEBATES

LOK SABHA

Friday. August 8, 1969/Sravana 17,
1891 (Saka)

The Lok Sabha mer at Eleven of the Clock
[MB. DEPUTY-SPEAEER In the Chair]
ORAL ANSWERS TO QUESTIONS

MR. DEPUTY-SPEAKER : Shri Naik
—absent ; Shri Koushik—absent.

SHRI S. M. BANERIEE : Sir, about

the admissibility of the Question ..

SHRI PILOO MODY : It is perfectly
admissible,

MR. DEPUTY-SPEAKER : 1 will
allow you a supplementary to clarify it.

SHRI S. M. BANERIJEE : Will you
kindly read the Question? Red Guards
are in China. Isit addressed to Chinese
Government or this Government 7

MR. DEPUTY-SPEAKER : Shri K,

P. Singh Dco.

Revival of C.P.l. Red Guards

+
SHRI K. P. SINGH DEO :
SHRI R. V. NAIK :
SHRI K. M. KOUSHIK :
SHRI R. K. AMIN :
SHRI NATHU RAM AHIRWAR :
SARI N. K. P. SALVE:
SHRI D. AMAT :

Will the Minister of HOME AFFAIRS
be pleased 10 siate :

(a) whether his attention has been in-
vited 10 & news ilem in the Times of lodia,
dated the 30th May, 1969 to the effect (hat
the Communist Party of India has decided
to revive its Red Guards in a different
pame, Lok Sewa Dal ;

*421.

(b) the objects of the *‘Lok Sewa Dal* ;
and

(c) the reaction of Goverament to its
emergency 7
THE MINISTER OF HOME

AFFAIRS (SHRI Y, B. CHAVAN) : (a)
Yes, Sir.

(b) According to information available
with Government, at its 8th Party Congress
held at Patna in February 1968, the
Communist Party of India decided to raise
a 5 lakh strong volunteer corps styled as
Jan Sewa Dal. The main purpose of
forming the Jan Sewa Dal was stated to be
to assist the party in conducting in an
organised manner its meetings, conferences,
rallies and processions etc. Social work
like rendering help during epidemics is also
reported to be one of its objectives.

(c) According to the information
received from the State Governments the
volunteer corps of the CPI has not come to
notice for any activity punishable under
law.

SHRI K. P. SINGH DEO : Sir, accor-
ding to the dictionary meaning of the word
*para-military™, it is having a function or a
status ancillary to that of mililary force. |
would like to know from the hon. Home
Minister what is the wisdom of allowing
such para-military organisations not only
of the C.P.I. but of other partics to func-
tion and flourish in this country after Inde-
pendence when the only military organi-
sation should be the Indian Army, the Air
Force and the Navy. The leaders of
political parties like Mr. Jyoti Basu and
Mr. Namboodiripad are supposed to have
said that they will break the Constitution

from within. May | with your permission
quote from the Indian Express of today ?
1 quote :

“The tonc of the Kerala Chief Minis-
ter's reply is not omly dcfiaat but
bostile. He is reported w0 have
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stated in his letter 1hat it was a
political statement and he had no
intention of coming to Delhi 1o dis-
cuss it with anyone. He has also
questioned the Union Home Mini-
ster’s right to call a Chief Minister.”

In view of these facts and also the fact
that voluntary organisation of the C.P.H. or
some extreinists belonging 1o the communist
party in Kerala, three days back, had com-
mitted arson and loot and also there was
the incident that occurred in the West Ben-
gal Assembly when the police entered the
Assembly, when Mr. Jyoti Basu is supposed
to have said that he has information from
his men who are the ring lcaders of the
police and who are responsible for the move-
ment inside the Assembly, may I know from
the Home Minister whether such responsible
leaders of political parties and members of
Government, depending on their own men
to gather information regarding police, are
para-military organisations or fifth column-
ists within the police. What is the wisdom
of the Government of India in allowing
such organisations to flourish when they
are indu'ging in loot and arson ?

SHRI Y. B, CHAVAN : The bhon,
Member has made a jumble uf questions.
The only question that | see hure is whe her
this organisation is a para-military organi-
sation, 1 do not think that it is a para mili-
tary organisation, Many other political
parties have got their own voluntary organi-
sations, 1If, for such legiiimate purpos s,
the CPI wants 10 have a voluniary organi-
sation, 1 do not think tbat there is anything
objectionable.

SHRI K. P. SINGH DEO : 1did not
object to the CPI having a voluntary organi-
salion, If it is not a para-military organi-
sation and the Home Minister is happy
about it, than I am satisfied, (Inrerruprion)

These voluntary organisation have, in
the recent past, created confusion and they
also  attacked  police staiions  like
those in Tellicherry and Alleppey a few
days back. Therefore, what is the wisdom
in allowing such voluniary organisations 1o
flourish when they are indu'ging in subver-
sive and anti-national activities and also in
loot and arson ?

SHRI Y. B. CHAVAN: Those who
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indulged in loot and arson have been pro-
ceeded against, Even the Kerala Govern-
ment has taken action against them. 1 do
oot think I wou'd confuse these people with
voluntary organisations,

SHRI R. K. AMIN : The common
man does not have enough information to
know, many a time, the relationship bet-
ween the wvarious organisarions and the
political parties. Just as a pro-Chinese
demonstration was held in Calcutta, these
things are organized by political parties
making use of organisations like these. And
parties in power, in the name of organi-
sations, give them money. Although an
organisation apparently might look to be
independent of any party, it is part and
parcel of a party. Therefore, will the
Government  supply  this House cnough
information about various such organisations
and their rzlationship with the wvarious
political parties and make it definite whet-
her they would like 10 ban them or would
not like to ban them, so that the policy of
the Government becames clear,

SHRI Y. B. CHAVAN : | do not
think that it is possible for me to give infor-
mation about the various organisations and
their relationship with various political
partics.  The only distinction that can be
made is whether those organisations are
indulging in violence or are acling in a way
which is unlawful or illegal. They are
Leing judged by their activities,

ot qrgqTrm wfgTans : aar 7R A1
& a1 waAwd d frogg s
F wgl ox Frgfaee mFT adt § ar w1
w7y qFAifaF g gar § &, agtazza
qifgdtss qrEdfe T @I # @A ¥ fay
qraq-ma faasa SN AT E A gfaw &
A W G 1 KA F AT QAT g
2, qma H o) Yoy gar @A) wex w24
¥ w9 A8 QT ¥ g1, IR "w7e
QHe THo & 98 FIAAAH F1 AF.Td-
&7 § wiat fear ar ) gdl 9FwT § ¥
sRamaA ¥ g W@ AT FTHETIC A
RO Fagagag g ?

st wrw fagrd armdat : rea qad s
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. SHRI Y. B. CHAVAN : Wherever any
political party is trying to infiltraie their
own men and ideology in forces like police
force, etc., it is something very dangerous
and action will have to be taken against
such things. It depends upon the facis of
4 particular case. When reference was
made to RSS in Madhya Pradesh, Mr.
Vajpayce said that it was ‘galarly’ because he
thinks that it is ‘galath’. 1f such an aliega-
tion is made against somehody in Bengal
or Kerala, some people will get up and say
that it is wrong. So, it depends on the
facts of the matter.

SHRI N. K. P, SALVE : History has
heen a mute speciator to the fact that
democracy has been demeaned and desiroyed
by an overdose of civic rights and liberties
in several couniries of South East Asia,
Africa, and Latin America, and nearer home
in Burma and Pakistan. We are becoming
a great democracy of lotus caters. We
would rather not curtail the civic rights of
the people but put deleteriously and danger-
ously the basic foundatons of democracy
in jeopardy. Otherwise, I am not able to
understand how are we able (o ioleraic these
para-military or militia-like organisations
which  have been fostering communalism,
which have been fostering regionalism. Now
we are hearing of a para-military organiza-
tion which is likely 1o propagate a political
philosophy based on  violence. bloodshed
and Jawlessness, Whatever may be the
ostensible purpose of these orgamizations,
what is going to be the real purpose is the
matter seriously agiating the people. There-
fore, I would like 10 know from the Minister
concerned  whether  such  para-military
organizations which are undermining our
«ecular democracy, parliamentary democracy
are at all considered a mcnace by the
Government or not 7 Secondly, if they are
really considered a menace what is the real
impediment-in the constitutional provisions
to enable the Home Minister 10 take appro-
priate steps to ban these para-military or
militia-like organizations once for all 7 And
if there is such difficulty would he take into
confidence all the Parties who have faith in
democratic principles and evolve suitable

means 1o ban all thesz  para-military
arganizations ?
SHR! Y. B. CHAVAN ; The hon.

Mesber has raiscd a point which has teen
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discussed many times on the floor of this
House. He himselfl is a very eminent lawyer
of Constitution. | nced not, therefore, enter
into argument with him on the legal aspects
of the problem.

SHRI RANGA ; That is why he has
made a very useful suggestion to you.

SHRI Y. B CHAVAN: 1 know. The
question of banning any organizalion is a
very dlflicult question lull of legal difficulties.
1tried 10 discuss this matier with the
political parties. Some political parties
have given their views in this matter, but
others have refused even to discuss this
matter because it raises for them a funda-
mental question of having an orginization.
As far as the Government is concsrned,
Government  have certainly taken ceriain
action  Where they think that a certain
organisation is ngainst sccular principles,
they have banned it and barred 1he govern-
ment servants from having any association
with such organizations like RSS and such
other political organizations. They ceriainly
have treated them as political organizations
and banped them. Even. we know in this
honourable House questions have been raised
of giving these fundamental rights of parti-
cipating in political parties even to Govern-
ment employoes—an extrewe point of view.
So in this matter we are following a line
of caution. Ceriainly we waich the matier
very carefully and we do not propose to
encourage any para-military organization.

SHRIMATI SUCHETA KRIPALANI :
May | know whether the hon. Minister's
reply covers such aclivities of political
parties where arms  training is being given
and usc of violence is preached ? If such
training is being given, do you think it is
copducive to  the public peace in the
country ?

SHRI Y. B, CHAVAN : Certainly, giving
training in arms and violent activities is
against the interests of the country.

SHRIMATI SUCHETA KRIPALANI :
How do you propose to check them ? Is
it not your duty to check it 7 [nterruptions;.

SHRI D. AMAT : May | know whether
the Government of ladia has assessed the
implication of the statement made by the
Deputy Chiel Minister of West B:ogal the
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other day, in regard to the Calcutta Assembly
incidents last week, that he has been in-
formed by his men of the activities of certain
police officers, Who arc Mr. Jyoti Basu's
men who areacting as informers ? Are
they the part of the local police or are they
the Communist Party members who are
acting as informers of Mr, Basu ? Are they
the members of the para-military organiza-
tion iike the Red Guards, which the Com-
munists are creating in this country 7 Do
they also call their para-military organiza-
tion as literation army, as the Red Gudars
of Communist China, mainly to defend Mr.
Mao Tse-tung and his philosophy against
his opponents ?

BHRI Y.B. CHAVAN: 1
information about it. 1
Dotice.

have no
would require

SHRI CHENGALRAYA NAIDU : The
Communist Party is not only organising
Red Guard volunteers but they are also
organising militant army im civilian dress.
and they are systematically going and
raiding villages, attacking important people
and looting property, These things have
been going on, but Government are not
taking any action. The Communist Parly
is also infiltrating into other parties. They
are also sending their people to occupy the
highest posts in Government such as chair-
men of important corporations and indoctri-
nating communism into the employees there.
This has become very dangerous, May I
know from Government whether they will
at least stop appointing communists as
chairmen of the corporations ?

SHRI Y.B. CHAVAN: As far as
infiltration into political parlies is concerned.
1 do not think that Government can take
any action about it, It will have 10 be left
to the wisdom of the political parties them-
selves. As regard the appointment of chair-

- men, 1 have no information about it.

SHRI S. M. BANERIJEE : It has been
generally seen that communist-hunting nor-
mally results in cases of suicide. 1 would
like to know whether it has been brought
to the notice of the hon. Minister that afier
watching very carcfully the communal
activities of the RSS, the vandalism of the
Shiva Sena, and the parochialism of the
. Lachit Sena, this particular Lok Seva Dal
has been formed to counteract the offensive
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launched by the reactionary forces whether
it be by the syndicate or by other parties ?
May 1 know whether this has been brought
to the hon. Minister's notice ? May I know
whether he would also consider this fact that
this is not a sena but a Lok Seva Dal which
should be encouraged to fight out com-
munalism and the reactionary forces of this
country which are trying to sabotage the
goal of socialism in this country ?

SHRI Y. B. CHAVAN : Whatever he
may have said about this new Dal, one will
have to be rather wvery cautious about its
intentions and work. 1 do mnot think it
needs any certificate from me for that pur-
pose. Let them look out for their support.

st Fo A1 faardt : @iw fafree 3
Wq17 2X gU I 1 F2) % Twww fean
s 3A%) Afazfadta & 9w 5@ O
g & # Fgr fs FWH faa M
¥ wamge tfezfadts %1 § % faums
tagmr faar nar g @ ¥ ag s
rgar § 9zt A & ¥ & ag W
argne @ Fgfael 3 g SR
gadrga  ofeefadts £t &, 5@ oA
faars tama faar nar Az gwd ara
ag WY wg1 fs N7 sz § 97 T faa
SAET AT AT Fgd ¢ W Ag W TEQ
gy § av & gg s @rgar § foag
art fqiE g fafafezz @2z nadize
¥ miny & &z ¥ fafw= ardfe %1 ma4-
Hrw & @ o & i qv g fnie
FW a1 3% "9eAT 7€ 91F § faay f5
agt #1 aegfeafas &1 qar andy W
gfz qar amar g @ agfeafa s § €w
I FY 727 ¥ qaq F FOFA 7

SHRI Y.B. CHAVAN : The Govern-
ment of India certainly have got certain
sources of information and certain organisa-
tions which work, but they only have to
work within their own fields ; they do not
go and overlap or unnecessarily interfere or
intervene in the work of the State Govern-
ment, There are State Governments and when
they functions as State Governments,
think it is their constitutional right to wor
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within their owp sphere ; in this matter,
the Central Government doés not want to
interfere.

st Qe o NI : IATEAL HEITT,
ag 33f qzAF A1 9 F1H FA § T
1 SAar & gy frard 39 § #< agt
g Wl 9@ W@ § | 9%y wawd ar
trar giar & f& 97 }E w1 1% qifAw
FAF s gr g ar 3t faar adf
qgX¥ g WIT WIFT AT FA § 61X
gfem a1 gAT &Y T A FTIFA
eir g ¥ gral ¥ fEudard #Y 0w
gftag & W@ 9y gy wgrucg afafy
ats ¥ ok 3gf wgr amar @ f faa Jar
& ST ¥, 7T IAF ] I IO
Fg dr At o= fox ¥ F T
ar wx qfieg @ @ 41 arafiez
w dle¥ & fa¥r qoua @ Ao
uYx 3a% arg azt gear gar w1 gAR
OF FaFal faas) & a=w9q § qAar g,
Y Tar grag, S @A fwar A e
¥ ggt Maare wt o= A aFr @i
qTqaTH § IAFY T ATAT 901 AT AT
# gm<t miE & A A qgt A=y Qv g
fE s gardt i gfaw @ ad 5@
g ar sar gm vt & fac Fi1f a7 aTrwT
quAl T FIAT AT & a1 A | gmlfEy
& oY wgiew § quAr qrgar § 5 owe
argg afasy WA g, ® & s H
EEHIAT FEA FT AZT, AT TTAT a1 AL
€279 @ F1 Fg qFAL & A AE-
aifas a0wi & sm & w@WE Wi a9zt
W ag ¥ @ay frarg 2 g & agt w9
& &x q0 &1 war w0 & o gfaq &0
T AF A @)

SHRI1 Y. B. CHAVAN : 1 think he is
perfectly right in expecting the State Govern-
ment to give prolection to democratic legiti-
male activities, In this particular matter,
1 have seen the press reports, but I have not
asked the State Government about it. But
since the hon. Member has raised the ques-
tion, 1am prepared to take it up with the
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State Government to find out the facts. As
far as the general tendency to  disrupt the
meetings of other paries or stoning etc. is
concerned, it is not the monopoly of any
one particular party or group, if I may say
s0. The hon. Member made a mention
about Samyukta Maharashira Samiti, and 1
may say that I had mysell been the target
many limes...

N1 Qo QHo WM : wIiEt &)
qqT FT ARAT FIAT 930 §, § a7
FRzq ar qrqy wgier afafa w17
1T FAIET |

Sl gmaTEUe W 6 ar e
iy, 537 FI 7

I am not mentioning this with bitterness
or rancour in my mind. My only purpose
in mentioning this matter is that thisis a
question where every political party has to
think about it for itself, in the light of its
strength.  If the hon. Member thinks that
even his political pariy should have some
voluntary organisalion for some such
legitimate purposes, why docs he not have
in?

SHRI1 S. M. DBANERIJEE :
Tarkeshwari Sinha should note.

SHRI SHANKARRAO MANE : The
hon. Minister has said in his reply that
Government servants have been prohibited
from associating themselves with certain
organisations,  which means that those
organisations must be carrying on some
objectionable  acuivities. Why is  this
discrimination being made, namely that
Governmen: servants are prohibited from
associating themse!ves with certain organisa-
tions but those organisations are kept open
for the public to associate themselves with ?

SHR1 Y. B. CHAVAN ;: | do not think
that there is any discrimination involved.
But il he gives me some facts, [ shall look
into them.

=t ¥R ArE A gH KK 1 9WTE
WEIOF 1IN AT R A 91 AT
g =it faara & geawid W@FEC & W FIA
g Y agar ¢ i gww Ia%7 faarewru
Fagua grar 7 @ AfsTane 2y

Shrimati
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faara & wea F17 FTEE, AF F5g-
faedt &1 ar fx fedl = =0 21, 9a%
A F GIEKIT F1 §7 FCA0 1 AL =0fgh
a1 g faum § ggare &7 o0 Ad
awdy | afgq I @z @ AR F E
f& @Y sietzgna £ wrudt #1 I
FT& qrgaq 0T 7 £, sfaqr zwzar
13 &, 9131 17T & 97 faas) fage 7
F1§ 9T AT &, T AT F T@I F FTT
AUEIT AEL FIAFET £ gFAT 2 HIT
F74T F0fzq

A § WAl W@ @ qgAT Figan g
1T mwar #wdT &g fw gmry i gy
QT WS TAGWAT § IAT WAL
ag a1 @ig @ar e g, graifE 7 ag are
gAdar g A qarAd & fw @ w0
ar agf, &mrEd, a1 g 1 d1F gar
T WY WIGHT FEAIA ATAT F FAT
ar9E I A% AT 97
71z ag fagra & gy T FWL !
ar faarq 1 AT F1&F FIH FT 5 7
NN IFAGT FLF FIAFIG & a1 gaal
ofszfadia far #71 ¢ ag F771 1 IMT
ST A% fAAIF [W@IT FAT FIGAE
F ?

AU @A 3z g f&za ag
tfszfadta ¥ @11 F1 W9 7 T IAF
faa awwiz svil 91 gz T § fax
ar FY F1 and & fay gawr tfFzfadia
RATAF §, FIRIT AT FIAIE F TG
g7

SHRI Y. B. CHAVAN : I think the hon.
member is  advocating a very dangerous
principle that Government should undertake
to say which organisation is reactionary,
which is progressive, which i+ good and
which is not. Now,-for example, Govern-
ment have taken a decision about the RSS
that goveroment  employees should not
associate themselves with it.  Does he agree
with it or not ?
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SHRI KANWAR LAL GUPTA : Let
me make my point clear, 1 asked which
are the organisations working within the
framework of the Constitution,

SHRI Y. B. CHAVAN : | would say
that this maier will uluimatcly have 10 be
ieft to the people. As for those organisa-
tions which are doing aoti-constitutional
work etc,, I think Goveroment are bound
to take action.

SHRI KANWAR LAL GUPTA : Is this
otganisation working within the Constitu-
tion or not 7

SHRI Y. B. CHAVAN: On present
information, there is nothing Lo prove that
il is working against the Constilution,

SHRI YOGENDRA SHARMA : I can
gwve him the constitution of the organisa-
tion.

MR. DEPUTY-SPEAKER : No.
‘Weather Forecasting for Agriculture

*422. SHRI D. N. PATODIA @ Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a; whether it is a fact that severe loss
is caused every year to crops  either due 10
untimely rains, excessive rains in parts
of the country, floods etc. and much of it
can be avoided if the facilities for weather
forecasting arc made available to the agri-
culturists in a more scientific and eflicient
way than at present according to the experts ;

o) if so, whether Goveroment have
considered the matter ; and

¢} if so, the pariiculars of the steps
taken, if any, to improve the commuaica-
tion system ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHID :
(@) to 1¢). Whether forecast sare available 10
agriculturists through the radio and the press.
Farmers Wheather Bulleiins arc broad-
cast through the All India Radio in regio-
nal lunguages at fixed times. The question
of improvement in weather forecasiing on
the basis of laiest research and development
i this field is always kept under review by
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Government. The Department of Meteoro-
logy has maintained steady improvement in
anticipating and issuing timely warnings
about floods, cyclones, heavy or untimely
rainfalls, and untimely drought. It will take
an active part in the World Weather Watch
scheme drawn up by the World Metz-
orological Organisation, which is aimed at
improvement of weather forecasts on a
world-wide scale.

SHRI D. N. PATODIA : Before I put
my supplementary, | would submit that my
question has not been answered. I asked
whether it is a fact that severe loss is
caused every year to crops. The reply is
silent on that.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
1t is obvious that there is loss caused by
weather vagarics. 1t is hardly necessary 1o
reiterate that.

SHR1 D. N. PATODIA : Enormous
benefit can be derived by agriculiure by
utilisation of meteorclogical and scietific
developments. This has been recognised all
over the wor!d. Many countries have also
taken advaniage of it, In India, two eminent
scientists, Dr. L. S. Mathur, Direclor
General of Observatorics and Dr. Swamina-
than, Director, IARL, have said from time
to time that if proper co-ordination can
be effected between Metcorological deve-
lopments and agriculture-planning. 20 per
cent production can be raised in agricul-
ture (according to Dr. Mathur) and in the
area covercd by the south-west monsoon,
production can be doubled from Rs 10 000
crores to Rs, 20,000 crores (according 1o Dr.,
Swaminathan). In spitc of this, we in India
neglect these developments. As early as
1967, there were certain proposals, one of
which was 1o set up four special type radars
on the coastline to make good and d:pend-
able forecast wi.h regard 1o weather. The
other proposal was that a hydro-meteoro-
Jogical division was proposed to be sct up
to predict drought as well as flood. 1 should
like to know from the hon. Minister whe-
ther in respect of these two specific proposals
any advance has been made and il so, wha:
progress has been achicved ? If not, what
are the reasons for the declay and why are
such matters permitted to be peglected ?

DR. KARAN SINGH : Tbere is a
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scheme in the metoorological department ro
set up cight cyclone warning stations on the
coastline, The radar equipment for one of
these has arrived and 1s under installation in
Visakhapatnam and it is likely to be com-
pleted by the end of this year. We are
hopeful of completing the remaining seven
stations in the course of the Fourth Plan.
Orders for these radars are beiog placed on
the Bharat Electronics becausc previously
all the equipment used to be imported from
abroad. Now we are able to manufacture
this equipment within the country., The
orders will be placed soon and within the
Fourth Plan period the scheme of eight sta-
tions on our coastline is likely to be come
pleted Once that is done our ability to predict
cyclones and thereby help in weather fore-
casting will be greatly improved. The second
part of the hon. Member’s question with
regaid to the depariment of hydro-meleoro-
logy is also included inthe Fourth Plan
and work on that is being underiaken.

SHRI D. N. PATODIA : My question
has not been answered. This was proposed
as early as 1967. Why has there been so
much delay in implemecnting it 7 Why this
slow progress ?

DR. KARAN SINGH The dclay is
there because the Fourth Plan, as the hon.
Member is perhaps aware, staried | only on
the 1st April of this year and before the
plan was finalised. it would not be | possible
for us to underiake the scheme, because we
do not have the resources.

SHRI D. N. PATODIA : | heard the
hon. Minister say something about India
participating in the world plans. It is known
that there is a World Weather Waich
scheme and according to that plan,
Melbourne, Moscow and Washingion will
he the main trunk circuit. India is expected
10 be one of the regional ccnires and from
India 24 imporiant centres will be fed. With
regard to the setting up of the cenire in
India, is it likely to be completed by 1971 7
If so, what progress has been made 7 If it
is mnot likely to be cnmpleted by 1971,
what are the reasons for the delay and by
what time is it expected to be completed ?

DR. KARAN SINGH : Ino my reply I
have made specific mention of the world
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weather watch—WWW-—and this scheme
has been included in the Fourth Plan and a
provis'on of Rs. 8.75 crores is made and
work on it is likely to start soon. I do oot
think that such a major scheme can be
completed in the course of one or two years.
My understanding is that by the end of
the Fourth Plan we should be able 10 imple-
ment at least the first part of this inter-
nationnal project, WWW...(Interrupiions.)

SHRI SHIVAJIRAO S. DESHMUKH :
Is the Government aware of the fact that
the weather forecast machinery is almost
100 years old and they forecast weather in
a terminology which is hardly undersiood
by the persons who forecast the weather as
to what they are forecasting and is of no
help to the farmers 10 whom it is intended,
with the result that the farmers in India
have come to rely more on Panchang as a
reliable forccast  machinery than the
machinery at the disposal of the Govern-
ment and the weather bullelins broadcast
in India and if so, have the Government
any idea of broadcasting panchang fore-
casts which is more reliuble in comparison ?

DR. KARAN SINGH : It so happens
that apart from the depariment of meteoro-
logy being in my ministry the Rashiriya
Panchang is also brought out by my
ministry. So, the hon. Member is most
welcome 1o take advantage of that also.
As far as broadcast is concerned, it is made
in English, Ilindi and other regional langu-
ages, in a8 simple terms as possible so that
the agriculturists can follow it.

SHRI SHRI CHAND GOYAL : The
hon, Minister seems to be a little ignoramt
of the subject and that is why he has
brought in the idea of Panchang. 1 wish
to remind him—and 1 am talking on very
good authority—that Shri Biswanath Das
who was the former Governor of Uttar
Pradesh and a former Chiel Minister of
Orissa, once addressed the Thinkers' Forum
at Chandigarh, and he said that our fore-
fathers had developed this science to such
an extent that we could wmake weather
assessment for the next 10 years and our
cropping patiern used to be based on this
weather nssessment ; we knew as 10 how
much rain was going to fall in a pariicular
area of the country, and we decided our
crop patiern on the assessment which could
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be made for 10 years. So, may I know
whether the Government is making any unse
of such useful knowledge which an insti-
tution started by Mr. Biswanath Das has
already imparted to human knowledge ?

DR. KARAN SINGH : The Thinkers'
Forum of Chandigarh, of which the hon.
Member is a distinguished participant,—if
they would offer to give me the benefit of
their specialised knowledge in this regard
I would be happy to take into consi-
deration.

SHRI S§. M. SOLANKI : May I know
whether the Government is aware of the
fact that last year, the floods had created
great havoc and tremendous loss to the
country in different parts of our land ?
This destruction was caused by Narmada
and Tapti. Last year, in his statement,
Dr. K. L. Rao had said among other
things, that for a remedy of this flood
situation in India, he was consulling the
Sccretary-General of the United Nations
Organisation, Mr, U Thant. Apart from
that aspect, in view of the scvere loss of
pumerous human beiogs and loss of goods
and valuable materials, which was due to
the absence of the facility of weather fore-
casts and our unadvanced communication
system, may I know from the Government
whether the Governmment is going to take
suitable sieps to advance credit and create
such facilities at the time of the monsoon
in the arcas where damage dueto floods is
caused every year 7

DR. KARAN SINGH : As [ pointed
out, it is true that because we lack the pro-
per cyclone warning sysiem on our coasi-
line, a great deal of damuge is done, which
could perhaps be avoided had we installed
this system. Therefore, in the Fourth Plan,
as 1 have submitied, we have got a proposal
to instal these eight weather watching sta.
tions, and once they are installed, I am
hopeful that the prediction situation would
improve considerably, and the tremendous
loss of life and property which takes place
every year could be minimised.

SHRI B. P. MANDAL : May | know
if the hon. Minister is aware that the
weather forecast is so faulty that when there
is a forecast of rainfall, there is bright
sunshine, and when there is a forcast of fair
weatber, there is rainfall 7 '
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DR. KARAN SINGH : 1 do not think
such a sweeping statement is really justified.
It is true that forecasts somctimes turn out
to be wrong, but a forecast, by its very
definition, is an intelligent guess, and guesses
also can sometimes turn out to be wrong.
There is no way yet devised even in the
most advanced countries of the world to
predict infallibly what the weathet is going
to be. This we find in the United States
and the Soviet Union ; even there, il is
difficult. Thercfore, while I am not deny-
ing the fact and saying that we do not make
mistakes—I think it would be wrong to con-
demn the entire department.

SOME HON. MEMBLRS rose—

MR. DEPUTY-SPEAKER : The ques-
tion has been sufficiently covered. You
have had sufficient information. Ewverytime
if 1 go on for 20 minutes with cach ques-
tion, I cannot possibly conclude even three
questions. Shri  Lobo  Prabhu.,  Next
question,

Industrial and Scientific Research In
the 3rd Plan

*423, SHRI LOBO PRABAU : Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

&) the return in terms of discoveries
for the expendilure of Rs. 5B crores on
Industrial and Scientific Rescarch in the
in the third Plan :

(b) whether any of the discoverics were
commercially utilised ; if so, the details
thereol with figures of the value of resulting
production ;

(c) what is the plan for utilisation by
the National Research Development Corpo-
ration and will it undertake this afier com-
mercial concerns have declined to give
trials ; and

(d) whether there are organisations
similar to National Research Development
Corporation in other countries ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
Y. RAQ) : (a) and (b). Contributions
made by the National Laboratories Institutes
towards scientific research and industrial
development are described in the brochure
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entitled ‘25 Years of CSIR’, and the pro-
gress of utilisation of research results is
given in the following publications brought
out by the CSIR :—

(i’ Research for industrics 1954
(ii'  Data on Research
Utilisation 1965
il Data on Research .
Utilisation 1966

Copies of the above publications m
available in the Library of Parliament.

Data on Research Utilisation for the
vear 1967 is under print and a copy of the
same will be supplied to the Library of
Parliament.

Till 1966-67, 120 processes were reported
to be in production. The value of the
product was approximately Rs. 453,00 lakhs
during 1966-67,

(¢} MNormally, processes developed by
the National Laboratories are released by
NR.D.C. to the Industry for commercial
exploitation by advertisement or through
negotiations.  In  selected cases where
industry does not take up commercial exploi-
tation, the N.R.D.C, itsell sets up pilot
plants for the exploitation of research results
from Laboratories.

(d) Yes, Sir.

SHRI LOBO PRABHU : Sir, the learned
Minister has referred me to learned publica-
tions, This House and [ would have liked
him to mention at least one discovery from
research  which has  besn commercially
exploited. It is not enough so say that you
have earncd Rs, 450 lakhs in one years as
against an investment of Rs, 53 crores. It
is not even ten per cent of the investment,
What is important is that it should bs known
that our rescarch has proczeded in the last
twenty years to the point of making import
of foreign rescarch unnecessarily. 1 would
like to know, therefore, from the Minister,
first, of some discoveries of commercial
value and, second'y, to0 what extent our
research has proceeded to make it unnces-
sary for us to import so largely from
abroad ?

DR. V.K. .R. V. RAO : Sir, | would
refer the hon, Member to the publication
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Research for Industry. 1 shall mention some
ftems which have been licensed 10 industry.
They are ; Proiein Isolaie, Infant Food—I
know something is being done there—Pine
Oil and lightning Arresters, These four
have been licensed to  industries, 1 can
also assure the hon Member that in regard
to Vitamin C, for example, a good deal of
work has been done and it is on commercial
production. It would be very difficult for
me 1o list out all the wvarious processey
which have been developed, but the hon,
Member can get an idea of these from the
publications that 1 have mentioned.

SHRI LOBO PRABHU : Sir, I am not
not impressed by lactaie or whatever it is
which the Minisier himself was not able
correctly to appreciate, 1 would like to
say it is an extremely poor performance
that lightning conductors have been dis-
covered or Vitamin C has been discovered.
1 hope the Minister realises it.

Icometo parts (c)
question, Why is it that
is retting up a8 separate National Research
Development Corporation? 1 am wery
well aware of the improvident maternity of
this Government 1o set up corporations
when they are not able to proceed in doing
the work. The question here is, this
corporation necessary 7 What are your
research organisalions doing if they cannot
do the free trials themselves ? Why do
you want to have the burden of another
organisation which is going to cost the
taxpayer a few crores of rupees ?

and (d) of my
the Government

DR. V. K. R. V, RAO : There is some
misunderstanding in the mind of the hon.
Member. NRDC is not expecied to do
research by itsell. When the laboraiories
compleie their processes, these have to be
commercially utilized. It is not possible
for the laboratories themselves on their
own to contact the industry, negotiate with
them and get on with the other subsequent
processes which are very often required
to translate the laboratory research into
indusirial research. Therefore, in every
oountry in the world where there is a lot of
spensored scientific rerearch  there would
be an independent organisalion whose snle
task would be 10 see that the research work
which is done is made available 10 people
in lodustry, Any subsequent work requir-
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ed by the industry is also done by the
organisation itself in conduliation with
and in co-operation with the industry until
the process is compleled. It seems to
me that without the existence of an
organisation like this it would be difficult
for us 10 get the full dividends, which the
hon. Member rightly wants, from the invest-
ment we bave made in scientific research.

SHRI R. BARUA : I think we have
copied this corporation from the UK pattern,
Our research is not directly connected with
the indusirial economy of our country. In
fact, our rescarch is far behind the modern
concept of research with the result (hat
the dividend is not at all proportionate to
the investment; it is very much less. In
the context of the modern world and the
present concept of research will the govern-
ment see to it that the research work is so
done as to get the maximum dividend and
there is no avoidable expenditure ?

DR. V. K. R. V. RAO : I entirely agree
with the hon. Member that unless there Is
proper linison between scientific research
leboratories and indusiry we will not get
the kind of dividend which all of us want,
It is for this purpose that in the Executive
Councils and the CSIR laboratories we take
particular care to sce that industrialised or
representatives of industry whose work
would be relevant to the work done in the
laboratory are included. We also try to
see *hat the scientists working in industrial
firms find a place in the scientific comm tiee
of the laboratories, Thirdly, in the Third
Plan we have set up a large number of co-
operative research institutions where the
industry and the CSIR co-operate—350 per
cent of the expenditure being met by the
CSIR and 50 per cent by the Indusiry. In
addition to that, a large number of schemes
sponsored by indusiry are taken up for
research in the laboratories. 1 must hasten
to add that [ am not fatisfied that we are
doing everything that is possible. In fact,
1 have been urging CSIR laboraiories to
have much closer ligison with the inndustry,
and | hope in due course we will be able
to make this process more cfficient.

st et owet ;58 ST w9AT
sra w O & @z ot dwifas 8o d oY @t
wifrswe A @ a% § W agT w7



21 Oral Answers

w1 ag ar i &Y. oa.arf ure, § 5y
safes wT fog o & famet faara & &)
T FT W) grasg g 91, 9T 5EE I
& fauas oo 9T vy 991 § wgQ"
a3 o T gEifa qFEI D g vF S
a% w4 I 99 gEIfa 7 w9AT FF §T
ferar aa fasr FAIF@ 7 IFF T WTH
fiwta # gafey of@ads frar saifs gg
% wfas<t w9 @ T afz ag am @
2 &y ag wiw gEifa f&w wwTC A
feqer fagra ¢ gg'g aFq ?

DR.V.K, R.V. RAO: 1 am sorry,
my translation instrument was not working
in the first hall of the hon. Mcember's
question, If 1 wnderstood him right, he
referred to the work of the Sarkar Com-
mittee.

SHRI PRAKASH VIR SHASTRI : Yes.

DR. V. K. R. V. RAO : I think there
-is perhaps some misunderstanding. The
question was whether there is going to be
any change in the terms of reference of the
Sarkar Committee or pot, There is no
proposal for any change in the terms of
reference of that Committee.

All that is happening is this. The Com-
miltee is largely looking into two seis of
problems, one, the problems of wvarious
kinds of irregularities, gricvances, eic,
inpersonnel matiers on  which they bave
received something like 700 and odd
representations and the second part is the
question of reorganisation of the C S. I. R,
from various angles with a view to make
it much more efficient for economic
development of the country. All that I
said was that the second part is more
important, and the first will 1ake a lot of
time, and 1 am, therefore, anxious to get
dope the second part—I have got my own
ideas on the subject—and 1 want to go
ahead to see that the C. S. I. R. is re-organi-
sed and sireamlined from the point of view
of liaison with the industry, liaison with
the universities, and also getting the
cconomic returns, But 1 can assure the
hon. Member that I do pot propose to
change the terms of reference of the Com-
mittee. What 1 am going to do is to meet
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the Committee and discuss with them my
own ideas as 1o what should be done by
way of reform of the organisation so that
they can be seized of what ideas | have on
the subject and make their own recommenda-
tions regarding the reform of the committee.

SHRI KARTIK ORAON : In a volatile
period of industrial-oriented planning in
our country, the intensification of research,
design and development in proportion to
the capital outlay with a view to creating
cost consciousness in our public secior
undertakings is a serious missing link. I
should like to know from the Government
as to the percentage of gross national
product that has been spsn: in research,
design and development during the first
three Five Year Plans as  compared to the
highly developed countries, like, the US.A.
the U K and the U 8§ § R and what is
the perceniage of gross nationnl product
that has been carmarked in the Fourth Five
Plan for the purpose,

DR.V K R V RAO : I shall get the
relevant material callecied and supply It 1o
the hon. Member.

Enactment of Law oo Treason

+
*424, SHRI BAL RAJ MADHOK :
SHRI RAM SWARUP
VIDYARTHI ;
SHRI NARAIN SWARUP
SHARMA :

Will the Ministry of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there is oo
law on treason in India so far ;

(b) whether it is also a fact that of late
treasonable activities have been on the
increase in the sensitive paris of the
country ; and

(c) ifl so, whether Government propose
to take early sieps to enact a comprehensive
law of treason in the near fulure 7

TIHE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (c).
There is no specific definition of ‘treason’
in the law of the land, However, offences
against the State are punishable under
Chapter VI of the Indian Penal Code, and
espiopage activities aro dealt with under the
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provisions of the Official Secrats Act.
During the operation of a Proclamation of
Emergency under article 352 of the Con-
stitution, Parliament can make laws con-
ferring necessary powers on the Govern-
ment to deal with activities pre-judical to
the security of the State. The Law Com-
mission are examining the Indian Penal
Code and, if necessary, amendments (o the
Code will be made in the light of recom-
mendations made by the Commission,

. (b} Government hiave no such informa-
tion.

st aAA AGE : FF I 9IEER
qrag wisi ¥ g fagm §  oF a0
WA 1240 | zEEF AR AT a0
it @Y 3AF f@aars ayaar ar gaw!
g9 &Y At 91 AF qea fags A@@
AT AFIgERS ST @ F F IAF! A
%z faum & garfas, @1 @i &7 &
garfas @ar & a4 dY | w3 @ e
| & w9Ar sa @) gafen gy Gwa
%1 g9 93T AGY g1a1 §, WA IARIZ FT
waTe G571 g1 aFar 21 qreafawar 4z 2
fe g0 3T & wrgT T@ WHIT 41 Tifear
trauwi ¥ amg @ A afa-
fafaat #3a & | za% fao g7 T1-
T FFAATAN L AT W FT 2 f&
WX FT GIHIA GATE Al FIET FaAl 2
f& gt qra F1gF A 21 97 gW 7T
gfs sgelt gu W g
FURIT FgA & & g1t arm 1 ARy
& 1 gare ¥ g QY ¥ oF sridfaa-dq
fig &1 Ty g ¢ faad  wRT RA-
2ifgar ®1 fewrga faar snar @ w1 gaF
fag a9 g A J1d & IN0T aw
fr gu o1 wfma &1 &¢ fF ag 39 9%
aiw fawT £, flaa sz § w0 o
®A1Y Q¥ T, *qT W19 5§ 19 ¥ fAo
da § fe araifiefer sRiiaT ag w1
& g ulx 2R afafafwsi s fag
5% fafewa @t v Fx o ?
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SHRI Y. B. CHAVAN: As I have
said, the concept of treason can be generally
explained in provisions of law. There can
not be an abstract definition of treason as
such except what the dictionary meaning of
‘treason’ is.

As far as certain mental attitudes or
certain actions are concerned treason by
those actions is in a way provided against in
the Statute Book in different forms. For
example, in sections 121 and 122 and simi-
lar sections in Chapter VIof the Indian
Penal Code, these things have been men-
tioned. Another form of treason is espion-
age activities and those espionage activities
are provided against in the Indian Secrets
Act. There can be another form of treason
and that would be secession from India as
such, and for that very recently we passed
the Unlawlul Activities Act and there we
have provided against this form of treason.
But 10 have some sort of a consolidated Act
repealiog the samce provisions is a Jegislative
wastc,

SHRI BAL RAJ MADHOK : The hon,
Minister has not answered my question. He
has referred o the dictionary meaning of
the word *treason’. The word *treason” was
used when there was monarchy. That is
why I have used the word ‘Deshdroh’,
*“Treason® does not carry the same meaning
as *‘Deshdroh’. Ours is an independent coun-
try and in an indcpendent country anybo 1y
who preaches secession, who helps anybody
to invade our country, who goes against
the Constitution, who defiles the Alag of the
country—all these constitute ‘Deshdroh’,
You may be having some provisions. But
the other day the Deputy Minister of
Home Affairs said that we have no law by
which we can punish those people who show
disrespect to the national flag. That is why
1 say this. Because either you do not have
a law or your Jlaws are distributed in so
many Acts, why don't you have one com-
prehensive law in which all these things can
be put together 7 In the first place, why
can’t you define what *Deshdroh’ means ?

SHRI Y, B. CHAVAN: | do oot
think that it is possible, This is my view,
The hon. Member is cntitled to have his
own view,

st n rwew faand : S wgEy
Yaam g fs dwwm 121,122 qerf §
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) T FHET F1 ®ILATIET & fAw 167
& 91X OF A1 FIEA TN F1 grazgwar
gt & 1 ¥ sAar argar £ 5 feadr
FE AT AW & AT AWAA  GAT AT
gour gur § WX faadr angi 9T o
feay gwey ww fad sa a7 § =i
feaat Hqar g€ 7 aur ag ad AdY &
f§ uw @1 gEgar @@ Adf WA
aqr g§ #41 TadAfe JEd A AL
1l fs #18 Agr'uaz gAA =ifzm gq
atg &1 Friarzan ¥ oo 7

SHRI ¥. B. CHAVAN : As far as the
national flag is concerned, as | have said,
certainly a law can be made and it is being
underiaken. The only question that Mr,
Madhok has raised is whether there can be
a general definition of *treason’ and whether
there can be one special law for that, and |
have explained my view.

st Togm TAwa @wi: FWEIE
oI WeZEE Al F1 97 F fAw w9
%23 & f& OieF qrg gIFAT-HAT AT § |
gfamzoz g agme aa d fe fam
F3q qifFeara 3 misnw fear s T
a maam fFar a1, g =2 arfesanE
qIEFHM & a9y 1M g qifgsaE &\
g qq g g AT H ey 3 aifoq an
nuo gfEa A% faams 1% wrrag ad
FY 9T FY ) I8F @AAr USl & A
wifizeed ®TaA & z@ oavg 1
9 ax€ 1% 4Y fAad qar s=ar 91 fF
A TEEIE 1 IAH T 911 /T
a9 A gU ) 37 8T AT F AT
i £1§ vifsza wrdarf zafaqg 48 =1
a1 g% f& 2wdig w1 0¥ IAA
frgrga aff frgr mar & alv 7 ) fsar
ar gwr g1 &€ I AR gid g 82
#T gz feqy Jrar & 1 agr 59 @9 qrar
w1 x@d go wig EE AT H gAfawie
s ? g7 fagd &1 wow §, wifeae
di%zw oaz §, do wWiTo dlo Hle ®T
fafum qrO@ § w1 @I EEAE,
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A% saifade @ & fag umw #arc
g7 ac fat & Fadig fewrga s@ ¥
sTowT afasdl qar gauT g ?

SHRI Y. B. CHAVAN : The hon.
Member has made a mention of a certain
thing that happened during 1965, ete. This
can be dealt with by special executive
action.

I sull think that no comprehensive law
iS Decessary.

MR. DEPUTY-SPEAKER : The Ques.
tion Hour is owver..,

SHRI M. L. SONDHI : There is a
qiestion on Khan Abdul Ghaffar Khan, a
man of the highest stature. . (Interruptions)

MR. DEPUTY-SPEAKER : The Ques-
tion-Hour and the next item in between |
will not permit anything. (Interruptions)

SHR1 M. L. SONDHI : Khan

GhaflTar Khan, the greatest man, Sir.

Abdul

MR. DEPUTY-SPEAKER : Mr. Sondhi,
let us finish this, Will you plcase bear
with me ? After this motion is disposed
of, you will get time.

Mr. Raghu Ramaiab, the Minister of
Parliamentary AfTairs.

————
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favafauradl # wreatg amonet #
fafa foam

*425 ot gwETRElT med o war fae
AT guE AW qA qE AT K FIO7 KA
fF .

(%) %31 WA AR & AN
g famafaaraat & fafq fasr 3 & ey
# 51§ wiae gafa g€ &,

(@) ea g & Twas QU G aA
£ gy

(7) %1 @ wEiwa & faq 9g@-
gea® dart w374 & fag £rf ayam aaré
atd; W
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(=) afz gt, @Y o7 DaaT A F3 7%
Fratfraa faar snaar ?

fevemy arar g A WA (30 Wo ¥
mve Mo ™) (F) WX (=) faaw
N gur gz 9T @ fear aar g, faad
37 famfagmal & am fag aq §, faad
fafa miza w4t & fau, faur s aegw
FY§ mrTEg e )

() T (). MW FWIT T,
sr2fars wrarsi § gaw el @@ & fou
mifgen fanfa 83 1968-69 & vw &7
sratfaa arwar g Y 2, @ifs fafa afe
fafus fagal & foer & wmiegw & = &
siéfas et #1 dre wgart 7 gfaar
&1 &% | T8 I F 7oA 9@F U
& (mmaz gl g Al # FHeww)
aoa-w9y wfaF &y ¥ feag  fam-
faaraaY F agaia ¥ fasafaarsm waz
FY genal & fAniw 1@ §1 @ F fag
TH-UF FAUT T ITA i |

wgt g% fgrdl § wam fer @ sl
fafy gw# faay w1 @q9 &, fafy =0
w7 ¥ ag faszid woR FqT A & g

faaTm

(1) farafafes famafaemaa) ¥ fafy
qrzaai & fag fowi 1 sregm NE 71
1 Wit wrer & (1 SFad 1968
%! feaf)
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7. Fge fed
8. §@AF et
9. ¥ gy
10. USEqTA faedt
11. fagse fgedt
12. glwreg ey, fgedy
13. efigmr gaa AU, fgd
14. 3399 fg=y
15. faxm fg=dt

fawafagmeg w1 am wat
1. QAT fe=dt
2. MEYT fgedt
3. qaTa qaudt, fg=
4. §8YC fgsdt
5, FeTl fa#Y
6. MNTTT fe=r

*39g aq faar &1 AsAw G @
LEICIE A

(2) fasafafew famfameast &
agfy faar &1 weaw sy g feg
famnfaa) a1 fged Hgae 3 ar gz 3.

EIEEIZ, I, qEAYY, FIGYX,
{TE, TTLGIT T47T T |

Nehro Award for Khan Abdul Ghaffar Khan

*426. SHRI MAHANT DIGVIJAI

NATH :

SHRI M. L. SONDHI :

SHR1 YASAWANT SINGH
KUSKWAH :

SHRI HEM BARUA :

SHRISAMAR GUHA :

SHRI N, R. DEOGHARE :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that Khan
Abdul Ghaffar Khan has been selected by

the Jury for the Nehru Award for the year
1967 ;

(b} if so, the walue of the Award in
terms of money ;

(c) when he is cxpected to come to
India to receive the Award ; and

(d) the details of the programme pre-
pared in this respect ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.
V. RAQ) : (a) Yes, Sir.

(b) The Award carries an amount of
Rs. 1 lakh in cash, convertible into foreign
currency.

(a) and (d). A formal invitation has
been extended to Khan Abdul Ghaffar Khan
by the Indian Council for Culiural Rela-
tions, New Delhi, and a reply from him is
awailed. The programme of his visit will be
prepared in the light of his reply.

Sospension of Road Communlcations In
Nefa Due to Heavy Rains

*426. SHRI B. K. DASCHOWDHURY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state @

(a) whether road communications in
several places in North-East  Frontier
Agency were completely suspended and
many areas were flooded following heavy
reins in the month of May, 1969 ;

(b) thes steps taken by Government to
get the communications in the areas in tact ;
and

(¢) the loss suffered by Government in
this respect 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANPORT (SHRI RAGHU RAM-
AlAH) : (a) to (c). Report f[rom the Border
Roads Development Board and NEFA
Administration indicate that except on one
road, no other major dis!ocations to road
commuapication occurred in the NEEA arca
which could be autributed 10 rains in May
1969 The road blockage due to landslide
even on that pariicular road, is reported to
have been cleared the same afiernoon. Be-
sides, the Lekong area ncar Namsai in Lohit
District was affected by 1he flood of May
1969. lncidence of landslides due 1o heavy
ains resu/ting sometimes in blockage to
wraffic is inberent in hill roads in such cli-
matic regions, specially those traversing
through the Himalayan ranges and foothills,
which are geologically very young. Clear-
ance of landslides with the heip of men and
machinery, construction of diversion, and
where necessary, temporary bridges, are
therefore, the normal measures taken to
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maintain communication in such area.
There has been no special loss to Govern-
ment as a results of the rains in the month
of May, 1969.

Strike by Workers of Hindustan
Shipyard Ltd., at Visakhapatnam

*428 SHRI P. C. ADICHAN:
- SHRI LAKHAN LAL KAPQOOR :
—~BHRI GEORGE FERNANDES :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to s:ate :

(a) whether the workers of Hindustan
Shipyard at Visakhapatnam weot on a long
strike in may this year ; and

(b) if so, their demands and assurances
given to them before they called off the
strike and the steps being taken to carry out
these assurances ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) -
(a) Yes, Sir. About 3,800 workers and 970
staff (out of 3,900 workers and 1,220 staff)
of the Hindustan Shipyard Ltd., Visakha-
patnam, were on strike from the 1st May,
1969 to 27th May, 1969.

The strike Notice, served by the Hindu-
stan Shipyard Labour Union and the Staff
Association on the Management of the Ship-
yard on the 17th Apiil, 1969, related to the
following issues :

1. Yard allowance.
2. Cash handling allowance,

3. Payment of wages for the four
days of Steel Plant agitation.

4. The dismissal of 79 workmen desig-
nated as Apprentices/Journeymen.

5. The dismissal of 3 painters and
suspension of 2 painters.

6. The dismissal of 14 casual painters.
7. Dismissal of 2 painters.
8. Anomalous Promotions of stafl.

9. The injustice caused to workers in
respect of promotion due to warn-
ings.
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10. Violations of Factories Act.

11. Deduction of 6 days ‘wages for
two-hours' walk-out.

12.  Out door allowance to stafl.
13, Victimising and transfers of saff.

14, Victimisation of the Labour Union
President.

15, Insistence on medical ceriificates
only from a Civil Assistant Surgeon.

16. Technical and judicial enquiry into
the menagement of the Hindusian
Shipyard Ltd.

17.  Suspension of the Honorary Presi-
dent of the Labour Union and
Genceral Secrciary of the Stafl
Associalion.

On the 26th May, 1969 1 made an appeal
to the Labour Union/Stafl Association of
the Shipyard to call off the strike and there-
by enable the Management and the Board
of Directors of the Shipyard 1o consider
their demands.

The Labour Union and the Staff Asso-
ciation called off the strike unconditionally
and the workers and stafl resumed duty on
the 28th May, 1969, Subscquently the
Labour Union/Stafl Association represented
for reconsideration of the demands relating
to disciplinary matiers. These demands are
being reconsidered by the Management of

_the Shipyard. The demands relating to
grant of allowances are to be referred to
to the One Man Commniittee, proposed 1o be
set up to go into the question of the revision
of wage structure in the Hindustan Shipyard
Ltd., Visakhapatnam. Ceriain other issucs
are also being looked into by the Manage-
ment of the Shipyard.

Extenslon of Jurisdiction of Punjab
Unlversity

*429. SHRI V. NARASIMHA RAO :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Punjab
Government has by a notification exiended
the jurisdiction of the Patiala-bascd Punjabi
Uanivensity which had been under the charge
of the Punjab University since 1883 ;
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(b) whether the Haryana Government
is also going 1o extend the jurisdiction of
thd Kurukshetra University to the entire
State ; and

'(c} the reaction of the Central Govern-
ment in this regard 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAQ) : (a) The Government of Punjab
has, by a notification, extended the juris-
diction of the Punjabi University, Patiala to
19 colleges situated in the districts of Patiala
Sangrur, Bhatinda and Rupar which were
under the jurisdiction of the Panjab Univer-
sity, Chandigarh,

(b} and (¢}, The Government of Har-
yana has no proposal 1o extend the juric-
diction of Kurukshetra University to the
entire State.

A. R C.'s Report on Personnel
Administration
*430. SHRI1 HEM RAJ:
SHR1 HIMATSINGKA

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Starred Question No. 1591 on the 9th May,
1969 and state :

(a) whether the ecxamination of the
Administrative Reforms Commission Report
on Personnel Administration has  been
completed ; and

(b) if so, which of the reccommendations
have been accepted for implementation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA!: a)' Not
Yet Sir.
b} Does not arise,
Purchase of Anglo-French Supersonic
Alrliver Concord by Alr India
*431, SHRI SITARAM KESRI: Will

the Minister of TOURISM AND CIVIL
AVIATION be plcased 10 state :

(a) whether it is a fact that Air India
is onc of the sixicen Airlines from ten coun-
tries who have opted for the purchase of
Anglo-French Super sonic Airliner Concord ;
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(b) if so, the progress made in this
regard ; and

(c) when the decision is likely to be
taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). Air-India has reserved (wo
delivery positions for the Anglo-French
Concorde, No decision has yet been taken
on the purchase of the aircrafi, and develop-
ments in this field are being watched.

Statehood for Himachal Pradesh

SHRI PREM CHAND VERMA :
SHRI S. M. KRISHNA :

*432,

Will the Minister of HOME AFFAIRS
be pleased to state :

(a! whether any progress has been made
on the assurance given by the Minister of
Siate in the Ministry of Home AfTairs at
the time of discussion in the 7th Session of
Fourth Lok Sabha on the Private Member
Resolution proposing Statchood for Hima-
chal Pradesh ;

(b) whether any joint meeting was held
with the representatives of Himachal
Pradesh (including M. Ps.) and the Himachal
Pradesh Government and if so, what was
the result of such consultations, if not, the
reasons therefor ; and

{¢) whether the question of awarding
Statehood to Himachal Pradesh is under
active consideration of the Government and
if so, when a decision 15 likely 1o be
reached ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) o (c).
A study of the financial position of Himachal
Pradesh has been undertaken, After the
study has been completed, it is proposed to
discuss the question of financial viability of
the Union Territory of Himachal Pradesh
with the representatives of Himachal Pradesh
Government in the first instance, Uniil
this is done, it will not be possible 1o say
as to whether Himachal Pradesh is financial
viable or not.

Muslim Majority District in Kerala

*433. SHRIYAINA DATT SHARMA :
SHRI JAI SINGH :
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SHRI HARDAYAL DEVGUN :

Will the Minister of HOME AFPAIRS
be pleased to state :

(a) whether the Muslim majority District
of Malappuram on the demand of the
Kerala Muslim League has been formed B

(b) whether it is a fact that those behind
this move are the persons who in the past
had pro-Pakistani feclings and had preached
communal and separatist tendencies in the
Indian politics ;

(c¢) whether it is also a fact with the
opening of an airport at Kun dotti, 30 K, M.
from Calicut, Pakisian will have easy contact
by air and sca with muslim majority areas
in the South ;

(d) whether the Central Government
have drawn Kerala Chief Minister’s atten-
tion to such dangers and the crmmunal
tension which is likely to increase, speclally
when it is against the resolution of the
National Integration Council ; and

ie) if so, Kerala Chiel Minister’s reac-
tion thercto and whether Government would
lay the correspondence in this regard on
the Table and if not, the reasons therefor 7

THE MINISTER OF HOME AFFAIRS
(SHRL Y. B. CHAVAN, : (a) and (b).
The state Governmnent have intimated that
the district of Malappuram has been formed
purely on adminisirative considerations.

‘el Atlention is invited (o the answer
to Lok Sabha Starred Question No., 44,
dated 19th February, 1969,

(d) The formation of districis is within
the competence of siate governmeats. No
communication was addressed to the State
Chief Minister in connection with the
formation of Malappuram district.

(e) Does not arise.
farsl & AN ¥ sww syeqr

434, ot g WA :
it e Trw we
st wzw fagrdt arondd -
St gW T .
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‘st Tra AT e
st e oy e

a1 fer @ar gaw ¥an sl 9 q@R
&Y g1 F1 fF 2

(%) #ar gTwre a1 eara faaelt & geg
FRFT 9T F 57 WAT F FATIT HL
w1 feamar mar ¢ fs fafa fadasl £t
o & wqgare feedl) wwma & w@
feselt wmaa & fagzara @ wrfgd
T gq e § fas famafaarsm a1
gw & % fey 1Y faga 9z qafas
feqr wmar @ifge ; W)

(@) afz e, ar w8 T H g N
a1 sfalxar & ?

foren aar gaw @@ wArew § wsw
ol (st W qHA) ¢ (F) foeeht & gen
S 9riz ¥ weT @ral & gra-gy
uegafa &1, o faedt fazafaaran & fafa-
¥, “w@El WX e’ & aafag
gfafg 30 ¥ fasafarag g gwrg g
gatgal & fagg 97 faar 3 T w309
firgr & fis fafazt &1 "oty F qag &
oAt ggafa s JAT =ifze

(@) wrwa fada )

Development of Road Transport in
Chhota-nagpur and Santhal Parganas

*415 SHRI KARTIK ORAON : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased 10 state ;

(a) whether Government are aware of
deplorable condirion of the road transport
in Chhotanagpur and Santhal Parganas due
to neglect by the State Government ;

(b) whether the Central Government
would find it expedient to develop this
most backward area ; and

(¢) if so, whether the Central Govern-
ment would earmaik certain specified sum
for 1the development of road uaosport in

this area ?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHR1 RAGHURAMAIAH) :
(a) to (c). Since the execulive responsi-
bility in respect of road transport vests
in the Stale Governments, the develop-
ment of transport facilities in the areas
mentioned in the Question essentially con-
cerns the Government of Bihar. The
information required is being obtained from
them and will be laid on the table of the
Sabha, when received.

WA 9T /Y Fi9f § we
faxist nfafafuai

*436. st Wi wwETM Wit ;o F4r
nE-FTE WA ag T F ogar #34 fr

(%) 71 GIFITFT g0 qA 7 JAFID
g f& mia ¥ uez-faQst acat 7 a9wr-
&g, megwra A1 fawra qar weg A
Ft oot nfafafusY 1 &7 a0 &
fada frmr § wl ¥ =7 &uEY qrad
ssm H AT R E
(@) afz gi, @t 3% a9F & grar &
forg sar wara f&¥ § ;

() s7 9 a7 g7 FEAr fEas
g ;o

(a) fFad Q9f & granr «\fear
eqifgg #1 n€ § ?

TE-ETG wA (s qmEwATTy @)
(%) 83FI & qia Q& v guar ad &

(®) M awwT ¥ 7 At
gEn & fag qala saw 5y § o
gHT-HHY 9T FAFT  qAdew  wTE
g

(m) AR IRy EtEy g
a9t 1 oF wifuga qderw frar ar <gr
R AT ey AT ¥ wER
s & W (%) § sfwfaa 97 N

g9 g sna-fafa, arg @@ @iz #
grewT 371 81
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(%) wzmra fastaz Hoagg §
fafusr @Y 93 9 gfag 9wl
65 gfaa \fFar § 1 @wwrdia, fasg
A gAladldl dgEgEl o9 da
qfea =13 €1

faselt & fast ®T

437, ot iR fag :
=t wrafag s -
it ;T

a1 UE-F1G HAT Ig 17 71 Fq
w4 fF .

(%) Far azFre 1 qar § fF faea,
-9 & UsET & faw faaww FF &
' H R, qvg Wil BRI FEF Fw
faeell H s@AIAITFT GFF1 AT Q¢ ;

(@) fa7 gui & @R ® W
ureg & wepiEza war £ fF faw %
iz gea<deata fasr §7 &1 gar faar
ATy, qT I FIU H FAN FT A, FAHT
ST 39T § I IFIX ¥ 79T I
TEAEr 1 § ; AR

() Far gxETT &1 faIT oF
afafa fagaa s &1 ¢ ot g7 F=gal
Fam gy faq 97 smR g &
T § faf w2 w1 frar ¥ R
afg 7Y, a1 @F W A § ?

ng-wE wAwE § v wAEY (s
fraraww g ) : (F) aar (7). faet
fardt w7 aF TrE-919 § U F fog
s frawg ¥ @ fFgag sgm &9
agh & fs wrdY fasy T & wrow faeel
¥ s #Y 3w a1 & gad facdm
faet & fasr-w3 Y g wraam F g}
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§ wafaa 0 Y gar ¥ @rad: wW
g faeet § amar A ag sfyad
safa g @ &1 wa: feaY afafa &
frafea 1 w37 &) gl 3sam)

(@) feeelt wmas gru Iy Ay
91 &1 uF faqw@m §37 & |97 929 9%
T@r aiar g 1 uegafa & | wwad, 1968
F gixg & gfta fager sadg e &
fak &ty afaz § 7z agafa swz &
ag qr fy RN wsm @9 usw A
afiez ¥ amer seara @ faar fesdf ot
gl X fadfw Fw A s @Nw
ofeg & gaig 7 F T TT wIATAGAY
T FEIE FT FIAAY |

faaTor

(%) fafr-3 & &3 & fag =g
geqral & qreq grqrAgq) &1 fagoa 5w
SFT G :

1. * faeslt # g& w1 Y weaeisdig
fadt 91 F=g fasrsTar
g7 ¥ FAy & for, feeel) ¥,
ga %ol & faxvaei & wvew
qT  wr@-AETE  qifosa
qEF A |

2.« feselH I F FATA AN
waatiefia  fafror &y
faF-sT ¥ wuy F fa¥, fesa
wiIT@Er  aifas g, ag
feeet, gg¥a sarqTT WUTH Hear,
faee), Fad qearare fogarda
feedit & 1

3. fevAr aeget # weaiede
fft aT %217 faFr-wT#r 2%
¥ &@t & fau fruar afefy,

art qrat, faedy &)

*fzedl TATgT &1 (AT 57 AWAT 1 IO §7 w7 f@N-w & fay 0w

aftag & gue IAFT A dow F @A FTE )
**y geane freet wanEa /@ & faarada g )
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* Fig & Faal w1 fafr g7 fas-
FTHN N H FN FW F fog
fasdt @ia® qar =z aAaId
geqr, feedt qqr mag AT
HeqrEl ¥ |

. * R 9T faF-FT F1 IO H

F41 & fAu &= erarfes
Heqry

. * qerawaT &1 faF g fad-

FLUGE & grad § @mng
arfeas saard gear (TAF),
faedl & 1

.+ fawel & | 91 fafesx

#Fradrgd wH FA1 ¥ fac
feeeft fawel =@y e,
fredt &)

Cww AT A F7 fagy qn

fagr-Fr Fr g H FAr & fao
fgd A S FUSF 00F
FIOAT |

. gif-an 91 fafwT any |

ge ¥ fau feeslt gl s
g% arey wegr, 9 fzeay &)

*+ Tgga 793 A1z A faA 93
faftsz @ & 9z & fag
FEAWIUT  FHET SO
gear, faedl @)

. ** FqiT f&T ay 91 9T fawav

e & g & fac gfaw
feeet qm fasar &,
fasst @

* 793 & gay #1 faki qv faA-

%1 8 gz 7 a7 qar saamifat

g\ 1% smard geqr ¥
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®IEHIR &1 ATCQ €9 & ara qu faea

*438. oY FsElE Swd ;o EAT
TEETE WA 14 W, 1969 F wardifea
9§ §&ar 3151 & g9 F @raq § A7
AT F1 FI7 F 15

(F) =N gFrdiT mEt g g
waifeg dfaars adiew faggs gv ==§
& AT 1w gur § 91 gdwwd qq
9%z frar aar ar, saer mzT #7 gQ
FIR F1 AT H9 F G @ 0H)-
FW FF & faq d@fqoa & wgso
370 & seada w43 F47T FIGAE F AT
W& ar w37 7 fa=re @ AR

(@) sg 32 %a feq fs & qar 57
as qU EH Fr AT E ?

Tg-FT TR (sl wmwaTE agm) ¢
(%) sfeafaq afagra aaigs fadas a7
gEwdl ¥ @ w @ Aifa § wg
agafa 41 fr dfawa & o sgael §1
dY-A1T 57 sy 9T A A fRar ST
aifgdr |

afaa & &% w1 guam 7)) ang
W & fag veam Gamda §

(@) o332 370 & weana sfaqm
& AT ITFET F1 AN FET 0F Faq
afFar 8, 9a: ag aderar g agr g
f& &7 a5 sfaum & @9 sgaeyi
arq fear ar g% |

frert warera & fgeat ¥ aw-smwgre
*439. 1 Wlo AT AW :
wt 90 go AT :

Fa1 (e aar gaw &wr meY ag
FAW & T FUr

Y ———E LR fag &g
ofigz # gRe IAFT WA 3F H @A F0 )
ok grara faedt s/ § fawuda g
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(%) #a1 9% WA=y 7 fzed) wor
wret §AY ¥ fegq wod @ grag W
wdlaeq Fraial ¥ fgrdl ¥ q7.573312
FTAT g1 & fqar g A1 3IaF warea
FAAF GaUTH &9 & FA oF fzed
ergfaes A fgedY argqwrzas &Y s7asyar
FqE ¢ ; ol

(=) afz g, a1 ga% agr w1aw §
oY &q1 | oY 3a% qaag F71 fged
fardt @ar gacE & ?

Favey crat g Far weAl (310 Ato Fo
T dte ) : (F) aar (@). famr
aar 79% a1 gArEq 7§ w1f fged) fa<ian
@ Agf &1 feT s, ag @a & fF Fedha
fgdt fa3mwg &1 gizFx gg wART
fesdt Wit &7 & fegq wq¥ gaw qar
sulq Frafagl & qrg gt § or-=aag
T FT@IE; T &Y AT AT Faw
Fsrafag wodt s @ fgedy § 99-
sgagy w1 g § waar fg § g%
¥ g & gafy Tg-warag g A
feg 7o 21 =hga 1962 & ux Fral-
qq A4 F WA 3FE CAT FA AT
ez gaafa 2 & A 31 ggweAAd &
Sfeafaa s # o8 & af wmgafa 9T
AT F74 & fqu genan &1 @717 47
w17 FAfw@ #1 7937 O FET F
9519 § WX 9% Hr9-919 gg WATAR
A, fzed) wrdy At § fewa Aaa AR
welq FAfadi #1 59 9 § 77 T07 7097
Tt & fgedt Wi, FY sFEdr w@w )
qg wIasa ¥ qear § wiafaa sganawi Mz
Zrgfireey &1 sq3eqr g1 g% fadt &m)

2. wt as wAem & fafwa wg-
WY #1 41 fgdy & zigmuze qeend
fee o 9% & 1 WiT fordr ersfoesi 4t
Farel 31 =JAEqT F@ & fag W7 gaew
frg mg § W1 fgrdy & zsqugET aqr
ZTfTee 9w FTA F @ 9% faume
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far av @gra o s i, g @ A fedr
HIATHT F1 FEar agr & a§ &)

TvEl & gadE & Ay qram &t faglen

*440. =Y TR :
it gware fag :
=t HUSHIgATN

T NG-FG 741 4 T &Y F9r
w1 f -

(¥) 7ar 2g a9 2 & Femiar 8
fazat g frafs aYx qam wog 41 afy
T 3@d T W7 WA ¥ A LA AHIC
AT FEAT FIET FT fear g ;

(@) afz gf, a a1 wsdi & qanaq
& fau 31T @1 oF Wi fagag soy
F faam g ; 9k )

(1) afzadh, aY oo % aar e @ ?

TE-T1G 7R () amaraTE wegT):
(%) & (7)., 38 wiaFa wifes sq &
fags &=t #, g9 ;91T 9T gg-a97 02
Tl 7ial w1 aq%7 fHar qar  fx afz o
&A1 & 99% ST FAT 27 Wiy, gamr
fageraT aura g waar o oHy atiy w7
aamr av feafs & 7Y siver o qgar
a1 3fermm ¢ o fagd amY &
safiqal i avafa® @iT da fawg 3,
& 997 uvdl & 717 &, g0 & ar
aFdl § | qq: Ul F gavza & fay
feet wiam at fagfag & s@ ad
gzar|

C. I. A. Activities in Chhotanagpur

*441. SHRI KANWAR LAL GUPTA ;
Will the Minister of HOME AFFAIRS be
pleased to siate :

(a) whether Government are aware of
the fact that C I. A are very active in the
tribal beit of Chhotanagpur, particularly in
Ranchi ;

(b) whether it is a'so a fact that their
agents arc operating in the industrial belt
of Bihar and have sncaked inio a Dumber
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of Labour Unions and Adivasi Organisa-
tions ;

(c) whether it is also a fact that they
are using some Christian Missions also as
cover ; and

(d) whether Government have madc any
inquiry into this and if so, the results there-
of 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c}.
Government have no such information.

(d) Does not arise.

Road Develorment Programme in Gujarat
State

*442. SHRI D. R. PARMAR :
SHRI NRENDRA SINGH
MAHIDA :

Will the Minister of SHIPPING AND
TRANSPORT be plcased to siate :

(a) whether it is a fact that in the road
development programme, the S:ate of
Gujarat is lagging far bchind other States
so far as Nagpur Plan is concerned ;

(b) if so, the reasons thereof ; and

(c) the action taken or proposed to be
taken by Government to bring the Gujarat
State to the standard of other States in
Road Development Programme 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) to (¢). The report of Chief Engineers
on Post-War Road Development in India,
popularly known as the Nagpur Plan, was
formulated before independence in 1943
and referred to the requirements of the
then Governors Provinces. In regard to
the Princely States, the report suggested
only a lumpsum provision. The Gujarat
State, as constituted in 1960, comprises of
a portion of the erstwhile Bombay State and
a number of Princely States and it is difficult
to draw a comparison betwecn the progress
made on Road Development in the present
Gujarat State and what would have been
suggested for this State in the MNagpur Plan
of 1943,

The Government are however fully
conscious of the need for the development
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of road communications in Gujarat, as in
any other State, and are doing all that is
possible to achieve the objective within the
available resources

The road length in the present Gujarat
State had gone up by more than 50% upto
31-3-68 since its constitution in 1960 The
provision made for road davelopment under
the State's Fourth Plan is of the order of
Rs 23 crores which is quite substantial as
compared to the provision proposed for
most of the States in the Country.

Besides National Highways, which are
the direct responsibility of the Government
of India, and are being developed according
1o the requirements within the available
resources and will continue to be developed
50 further in the Fourth Plan, the Govt.
of India have also becn financing the deve-
lopment of a number of Special Roads in
the Gujirat Siate on which an expenditure
of about Rs. 19 crores has bcen incurred
during the last 4 years.
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Recognition of Unions Derecognised for Parti-
cipation in 19th September, 1968 Strike

*444, SHRI S, M. BANERILCE : Will
the Minister of HOME AFFAIRS be pleased
1o state ;

(a) whether the recognition of those
Unions, Associations and Federations of
Central Government employees which parti-
cipated in the 19.h Sepiember, 1968 strike
have mow been restored;

(b) if not, the reasons for this abnormal
delay;

(c) whether it fs also a fact that de-
mands of employees are being accumulated
for want of proper discussion with the
authoriiics; and

(d) if so, steps taken by Government
1o create avenues for negotialions belween
the employees and the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) At present there is no proposal.
(e) No, Sir.
(d) Does not arise.
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Witbdrawal of C. R. P. from West Bengal

*445. SHRI INDRAJIT GUPTA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the West Bengal Govern-
ment’s request to withdraw Central Reserve
Police from the Siate has been complied
with; and

(b) if not, the reasons for not withdraw-
ing the Central Reserve Police from the
Suate ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The Government of West Bengal was
informed that the Central Reserve Police
Units located in that Stale may be treated
as no longer available to them.

Riots io Uttar Pradesh

*446. SHRI N. SHIVAPPA ;
SHRI ZULFIQUAR ALI KHAN :
SHRI MLETHA LAL MEENA :
SHRI SARJOO PANDEY :
SHRI P. K. DEO :
SHRI1 BENI SHANKER SHARMA :
SHRI RAMAVATAR SHASTRI :

Will the Minister of HOME AFFAIRS
be plcased 1o state ;

(a) whether riots recently broke out in
Luckpow and other parts of Uttar Pradesh;

(b) whether several people were killed
in the communal frenzy;

(¢} whether Government of India have
received any report from the Uttar Pradesh
Government in this rcgard; and

(d) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) 10 (d).
According to information received from the
State Government riots have taken place at
Mau Nath Bhanjan in Azamgarh district
and at Lucknow during 1969, The Mau
MNath Bhanjan riots started on the 29th
March, 1969 from a minor quarrel between
boys of different communities and contiou-
ed till the first week of April. Eleven
persons died in the riots. 288 persons have
been arrested in conmoection with the in-
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cidents, An inquiry has been held by Shri
M. Lal, a senior member of the Board of
Revenue, whose report is under considera-
tion of the Srate Government. The dis-
turbances at Lucknow had broken out on
the 26th May, 1969, in which five persons
were killed and property worth about Rs. 3
lakhs was looted or destroyed. 482 persons
have been arrested in conneciion with those
incidents.

Development of Ladakh

*447. SHRI 5. K. TAPURIAH : Wil
the Minister of HOME AFFAIRS be pleascd
1o state :

(a) whether it is fact that 90 per cent
of the expenditure on Ladakh is borne by
the Centre ;

(b) whether the amount allocated to
Ladakh during the Third Five Year Plan
was not fully utilised ; and

(c) if so, what were the developmental
works that had to suffer on this account ?

THE MINISTER OF HOME AFFAIRS
(SHR1Y.B, CHAVAN): (a) During the period
1960-61 to 1968-69 90 per cent of the expendi-
turc in respect of plan schemes in Ladakh
was being borne by the Central Government
The question of continuing this pattern of
assistance during the Fourth Plan period
(1969-74) is under consideration.

In the case of administrative and other
nonplan schiemes, Central assistance is given
to the extent of 50 per cent of the expendi-
ture as grant. However, for Key officers,
as also their supporting staff and their
offiice and residential accommodation im-
mediately necessary, 100 per cent assistance
is provided by the Cenire.

(b) and (c). There was some shonfall
in the expenditure relating 10 schemes under
the following heads of development :—

1. Agriculture

2. Community Development.
3. Animal Husbaodry.

4, Education,

5. Health.

6. Cottage Loustries.
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7. Forest.
8. Co-operation
9. Publicity
10.  Electricity-Rural
11.  Fisheries
12, Mineral Development.

13.  Engineering Schemes—Roads and
Bridges, Irrigation Projects, etc.

The shortfall was due mainly to paucity
of skilled and unskilled personnel and to
very short workiog scason in the district,
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dhu College

Irregularities In Deshb
Delhi

*449. SHRI MADHU LIMAYE : Will
the Minister of EDUCATION AND YOUTH
SERVICES be plcased to state :

(a) what are the details of th: Memo/
Letter reccived by him froma Member of
Parliament conerning the irregularities in the
selection of teachers/ writing of minutes elc.
in the Deshbandhu College, New Delhi
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(b} whether it is a fact that the Addition-
al Secretary of the Education Ministry has
been made the Chairman of the College
Board, although the Statutes/convention
provide that the Secretary should be the
Chairman and although the Delhi University
is opposed to any official of the Ministry
chairing this Board ;

(c) whether the Law Ministry’s opinion
was obtained in favour of his action by not
disclosing all the facts to his Ministry ; and

(d) if so, the action Government pro-
pose to take in the matter ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K R.V. RAO) :
(a) with his letter dated April 25, 1969 Shri
Madhu Limaye had forwarded a copy of an
unsigned Memorandum received by him
from the teachers of Deshbandhu College
and also a copy of a letter addressed by a
teacher to the Chairman of the Board of
Administration of the College. It was stated
in the Memorandum that recommendations
of the Sclection Committee with regard to
placement of tcachers of the College in the
Selection Grade had been changed by the
Board of Administration, A refrence was
also made to the appointment of Additional
Secretary as Chairman of the Board.

A subscquent letter from Shri Madhu
Limaye had drawn my atlention to cerlain
changes having been made by the Chairman
in the draft minutes of the meeting of the
Board held on February 11, 1969 perpared
by the Principal of the College as Member.
Secretary of the Board.

(b} The present Additional Secretary
was functioning as the Chairman of the
Board while he was ofliciating as Secretary
for some months and he was continued as
Chairman in accordance with the provisions
of the Scheme of Administration of the
College until further orders, after consulting
both the Ministry of law and the Delhi Uni-
versity. At his own request, the Additional
Secretary has been relieved of this office and
the Secretary of the Ministry has been appo-
inted as the Chairman with effect from July
10, 1969.

Statutes of Delhi University do not
provide that Secretary should or should not
be the Chairman of the Board of Administra-
tion; nor is the University opposed to an
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official of the Ministry chairing the Board.
The question of having an elected Chairman
as per Statutes of the University is, however,
under consideration of the Board.

(¢) No, Sir.

(d) Does not arise,

Launching of five pilot plant projects
by C. S. L R.

*450., SHRIMATI ILA PALCHOUDHUR] :
SHR1 RAMACHANDRA
VEERAPPA i

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o state :

(a) whether it is a fact that the Council
of Scientific and Industrial Rescarch have
decided to lanch five pilot plant projects;

(b) if so, the broad details of the schem-
es together with the amount which will have
to be spent on each of the projects; and

(c) the details of benefits which are ex-
pected to accrue therefrom ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES DR, V. K. R. V,
RAO) : (n) Yes, Sir.

(b) and (c). A Statement is laid on the
Table of the IHouse, |Placed in Library.
See in LT-160869]

Hurassment and Exploitation of
foreign tourists in Delhi

A
2721, SHRI K. P. SINGH DEO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether attention of Government
has been drawn to the Press Report appear-
ing in Hindustan Times dated the 14th June,
1969 regarding the harassment and exploita-
tion a foreign tourist has to face when he
comes to Delhi ; and

(b) if so, the steps taken or proposed to
be taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH :
® Yes; Sir.
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(b) The Dupartment of Tourism are
awarc of the irritating factors which annoy
a tourist, and take remedial measures when-
ever and to the extent possible. Efforts con-
tinue to be made to improve facilitation
services at airports. In the case of proved
complaints against a shopkeeper, his name
is removed from the list of shops approved
for tourists. Whenever allegations indicating
criminal offence are received, police are
requested to take prompt and effective action.
A publicity compa’gn has also been organi-
sed to exhort the gencral public to show
courtesy towards foreign tourists.

Anli-Hindi Agitation in Madras

2722. SHR1 HEM RAJ :Will the Minis-
ter of HOME AFFAIRS be pleased to refer
to the reply given to Unstarred Question No.
606 on the 21st February, 1969 and state :

(a) whether the facts regarding anti-
Hindi Agitation in Madras have been ascer-
tained ;

(b} if so, what is the
now ; and

latest position

(¢} the loss to property incurred in that
agitation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir,

(b) and (¢). According to information
received from the Tamil Nadu Government
students had been participating in the anti-
Hindi agitation in the Statc since January
1968, The agitation was suspended in
February, 1969 in view of the demise of the
late Chicf Minister of Tamil Nadu. The
damage to Central Government property in
1968 due to violent activities of the agita-
tors is estimated at Rs. 26,913,

ety gwar & fad qw fafe
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Donations For Celebration Of Gandhi and
Ghalib Centenarics

2724. SHRI BABURAO PATEL : Will
the Minister of EDUCATION AND YOUTII
SERVICES be pleased to siale @

(a) The names of firms and industrialists
who donated money for the celebration of
the Ghalib Centenary and the amount given
by cach ; and

(b) The name of firms and industria-
lists who donated money for the celebration
of the Gandhi Centenary and the amount
donated by cach ?

THE MINISTER OF LEDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ) : (a) The All India Ghalib Cente-
nary Committee, which organised the
Ghalib Centenary Celebrations, has so far
reccived donations from the following firms
and industrialists :

Rs. P,
M/s Mohd. Ibrahim & Co., 2,000.00
Madras.
Shri J. H. Woran of Jharya 1,501.00
Shri B. Himat Sioghka of 5,000.00
Indian Carbon Lid., Calcutta
M/s Tata Industries Pvt. Ltd., 25,000.00
Bombay.
Shri Bharat Ram, Delhi Cloth 15,000 00

and General Mills, Delhi.
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M/s Mohan Lal Chhhagan Lal 5,000.00
of Standard Druins &
Barrells, Bombay.

M/s Orient Paper Mills Ltd., 50,000,00
Calculta,

M/s Hindustan Motors Lid., 50,000.00
Calcutta.

M/s Asian Eleclronics Ltd., 15,000,00
Bombay.

M/s Oil India Ltd., New 5,000.00
Delhi.

M;s Premier Rubber Cable 5,001,00
Industries, Bombay.

M/s Dunlop India Ltd., 5,000 00
Calcutta,

M/s Premier Tyres 1,111.00

M s Harshad Ray (P) Lid., 1,111.00

M, s Dodsal (P) L., 1,111.00

M/s Bucknwolf New India 15,000.00
Engg. Works

M,s Hindustan Levers 1,000.00

M/s Qil India Ltd. 1,000.00

Total :-— Rs .2,03,835.00

(b} The celebration ol the Gandhi Cen-
tepary is the responsibility of a National
Committee which is a registered society, The
National Committee is not collecting funds
from the public for celcbration of Gandhi
Centenary.

Smuggling Out Of Antiques

2725. SHRI BABURAO PATEL : will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased Lo state :

(a) the number of objects like antiques,
statues, paiotings, coins, jewellery, rare
books, ornaments of deities, idols, eic. that
were smuggled abroad during the last three
years from 1965 to 1968 ;

(b} the mames of firms and persons in
Bombay, Delhi, Calcuuta, Madras, found 10
be working in close association with gaogs
cngaged in stcaling rare sculptures from un-
protecied (cmplcs as also other art objects
and the number out of them caught and
convicted so far ;

(¢) how many of the valuable objects
of art were recovered in India and has
many abroad and the approximate prices of
cach;
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(d) in which States thefis were more
common and the reasons therefore ; and

(e) whether Government are consider-
ing a complete ban on the cxport of antigues
in the absence of strict screening at the
customs barriers and, if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION & YOUTH
SERVICES (SHRIMATI JAHANARA
JAIPAL SINGH) : (a) Only two cases of
smuggled antiquities involving one bracket
figure from Duladeo Temple, Khajuraho and
one sculplure from a stupa near Vijayawada
have come to notice of Government,

(b) Mo definile information in respect
of such firms or persons is available.

(c) ¢66 Va'uable art pieces have been
held up by the Cusioms in India. The value
or price thercof is difficult to assess but is
in, cxcess of Rs. 5 lakhs.

(d) Compared to other Stales, more
thefts have been reported from Madhya
Pradesh and Rajasthan where a larger num-
ber of monuments arc scattered over a wide
area, making it difficult to provide ecffective
watch and ward arrangements.

(e) Export of antiquitics without a
valid export licence is already banned under
the Antiquitics (Export Control) Act, 1947.
Several long term and short term mcasures
for effective checks against illegal export of
antiquities are being considered for adop-
tion.

Cheating of Foreign Tourists

2726. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be ple-
ased to state ;

(a) whether it is a fact that several
foreign tourisis have becn cheated by Indian
citizens and robbed of their travellers’
cheques, purses elc ;

(b) if so, how many such tourisis have
suffered on this account during the last 3
years

(c) their names and the actual amount
of cash and belongings lostiby them ; and

(d) the names of the culprits caught and
convicled during the period, if any ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The information reccived from the State Go-
vernments of Haryana, Maharashtra, Gujarat,
Nagaland, Orissa, Punjab, Uttar Pradesh and
all Union Territories is given in the state-
ment laid on the Table of the House, [Placed
in Librgry. See No. LT-1590/69]

The information from the remaining
State Governments is being collected and

will be laid on the Table of the Sabha on
reccipt.
Tourists in India
2727. SHRI BABURAO PATEL : Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the reasons why the proposal of the
Tourist Department to create a force of
tourist policemen was turned down by the
Planniog Commission ;

(b) whether it is a fact that foreign
tourists are not apprised of the fact that
carrying arms requires a licence in India ;
and

ic) the practical steps taken to protect
genuine foreign tourists from various types
of exploitation in India ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The Planning Commission are of the
view that providing police assistance is the
function of the Ministry of Home Affairs
and therefore any provision required to be
made for the creation of Tourist Police
should be in the Plan outlay of the Ministry
of Home Affairs.

(b) Information in this regard is con-
tained in the Tourist Information Booklet
which is wvery widely distributed in India
and abroad,

(c) Within the existing frame-work,
tourists arc given all possible protection
against cxploitation. This include regu-
latory functions of the Department in res-
pect of Hotels, Travel Agents, Tourist Car
operators, Shikar Qutfitters, Guides, Shops,
so that the tourists deal only with approved
agencies. When complaints are received,
these are promptly dealt with,
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Hungarian Cultural Exchange Programme

2728. SHRISRADHAKAR SUPAKAR :
Will the Minister of EDUCATION AND
YOUTH SERVICES be plcased to stale :

(a) whether a two-year agreement for
the Indo-Hungarian Cultural Programme
has been entered into recently in Budapest ;
and

(b) if so, the details of the programme ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R,
V. RAQ) : (a) Yes, Sir.

(b) The Programme envisages cxchanges
and co-operation in the field of Education,
Science and Technology, art and culture,
Films, Press, Radio, television, sports elc.
through visits of experts, scholars, research
students, artists, exhibitions performing
troupes, and exchange of publications, radiv
and television programmes, sporls tcams,
scientific publications/specimens etc.

Arrest of Dr. Ramesh Chandra Sharma
Director of Welner Forensic
Research Foundation at Jaipur

2729. SHRI INDRAJIT GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Dr. Ramesh Chandra
Sharma, Director of the American sponsored
"“Weiner Forensic Research Foundation”
was arrested reccaotly at Jaipur ;

(b} if so, what were the charges levelled
against him ;

{c) whether Governmieni have investi-
gated into the activities of this Organisation
following the arrest of its Direclor ;

(d) il so, the findings thercof ; and

(e} whether Government propose to
take any action against the QOrganisation on
the basis of these findings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) - /a) to (e). Facis
are being asccertained from the Siale
Governmeant.
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Shortage of Essential Commoditles
in Chandigarh

2731.  SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
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pleased to state :

(a) whether it is a fact that the villages
of the Union Territory of Chandigarh are
not supplied kerosene oil, sugar, rice and
other essential commodities like the wurban
population of Chandigarh ; and

(b) if so, the steps proposed to be
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ; (a) and (b).
Except in respect of sugar, there is no
disparity in the supply of essenlial commo-
dities in the wurban and rural areas of
Chandigarh. The scale of sugar in urban
and rural arcas is 900 gms. and 450 gms.
per unit respectively, A smaller quota
of sugar is given to the people in rural
arcas becausc they also use desi sugar and
Gur locally produced.

Extension of leave to Shri Dharma Vira
Governor of West Bengal

2732. SHRI P. VISWAMBIIARAN :
SHRI K. LAKKAPPA :

SHRI §. M. KRISHNA :

Will the Minister of HOMI: AFFAIRS
be pleased to state :

(a) whether it is a fact that Government
have granted further extension of lecave for
two months to Shri Dharma Vira, Governor
of West Bengal ;

(b) whether it it also a fact that the
Governor had submitted any leave appli-
cation for further cxtension ; and

) if so, the rcasons given in his
application for the extension of leave ?

THE MINISTER OF STATL IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (¢},
Shri Dharma Vira had initially asked for
two months’ leave from Ist April, 1969, for
rest and recupcration and later made a
request for an cxtension of the leave by two
months. The lcave including the extension
was granted.

afgen mmanim W dear

2733, S W\W s @t
ot T e fei
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Pending Cases in Delhi Courts

2734, SHRI D. N, PATODIA :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HOMI AFFAIRS
be pleased o state -

(a) whether it is a fact that more than
2,000 cases are pending in Delhi Courts
some of them for more than six years ;

(b) the number of cases pending for
more than 5 years where the accused did
not appear before the courts even once ;

(€} the particulars of the cases which
are pending for more than six years and the
reasons therefor ; and

(d) what gencral procedurc is being
followed to ensure that such huge backlog
is clcared expeditiously and that they arc
not allowed to accumulate in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) One,
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(c) The position regarding the cases
pending for more than six years in the
Courts of Magistrates and Courts of Civil
and District and Sessions Judges, Delhi, is
as follows :—

Courts of Magistrates : Number

of cases is 13
The reasons for delay are :

(1) Due to stay orders passed
by the High Court/
Supreme Court. 6

(2} Investigating Officer had
to be called from abroad, 2

(3)  Frequent absence of the
accused. 1

(4) The accused suffered a
nervous breakdown and
was stated to be mentally
unsound. 4

(All cases connccted)

Courts of Civil and District &
Judges

The number of cases is 450. Their
break up is given below :——

(1) Sessions cascs u’s 30 Cr, P.C. 2
(2) Corruption cases 3

Sessions

(3) Criminal Revisions 12
(4) Civil Appeals 16
(5) Regular suits 275
(6) D.P. Act cases 23
(7) Liquidation Act cases 3
(8) Company Act cases 4
(9) Land Acquisition cases 56
(10) Regular Executions 9
(11) Small Causes Suits 1
(12) Insolvancy Act
(13) Guardianship Act cases 14
(14) Eviction and Standard
Rent Cases 30

Amongst other factors, heavy work with
the P.O.S. is one of the main rcasons for
the delay in this behalf,

(d) Regular meetings are held to review
the position of pending case work. Counts
are instructed regularly to ensure that
instructions for the expeditious disposal of
cases, especially old cases are complied with.
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Memorial for Delhi Revolationaries

SHRI RAMAVTAR SHASTRI :
SHRI RAM GOPAL
SHALWALE :

2735.

Will the Minister of HOME AFFAIRS
he pleased to state :

(a) whether it is a fact that the revolu-
tionaries of Delhi Master Amir Chand, Bhai
Balmukand and Master Avad Bihari, were
executed in Delhi on the 8th May, 1915 in
connection with Hardinge bomb incident ;

(b) whether it is also a fact that even
after so many years of achievement of Inde-
pendence, no memorial has been construcied
in their memory ;

(c) whether it is also a fact that a pro-
posal to construct a befitting memorial in
Delhi is under consideration ;

(d) if so, whether any assistance has
been sought from Government and

(¢} if so, the reaction of Government in
this connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) It is a fact
that Master Amir Chand, Bhai Balmukand
and Master Avad Bihari were involved in
the case in which a bomb was thrown at the
Viceroy when he was making a State entry
in Delhi on 23rd December, 1912, Master
Amir Chand was hanged at Delhi on 8th
May 1915 and Bhai Balmukand and Masier
Avad Bihari on 11th May 1915 in Ambala
Jail.

Master Amir Chand was directing revolu-
tionary activities in Delhi and Master Avad
Bihari and Bhai Balmukand in the Punjab.

{b) A memorial to all the fighters who
fell in the struggle for independence from
1857 10 1947 is proposed to be erected oppo-
site the Red Fort. The present assessinent
is that the memorial will be ready by April,
1972,

(¢) to f(e), The Delhi Metropelitan
Council in their Resolution dated 1st Juoe,
1967 had inter alla recommended that a sui-
table memorial be constructed at a cost of
Rs. 50,000 in hooour of martyrs of Delhi
Bomb cas.  The Delhi Administrationh
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accordingly approached this Ministry for
making the necessary provision in the Budget
for 1967-68, The proposal was, however,
subsequently dropped on recosideration by
the Chief Executive Councillor,

A.R. C. Report on Unlon Terrltories

2736. SHRI HEM RAJ : Will the
Minister of HOME AFFAIRS be pleased to
refer 1o the reply given to Starred Question
No. 752 on the 28th March, 1969 and state :

(a) whether the examination of the Ad-
ministrative Reforms Commission Report on
Union Territories has been completed ; and

(b) if so, which of the recommendations
have been accepted for implementation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Government are still examining the recom-
mendations and so the question of imple-
mentation at this stage does not arise.

Conference of Superintendents of Census
Operations held in New Delhi

2737. SHRI SITARAM KESRI : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that a five-day
conference of Superintendents of Census
Operations was held in New Delhi in May,
1969 ;

(b) if so, the matters discussed at the
conference ; and

(¢) the decisions arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K, S. RAMASWAMY) : (a) Yes, Sir,

(b) and (c). A number of dectails per-
taining to the technical and administrative
aspects of the ensuing census operations
were discussed at the conference, The main
decisions taken related to :—

(' Deletion of the questions relating to
Family Planning from the scope of
the census, as the Pretest experience
had shown that they were difficult
to be convassed at the census and
the response was unreliable.
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(ii) Finalisation of wvarious coocepts
and definitions such as rural/urban
migration, occupation and industry,
etc.

Canvassing the Houselist in 1970
and the main Population enumera-
tion schedule in February-March,
1971 with reference date as Ist of
March, 1971.

(iii)

Finalisation of administrative areas
for which census date are 1o be
provided and they system of loca-
tion code, etc.

(iv)

(v) The enumeration agency recruit-
ment and training procedures.

Excavation of Gopta Period Shrine in U. P,

2738 SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have seen the
Press report in the Times of India dated the
12th May, 1969 where it has been stated that
Gupia period shrine has been excavated by
Banaras Hindu University at the anciend site
of Bhitari in Ghazipur District of Uttar
Pradesh ; and

(b1 if so, the details of the shrine and
other excavations found there ?

THE DEPUTY MINISTER IN
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) : (a) Yes,
Sir.

THE

(b) A brick shrine measuring 2.40 metre
square and having sandstone pillars was
exposed. Although the supper-structure of
the shrine was not available, its ground-
plan was found to be similar to those of

other brick temples belonging to the Gupta
period. This shrine, however, had an addi-

tional feature, vi-, a pillared-pavillion at
the cntrance,

Excavations near the standing Gupta
period pillar brought to light remains of a
massive structure with stone-paved floor.
‘The full details of the structure still remain
to be ascertained. Amongst finds, note-
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worthy mention may be made of (i) a car-
ved panel of stone showing a scene from
Krishna legend and (ii) a number of brick
fragments  inscribed with  the legend
SRIKUMARGUPTA.
wiqt qaEefy @isAar #§ qgIa
¥ fed dge @ w§ wha
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Hotels managed by the Department of
Tourism

2740. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to siate :

(a) the names of hotels that are at pre-
sent under the Department of Tourism and
the funds that have been invested by
Government in each of them;

(b} whal are the working results of each
for the year cnding the 31st March, 1969 ;
and

(c) the action that Government propose
to take to improve the working and to raise
the standard of these hotels 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) ;
(a) and (b). The names of Holels under
the Ministry of Tourism and Civil Aviation,
the funds invesied by Government in them
and their provisional woiking results for the
year ending the 3Ist March, 1969 are given
below :—

Name of the Profit  (4) Funds invested by Govi. as on 31.3.1969

Hovel or loss (—) Eguity Capltal Loans given by
Government
Rs. Rs, Rs.

Ashoka (-+) 11,62,000 2,34,14,900 1,35,00,000

Janpath (-+) 3,10,000

Ranjit (=) 7,53,000 23,94,000 30,87,500

Lodhi (=) 4,17,000
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ic) Efforts are constantly being made to
improve the management and standard of
the service of ths hotels. It is proposed to
provide increased catering and dining facili-
ties and to introduce new systems and
procedures for billing. food and beverage
contro!l and alse to underlake certain major
renovations in the hotels.

Revolving Tower of Ashoka Hotel Litd.,
New Delhl.

2741. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND CIVIL
AVYIATION be pleased to state ;

(a) whether the work in regard to the
Revolving Tower of Ashoka Hotels Ltd.,
hms Men completed;

) if so, how much money has been

wént on it; and

(¢) if not, when it is likely to be com-
pleted ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(@) 10 (€). The work of the Revolving
Tower which was initially planned with a
height of 150 ft. was suspended at the third
floor level at the time of the UNCTAD
Conference in March; 1968 on the basis
that the work would be resumzd after a
further. review has been made regarding

the height of the Tower. Such
a review has led to the conclusion
that the minimum height should be

227 ft. so that patrons could have a clear
view of the city from the Revolving Tower.
The Board of the Ashoka Hotels, on recon-
sideration of the whole matter, however, has
felt that with the estimated additlonal ex-
penditure of Rs. 33.58 lakhs required to
complete the tower the project would not
prove economical. Morcover, the manage-
ment have embarked on a scheme of major
renovation of the Hotel involving heavy
expenditure. Keeping these factors in view,
the Board has decided to keep the work of
the Revolving Tower suspended for the pre-
sent, A sum of Rs. 14.13 lakhs hasso far
been spent which includes Rs. 4.88 lakhs on
the Revolving mechanism alrcady imported
and Rs. 2.62 Iakhs on indigenous lifts and
air-conditioning e¢gquipment ordered.  The
space up to the third floor level of the
Tower so far compleied is proposed (0 be
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used partly as a store and partly as office. The
feasibility of putting the equipment already
ordered to alternative use with maximum
commercial benefit is being explored.

Applicability Of Central Rules Regarding
Merger Of D. A. With Pay to Defbl
Administration Employees

2742. SHRI YAINA DATT SHARMA :

SHRI JAT SINGH :
SHRI HARDAYAL DEVGUN:

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 9981 on the 16th
May, 1969 and state :

(a) Whether the question of applicabi«
lity of the Central Government Rules to
employees of the Delhi Administration regar-
ding the merger of Dearness Allowance
with pay has since been accepted by Govern-
ment ;

(b) Whether the employees have been
paid their arrears and their pay fixed ; and

(€} if not, the rcason for delay and the
time by which the said rules will be made
applicable to the employees of the Delhi Ad-
ministration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c) .
The benefit of treatment of a portion of dear-
ness allowance as pay has since been extended
to those employees of Delhi Administration
also who are in receipt of dearness allowance
at Central Government rates. Mecessary
orders were issueid on 23rd June 1969. This
does not involve fixalion of pay of the em-
ployces concerned, However, some of the
employees will get higher amount of City
Compensatory and House Rent Allowanzes
cic, and will be paid arrears. The Delhi
Administration have taken necessary Steps
to make payment of the arrears.

Government Expenditure Incurred On A.1.C.C.
Sesslon at Faridabad

2743. SHR1 YAIJNA DATT SHARMA :
SHRI JAI SINGH :
SHRI HARDAYAL DEYGUN :

Will the Minister of HOME AFFAIRS
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b pleased to state :

(a) the expenditure incurred by the
‘Government Departments in making arrange-
ments for the Congress leaders in connection
with AICC Session at Faridabad this year ;

{b) the expenditure incurred by Govern-
ment in putling up stalls at the Congress
Exbibition ;

(c) the number and names of Depart-
ments which had organised stalls over there
and the officers with their designations and
the T. A and D, A. paid io them; and

(d) how does the expenditure incurred
compared with the expendilure incurred
during the past three years on simi'ar occa-
sions ?

MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
Facts are being asccrtained from the Siate
Government.,

st dugren et Yaran afafa s
sfaden
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Development Of Road Transport

2745, SHRI KARTIK ORAON : Will
the Minister of SHIPPING AND TRANS-
PORT be pleascd to State :

(a) the considerations which weigh in
favour of developing road transport in  vari-
ous paris of the countiy, particularly with
regard to the population of the area and the
net work of roads required ;

(b) whether it is & fact that the basic
requirement of development of any area
depends on the development of road trans-
port in that arca ; and

(¢! if so, the reason why the develop-
ment of road transport in Chhotanagpur
area is so poor, in spite of the fact that this
area is now the hub of industries ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (¢). Since the exe-
cutive authority in respect of road transport
vesls in the State Governments, informantion
regarding the delailed considerations which
State Governmenis foliow in this respect is
being collected and will be laid on the Table
of the Sabha, when received.

(b) The cconomic development of any
area is closely related 1o the development of
transport facilities in that area,

Development of Tourism in Chotanagpur And
Santhal Parganas

2746, SHRI KARTIK ORAON : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to slate :

(a) Whether Government have any
proposal for the development of tourism in
the backward tribal area of Chotanagpur
and Santhal Parganas during the next Five
Year Plan ;

(b) if so, the details there of ; and

f¢) if not, the reasons therefor ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (8) to fc), No, Sir, Becausc of
low tourist potential of Chotanagpur and
Santhal Parganas, in comparsion to other
places in Bihzr, as also duc to limited
resources, it will not be possible for the
Government of India to develop that area
duriog the Fourth Five Ycar plan.

Naxalites' activitles In Andhra Pradesh

2747, SHRI ONKAR SINGIH :
SHRI KANWAR LAL GUPTA :
SHRI RAM SINGH AYARWAL :
SHRI SHARDA NAND :

Will the Minister of HOME AFFAIRS
be pleased to state :

(8) whether it is a fact that a high
powered State level Commitec headed by
the Chief Sccretary of Andhra Pradesh has
probed into the activities of Naxalitics in
that State ;

(b) whether it is a also a fact that Shri
V. Satyanarayana is rcported 10 have collec-
ted 60N sirong army of (ribals and they are
geiting assis'ance from West Bengal ;

(¢} whether it is also a fact that Central
Government have also made enquirics into the
matter ; and

(d) what is the assessment of the State
Government and that of 1the Centre and the
action taken to check their activities 7

THE MINISTER OF STATE IN THE
MINISTRY OF 1HOME AFFAIRS (SHRI
" VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b) The Government of Andhra Pradesh
do not have information regarding the exact
strength of the followers of Shri V. Satyana-
rayana or about any material assistance
having been received by them from the ex-
tremists in West Bengal. The Government
of West Bengal also do not have information
of any such assistance having been sent
from West Bengal.

(c) While no formal inquiry has been
conducted, the Central Government have
been in consiant touch with the developments
arising out of the aciivities of extremists in
Andhra Pradesh,

(d) According to information received
from the State Government the exiremists
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have been active in Srikakulam, Khammam,
Karimnagar and Warangal districts, while
some sporadic incidents have also come to
notice in Guntur, Nalgonda Vishakhapatnam
districts. The agency arcas of Parvathipu-
ram, Palakonda and Pathepatnam taluks in
Srikakulam district have been declared dis-
turbed areas under the Andhra Pradesh
Suppression of Disturbances Act, 1948,
Strong contingents of Andhra Pradesh Spe-
cial Police and Central Reserve Police bave _
been deployed in the area for dealing with
violent aclivities of the extremists.  The
State Government is also taking necessary

steps to co-ordinate action with the neigh-
bouring Siates,
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(v)  (iv) ®7 (i) & 779
sfer s 99-87 afama 9987 sfawmr
(M) &Iz 7 amw  qdzA-Ad  afEdw wR F i aeer o fame s

(zfeez wafz) mar ggzd & WNVE
IMEAT (Ewr £759%) F fawra & fan
UF sIqE FIAEA aqr fwar o gaw
#aar gfrardl &1 gure, "o o
qftaga & wad § etz afas gl
*) smxeqr, wasm wifes fagreegn
®Y zareAr, SdT qa drgr fafaaql &
sudwwy, aqr fadqi ® o wfew
FW gF  IAIYF NFIT K AN FG
afiafox ¥

ATty guwt & aarfias v
afasmn

2751, it 2o go wlX :
ot oiw pEr Emit
sft Wro AT we
sft megm wwew i
ot e Twey feeml

wq7 forer awr guw ¥w WAy Oy
war ¥ gar K30

(%) war 18 =€, 1969 ®Y 7§ fawa)
& vwwrz qx usgla guF dar fafae €
IqEA ®W gAY IEA wgr ar e
ey gaw wrsarforw A & mfaae
LB

(@) =1 w7 x| wfwamar
qu @ & fag £ Tsgaadt qaer
Tk ;

() wT Ty AFEq F fawr ogfr §

LR
(%) afz g1, &1 g=%r ety qar
o7 afy agY, A s s § 7

favear Ay gow @A HNt ( wTo Wte
FomTTonlowA): (%) ¥ (), ey Aav
fafat & 17-5-69 wY 7imz # 1=y go
favar s & weg @vdl & @ra-arg w7210
f& ogas) & ya g, 3a¥ wwng ) gy
¢, o saa § dar w1€ aex A oo qrar
S IAFY IegFAT F1 WY €I, I gfy &
g g ¥f a8 @z wgfar sfa
HIAT AT A%, A1 4g wreAmfeas IqAr g
at o Adl faw W ; et T T A
geg agt @r @, fa@ # wigfes agr
aafFa WIgE anear ar IJqFAT FEAO'’ )

2 %@ §IW F LW GEN A SEF A9
a1 f& #aaexar @mw § famdf sgam
singar fs ¥+ gad S g9 dw &
J[IAT QAT H A ¥ @} § ) wa
wx f§ ag wearg gwier £ 9e1 ¢, ag
gx & wgerqar & f frurdi-amie )
U7 fawre & fafvea et § o® aeg
amar wrq famd 3¢ ag eqyfa @ fe
¥ ushy farrg ¥ e <z § 1 fofaa
WHIW FY AT GGRAT ETXT AT
fagma woeAt & smAr udlg {ar
%1 ¥ 3T, famwr f& fofac ow
W a1 |

3. 419 AQqre ¥y Wr A g gy
e § g T &t gt
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Abolition of Death Sentence

SHRI P. M. SAYEED :

SHRI OM PRAKASH TYAGI ;

SHRI J, SUNDAR LAL ;

SHRI NARAIN SWARUP
SHARMA :

SHRI RAM SWARUP
VIDYARTHI :

2752,

Will the Minister of HOME AFFAIRS
be pleased to state :

ta) whether itis a fact that a demand
has been made-by certain people in the coun-
try for abolition of death sentence ;

(b} whether it is also a fact that in many
countries death sentence has been aboli-
shed ;

(e) if so, the names of those countries
and the impact on the incidence of murder
cases in those countries as a result there.
of ;

(d) whether Government proposc to
abolish death sentence ; and

(e) if not, the reasoms therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b) and (c). So far as Government of
India are aware, death sentence has been
abolished in Belgium, Denmark, Finland,
Holland, Iceland, Italy, Luxemburg, Norway,
Portugal, Rumania, Sweden, Switzerland
and West Germany. In United Kigdom
death penalty was suspended in 1965 flor five
years. Iothe U. S. A, six Stales have no
capital pupishment, No authentic infor-
mation is available of the impact of this
measure on the Incidence of murder cases
in those countrics,

{d) and (e). The Law Commission have
given maiure consideration to the question
of abolition of capital punishment and sub-

mitted their recommendations in their
Thirty-fifth Report. The Report is still
under print. The recommendations of the

Law Commission on the question of aboli-
tion of dealh sentence would hawe to be
examined by the Gowernment of India in
consultation with the State Governmenis,
before any final view is taken.

SRAVANA 17, 1891 (SAKA)

¥ritten Answers 78
Igar § A gRgw el o foewarh

2753. wiY Wio G WIH :
&Y Wi ST &

¥IT MR-ETE AT 28 W, 1969 ¥
waifsa s e 4554 & IO &
qa9 ¥ qg qay A gar w3 fv

(%) ¥ar 994t & 97 gave safemar
F1 ot & @It Afg g v gl
gafg;

(@) afa g, a1 &8 wiw & wr
favwg faser § ;

() afz #gf, @1 g7 AT F wO T
9 Y AT w7 AAHAT & ; WX

(9) AT Fqu gt § gaqr wfus
farg I ® s wrem § 7

ng-wd AAwa ¥ wea wa (s
fowr ww o) - (%) it gt AiwE

(®) & (7). A% gargy gra wfew
gaAT & AT 417 amfew AT wgw
91T A7 | 37 97 fA09 wikg  arve el
mr § 1 @Y7 weg safeaay qv & Froodr
7/ A1 G A

waut ® W TEA € gng-iar

2754 Y wrewlwr WAeQ - sqr -
wig AT gg IATY F1 HI7 F7q g ¢

(%) 7ar a7wrft wrar wfafags §
fg=) & arq-urg g4t £1 qowrd wAT HF
w7 & aryy may & fafga 3w & g
% qfz=r At 71941 & qriRA w7 W
mag-ta fagifaa w73 ®1 wemy 2
arfs 3q fafe & a1z gust & so &
qara: gard fear 91 w6 Wy goerh
TTHEIA AT7ATT AIGIAE § 31 5% ; 67

(=) afz g1, a1 Iasr QYU w4 g
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gqr I famr H s4v FIW II(T AT
wE?

ng G wATA ¥ s w6 (s fam
o« )  (F) S AE GE

(&) weT gy 9Far |

afer e epel § foen & et A
ety Aifa v frarfafa

2755. ®it ¥Wlo AT AN
stqo go wix:
of} AT FEq gt

#a1 {qen aar gaw Aan st 30 g,
1c68 & waizifsg 9eT w&ar 6641 F
IUT & {rEg H g ®ATA &Y F
0 fF:

(7) aarag 7= 2 f& foar saremm
GIUr afi@® AT & I F audra wEAl
I H faarg v ¥ Sfer @
wAl &1 F1L @A g

(@) 731 €@ @17 aY v @ gn
f ok grafua i & afeas el &
grar faent grawY wedla Aifg w1 fFar-
frag &< & Ao sy sTwIT gaaEmm
¥, afsas 3@y w1 grafiag g g
% graifaste § @ia 1 fawie ;O

() afg adY, a1 wsw @K few
sET U foar Aifa w1 g3 egar
T AN FU qFAT & 7

foaar awr gaw a0 "wwa § v
axt (oY Rew qWA) : (F) ofenw At @
wafa st § s@y, widfaa quar
ITAM O & 9 rw X faw o
AT AT F1g 2 A F oAy 2

(=) Tmr w1 gwvg fEagE qEwER
¥ faarodta adi &

() wgm-fasw, s=a 1 zam,
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1T ArFRAr A /Y &1 grfawie of
rryg I § faak afy sy g
g7 &gl gra e faar Afs woaw
A FT GIET FC GFAE | TH qGIFT F
fas #1€ o fagr var gar- aifeg ot
ueq wEa®l & wiawl ¥ gwEfug
gfaars & I9al F A7ETE |

fgsdt ® fwy no w1z

2756. &t Wio T 1 ¢
sit 9o go ®ET :
«t moam raeq At

aar faen qar gaw dan §3571 g TAH
F1 Far 70 fF

() f#ad ad@1 & &g 1968-69 ¥
fzedT % FoiT fro o

(@) aar gaF o wgamt 7 faay
§0 afams & W mias wEard fgsd
araqd A §, FAAT FT ATAT FA FIH
fgrl ® wxar vy ¢ fzar g

() @ar g7FIT ¥ gl & 50 wfawa
grgfafesi aar zizfedi @Y fag fgedh
FT @Al 717 2, a4t g1 Sfgai & 20
gfama sawfEi &, fag fa= &
mnr At fraar 21 &, fz=dr Fy mrgfafe
agr zrgavsien 1 sfauw zar wieEw
T faarg ; ai

(7) wa a% 1969-70 ¥ [7n feadr
fadst graafaat & famos faa o §
anr wAR & feadr grrafaq) & fRaw
aar fafaan 3% #Awma § wqmz feg
WA & qgTia grAy w fgEr H A7 0y ?

fovetr war gaw dwr WAy (WO AYo Wo
MITo Wle ) : (&) 21 )
(&) sragh

() w3 ¥ § fs oo o angfafosy,
eEezigfadl qr agfoe § & 50 sfama
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wgaaan sHaifeal #1 Grea fag fesdr
& FAFQ T A8 &, aA awfoal &
guarfaat & & 20 wfama &1 f@d
fawaw aisan & wada #=na: 24 wg-
fafq 7 fgd-mizfan aqr fzdt semai &
fag J9ar a€dt & Mygar fgamdt &
HIAIT AAM Ft A1 @ & |

() 1969-70 & 2Yus 290 fazs
graglagl & fagod fazid oy &) eq
arrafaal 1 qrxar 1 @@ q1d a4t
1 aaE ara faaat &0 fd qaar gyt
AT ¥ fasifaa faar qar ar ( gedtaaei
F fan qrmeg fzarad fzdr qar gu s
AT & AT mat of

faetr dmema ® f@dt & svwey
ardt f&d g midw

2757, =t Wlo g AT ;
st 90 go wET :
st AT wmEq qEt

“aa1 farer aar gaw A WA 97 F 9
Fr g w1 (7 A qazd! 59t F F19
a7 fFd & wam & grag 7 @
f&3 am I WA F1 A0 FAT ], AT HA
wwHfrr a7

foan aqr gas @wr WAl (300 Fo
%o WITo Mo TMA) : faguawr daT T
faazm

FEd mR-Fa & fac fgEr &
SAT % graeq ° IH AAGT FIA FI@L,
1969 ¥ gg WI1T §F TATFH F XA
il fed 1q 4 fs wizai § afwa )i
w1 faer waamg gru FA7 fg=4 afafy
¥ weqw A7 fsar mar qr Wi 9a@ Afafa
¥ 3¢ wyifea # fgar a1 gg-wAmw
& qgAIg F 73, W FeE fzedr afufy
F1 garwT &A1 2, qar I41 v vw

G 7 @ wEAg A alfa s
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wrgE am fwar qar o A & wawifea
f&aT 74T 41 | W@ wI2AT K1 € & faqr
ar gqr |

2 gk w.ET & faq fged &
FAUTT g7 § grafag favg & faew-
A gZ-AAAg FY ) 1 fFy a anday
q, 1 419 far a0 §, fagy &t 12 /)
BISHT, ATAT qH), TZ-HAA FIU gAT-
arg g A 37 10 ggfaq w9l &
wiad Wl WA g, YE-ATET & @Al
wriyr, faar dqr gas &ar ANrAw §
6t AT a41 #HAF T 94T Figiagy
g qfr=ifas s7 far a0 & wlx zasr
qrad frar @ir @ &1 faog qear 12 %
faga # w1 waifaa akg sdr 7@y fry
o g 3gifF T fok av widai £ fagg
neqr 12 foog aig &1 geam frar agr
gr az ux wigr wfafaga, 1967 & 39-
T & faeg oF | ww wiar wlefqgw Fy
qrur 3 ¥ ag fafig @ fv sfawm & aig
217 Y fale 7 azz 15 3d 3 wafy
aArea g1 91 9T o1, oF fafksg arda
& wgs) wiar w1 fg=dl & arg-arg gor
Fr ama) Tt wif ang {asifw TE
fear war ar 1 zafae ag fafrea s<ar
aag ar f& arg ad a7 wafy qs aA
a7-2q35'7 W17 UGl gixafa aar fadat
graafa & aafigr @1 frwwy xo & &
T 33 @z uehr gmafe ¥ fag
i mifz &aa fz=r o €Y 2¥

3. 37 &I o wiEwt #1 alnEw
qEIT - '

forr agT gaw dar WaTAa § wEQ
wAwT & fag  fg=d & sQT &
wafiva w3 -w '
1963-69

1. fz=dY festr wfafa aar asa gAY
& gradi F1 JzE dA) AWl G2l @
arafid FIT |
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2. 3F wui ¥ /A w19, IE 80
sfawa & wfas sdxfagi #v fgedr wr
FaFQ ma @ (afz mamEar @ a,
fgrdy %1 719 7 @A T 99 FAOAE
& fg=fl aEY Tv w@% ¥ qgET Av
a%ar ¢ | 7 wgari £ oF geEr a0t
s AL Af &)

3. fagm fgedt zrgmage/fedy
arzfaedY w1 faawy ga wF1T fFar soo
f& & gargend wfaFan ggqmy £1 ma-
IFAHAT FY g FT |

4, sasht mgfafes/av &t zigfaeei
# & 50 wfaaa #, fasg fedy &1 #9-
s A g1, fgrdy wrgfafa/fed ogg
¥ sfamw arg @ F fav amwg fFar
Eiul

5. g#Y ant & 20 wfaga sHafedi
&, ford fesdy #1 Fgwrdr qF T8,
fg=dt fomw Ao & weaa sfaso &
fora Har st

6. gl AT F qI9  qA-FAGI,
fafa smi@a &1 ¥ arky A wgeagad
®rgAr AaSt F1 grewy, Gl § fFar
N |

7. waag & fg=d) Wit a7 & fegq
Tt g WY gl FiIgtagt & g9
ax-sqagix fg=dt & fwar smo

8. fgdt ¥ sgraw-aifgen, w2 &
37 at gIEAT FI IIAH FUGT AT ;
farg wraal ax fecqui) qar waar fagar
atga & 1
1969-70

9. 9AF wANT ¥ £7 A w7 fed-
zigfaee aar og fgedt zrgg-wala & €
[t |

10. g\rg wfay agr sUT S5 a9
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7l wafy & fag fg=dt § iy dare fsg
weh Iu% a1z frafa #1 gafasen fear
argnr Wi wfeer & fou smgw (A
ferar | o

11. fa3e gT&rE, 1 wo#Y g=ar
SFT FUN, I A9 FUT TE TH
A fged & fa@ oy wx g qgaa
& arg ol ag 1 wafy ¥ fer fe=
aar sgs QAT H FUT G 1 fex feafa
#1 gafastea §ir s gogsa faora
fadr srad

12. wegim graafaal six fadad
gragfaal qrasl at 97-s73grv qar
997 5 aaf #1 wafuw & fao A wromd
g aifgg @ @17 uwm gre-
alaal & w19 afzg ¥aa fged ¥ fro
o |
o

13. awa sfaemafaar (nzasa) #)
Ft agi agx faar aroar sgt gax) fgs
zigfan aar fg=t amfafe £t gtmar w1
g fFar Sir 8% |

14, m=q grag qar wdTeg Fiai-
a1 & ma fgedl § oxr-sgaga

15. meTaqW FIEAT 9gIAT & AHSA
¥ fafe wxma & @ fe@d & ox-
sqagIT |

16. wAI7T q4r g&F g gy
swifaa 3 ag a4t germT fg=h &
s¥ifaa feg snadr

sfefacnfvere wfufmm & e
ST SF & g AT

2758. st Trawom ;847 fEwT Akt
gus ¥ 5 9g IATH KT E) FOr &
f& @

(%) ¥ ag a% § fis sfafaanfesc
ufafrgn & wraia qollaw g% 2 To¥
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fawifca fear mar g wafs scis sfafafy
& gatgT 9T 2 &9 & wiuws ufg @k

gt ¢ ; WK

(=) afx gi, at sar awFIT &1 faar
GATA IeF 2 A A AGHT S0 wWY
FERAFTE?

farer war gus AT swwa oW
st (st www qmA) o (%) o &, feewi
aqr fwisl 1 Ty, g &7 <9
saa: 10°00 €97 1T 4:00 &7 & 1 @A)
wasl § @9 200 €79 & wfas gar g

(w) feaagie dar #1€ weaqra f{=ra-
HiT adf &

Decentralisation of C. S. S.

2759. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that many people
working in the Secrectariat and Attached
Offices, have been affceted by the desentrali-
sation of Central Secretariat Services ;

(b) whether it is a fact that whereas the
Ministry of Health, Urban Development and
Family Plaoning has been merged with the
Department of Works, and Housing, their
cadre has been kept separate ;

(c) whether it is also a fact that many
permanent Assistants in the Ministry of
Health and Family Planning who are quite
junior to the Assistanis working in the
Department of Works and Housing are
officiating as Section Officers ; if so, whether
Government propose (o take any decision
to remove this anomaly ; and

(d) whether the cadre of the Department
of supply is still with the Depanment of

Works and Housing while it is a scparate
Ministry : if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The question of reconstituting the
Cadres conscquent upon the recent re-organ-
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isation of the Ministries/Department is under
consideration

{c) Yes, Sir. Disparities in promotions
arc inevitable in a decentralised set-up, The
possibility ol making certain modifications
to the present decentralised set-up is under
examination.

(d) Yes, Sir. The Department of Supply
earlier formed part of ths combined cadre
of the Ministry of Works, Housing and
Supply and will continue as  such till the
question of reconstituting the cadres conse-
quent upon the recent rcorganisation of the
Minislricstcpurl.menis is finalised,

qar ¥ faedst a8 gwies

2760, it waT W ;|
St W qAT /Y
it il fay -
st TETTE Ay
=t maw fagrat amondal
%t JFATY T MWt
oY gIX AR
g7 g ®@ WA qg AR K HAT
w0 f
(%) 34 fadat a5 ga&l & A
aar g a1 § faa® farg 79 @7 aql
¥ fawmad wra gk ar faaat afafafyay
%) H2ZYOT 947 74T

(=) 3% fasg Fa1 341 AFAT N1
gf aar IT9T ATEMIT A AT HEAW
L

(n) ;1 mER F g & 5 QD
G A T AN w-q B A w9
afafafuat #3 & fag @it w0y gwa
5 foq

(w) afx gi, a1 asgea=dr a1 war
2 Wt

(¥) /@ AT awl & feaq 9w 9§
sereyy €1 Wi ¥ w3 f wgEfa &
€ agqr fead wd gLl &1 IAF FFA
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% wafy gared % F &z W IEW@
faar mar 7

ng w19 WAt A wsw AAr (s
fowrarw giw) : (F) =7 (|). g
urfag FY a1 @r & WY @A F omAr
9 97 1@ & Aredr

(1) =Yz (7). gamr srar g fE
wanre feafs daifas fags #1, faad
T A AT H A7 gy s@am &
AUA IR I Y, ATNT 76 ATE ®IOT
1 fasita sgraar wier g€

gg o Y qmary faw § fF e
FT &1 120 %o ufy safs & g7 uxfaa
F0h yPy 939 & 99 ant &1 geafa
& fag fafws afiismeEl & fag 1,20
UL T & 7GH ITA FT AT 4T |
agify, ¥ET $1€ 99T sUAew Ag 2 fy
3giA FiEga § a7 ofag frar

(z) &7 a7 fa2:ly 99 gar<si 4
Hear 826 4Y faaswt 7 7 aqt # Frar/
fadg qzisa far @ & fan mfvza
fegr aar | Qafafa & 9z @75 @
w+q fazfaal & wifa fadst 99 gl
%Y qgfeq srwi & fau, afs ¥ gegar
qr &Y, FGAT AT 9T WA H IFIH
&Y wafiy qzrd arEr 20

Iq I faeAt W fad @ o=y
9T wTa g

2761. st wETAW YA : FAT MR-
wTq ®A) ag aqm ¥ g w7 fw

(%) daz az=i, w7t qftag &
grEl qar An fArw F qgedi 7 a7 0w
qq ¥ fraeft & gT-wsawT 7Y g frad
a7 fa@, 9ad ¥ foaw oAt v mfea &4
FITFT 0E gar fraw w0 & maas
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FEAE F & a1z fray off § Iaw
frg 7 ;

(m) 7ar 3g @ & fF aze) ®1 I9%
g TAT 9T HT A FEAF F AT
AE AT A § 5 AT

(m) afz gf, at & WX # g3FR T
7T FFATE F 1 faa @ 7

Tg ww wWeg ® v west (st
fraran g7 : (F) feafy faev g2
gar af #—

THT §Ita §IEW, WA afr wwew,

any famm
qIeF g TRl & gear 146 105 111
giffa ensfa aqr 4T 132 89 102
wEaT |
warg f2m a7 ngar 134 91 101

sgfgana At a9z
ez fyo a7 Al
Y FEAT |

(@) ag aawar war g fF o4l & =
froq &1 & fad A & ogar ®7Ed &
st & afzmET & sana Fuar JA1 g

() s&T agY IzaT |
fatmsi & fga2l & geeaaq

wf gFEINAIT TOEA?
%t fo I AveA

FqT Ng-F19 AT AF TAX F FT
10 fF : :

2762,

(%) ®az ¥ fadaa) qar wfafayi
& gx iz ferdt § guemfea =@ ®
graey # fwadt wafr gf @ ;

(=) =a &4 &1 AIQIH &7 F9
faar g ; A

(n) Svgw fauig &0 § g&7 &7
¥ qar aar FfeTrzai § 7
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g w9 wAWmg H o us HA
(o oy T =) ¢ (%) St (@),
wwamr gfafran &1 @z s (2) &+
Mg Mg s § glaar sam $qF
g gafa wmmfas gadi v sagear
FW & fou Friad 3t a5 =
wfafigm 5t 937 ww & Fnabags &
qa9 ¥ gga3 Sveq g & arg fadaay
¥ g Wz frdt ot qraaifer s &
faw sagzar #7&% ¥ w57 97 fgax fean
[MOAT | T AT TZ AT §HF AZ 2
f& awx &7 s var T avir

(m) wfzzai o fagvn d7m 2

faawm

. fagasi & zi=7 fe=t § dar
g & far =rfar awAa
FaTifaai #1 47

2. zaAng fzar 3y gmi A
qaftA  eTRAT ITEET AN 2
gt Az & fam FwrisrE @
Ar TE B

3. gt &+drr afafardt 97 fqasi
Tt fg=it mamin w9aeq 48 2
I 9x1Al & wfawia Ao
Y fzedl maang faar sar |17
zas1 graifms ea=q fzar srar
ARI 1 zAa®F 7 O gfa
B g afz my faas @
aaraq fadas fz=4 & gueqifia
fegr snar 2, fagsr mifawa
wgmz feedy & swifaa agl gt
%1 #, @1 97 WHIT 0

4, fagusi & wq & wfza famidi
#laqch FW@ F fanm fzdy &
FrgA @Rl W aFEi §
qofeg Aag Iqdeq AZF &) TH
49 ¥ grazaw g § qufqy 21
W@
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5. agifs s a® fged sreqar &1
gasq A &, gafag fed
fadas &1 fzed) ®anaT 417
F ¥ qrEqwI grur qrayrE)
T AF 9T A FmErey fe
fadas & fear fadg Iqaw &1
figaq s & @ IEH1 WY
AMA A IAF WA qE®
FUg IqaY F AWAIAT QU
amy T wg & A @ awar
g1 gy feofg & @ aw
faarg &1 q@IEEA AT qgT
#fer g1 AT g 97 aF &
FIZA I A7 ATEAT AEN €7
wrdt & f  fadY fadig wrar &1
qrz grAIfoF gga1z T, seas
FAT A UAT FIAT FEA g
qAFATE |

s gl & sam fear aar
fadat ua

it gwr A e
s} fara gATT mEA)
o) famaTm &
st TraTEATT maf
¥ro gaitar 44T
it faufa faw -
=t eaaw fag w1
it STITHT AW
=) oy fag gy
it feramfor oifawg)
LU LG S i
st sifere fag :
st FaTTE I
«t 7w fax aotare
st simiqra &y
=t m A
it AT FAIT AT
st Ao Ko wHAT :

aqT NETT WA Az AATA 1 F
Fry fr :

2763,
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(%) 3@ ® gq =¥ gA@Y H fadai
¥ g9 uaAIfa® =1 1 wieq g€ facha
gzmar & a1 § fags a1 g97 § A%
gru fam a0 gageq ® fafze fadta
agigar f&a-faa nadfas aai @ greq
gt dr;

(a) a7w@t qAF & wgaie
fazsii & anyn fead) fadta agmar
are 5 €1 ; wix

(m) wfgen 7 qaY snaeqr 1 qArea
FWF fAr g7Ere 30 FATE FT
W

T-wE  weRIEE ¥ uImeEAr (A
faay wwor = ) (7) & (7). § fagd
WA gAIGT # aqr gex gAraA & fad
fa2ey g4 % sqin & Aafga @fsar
fawmm & sfgaza & a1 7 14 v, 1969
F1 @37 7 gg #AY grar fed av agaen
T AT e wiwfga aEq1 )

qwra gfrafedt & ar & ¥l qoeie
AT AW AIHIT & AT 7AN

2764, =Y SETE WIT MEA : oFAT
fowr @ar gaw 8w wAN @z Fam
Y Fqr w1 ¥

(%) #ar ag w9 2 5 avioz &
feag awrg fazafeemsg & w39 9%
HENT I qA[ IAF ALFIF 17
qaug 931 g1 1At ¢ ;

(=) afz gf, 3t ga% geq s 3ar
g ;R

(7) swdimg ® feqa, st 59 sy
&= &, g7 famafgaran ) #=8q faga-
fagrem aifer FAF g e faq
Ffearedl #1 aar $3Ar g9 @rd ?

farr gt gww B 54 (wro Wl
¥o WITo WMo I ) :  (F) Wi (w).
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95rq fasafgaraa, Iz & ofzarar,
H1eY, wizer agr Qo fa«i & feqa
19 ®F1341 & 30 37, 1969 ¥ gara
fazafaman, qfzarar 1 ga@fa @
gL 9T g aruy Wi &1 af wfy-
AT F1 A F AT H wAAT )

() rar F1€ gEAd T ARG HIHTT
& fagroda 78 2

{mf uq g™

2765. w sw&rm AT qOEewt ;. ¥ar
E-&1@ HAl 4z q@R B A0 A fe

(%) aar 3asreamT 28 wE, 1969 &
FRIAIT-9AT § g#fad go gq AwER
1 M fzamar aar g fe sage & s
famiq 210 o umo fafwgsa 7 wedlw
a9 gfufagw, 1927 F1 "rgar 3] )
TH gFIT AT # @ ad Eqigal &)
faza # facar a3 w@A & fac AR
97 HIAT ATEAT §

(@) 7ar ag a9 & & =10 fafaasq
A gz o+t g1 @ & dard wd gwE A1
ud qftada qaefl afafafudgi & €13
1§ usdfas qzaer ) ; W

(m) afz &i, @t T9 grasq § ATHIT
#1 a1 sfafsar & ?

TE-®™ WAt ¥ Tsm AAY (o
fawr wam qe| ) ;. (F) @XFT F AT
q aMAC @AY | 9wy ag *ar faar
are fs ghega s g3z, 1927 %1 fawma
fafew afifqam (wrm s a1q) fazam
wfafraw, 1960 grar fvar aar a1 W
¥l wiza & fmigdl w1 fAsr wy
garfag 3 &1 937 § 7E Iz

(=) it gf, svara, sfefea arraz
& wgEIT|

(7) ag @ art W§ g I9-
oA & fF axaew aet 91 waifa &)
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Link Lines of Coastal Highway in Gujarat
State

2766. SHRI D.R. PARMAR 1 Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that Government
have sanctioned some link lines of coastal
highway in the State of Gujarat ;

(b) if so, the details thereof ; and

(c) the estimated costs and the approxi-
mate time for starting and completion of
the works ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). The following
two works were approved by the Govern-
ment of India in May, 1968, for being
financed from the Allocations to Gujarat
from the Central Road Fund :—

Estimated cost
Rs.

Name of work

1. Constructing Dahej-Gandhar
Amod Road joining to Padra-
_Jambusar-Broach Road miss-

ing Section of State Highways. 40,00,(00

2. Constructing a short route of
Bhavnagar Ahmedabad Road
(State Highway) in Bhavnagar

District, 47,22,800

The present position with regard to
commencement and completion of these
work, as indicated by the Stale Government,
is as follows : —

The alignment of the work
has been approved. Plans and esti-
mates are under preparation. Work
will be completed within 3 years (by
about 1971-72),

Item (1) above.

Item (2) above. Tenders for this work
have becn invited. Works will be
completed by about 1971-72.

Provision for Social Service and Sports in
Fourth Plan

2767. SHRI1 LOBO PRABHU : Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to stale ;
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(a) since the N. C. C. has been made
optional, the reason for not making any
provision in the Fourth Plan for the
alternatives of Social Service and Sports ;

(b) if the difficulty is financial in res.
pect of social service whether Governmet
propose to evaluate and keep a record of
individual work done in rural areas during
holidays, according to prescribed pattern ;
il not, reasons therefor ;

(c) in respect of sports, whether Govern-
ment proposc to overcome financial difficul-
ties in part by collection of games fces or
by their enhancement and if not, the reasons
therefor ; and

(d) whether Government propose (O
encourage teachers to attend to adult educa-
tion and sporis of the non-school youth and
make that a qualification for the Selection
grade of the teachers ; if not, the reasons
therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K R.V.
RAO) : (a) to (d). Provision has been
made for the National Service Corps and
National Sporis Organisation Programmes
in the Fourth Five Year Plan with an alloca-
tion of Rs. 6 50 crores. Details are being
worked out and arc expecied to be finalised
shortly. It is quite likely that universities
may as part of the progranmime cvaluate and
keep record of individual work donc in_
rural arcas during holidays.

Gencrally speaking, colleges have a
gamies fund and the grants made by the
Government  of India under the National
Sports Organisation Programme on selective
basis will eventually supplement the games
fund. Adult cducation and help by
academic community to the pon-academic
community which includes provision of
sports for non-student youth would be an
important programme in the National Service
scheme. It does not appear nccessary at
prescot to consider that such work by the
teachers would be regarded as a qualifica-
tion for award ol butter scalcs.

Production of Books by National
Book Trust

2768. SHRI LOBO PRABHU : Wil
the Minister of FEDUCATION AND
YOUTH SERVICES be pleased to state ;
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(a) the basis of selection of 100 books
produced by the National Book Trust Jast
Year ;

(b} waus their sale verilied ; il so, how
many of those which were not text, had a
sale exceeding 1,000 ;

(c) forthe selection of books for the
‘Nehru Bal Pustakalaya’, whether verified
sales would be made one of the yard-sticks
and if not, the reasons therefor ; and

(d) What was the expenditure of Govern-
ment on production of book lust year, what

was the income and what percentage of
books remain-unsold ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAOQ} : (a) National Book Trust has a
General Advisory Commitice made up of
ceminent literateurs and also cditorial panels
for various series. The 100 books produccd
by the Trust were suggesicd by the respee-
tive panels of experts and approved by the
General advisory Committce.

(b) National Fook Tiust does rot
publish text books. So far the sale figures
for five of these books has cxcecden 1,000
copies cach.

(¢) Mehru Bal Pustakalya is a special
project which aims at promoting unity and
natioral intcgration by production suitable
supplementary reading material for children.
The sale figurcs of one title cannot  be made
the basis for the selection of another title,
as these will be original woiks and not
translation of books for which sales figures
cou'd be obtained. in this case, the sale
figures will provide the guidance fora
reprint or revised edition.

(d) The Government has not directly
incurred any expenditure but Mational Book
Trust, which is fully finanaced by Govern-
ment, incurred an  expenditure of Rs.
6,49,504 96 during 1968-69 on the produciion
of books. Fifty-onc of the 10D titles pro-
duced last year were rcleased during the
quarter January ‘69—March *'69. The in-
come derived from sales so far is Rs,
1,00.357.31 and the pereentage of unsold
books at present is92.5 : normally a book
starts selling properly several months afier
its release when it has been reviewed in the
Press and has received a measure ol publi-
cily,
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Employment Opportunities for Educaled

Pcople
2769. SHRI LOBO PRABHU ; Will
the  Minister of EDUCATION AND

YOUTH SERVICES be pleased to state :

(u) what calculations has the Planning
Commission made of the cmployment
opportunitics, which  will be expected due
to the increase of cducation during the
Fourth Plan ;

(b) il manpowcr planning cannot be
done for all clauses of cducated people, the
rcason why projections made from existing
Employment Exchange statistics of unem-
ployed arc used in determining provisions for
expansion of education ;

{c) the reasons why manpower siudies
are not published so that those concerned
may take more informed decisions about
their education ; and

(d) what rescarch, il any, has the
National Council of Fducational Research
and Training done in regard to employment
opportunitics for differznt classes of educa-
1ed people ?

THE: MINISTER OF LEDUCATION
AND YOUTH SERVICES (DR.V K.R. V
RAO) : (a) The Plannirg Commission has
not made any estimates of the employment
opportunities which will be expecied due to
the expansion of ecducation in the Fourth
Plan. In fact it is not possible to mcasure
the effect of the expansion of education on
employment opportunitics.  Teachers  arc
perhaps the only category directly affected
by the expansion in  educational facilities.
In this connection, it may be staied that
the sub-Group on Manpower of the Planning
Group on Employment and Training has
estimated the requirements of teachers
during Fourth Plan at 8 lakhs, out of whom
5 84 lakhs would be matriculates, 1.98 lakhs
graduates and post-graduates and 15,000
physical traing teachers.  In addition there
would be some increase in employment due
to construction and purchase of equipment
caused by the expansion of cducational
facilities.

(b} It wou'd be difficult to make pro-
jections relating to manpower on the basis
of the employment exchange slatistics.
Employment projections involve the use of
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many varisbles such as projecied rates of
economic growth, of investment, of exports
and imports, and of population and changes
in technology. The live registcer statistics
of employment exchange are only rough
indications of the present level of un-
employment.

(¢) The Institute of Applied Manpower
Research does publish its studies on the
subject from time to time.

(d) Research on employment opportuni-
ties for the educated people has not been
taken up by the Mational Council of
Educational Reseasch and Training, as 1t
does not have an economic division.

No Payment Made to 1,500 Workers of
Hinduystan Shipyard on Pay Day After
Deduction of Their Loans

2770 SHRI S, M. BANERIJLE :
SHRI RAMAVATAR SHASTRI :
DR, RANEN SEN :
SHRI J. M. BISWAS :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

fa) whether it is a fact that 1500 workers
of the Hindustan Shipyard Lid., do not get
a single paisa on pay day afier their loans
are deducted ;

(b) whether it is also a fact that the
emoluments of the workers of this Shipyard
(4,200 employees and other staff 1,237)
are less than half of the empioyces of the
Mazagon Docks or the Garden Reach Boat
Building Centre ; and

rc) if so, whether Government have

taken any stcps o set things right ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH) : (a) to /c). Information
is being collected and will be laid on the
Table of the Sabha.

Proposal to expund- Visakhapatnam Port

27171. SHR1 MAHANT DIGVLAI
NATH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether there is any proposal under
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the consideration of Government for ex-
panding the Visakhapatnam Port ;

“(b) if so, the estimated expanditure to
be incurred ;

(c) the present harbouring capacity of
the port ;

(d) the estimated capacity of the port
after expansion : and

(e) what shall be the position of the
port in the world afier its expansion ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS. AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT SHRI
1QBAL SINGH) : (a) and (b) . Yes. It is
proposed 1o construct an outer harbour at
Visakhapatnam  equipped with facilities
capable of handling initially ore carriers of
100,000 DWT and 150,000 DWT ultimately
including an ore loading berth and modern
mechanical handling arrangemenots. The
project has been aporoved in principle. In
order to take a final investment decision, a
Detailed Project Report has been prepared
by the Consulting Engineers. According to
this Report, the Project is estimated to cost
Rs. 34.89 crores.

(¢} The present capacity of Visakhapat-
nam Port is about 10 mullion tonn%s per
annum.

(d) With the construction of the QOuter
Harbour and other proposed improvements
to the existing inner harbour the cargo
handling capacity of the Port is expected to
increase to about 21 million tonnes per
aupum,

(e} Afier the construction of the Outer
Harbour, Visakhapatnam would be one of
the most modern and deep drafied ports in
the world.

gl & wgmrEAg "

2772 st ®o HY> AYwT ; w1 frn
aa1 auw AW HA) ag T@A FT FIA FA
s :

(%) var wd7 1969 & fredlt & gg

33§ graaq ¥ 29 & gA%l § smer 9y-
ATAAEIAAT AT TT TWEAAT €Y ATAAT €Y



99 Written Answers

UF & fau arg—qA FEHE FAAT
4T 47|

(=) afz gi, A1 aar @xgnz ag st
A8 awwn & fr bR FaEw & 39
fagrcarasi o waifa f@grar 9T
srqifea fean s =ifzn

(m) 741 ag FEFA FRAATZ AGAT
gz & fagrat g waifa g,

(w) afz 3z wE%w gAIAAIT 9T
gratfea 2, @1 aar zaa grafag @t
graggFard 730 21w §, 17

(z) afz ag, ar Far |TFT &
fgare ga 1w &1 wigs amagfw
qar s g 51 ¢fez & 37 9T 9A-
faare $3@ &1 2 9tz afz 9%, ar A%
57 1 2

faen qar gaw Aar Su1 (3o Fo &o
wWTH "o wA) : (F) A (F). A+ gazAl,
9a%F {41 AiAF 47 93F  AATAT
¥ @ 30 w9 & 2 A%, 1969 aF gHl,
faad farafafaa =1 & mafua amg-
ot Faww 3 fazareas g4 O faw-
fra 11

(i) < faarat adr ® 97 gawr &
Feaim 7 qrafrad wa%ww

(i) Wit faardt adt & A% FwAi
Q1R FgEAAT, A w§gFa & fag
geast w9 @ fgawin g, aar

(iii) ga® Aardr & F1q%9 qur wfa-
g W 4as Farel & fao
afgad |

(2) & a9 F19%FH IT YAF| F
fagmit adt & sz :1@ Wi
qifiaith#s dlaa ¥ fao qmix
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F@ it gfmerm z& & faro
gArg ag § famw 9 weaih-
=1faq, menfazam AT gieglas
g9aleadl & gawy fma % |

(3) =7 Frawui &1 ITT wWa4T
g qg g W 3R F1 oUW
fazrgar £ swEarn,  gafas
TEAT, ATAF-TIAT H WA¥T 41
gfawra | garafag usa & Afa
fazgs  fagrdl, faasr sfe
giarfas #wt migs =arg gregy
FAT g—F MMT T AT |

Stutement Made By Deputy Chicf Minister.
of West Bengal

2773 SHRIMATI ILA PALCHOUDHURI ;
Will the Minister of “IOME AFFAIRS be
pleased 1o state :

(@) whether Govermment  of  India’s
attention has been drawn to a  reported call
made by Shri Jyoti Basu, Deputy Chicf
Minisier of West Bengal (during a speech
delivered by him at a meeting at Phulbari in
the Naxalbari area) to the people, for ‘a
widespread movement in cities and  villages
1o wrest more power and finance from the
unwilling hands of the Centre’ and that a
‘big struggle was ahead and public opinion
must be mobilised for this struggle® ; and

(b, if su, Government’s reaction  there
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HUME AFFAIRS SHRI
VIDYA CHARAN SHUKLA) : a) Govern-
nment have seen press reports regarding the
specch delivered by the Deputy Chief
Minister, West Bengal, at Phu'bari. Accord-
ing to information furnished by the State
Government, the speech has been. more or
less, correctly reported in the Press.

(b The Constitution itsclf provides
the procedure by which changes in it can be
brought about in a peaceful and orderly
manner. The Administrative Reforms
Commission have recently submitied a re-
port on the Centre-State  Relationships,
which is being ex d by Gover "
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Losses Sulfered By D.T.U,

2774. SHR1 BHOGENDRA JHA :
SHRI RAGHUVIR SINGH SHASTRI:
SHRI P. C. ADICHAN :

Will the Minister of SHIPPING AND
TRANSPORT be Pleased 1o state :

(a) Whether the Delhi Transport Under-
taking has been running on heavy losses ;

{b) If so, the reasons therefor :

ic) the actual loss suffered by the

Undertaking in the last three years ;

td) whether the Undertakaing is unable
to buy new buses due to lack of funds ;
and

(¢ if so, the steps Government propose
to take to enable the D, T. U. 1o acqgire new
buses, and to run its services cfficiently and
economically ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT -SHRI
IOBAL SINGH) : (u) Yes.

bt The losses are mainly attributed 10
rise in the cost of oils, lubricants,
spares and increases in  establishment
cosis.

(¢c) The losses sustained by the Under-
taking during the last three years are
as under:—

1966-67 Rs. 100.23 lakhs
1967-68 Rs. 147.41 lakhs
1968-69 Rs. 181,25 lakhs
(provisional )
) Yes,

(e: The question of granting further loan
1o the Delhi Transport Undertaking
during the current year to enable the
D, T. U. to acquire new buses is
under consideration. The D, T. U, is
considering measures for improving
its services and running them econo-
mically.

et qim # feds! & 5 & WA

2775. wit WYeg WER : ¥IT qE-eT
aeft- 14w, 1969 & warciiwn ger e
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3057 % 30X & qFIY A g A AY
T F fF @7 AT ITW J9 T
27 qa fadet arar q@r @t wga
faxr o et ga gww & fagEr &,
g1 MWL JA71 I 9L & weq Fami
4 fra-fae faudi o wvear f2r o7 qur
IAF WAFAT AT 7 UIAANAE I
A F U qrAn @E?

nZ-%1a AwiAg § ey §N (st
faar @z g3 ) © 75y @I A q1A
qIAT & AIAT WA AR A
I 97 727 T A AT @
T 4% 79547 A% 7AAF § 2] ATFAT
1 Fafear § it 28 q971 29 AATAT, 1968
T A § owrA gz A’ qT wrgw fam
91 g mrzmge, Fafar o AaEs
# grareqig gru g4t A7 @A’ aan
MrEg 7 “fr mifia”’ qT owgm fzR
o A ArAr 2 v o3Eia frar e
AT 27 a1 am ag} faar .1 39%
AAAIT G=A1E & UFA T AT WA
aarar @Ar  fa 3agia Aoy 1993
121 T g77 qwEd a1 fEAr o u.
AfFF 2z F qur 7, 99 AF I3 FSArE
F 7T 0T A IA4T g, WIT AT TR
A1 aATIZ A

uifaw geaxi & a5 aprar wvar

2776, it wWywg w6 Far foen
aqr gaE A AAT 77 AT A g
L SR E

(%) 3arag aa # f& fafwea awig
¥ Al 1 fafwsq fagg oy o & fay

RTEIT U ST faay mA §

(=) ¥a1 a7 A1 79 & fw q1z9 gEaei
& og aZi % 997 qifAs grrel A
fear A 2 ;
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() fafiea mifas geasi & s34 0
W @izl g faanfagl & feg &
ATAAE G&7 Y A1 §; AR

(W) g & & gewe 7y qar Sk
foar & e wifes geasi & fad 7 92t
¥ frwifeai & tfaerfas sfa &1 fasm
grarg?

famr mgmim At (%o &lo
®o WTTo @o TA) : (F) {FE! 1 37
qET® ST FIFIT AGAN I grav Arfaa
sifagifeai gra faaifer £ ot 20

(=) o &

(M) @ favg & @ Feaiea aQ
feqr war fr fea s&c &1 A@&AQ
sreqifga 2% &1

() sa¥ dfagrfas wfw dar @@ &
warar fafaeq gaf &1 AT 0T GHEA
aqr AT GHFAT F AFAT &1 SeFIET
faqy @1 aFar &, foeg g ¥ qTE@ 9T
finix v & B fem gwT 91 aifas

gea® Al A 0
g gean afzee afafa s

2777. sit Tt fag
S} UMAGTE AT AN
g WA
oft W T W
=Y gze (wgrdt wwwda)
ot ywrTEe AT

sragg e WA 9 q@A A g
s & w1 1w gEar 9 #1 qes-
wifgsat grae afafa & wfadga ©r ow
qfe &wr gza o @t I |

o wrd swrea § T wA (W fao
W ) : S & ag T A § fr war
e qritfsa Tl gEar qfa qra 20-
2297, 1968 F1 AAT ¥ g€ AT T7H
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dz% ¥ emfea aroafos qgas) avaed)
afafa &1 garar fzar ag1 @ waar A
gfaa %Y fawmfeat & & oF fawifa &
wiaw ¥ wnfer mesafasar fagas
ag-afafa & garar fzar agr & \iw=T-
fas agasi grat afafy &1 fawifd
arifa 597 q&a1 131 & ITT 7 97N
g1 26 gars, 1968 # §z7 F &Ar 924
qr Mm@ & ¢ z | gegnfagar fagas
v #fafqa &1 g3 aF gum T N
wegsyar § Y J24 gE & ol Awenr &
fafamr qggwt a7 famre famst gor 2

21 MF 1969 31 gf ggAr dem &
geq fagrg ¥ 41—

(1) 37 afafa & F17 &= ¥ aFmeEarR
aqr wifaarg & at fafam agg am
gfasafer afinfaa & 93, 78 arwar
Y FiF AT 0F A7 § 0F
9z 9 €O1T I g AR H3W |
ag A 7 wAaaifas A3t 93
eq1 2T |

(2) waAY oY @331 § 7z fasafafas
q fawiT &4l =

(7) wevawasi &1, FAaeqar fAgaq
gemify B RzonrT & grasy #, qred-
faw, qa agqr ned fawwdi &1
qraarEr ¥ qiam FE@T |

(@) wew dEasT §1 faFaai 1 G
F@A & fag o 9% frarcm &
fag gorg gwA ¥ fag aeada &
Wy F1df qiar werEesl & fag
oF wigEd & g wmgar wf gad
Jugad saaedr ¥ g F1 FigAaAr
aqT ITAZIAAT |

(m) 37 wiaz fael & sgt afra &

safial oz wiwe &1 fadew FW
gresEifas &%, gz W g & oAy
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eqrafa® ary 17 ¥ Agi qoATa qAET A
fagen ¥ fau mfug gzl =1
Q7 & forir sl gregzfas wfa
gfafeaa s ¥ fay 3fem fdaw
¥y wqry wfafagt & aza A
FrEATAT |

gadt 2% ® feqy ax fanpay 1
| [ET, 1969 1 AFIAT H WAT-
TifFa 957 gear 1821 & 39T Far
fzar mar &
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zn% gfafwda  "Aeaifasar 9z
r-afafa z1ru afAdza & =9 ¥ Al
§3 yeqq 781 fwar mar

Meeting of students’ representatives

- in Delhi
%sum GEORGE FERNANDES :

Will the Minister of EDUCATION AND
YOUTH SERVICES te pleased 10 state :

(a) whether he proposes to introduce any
legislation to give effect to the points discuss-
ed between him and the representatives of
the University students at the Delhi meeting
in the middle of May ;

b} if so, the details thereof ; and

() if not, what arc the concreie steps
proposed 1o be 1aken 1o meet the demands
voiced by the students’ representatives at the
meeting ?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V. K.R. V, RAO):
(a) to (¢). The proceedings of the Conference
of the Students’ Representatives have been
circulated by the University Grants Commi-
ssion to the Universities and the State
Governments to eclicit their views on the
recommendations made by the Conference,
Further action to be t1aken will be decided
afier their replies have been received.

Steamer services In Ganga from chapra to
buyar and buyar to Rajmabal :

2779. SHRI RAMAVATAR SHASTRI :
Will the Milnister of SHIPPING AND
TRANSPORT be pleased to siate :—

(a) whether the Bihar Government have
usbmi'ted a scheme for introducing steamer
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service in Ganga from Chapra to Buyar and
from Buyar to Rajmahal ;

(b) if so, the main features thercof ;

(¢) the estimated cost of the scheme ;
and

(d) whether the Centre has approved
the scheme and if so, what assistance is
expected to be given to the State 1o imple-
ment the scheme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH) : (a) 10](d). Presumably
the hon. Member is rcferring to the Bihar
Government's schemes for introducing river
services between Patna and Buxar and bet-
ween Bhagalpur and Raragola on the river
Ganga,

The Inland Waler Transport Committee
set up by the Government of India during
their recent visit to Bihar had discussions
on these schemes with the State Government
officials and non-officials. The schemes will
be processed further afier the receipt of the
report of the Committee,

Assam Reorganisation Bill

2780. SHRIB. K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Assam Government has
requested the Union Government to refer
the Assam Reoganisation Bill to it ; and

(b) il so, the reaction of Central Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, sir.

(b) The preliminary draft of the Bill has
been sent to the State Government. Their
comments on the draft and suggestions
regarding certain additional provisions to be
included in the Bill are awaited.

Suggstion for new runway for palam
alrport
2731, SHRI D. N. PATODIA :
SHRI MUHAMMAD SHERIFF :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 10 state :
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(@) whether it is a fact that the Inter-
national Airports Committee headed by Shri
J. R, D. Tata has suggested construction of
a new runway for Palam Airport and the
construction of a new intcrnational air termi-
nal;

(b) if so, wheiher Government have
considered the recommendation of the
Committee in this regard ;

(c) Whether in constructing the air
terminal, due regard will be had for giving
it & touch of Indian architeciure keeping in
view the operational efficiency ; and

(s when the work on the air terminal
will commence and the outlay that will be
required for this purpose ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(&) Yes, Sir. The Commitiee have recomme-
nded, imer alia, 1he construction of a
second parallel runway to be completed
during the Fifth Plan period and & new ter-
minal complex (both for international and
domestic passengers! to be completed in
Iwo phases.

(b} and id). The Commiuee’s reco-
mmendations are under cxamination, Provi-
sion has been mads to the extent of Rs. 50,
45 crore in the Fourth Plan for the imple-
mentation of the recommendations of the
Committee covering the four lInternational
Airports at  Delhi, Bombay, Madras and
Calcutta.

(¢) Yes, Sir. The airport will secek to
reflect Indian Culture eonsistent with modern
operational efficiency,

Agrecment with USSAR for Exchange of
Personnel and Ideas Relating to
Science and Technology

SHRI D. N. PATODIA :

SHRI1 P. M. SAYEED :

SHRI1 MANIBHAI J. PATEL :

SHRI P. L. BARUPAL :

SHRIMATI JLA PAL-
CHAUDHARI :

SHRI HIMATSINGA :

SHRI N. R. LASKAR :

Will the Minister of EDUJCATION AND
YOUTH SERVICES be pleased 1o state :

2782,

ia) whether any agreement has been
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reached with the Government of U. S. S. R.
for the exchange of personnel and ideas bet-
ween the U. S. S, R. Committee and Induts-
rial Research ;

(b) if so, the details of the agreement
reached ; and

(c) in what way the present agreement
differs from the previous agreement that
India entered into with the U. 5. S. R. ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V., K.R. V.,
RAO) : (a) and (b). A draft agreement on
Scientific and Technical Cooperation has
been drawn up by the Council of Scientific
and Industrial  Research  in  consultation
with the USSR Delegation from the Commi-
ttee of Science and Technology of the USSR
Council of Ministers, who visited India
from 28th May, 1969 to 16th June, 1969.
The draft is under consideration.

(¢! The present agreement is a cultural
agreement in which exchange of Scientists
is also included. The proposed agreement
will deal with fields of applied science and
technology  wholly  and may include colla-
horation projects.

oA qretifeas & faefagl w1

grazfaai

2753, ot wumeawq faoraf ;. Far

foar qar gaw @ w1 ag AT A
Fq1 79 ¥

(%) 31 az 77 & f¥ fzedt goAT
U FA A @ g qreEfEEas &
Aat aq & faarfadr 1, fa:§ o7 aw
qiaaar og aa graafe faadr @ 9,
forerr @ 1969-70 & 1 & @wrex g
gri a7 & fad gragfa € ufa
At Ag fraraarg ;

(@) afz g, a1 qar gwwcar a9
I=F /7 7 G wgAt & fAy grgfa
ufr &1 yma # F A% gaww §@
Fr e, A

(7) afz adf, A A% &1 FITQW
g7
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forent aqt aas &ar wevEm ® wsg
weAt (ot v @A) o (F) o (@) .
o @Yo geg qralzfea®. & dlat ad &
gl & fag qisgar wa aya gafa
1968-69 &% & faa framgare s &
o a% waid 30 WA, 1969 % &
1 ) gra-gfa aft el |, FaT 3T 8
grat & grew fasfm 21-30 waa,
1969, #1 wafa &1 ufa gwfaT A aT,
faafa T v a€ &

Protection of Ancient Samadhis in
Arodhya

2784, SHRI R. K. SINHA : Will the
Minister of EDUCATION AND YOUTIH
SERVICES be pleased to slate :

(@) whether it is a Fact that the samad-
his of Raju Dasharath, Shrawan Kumar and
Shrang Rishi near Ayodhya in Faizabad
District are in uttar neglect and deteriora-
tion ; and

(b) whether Government would consider
the proposal 1o take over these monuments
as protected monuments and take steps 1o
preserve and  develop them in view of the
historical and religious importance attached
to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
MNARA JAIPAL SINGH; : (a; Yes, Sir. The
Samadhis are not in good statc of main-
lenance.

(b) These Samadhis are not considered
1o be of national importance as they do not
present any archaeological or architectural
features. WNor is there any archaeological
evidence to establish their authenticity. It
is not, therefore, proposed to take them over
and develop them,

Alwga & A7 At g gu.afafa

w1 gfaaga
2785. wt sgrorafag wieAt o Far
AwgA war aiTagA TNt A IAT £ FIaO

5 f§ ety dtaga @1 q1u amd
w§ Alagt & Ay maf gras) 39-afafy
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F gfagza § ¥ fawrid #-ar § @
T@EC A FANFTFTAE ?

-

HAT-®1@  WIT AtagA aqr afvegA
adt (st Tg w@ar) @ U Naufiaga
@12 gru gk af NaefEga § a3-ay
it grawdt gq-afafa &1 wfaazs g@r
a% gega A&l fwar qaw @

|1 AZIZT AWEE Ve WG qepa
faamts, feest

2786, st zqute fag west - war
fawr war qaw Bar w1 2z @A AN
a1 74 fx :

(%) 31 AFIT F1 AIS TG
qedl U WG TEFq (g
qur, fese) 9 gfqafgama qgr gErd
FAT F1 FE90W 527 a3 €1 qga @
fagrad qreg g€ 2k,

(@) aargra @ # fagdz & aar
F1 AF1.qAAT FTT a97 IAH  FZ3-A)
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() afz zi, A 3ver enYoy aar 2
kS

(9) za wiratraam & fag Iaz-
71t eqfagal & faeg sar &g 1

Tég?

faan aar qae ¥ar wxrwa # ew
st (W wea xma) : (F) & (9). )
arF agrzz mEAl U qiEa faardls
FoamA & fasz 39 WA & 91
29 9T, I7 WHATAT X RIIAATRIY, HeFY
wiwey A fagidrs & F@r ®7 fade Ais
#7 & far wqty f®aqr 41 fagw o=
7 g9 faca wfrufmaaral & 997 947,
A7 gryafaat Y wfaafaa gz,
gifaQy farest 1 %-3% 7 T@Al,
fasita fagut &1 qraa 7 w<ar wifz )
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o um s aqr iz F fay,
S F, FAT A9 g Foqrg AN
fear mar & | gAY A 7 wder &)

Statehood For Himichal Pradesh, Manipur
And Tripura

2787. SHRI J. K. CHOUDHURY : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) Whether Himachal Pradesh, Mani-
pur and Tripara have demanded the raising
of their status from Union Territory to fuli-
fledged States ; and

(b) if so, the reaction of Government
there to ?

THE MINISTER OF STATE THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):
Sir,

(b) So far as Himachal Pradesh is con-
cerned, in pursuance of an assurance given
by me in the House on the 28th March,
1969 the financial position of that Union
territory is being studied with a view to
assessing the measure of its financial viabi-
lity. Manipur and Tripura depend on Ceniral
assistance in a much larger measure than
Himachal Pradesh and no change in the
status of these Union territorics can be
considered at this stage.

Iiteracy In India

2788, SHR1 MUHAMMAD SHERIFF :
SHRI JAGESHWAR YADAV :
SHRI RAGHUVIR SINGH SHASTRI:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to a
state :

{a) the total number of illitera’c persons
in India in the year 1967-68 and in 1968-69 ;

(b) the reasons for such a large number
of illiterates ; and

(€) the Bteps proposed to be taken to
change them into literates ?

THE MINISTER OQF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.,
RAO) : (a) The total oumber of illitcrate
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persons (above the age of 10) as recorded in
the 1961 census was 21.55 crores. The esti-
mated number of such illiterale persons in
1968 was 23.55 crores. In 1969, their number
is estimated at 23 71 crores.

(b) The main reasons responsible for
this largec number of illiterate persons are :=—

(1) The progress of primary education
has been slow. In 1968-69 the number
of children enrolled in Classes 1 "o V
was only 77.9 of the total population
of children of the age—grop 6-11.
Even in 1973.74, the last vear of the
dth Five-Year Plan, this enrolment is
expected to increase only to 8579, of the
age group.

"12) The extent of wastage and slagnation
at the primary stage is very large. Of
every 100 childern enrolled in Class 1,
only about 40 reached Class V. four
years later, Consequently a large
proportion the children enrolled in
primary schools either do not attain
literacy or lapse into illiteracy very
soon after leaving school.

(3) The programmes for liquidation of
illireracy among the adults have not
received the attention they deserve. In
the first three Plan periods, progra-
mmes of adult education received
less than 1V, of the total educational
expenditure. In the 4th Eive Year
Plan the allocations are cven smaller.

4) The growth of population has becn
very rapid, about 2 to 2.5, year. Bul
owing to the causes mentioned above,
the growth of literacy hus been com-
paratively slow, less than 1%, per
year,

(¢ The programmes inciuded in the dth
Five-Year Plan for adult cducation are given
in the following paragraph of the draft
plan:—

“Effort will be made o spread hteracy
amongst adult through mobilisation of volun-
tary effort and local comununity resources,
Pilot projects will be inmitiated in selected
districts to begin with and the programme
will be extended to other arcas in the light of
the experience gained. For the development
of the programme, assistance will be sought
from industry, from the students working
under the National Service Scheme, and from
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voluntary organisations who will be assisied
financially and given technical guidance. The
programme of Farmers' Education and
Functional Literacy in the high-yielding
variety areas, already mentioned under Agri-
culture, will be extended to 100 districts and
will cover one million adult farmers. Adult
Education will continue to be an integral
part of the community development pro-
gramme, The University Departments of
Adult Education will be helped to 1ake up
pilot projects, to conduct rescarch and orga-
nise extension and extra-mural lectures, 1t is
proposed to set up a Natiopal Board of
Adult Education to advise Government on
the development programmes and for enlisting
the cooperation of all the interests concerned
and the different agencies involved.”

The main difficuliy which limits progress
is, however, lack of resources. The total
allocation made for Adult Education (in-
cluding libraries) in the 4th Five-Year Plan is
is only Rs. 10.3 crores or 1.3", of the toial
outlay on Plan schemes.

Persons caught Red-Handed by Anti-
Corruption Officials in Union
Territories

2789, SHRI MUHAMMAD SHERITF :
Will the Minister of HOMI ATFTAIRS he
pleased to state :

(a) the number of persons caught red-
handed in the mauer of bribery by the Anti-
Corruption officials in cach Union Territory
during the period January to June, 1969 ;

(b) whether an  enquiry in all the cases
has been made and the culprits awarded
punishment ; and

(c) the concrele steps which Government
propose to take 1o remove this evil of bri-
bery in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : {a) and
(b). A statement is placed on the Table of
the House. [Placed in Library. See No. LT—
1592/69]

{c) In order to intensify the drive against
bribery and corruption, the Government
have strengthened the Central Burcau of
Investigation as well as the Vigilance Organ-
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isations, An annual programme of vigilance
work 1s also drawn up and implemented.

Reorganisation of States

2790. SHRI MUHAMMAD SHERIFF :
SHRI SAMAR GUHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Sarvodya a Leader, Shri
Jaya Prakash Narayan, has pleaded for the
re-organisation of States afresh on a more
rational basis ; and

(b} il so, the rea:tion of Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HHOMIEE AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Govern-
ment  have seen a press report in which a
suggestion has been made by Shri Jaya
Prakash Narayan that smaller States may be

formed by re-organising the existing
States.
(b) Government are not in favour of

further re-organisation of the Siates,

Increase of Tution Fee of Students In
Schools and Colleges In UL,

2791,  DR. SUSHILA NAYAR : Wil
the  Minister of EDUCATION AND
YOUTH SERVIC:S b2 pleased to stale :

(a) whether it is a fact that the Govern-
ment of U.P. have decided to increase the
tution fee of students in the Schools and
Colleges ;

(b} il so, the reasons therefor ; and

(c) whether Government of India pro-
pose to ask the State Gvernmant to recon-
sider their decision as it will affct the poor
peaple ?

THE MINISTECR OF EDUCATION
AND YOUTH SERVICFES (DR, V. K.
R. V. RAO) : (a) to (c). The Governmznt
of Uttar Pradesh have intimated that they
had considered the question of raising the
tution fee in schools and colleges in order
to mect the additional expenditure resulting
from the increase in salaries and dearness
allowances to teachers sanctioned from time
to time and also to assist privalc manage-
ments to discharge 1heir obligatioos ai-
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least partially., The matter has, however,
been kept in abeyance for the present.
Under the circumstances, the question of
reconsidering the decision does not arise.

Future of Chandigarh

SHRI SHRI CHAND GOYAL :
SHRI B. K. DASCHOWDHARY :
SHRI V. NARASIMHA RAO :
SHRI D. AMAT :

SHRI K. P. SINGH DEO :
SHRI R. V. NAIK :

SHRI K. M. KOUSHIK :

SHRI PREM CHAND VERMA :
SHRI D. R. PARMAR :

Will the Minister of HOME AFFAIRS
be pleased to siate :

2792.

(a) whether any of the State Govern-
ments of Punjab or Haryana have made a
demand to Government to settle the future
of Chandigarh ;

(b) if so, the reaction of the Central
Government to the demand ;

(¢) whether Central Government have
conveyed to the State Governments that
arbitration by the Prime Minister will not
be possible unless the two State Govern-
ments agree for arbitration ; and

(d) whether it is a fact that the
Government of Haryana is opposed to the
proposal of arbitration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(d). Both the States have expressed a
desire for an carly settiement of the dispute
relating to Chandigarh but while the Punjab
Government have favoured the method of
arbilration to resolve this issue, the Har-
yana Government are opposed to this
method,

(b) and (c). The Central Government
are themselves anxious that this issuc should
be settled expeditiously and have repeatedly
made it clear in Parliament that arbitration
is not possible in the absence of agreement
between the State Governments.

Statehood for Himachal Pradesh

2793, SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS te
pleased to state :
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(a) whether Government have examined
the case of the Union Territory of Himachal
Pradesh for the grant of full Statehood ;
if so, the reaction of Government to the
demand ;

(b) whether it is a fact that Himachal
Pradesh is likely to be a financially viable
unit ;

(¢) the financial implications in case
full Statehood is granted to the territory
and whether it is likely to be more than the
present financial liability of the Union
Government ; and

(d) the steps taken by Government to
meet the aspirations of the people of Hima-
chal Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) and
(d). In view of the demand for statehood,
the financial position of the Union Territory
is being studied.

(b) and (c). Until the study is comp-
leted, it is not possible to indicate whether
the Union Territory will be viable and
whether conferment of statehood would
have additional financial implications.

Chandigarh Local Adivisory Committee

2794, SHRI SHRI CHAND GOYAL :
Will the Minister of HOMFE AFFAIRS be
pleascd to state :

{a) the composition of the Chandigarh
Local Advisory Committce, the names of
the members alongwith their party affili-
ations ;

(b) whether it is a fact that all the
office-bearers of the territorial Congress,
local Congress and Youth Congress have
been takeén on the Committee whereas all
other political parties have been totally
ignored in constituting the Committee ;

(c) the criterion in nominating members
of the Committee ;

(d) whether there is a demand from the
citizens of Chandigarh that there should
be an elected body rather than a nominated
body ; and

(e) if so, the reaction of the Govern-
ment thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A
copy of the notification dated 8-1-69 issued
by the Chandigarh Adminisiration giving
the composition of the Committee—Except
what is mentioned in the notification—is
laid on the Table of the House. [Placed in
Library See No. LT—1593/69.] Party affi-
liation of the members is not known.

(b) No Sir. No importance has been
attached to the political affiliations of the
members nomipated on the Committee,

(¢) The Committee is broad based
having represeniatives from almost all the
Sectors of the City. Some representation
has also been given to the ruralities. The
criterion for selection was suitability with
due regard and iocluding younger elements.

(d) and (e¢). No such written demand
appears to have been reccived by the
Goverpment, although such oral views have
been expressed occasionally. Goveroment
do not consider it feasible to have an elected
advisory body,

aTEIE FTEIfAGl & Femim Heqrs
w HTR

2795. st UAEAK WAL 3ar qE-
®1g 741 ag aqE 31 F O w5
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(@) 7 gemiF “qiargdla qaz 1860”
¥ waia odFd fAFm § 1 @d gen
FTTAE:—

1. 9% & fazifgai = gm.fas,
wiegfas qar wAlwarms gfe-
qid 917 FA & fAg srgang
FIAT;

2: fraifaal & fga svgm wifasifal
F qIAA FEGT FET qqU AT H
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S1q7 &1 GgA1 & A Hrd-
g FET

77 Fedi & wiafcad g7 Feqra¥ =y
7wy afsg s fraf ¢

(m) SA mT & XA fgzraq, faq
9% §EAAT 993 & =49 fwar a1 a&ar
2, @ WATHT F 9F HOr 21461 wETIqN,
AiF s ws, 19627 Jdr F 0f o
g 97 % oF Sfafafe gza & awrgza
9T & I g [grweww § ™ @
w§ | e et LT—1594/69)

(=) 73,994 wair |

(%) fadt frarel #1 FIA0A @ qge
fasraT wr gfyFry 7 @1 seqrm wfs-
A FE AT T Feqr@m w41 HY )
aqife afz dear 51 M gaeg qear &
feal & wfaga fadt g1 sgagr w<ar
gRT q1ar w11 g at 3N W™ @A %
faqa g1t gear & fawran a1 awar g
arategaan, wear & faura ¥ gy graew
# us Iva gaiface fear strar ¢

Committee to deal with Appolatments and

Promotion in varlous Laborbtories of
C.S.LR.

2796. SHRI ESWARA REDDY :

SHRI1 K. P. SINGH DEO :
SHRI RABI RAY

Will the Minister of EDUCATION
AND YOUTH SERVICES bc pleased to
stalc ;
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‘(a) whether the proposal to set up a
Commiittec on the lines of the U, P. S, C.
1o deal with appointments, promotions and
complaints in various laboratories under the
Council of Scientific and Industrial Rescarch,
has been examined by Government; and

(b} if so, the decision taken thercon ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) and (b). The suggestion is
under examination.

Pak Agents in Ladakh

2797 SHRI M. L. SONDHI : Wil the
Minister of HOME AFFAIRS bc pleased to
slate :

{a) whether Government are awarc that
Pakistan agent provocalcurs are operaling in
the Ladakh area for subversive purposes
and

\b) if so, the steps laken by Government
in the matter ?

THE MINISTER OF STATE IN TIHLE
MINTSTRY OF HOME AFFAIRS (SIHIRI
VIDYA CHARAN SHUKLA) : (a) No such
case has come to (iovernment's notice.

‘b) The Government ar¢ vigilant in the
malter.

Khosla Commission Report on Delhi Police

2798. SHRI M, L. SONDHI : Will the
‘Minister of HOME AFFAIRS be pleased to
stale :

(a) whether it is a fact that the Khosla
Commision Report on Dalhi Police has
hlpo-inted ‘out that South District in" New
‘Iyelhi s overburdencd and Police Officers
capnot devotg adeguate time to the supervi-
sion of cases; and

(b) if so, the steps taken by Government
o reorganise the South District 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFEAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b) Government have accepted  the
recommendation of the Commission regar-
ding the creation of a fourth Police Distict
which will comprise the areas - under certain
police station of the existing  South District,
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Delhi Administration are taking suitable
action to implement this decision,

Law and Order in Delhi

2799, SHRI M. L. SONDHI :
SHRI YASHPAL SINCH ;
SHRI P, L. BARUPAL :
SHRI M. S. OBERO! :
SHRI RAMACHANDRA
VEERAPPA :
SHRI RAM KISHAN GUPTA :

Will the Minister of 1HHOME AFFAIRS
be pleased in state :

(a) whether reports in the press suggest
that Law and Order situation in the Union
Territory of Delhi has deteriorated.

(b) Government’s rcaction to these press
reporis; and

(¢) the action taken by Government to
re-assure the residents of the Capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF 1HOML AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
have been press reporls about the incidence of
crimes in the Union Territory of De!hi.

(b) and (¢). The crime situation in
Delhi is reviewed from time (o time and
necessary preventive and other measurcs are
taken by the Administration in accordance
with law. Known bad characters are kept
under surveillance and patrolling is intensi-
fied in affected areas.

Recentralisation of Central Secretariat Scrvices

2800. SHRI M. L. SONDHI : Will the
Minisier of HOML AFFAIRS be pleased to
slale :

(a) whether Government have reconsi-
dered the question of recentralising the
Central Sccrelariat Services;

(b) whether Government are aware of
the existing disparity and discontentment
and lowering of morale; amongst the emp-
loyees; and

(c) whether Government feel  that
recentralisation would create cnthusiasm and
eflicicncy at the outset of the Fourth Five
Year Plan and promote healthy employer-
employee relationship 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Disparitics in promotions are invitable in a
deceniralised - set-up. The possibility of
making cerlain modifications to the present
decentralised set-up is under examination,

s § go wive & wiedga §
sfagl gror &rs w10 & wak
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%o UHo UWIEAH] ) : (F) AT (&)
gaqr owfaa &t @r w@r 2w §gA &
AT 924 9T @ &7 AT |

wAFAr ¥ gz & (@@ omr Aqr o
FIRT AT

2802. it faufa fast : a1 Jtaga
aqr qfvage o4} ag IqF F T FO
fe !

() aar gzar§ ¥aFar & fag
wgar a1 ¥ | AT 9T @R gar
oUW FW &1 T F fagr g ;) Atz

(@) afz gi, &Y 2q a3 &1 &TEY
w1 g ?

wer-wid  {gam wir dAaga qa
qftaga e #  goEAl (s pwaw
fag) : (F) 5@ swg #:f tar g
g & famasda adi &)

(&) %37 ag Izar g
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{aarfaat & wredta wraar ama
w7 w1 QwWT

2803, it faufa fas :
st avgaw wigrane

0 fowr aar gaw dar @A g
Fa & FAT F4r fF .

(%) #ar @t Al & qETFA
gar giezdl 4 masas  fram aqmwc
fagifagt & wedigar #1 wEAr e
FWF I T UF AGAT GAR &
gur Fr frare g, faad @& ot
gz & eafigal #@ Fmafaa =k
U uFAT FT ATTATAT FY FATEA
fagr ; =it

(@) afz gi, A1 I94) ge7 q19 AT
e aq7 g !

faear aar gaw AarEA (310 At
Fo WITo Alo T1A ) ¢ (F) W) (@).
faaraat 1 wizg=al arae sfafsami
U W I UG AqTAT
W19 7 F faq ueNa faaea qza-
qean AvsE  edrfag &3 w9W %29
JTIAT 2 | 4 WOTA USG €A WoLAT
& @galm 8 9139 7El &1 fAwaz
gty sun @ifs ¥ gead usFrg g,
UG TFEIAT &1 NIGA1, qAfATHAr £
wiar, sgfasar X as  gfgaz
N ¥F17 q41 ararfas arresar w)c
FIFAAF AW F) THFETAT FT G501
71 anfa & faq 3iF efestm aam &
Hqreqq a7 | |

2. g gATTAl & fagw awiw &
fagg #, faad wedla awar &1
wraaT FY qfd & faw gzrar fam
a%, 7o AL 99T TG gur A
fr faaadi & groam a4t 3950
s@Ad At &1 faqm @, W
a&IT [afae &g qar wiqigy



123 Written Answers

it # gwgw eaifag @ F
I § wAl AT GrA-
wearys fafaz-giaar #1 Fratfas
FT W B WA WIFT &I
#:ifta faaran @rzA A oF
arwar Fraifaa £T w@r g faas
neaa Fdlg famag oF gal &
&% ¥ frag wusa faama N
goais< 39 famiaa & % grai
%! faaifa anz & fao ufafa 3
QW A FT OAEIAW AT
NFAT FT TqEFT Tafaq fwar
nar @ f& aa-famar, &g g
T aqr s gal & Ofa fearsd
mifs & FTH 0T g1 TF

Development of Tourism in Orissa

2804. SHRISRADHAKAR SUPAKAR ;
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) the amount proposed (o be spent
for the development of tourism in Orissa
during the Fourth Five Ycar Plan period ;
and

(b) the arca proposed (o be developed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN SINGH)
(a) and (b). Funds for tourist development
ure not allocated Statewise but on the merits
of a particular place having regard to its
actual or potential attraction from the Lourist
point of view. Besides the tourism schemes
which will be taken up by the S5tate Govern=
ment during the Fourth Five Year Plan, the
Cenlre proposes (o undertake the integrated
development of Koparak at an cslimated
cost of Rs. 5 lakhs, It is aiso proposed to
improve facilities at Bhubaneshwar and Puri.
The expenditure on these places will be
worked out after the schemes have becn
finalised.

Conference of Dircctors of Education

2805. SHRI K. P, SINGH DEOU :
SHRI JYOTIRMOY BASU :
SHRI BIBHUTI MISHRA :
SHRI RABI RAY :

SHRI TULSIDAS DASAPPA :
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SHRI GADILINGANA GO'WD :

SHRI MAHANT DIGVIJAL
NATH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a Conference of the Direc-
clors of LEducation was held at Bangalore
recently to consider the question regarding
uniform pattern of education in the couatry;

(b) if so, the recommendations made at
the Conference; and

(¢) the reaction
repard thereto ?

THE MINISTER OF LDUCATIUN
AND YOQUTH SERVICLS (DR, Y. K. R.
V. RAO) : (a) Yes, the Confernce was held
on 28th, and 30h May, 1969,

of Government  in

(b) and (¢) A statement is laid on the
tabie of the Home. [Piuced in Library See
No. LT-1595/69]

Shuky filght no. 403 from Delhi to
Hyderabad on 28th June, 1969

2806, SHRI ABDUL GHANI DAR:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that on the 2¥th
June, 1969, Night MNo. 403 from Delhi to
Ilyderabad was badly shaky in the beginning
and was more shaky at the time of landing at
lyderabad ;

Wbl so, the reasons thereflor ;) and

i¢) whether Government
appoiat a Committee
Engineecrs 1w check
Mights ?

propose Lo
consisting  of best
all Indian  Airhines

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN SINGH)
(a) No such incident has been brought
to the notice of Indian Airlines, the Director
General of Civil Aviation or Goveroment.

by and («). Dw nut arise.

Uncmiployed Engineers And Diploma
Holders

SHRI HIMATSINGKA
SHR1 MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to slate :

2807.
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(a) the latest position of unemployed
Engineering Graduates and Diploma Holders
at present in the country in general and in
the Capital in particular ;

(b) whether a schcme for giving unem-
ployment allowances to these Engineering
Graduates and Diploma Holders has been
implemented in the Capilal in particular
and in the country in general and if so, in
what shape and to what extent in each State
and Union Territory the scheme has been
implemented ; and

{c) whether stipend was proposed 10 he
given only to such Engineering Graduates or
Diploma Holders as were receiving training
in certain specific industries or industrial
units and, if so, the particulars of such
industrial uniis in the Capiial and its suburbs
and in Haryana, Punjab, Rajasthan, U. P,
and Himachal Pradesh and the total number
of the concerns entitled to impart training
to such unemployed engineers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY, : (a) No precise
figures of unemployment among engineers
are available, There wcre however 11,026
engineering graduates and 39, 547 diploma
holders in engineering on the live registers
of the employment exchange in the country
on the 31st December, 1968. Of these, 1,301
enginecring graduates and 3, 163 engineer-
ing diploma holders had registered their
names in the employment exchanges located
in the Union Territory of Delhi.

(b) No, Sir.

(¢} Under the Practical Training Stipends
Scheme of the Ministry of Fducation and
Youth Services, stipends of Rs. 250/- p. m.
to degree holders in enginecring and Rs,
150/- p. m. to diploma holders in engineer-
ing are given to such trainces as are placed
for training with wvarious establishments,
where good facililies lor training exist and
which have agreed to impart such training,
Qut of the total of about 700 such establish-
ments in the country. 85 are siluated in
the Capital and its suburbs and in Haryana,
Punjab, Rajasthan, U, P. and Himachal
Pradesh.

Non-acceplance of Invitations by Officers
for inaugurating public functions

2308, SHRI R. K. AMIN: Will the
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Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a faci that a directive
by Madhya Pradesh Government has baen
sent asking the Officers not to accept invita-
tions for inaugurating any public functions :
and

b} whether Central Government propose
to advise other State Gowvernments to do
s0 7

THT. MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes
Sir.

(b) No such proposal is under considera-
tion of the Central Government.

Huanding over of Bed-room Furnlture
provided to late President Zakir
Hussain at Rashtrapati Bhawan

to Jamia Milia Islamla

2809. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether it is a fact that Government
have decided to hand over the furniture of
the bed-room of the late President Dr. Zakir
Hussain in the Rastrapati Bhawan to Jamia
Milia Islamia, Delhi ;

(b) whether it is also a fact that the
Jamia Milia Islamia is a communal institu-
tion, though run entirely on public funds,
against which there are complaints of discri-
mination on communal basis some of which
have been subject to adverse criticism by
the Delhi High Court ; and

(¢) the reasons for the decision referred
to in part (a) above ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and ic}.
The relatives of the late President, Dr. Zakir
Husain, had made a request that certain
pieces of furniture in his bed room in Ras-
htrapati Bhawan may be handed over to his
family for being kept in a museum. This
request was granted and the furniture has
been handed over to the family.

(b) Jamia Milia Islamia is not a com-
munal institution. Government have no
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information of any such adverse criticism
by the High Court.

Nehru University, New Delhi

2810. SHRIBAL RAJ MADIOK ;
SHRI R. K. BIRLA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that a Vice-
Chanccllor has been appeinted for the pro-
posed Nehru University in Delhi and that it
has started functioning ;

(b) whether it is also a fact that all the
autonomous and deemed (0 be Universily
institwtions located in Delhi including All
India Medical Institute, Indian Institute of
Technology and Jamia Millia Islamia are
going to be attached to it in the interest of
better administration and cutting down over
head expenditure ; and

{¢) if so, what has been the progress in
that regard so far ?

THE MINISTTR OF LCDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO): (a) Yes, Sir. A Viece-Chancellor
has been appointed and he has entered upoen
his office. The Fxecutive Council and the
Academic  Advisory Committee  have also

becn constituted and they are expected to
meet shortly.

tb) and (¢'. Under the Jawaharlal
Nehru  University  Act, the University has,

inter-alia, powers 10 recognise, co-operate
and enter into agreement with institutions
for various academic purposes not repugnant
10 the Act. The possibilities of having links
between the University and some major
institutions in Delhi are being explored.

Parachute Found near Dhanbad District

2811. SHRI A. SREEDHARAN :
SHRI P, VISWAMBHARAN :
SHRI 5. M. KRISHNA ;

SHRI K. LAKKAPPA :

Will the Minister of IHIOMFE AFFAIRS
be pleased to siate @

(a) whether it is a fact that a big con-
tainer, about five feet in length, made with
polythene like chemical material wrapped in
a parachute, was found on the ird July,
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1969 hanging from a tree at Sitalpur village
near Dhanbad in Bihar : and

(b) if so, whether Government have
investigated into the matter and if so, the
details thereofl ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S, RAMASWAMY) : (a) and (b}, Facts
are being ascerlained from the State
Government.

Plane Crash Between Silchr and Calcutta

2812, SHARI BEDABRATA BARUA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to siate ;

{a) whether enguiry into the cause of
the crash of the plane carrying passengers
from Silchar to Calcuuia last April, has been
completed ;

(b) whether it is a fact that storm warn-
ing signals were in fact given to the pilot ;
and

(¢} whether the rules regarding a pilot’s
discretion have since been revised ?

I'he MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) and ib). This information will be availa-
ble only after the report of the investigation
ordered by the Pakistan anthorities, in accor-
dance with the imernationally accepted
procedure, is received.

i) The inguiry report wlll show  whe-
ther the current area ol 2 pilat’s discretion
need to he curtailed.

Detenus In States

2813, SHRI BHOGENDRA JHA : Will
the Minister of HHOME AFFAIRS be please
to state ©

(a) the total number of persons deta-
ined in various States under the preventive
Detention and Defence of India Acts respect-
ively during the last three years without
trial and their present number ; and

(b) the number of those out of them
detained as under trial prisoners for a period
of more than  three months ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHR1
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VIDYA CHARA_N SHUKLA) : (a) and (b}.
According to information received from the
State Governments and Union Territories
{excluding NEFA Administration) the num-
ber of persons detained under the Defence
of India Rules since Ist January, 1965 was
7605, No person is under detention under
the D. 1. R. at present. According to in-
formation furpished by the State Govern-
ments and Union Territories, ths total
number of persons detained under the P.D.
Act, 1950, during the period of three years
from Ist October 1965 to 30th September
1968 was 4,995. Out of this, 2490 persons
were in delention as on 30th June 1969.
Information in regard to the member of
persons out of the 2490 persons who have
been in detention as under-trail prisoners
for a period of more than three months is
being collected from all State Governments
Union Territorics.

¥ & gk ot

2514, it o Wo i : w1 qUEN
war wafaw Ixwaa 741 7g TR T FA
i fF

(%) #arag A= g f& A gad
gt gaAt wua @ & agi 9T anewRE
famrr ®r garaAr A sifaw @ avgT Ad
t; Wk

(@) afz g, at 7ar Sa% gETFWA
FfReRfsai S ar @ g 7

qgza  we1 wElAE JyITA WA
(wto wet fog ) : (%) &z (®). €T
¥ wraa-9g &1 fanlg  u<-27 oFf vaw
guger fawAl & faq fear maran)
sfyga cacared g6 fanm gra damwi
w1 qfeareA sT g & SR T AN OX
argwTIEl W1 GICAAA AT HT T
1€ geary A6 ¥ | IA-99 ¥ FAG F
gare & fau ¥ A7 AF faaim  fawmm
g w0 fean 31 g9, WAz 7%
e 9T DF D g oaar &
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wex xA # TroNAY

2815. st o wo wifww: war
agn ewr qfcage 7 g awmd
w1 730 fe :

(%) zat wsal &t guAT ¥ wey-
S & wI9q) &Y Feqr, wear€, aqr
AAed 5a71 §

() ¥z @I 1T T ARG @
waA9dt 93 feadl wA-ufa sag dr g R ;

() #sar agas ¢ fs 3@ v &
graeas a7 uaqel & fantoy agr -
aal § 7URT WX W@ @ g A
agrgar IgEsw AE M wE R, foak
aftaw :rew wew 52 € wiw gw A
¥ graa g@ wogl S4 A8 § a91 Wy
agd At sgaifaw 4 ) waEwT A §

(9) &Y waewr ¥ gur @A &
fat auerc oy s stdng s af }
LIRS

(%) afz ga daw & WE wrdarf
AEY & oA & &Y gk 4ar s § P

gax wig  famn wic slagw sar
qfrwgn 3q-#t (st yearw fag) : (%)
wifaq gaar ¥ arar fovww q9r-g9zw
gz @r wrar g 1 [qeversy # oo fear
mar | ¥ed deqr LT—1596/69)

(=) wifaa gaar ] xar fag
|91 qTF T W AAT | [grawren &
o fagy wav 1 ¥fed dear LT— 1556/69

(7) & (5). u=ia wwwml & fag
WTTE GOHTT KT AV IawEr) g
S ¥\ AEEAT €1 AT A IIAT
& | gwWEaTl WIAAT AEEd W QreEr
¥ wAnm wedla g agfa ¥ Ay
gaATl &1 mfaw s@ ot ¥ e owg
maeq £1 Im KT W@ E uedm
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gannt qgfa & faeaC &1 e 95T
IqHE 4 & weadig fagidla g1 fasig
Al & gfazsa & gaaa Uy UA-
arit 1 nows F41 @EEE F fan
-qgieg ¥a IqAT FIAAT AT I T AT
IIEaT ¥ Aeg 93w § qedig qIwit F
w@Ed & fan mEzT 1966-67 ¥ w1
Tt fzar mar g | g3 gezyfw | Aew g2m
7wty wInpif &1 grAg 7y wedy
arawrt qA9T 7 I =r~'} 2

PaL arms uneanhcd in Manipur

‘28[6. SHRI R. K. BIRLA : Will the
Minister of HOME ATFFAIRS be pleased
to-state :

(@) whether itis a fact that arms and
ainmunitions  including two mortars  with
Pakistani markings have been found in the
month of May 1969 in the cease-fire bound
Mao sub-division of Manipur ; apd

(b if so, the details thereof ?

THE MINISTER OF STATE IN THL
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) @ (a) and (b),
No such incident took place in May, 1969,
However, on 30th April, 1969, a police
patrol encounlcred 'Naga hostiles in Mao
Sub-division in  Manipur. There was a
brief . exchange of fire. No casualty on
either side was reported. The police patrol
recovered some arms eand ammunition
including one 2'' mortar with Pakistani
Ordoance Faciory marking.

Administrative Reforms Commission
recommendation on declaring Independ-
eoce Day as a working day

2817, SHRI R. K. BIRLA : Will the

Minister of HOME AFFAIRS be pleased
1o state :

(a) whether it is a fact that the Admi-
pistrative Reforms Commission in iis report
on personnel administration has suggested
making Independence Day a working day on
the ground that an extra holiday means and
extra outlay of about Rs, 11 crores for
mainlaining the level of ouiput ; and

\b) if so, the reaction ol Governnent
thereto 7

AUGUST 8, 1969 _ . .
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ! (SHRI
VIDYA CHARAN SHUKLA): (a) Refer-
ence is invited (o recommendation No. 57
of the Commission's report on *‘Personnel
Administration™ copies of which have been
placed in the Paraliament Library.

(b) The report is under examination,

Decline in Tourlst Traffic to India

2818. SHRI V. NARASIMHA RAO :
SHRI K. P. SINGH DEO :
SHRI BHOGENDRA JHA :
SHRI RAMACHNDRA VEERAPPA
SHRI R. R SINGH DEO :
SHRI Y. A. PRASAD :
SHRIP P. ESTHOSE :
SHRI P. GOPALAN :
SHRI A. K. GOPALAN:
SHRI GANESH GHOSH : *
SHRI CHENGLARAYA NAIDU ;
SHRI R. BARUA :

Will the Minigter of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the tourist
traffic to India has slowed down comsidera-
bly from the year 1968 ;

(b) if so, the rcasons therefor;

(c) the tourist traffic during the curl:g_r'n
year as compared to the figures of last year';
and

5

(d) the steps proposed to be taken for
incrcasing the tourist traffic ?

THE MINISER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) ;
(a) No, Sir,

+b) Does not arise.

(c) Figures for 1969 are available upjo
the end of May 1969. Comparative figures
are ; '

January-May 1969—75,088
January-May 1909—93,166

“pincrease —24.19%

d.  Government have drawn up a com-
perhensive programme for the deve-
lopment of the tourist plant and infra-
structure, This includes improvement
of cxisting facilitics, creating more
facilities in accommedation and trams-
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port,
liberalisation - of .charter, and = visa
segulations and improved and more
comprehensive publicitv abroad.

‘Pecuniaty Jurisdiction of Delhi
High Court

2819, SHRI V. NARASIMHA RAO :

Widl the Minisier of HOME AFFRIAS be

pleased to state ;

(a) whether some members of the

Metropolitan Council of Delhi have reques-
ted Government 1o raise the pecuniary
jurisdiction of the Delhi High Court from
Rs..25,000 to Rs. 1 lakh ; and

(b) il so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) The
Metropolitan Council of Delhi had made
this recommendation,

(b} Fhe object ol conferring original
jurisdiction on thé High Court was that
important cases of substantial value shou'd
be heard and disposed of by the High Court.
From this point of view it was nol consi-

dered desirable to raise the pecuniary- juris-"
diction of the Delhi High Court on the

original side beyond Rs. 50,000. The
recommendation of the “Metropolitan Coun-
cil of Delhi could not, thercfore, be accepe
ted.

vt ) wite sfus afeaat 2w

2820, sit awwa fag _!j!'l!m F
ng-w@ AA A @A Y Fr 24 o

(%) war 3a% #wAg w1 fadgw
afafsa-gg a1t # f& wsEl & o6
ufws afsagt gam Fr Jy [0 wgar
7 wodt fawifie wiga s A E ;AW

(m) afz gi, Ay A% QY wan ¢
ao1 Fak At § \wC w1 w@r gl
a ?

‘ um WAt ¥ ew s (R
fareen ) g8 WAy ¥ Rt Wi
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(w) e Ag geA
= - Archaeological Surveys at Paunl .
(Muharashtra)

2821, SHRI K. P. SIGNH DEO : will
the Minister of-EDUCATION AND YOUTH
SERYICES be pleased 10 siate ;

(a) whether it is a fagt that as a result
of Archaeogical survey conducied at Pauni
in Maharashira recently, a siupa complex
was discovered ; -

(b) if so, whether a study of - the stupa
complex has bgep made by the cxporis ;
and ’

{€) if so, the results thereof ?

-THE DEPUTR MINISTER IN THE .
MINISTRY OF EDUCATION AND YOUTH_
SERVICES (SHRIMATI JAHANARA JAlL"
PAL SINGII} : (a) and (b:. Yes, Sir. The:
remains ¢xcayated so far have dully been
examined by the experts of the Universlty
of Nagpur and ihe Archacologival Survey.of
India who jointly conducied. the excavation.

fc) The ‘excavatians r.vealed that the.
mound, now capped by the Jagnnath- Tem-..
ple, contain  remains of a  stupa, much
larger in size than the well-known stupas ut
Bharut and Sanchi in Medhya Pradesh.
Along wijh the stupa, “which remained in
worship from the third Century B. C. 10
the 2nd Century A, D., remains of railings,
gateways and piillars were also obiained, -

‘oAt ) fEE) ao waat & gown
2822, Y TgAtT Tz mrest ar
ngerm T4 97 337 7 mr ar:r?r fi:

(%) =ar Wiz FWIT % LR ]me,’ _
wiaigg wed 997 fzedl a9 ww L
WQIET & 0% WA g § .

(&) 1968-69 & ¥A fowx m
EIAG AT AT g JAT AIQHI H QR
wia gt g% 3 ¥

() 3wy s7 wafy & gp-%iq mm-n
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®t wyafa ¥ g fFad w97 Faq w9 AN
g gy o ; W

(%) TB-FTd AT & WA fEa
sifesr 9 wgafa § fw X dAw
s et § geary aq ?

nE-ew swrem ¥ T wuy (s
firen e e )+ (%) B¥ wgRw v
Ffraama ¥fs w3 & gad o I
adfl gHd wEl F Ags  fge Al
waat AT 7 A wifgg ) Fareai)
faarif & g@w A iy Ty wfawa
ot dgual, afgael aqr fafaast &
fafgg ¥ &1 @ sFEEl @ar @w
fraffa et e s @At w1 f@d
waE ¥4 gy fadeem @ @ar
¢ | gifafaw swmat wft wic waf 1
ferdt wgmz v (faard) s
grafegr AT 1 st aF  wrHl w1
fgedt wgaig Sowew A §), IT AT FA
# sqgeE A e W A efer ¥ a9
Famewv ot § ! sywd w1 g ¥
et &

(/) 5211,

() 3039, wH ¥ wfasax wF
A {F-eweT WT §TAE AT HUSAT
L

(%) eareen aur gfia fA@eE o)
famta, wrarg aar A% fagw w7y,
wgry AT qar oferga waTeg Wi ITe-
T faqmr | wET 1 ¥FAw wEor H
B 9 sfawry o1 % ¥ wgw oz
@t 58 Al & grafwa gak ¥ odw

Y AT @ ; 9% ¥ GIowT 1968-69 A
fax wq

Arrest of Foreigoers In Indin

2823,

SHRIMATI ILA PALCHOU-
DHURI :

Will the Minister of HOME
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AFFAIRS be pleased to state :

(a) whether it is a fact that during the

last two years, 9,836 Foreigners were arrested
in India ;

(d) if so, the countrywise break-up of
the figures of arrested persons ;

(c) the reasons for their arrest ; and
(d) what further action was taken in

regard to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (b).
The information is not readily available, It
is being collected and will be laid on the
Table of the House.

AFEAY A gEAr & at A wqtfaw
wtw &t whr
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Conferénce of Shipping Lines plying on India-
Persian Gulf route

2829, SHRI JYOTIRMOY BASU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the objective behind the proposed
Conference of the shipping lines plying on
India-Persian Gulf route ;

(b) whether shipping lines operators on
this route have complained that there has
been an uexpected delay in  the finalisation
of the holding of the Conference as the
approval of the Government of India has
yet to be received ; and

(¢) if so, the reasons for deluy in giving
consent to them ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
(a) The objective behind the proposed
Conference of shipping lines plying on
India West Asia (Gulf) route is 10 make
long tcrm arrangements for the provisions
of 1egular, adequate and economically viable
shipping services from India to a wide 1ange
of West Asia (Gulf) porlts s0 a8 to caler to
the maximum exlent possible for the deve-
lopment of our export trade to that area,

(b) and (c). No such complaint has
been received. No Government approval
is required for scitig up a Conference.  The
Conference is a  voluntary  arrangement
which can be evolved by mutual discussion
between the shipping lines who wish to
participate in the trade. The shipping
lines have yet to settle certain issues which
have an important bearing on the effective
functioning of the Conference. Government
can and will use their good offices by
arranging for discussions between them so
as to finalise the conference arrangement
smoothly and in the long term perspective.

Water Amndamant for Families Living near
Dum Dum Alrport

2830 SHRI JYOTIRMOY BASU:
Will the Minister of TOURISM AND CIVIL
A\_fMTION be pleased to state :

. (a) the water supply arrangements for
the families living in the resjdential areas
at DumiDum Airport :
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(b) whether the e:ist'ing ér}angcﬁimi:"
are adequate ; and

(c) if not, the steps, if any, being taken
to improve the existing arrangemenis ?

THE MINISTER OF TOURISM AND.
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Water supply to the reditden--
tial area at Dum Dum airport is provided
from tube-wells installed by the Civil Avia-
tion Department in the airport area. Due
to constructoin of additional staff quarters
in the area, the need has heen felt for
augmenting the supply.

(¢) Four  hand operated = tube-wells
hage been commissioned in June, 1969 and
one deep tube-well has been sunk. Govern--
ment has also under consideration a pro-
posal recently received from the Civil Avia-
tion Department for installing additional
tube-wells and building overhead tanks for
further improving the water supply in the
airport area. ‘

Hotels Run by Indian Airlines Corporation
in Bombay and Delhi™ -~

2831, SHRI  JYOTIRMOY BASL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether Indian Airlines Corporation
runs hotels in Bombay and Delhi ;

(b} il 0, whether the Corporation has
any plan 1o build ard run similar hotels in
Caleutta ; and

(¢ if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH: :
(@) to (c:. At present Indian Airlines are
not running any hotels.

Development of Road Communications in

North Bengal
2832, SHRI JYOTIRMOY BASU:
Will the Minister of SHIPPING AND

TRANSPORT be pleased to siate :

@) whether the West Bepgal Minister
for P.W.D. (Roads) told the reporters on
2)rd May, 1969, that it was the duty of
the Centre to bear the entire costs for main-
tenance and development of road communi-
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¢ations in North Bengal due to their sialegic
and economic importance ; and

(b} if so, the reaction of Government
thereon ?

THE DEPUTY MINISTER [N THL
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The infor-
mation is being collected and will be laid
on the Table of the Sabha in duc course.

Proposal for Extension of the Existing Building
or Construction of New One at Gauhati

2833, SHRI BISWANARAYAN S5IA-
STRI1 : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state
whether there is any  proposal or scheme
for cxtension of the existing building or
construction of mnew one at Gauhati to
provide (a) morc scating spacc o the
waiting hall (b) in_the Canicen, and )
delivery of baggages under covered roof !

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :

Yes, Sir. Provision has been made in the
IV Five Year Plan for the exiension of
terminal facilities at Gauhati acrodroinc

which will include the points mentioned.

Assain Governor's Speeth Regardiog Problems
and Gricvances of People of Assam

3834, SHRI BISWANARAYAN SHA-
STR1I : Will the Minister of HOML AF-
FAIRS be pleased to state :

(a) whether it is a fact that the Gover-
por of Assam and Nagaland has categori-
cally siated in a meccting of the Gauhati
University in April last that the problems
and gricvances of the people of Assam are
imagioary ; and

(b} if so, Goverument's reaction there-
w?

THE MINISTER OF STATE IN THL
MINISTRY OF HOML AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accord-
ing to the information furnished by the
Government of Assam, at a mecting of the
Gauhati University held n hovour of the
late President of India towards the end of
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his tour of North-Eastern India last Apri',
the Governor in his speech pointed out to
the President that the people of Assam had
many grievances and though some of these
might be real and some imaginary, they
were nevertheless strongly felt.

(b} According to the State Government,
the speech made by the Governor was u
normal speech in the normal discharge of
his duties.

Indore Rio’s

2835. SHRI1 S. M. BANERIJEL :
SHRI K. P, SINGH DEO :
SIIR] K. RAMANI :
SHRI JYOTIRMOY BASU :
SHRI A. K. GOPALAN :
SHRI RAMAVATAR SHASTRI :
SHR1 BHAGABAN DAS :
SHRI RABI RAY :
SIHRIMATI SUSLELA GOPALAN :
SHRI HUKAM CHAND
KACHWAL :

Will the Mioister of HOME  AFFAIRS
be pleased to state :

1a) whether Government have seriously
considered the causes Ieading 1o the  serious
communal riols in the country including
the one in Indorc in June 1969 ; and

by if s0, the steps taken by Govern-
ment !

THE MINISTER OFF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Govern-
ment review from tim¢ 1o time the com-
munal situation in the country. The Com-
mission appointed in MNovember, 1967 to
inquire into the communal disturbances is
continuing its work. Two reports have
already been received regarding the Ranchi-
Hatia distuibances in August, 1967, and
the Jainpur-Suchetpur (District Gorakhpur)
incidents in Scptember, 1967. Government
of Madhya Pradesh have appointed a Com-
mission of Inquiry to inquire into the distur-
bances which took place in June, 1969.

(o reply given
of Unstarred

(b) Autention is invited
on July 25, 1969, to part (c)
question No, 842,
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Implementation of National Fitness
Corps Programme

2836. SHRI S. M. BANERJEE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that State
Education Secretaries and Directors of
Education during a Conference held in
April, 1965 had made the following recom-
mendations for the implementation of
National Fitness Corps Programmec on a
National basis :

(1) transfer of Central National Dis-
cipline Scheme Instructors to the
State Government on thc terms
and conditions to be finalised in
consultation with the Ministries of
Home and Law ;

(2) open a third Central Training
Institute in South India to cope
with the National Fitness Corps
lnstructors ;

(3) to keep a Central Cadre of super-
visory staff for liaison work ; and

(b) if so, what action has been taken
for implementation of each of these
recommendations ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) : (a) and (b). The Conference of
State Représentatives held in 1965 recom-
mended transfer of Central NDS Instructors
to the State Governments on the terms and
conditions to be finalised in consultation
with Home Ministry and Law, to open a
third Central Training Institute in South
India and to keep a Central Cadre of super-
visory staff for liaison work.

A decision has been taken (o decentra-
lise the NDS scheme and terms and condi-
tions for the tranosfer of NDS Instructors (o
the States 'are under finalisation. In view
of the decision to decentralise the scheme,
Government do not propose to open a third
Central Training Institute or to retain the
Central Cadre of Supervisory Siafl for
liaison work.

gzar ¥ viar A qv qw € fawko
2837, st UAWATC RN A;(
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Increase in Shipping
Freight Rates

2838. SHRI P.C. ADICHAN : Wili
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the All India Shippers'
Council had in a communication addressed to
the India-Pakistan-Ceylon and Burma/USA
Ouiward Freight Conference opposed the
latter's proposal to increase the freight rales
by 12 per cent from 1st August, 1969 ;
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(b) if so, the reasons for secking in-
crease in freight ;

(c) the reply of the All Tndia Shippers’
Council thereto ; and

'(d) the reaction of the said Conference
to All India Shippers’ Council’s protest ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI K. RAGHU RAMA-
IAH) : (a) Yes, Sir.

(b) The conference had sought the
increase in freight rates on grounds of
substantial increase in expensss,

{c} and (d). The Conferencc has agreed
to reduce the quanium of increase from
12% to 5%/, and also to put off the date of
effect from 1.8.1969 to 1.10,1969,

Unemployment  Allowance to
Engineering Graduates and
Deploma Holders
2839, SHRI P. C. ADICHAN @
SHRI VALMIKI CHAUDHARY :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given 1o Unstarred Question No.
9163 on the 9th May, 1969, and state :

(a) the particulars of the Regional
Offices in Delhi, Haryana, Punjab, U.P.,
Himachal Pradesh and Chandigarh which
invite applications for award of stipends
to Engineering graduates and diploma-
holders trainees ;

(b) how many times and afier what
periods these offices invite such applications
every year ; when were applications last
invited by these Regional Offices ;

(¢} how many applications have so far
been received by each of these offices and
how many trainee-stipends have been awar-
ded by each of them ;

(d) whether any special criteria are
applied in deciding over these applications,
if 80, the details thercof ; and

(e} whether any advertisements inviting
such applications have been published by
these Regional Offices in the Press - if not,
the reasons therefor ?
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TAE MINISTER OF FDUCATION
AND YOUTH SERVICES (DR, V.K.R.V.
RAQ) : (a) The Northern Regional Office
of the Ministry of Fducation and Youth
Services located at Kanpur, invites applica-
ticns for award of stipsnds for practical
training to  engineering graduates and
diploma-holders from institutations in the
States of U.P., Rajasthan, Punjab, Haryana,
Jammu and Kashmir, Himachal Pradesh,
Delhi and the Union  Territory of
Chandigarh.

(b) Applications are invited through
the heads of technical ins itutions normally
once every year. For training In the current
year, dueto start in Octobsr/November,
applications wazre invited in March 1959,

(¢) 1332 applications--596 from graduate
engineers and 736 from diploma-holders
have so far been received by the Regional
Office.  Applications from a number of
instiutions are still awaited sincs the results
of the final ecxaminations have not all been
announced. Selections will be made after
all the applications are received and the
precise number ol traininz placrs availahln
is known,

(di Selections will be made by a com-
mittee on the basis of the marks secured by
the candidates in their final examination.

(e) A press MNote was issued in addi-
tion to letters to  the heads of all technicil
institutions in the region.

S. P, E. Eaquiry Against M/S. Apeejay
and Co,

SHRI MOHAMID ISMAIL :
SHRI K. M. ABRAHAM :
SHRI UMANATH :

SHRI P. GOPALAN :

2840,

Will the Minister of HOME AFFAIRS
be pleased 10 state :

(a) whether it is a fact that the Special
Police  Establishment had investigatted
allegations against Me-srs.  Apecajay  and
Co. ;

(b} if so, what are the findings ;

(c) what action Government have
taken in the light of the findings of enquiry ;
and
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(c) the names of the officials who have
been held re- ponsible for this ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS SHRI
VIDYA CHARAN SHUKLA : (a) Yes, Sir.
Two cases were registercd and investigeated
by the C.B.1.

(b) In one cases the C.B.l. have not yet
finalised their report. In the other case
the have submitted a report to the Ministry
of Steel and Heavy Engineering recomending
deparimental action against certain officials
and the firm concerncd.

(c) The Ministry of Steel and Heavy
Engineering have afier consulting  the
Central Vigilance Commission dropped the
procecdings against three senior officers
but are considering departmental actionst
some Sieel Control Inspeciors.  Aclion
against the firm is under their consid-
eration.

(d) As the departmental proceedings have
not yet been completed, it will not be in the
public interest to divulge the names of
the officers concerned.

Prime Minister’s and Home Minister's
Visit to Hyderabad

2842, SHRI R. R. SINGH DEO :
SHRI P. K. DEO :
SHRI D. N. DEB :
SHRI N. SHIVAPPA :
SHRI SHASHI BHUSHAN :
SHRI RABI RAY :
SHRI ABDUL GHANI DAR :
SHR1 SARJOO PANDEY :
DR. KARNI SINGH :

Will the Minister of HOME AFFAIRS
be pleazed to siate :

(a) whether the Prime Minister and he
recently visited Hyderabad for assessing
the implicasions of move about a separate
State of Telegana ; and

(b) if so, whether any policy in regard
to problems of Tclegana has been form-
ulated on the basis of on the spot
assessment and if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) and (b).
Prime Minister undertook a trip to Hydera-

AUGUST &8, 1969

Written Answers 148
bad on the cveniog of 4th June, 196% in the
course of which she met the Chiel Minister
and his colleagues in the State Cabinet and
also a large number of representatives of
different political parties, organisations and
individuals in connection with the prevail-
ing sitmation in Telengana, The Prime
Minister also took the opportunity to
appeal for immediate restoration of peace and
harmony in the State, Home Minister also
visited Hyderabad from the 7 th to 9th
June, 1969. He also met people from
different walks of life, representatives of
various organisations including Telengana
Praja Samiti, Members of Parliament and
State Legislature, etc. Various views were
expressed and suggestions offered for deal-
ing with the silvation prevailing in
Telengana. The lHome Minister made an
appeal that all agilational activity should
be suspended and the pcople of Telengana
should ensure that normal conditions were
maintained, which would enable consul-
tation with the leaders to evolve a fair
and just solution to the Telengana problem.
Government's policy is to find rcasonable
solution to the genuine gricvances of the peo-
ple of Telengana within the composite State
of Andhra Pradesh. The Prime Minister had
indicated in this House on the [ith April,
1969 certain positive measures for this pur-
pose and action is in progress to implement
those measures. Government are also
examining whether consistent  with  the
constitutional provisions more powers can
be given to the Regional Commiltee of the
Stale Legislature constituted for the Telen-
gana area,

af faeslt ®1 g% ng-fmin w4 gru
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Technical Committee on Training FucAlitles
for Officers of Merchant Navy

2844, SHRI K, ANIRUDHAN :
SHRI NAMBIAR :
SHRI P. P. ESTHOSE :
SHRI JYOTIRMOY BASU :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to State :

(a) whether the Technical Commiltee
on training facilities for the Officers of the
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Merchant Navy set up by Government has
submitted its report ;

(b) if so, the main recommendations of
the Committee ; and

(c) steps taken by Government to imple-
ment them 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) Yes, Sir.

(by and ¢}, The main recommendations
of the Technical Committee and the action
taken thereon are given in the statement.
laid on the Table of thc House [Placed in
Library. See No. LT—1519/63]

Rail-Sea Coordination Commitiee

SHRIMATI SUSEELA
GOPALAN :

SHRI BHAGABAN DAS :

SHRI V, VISWANATHA
MENON :

SHRI P. RAMAMURTHI :

2K.5.

Will the Minister of SHIPPING AND
TRANSPORT be pleased to State :

(a) whether it is a fact that Rail-Sea
Coordination Committee had recommended
for introducing through booking arrangements
between the Railways and Coastal Shipplng
Companies for movem:nt by conbined
rail-sea route ;

(b) whether Government have cxamined
the proposal ;
(¢} if so, the result thercof ; and

(d) if not, the reasons therefor ?

TIHE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) Yes, Sir.

recommendation could
not be implemented as the Ministry of
Raliways and the Indian Coastal Confe-
rense could not agree on the details of the
scheme to be worked out. However, the
matter is being pursued further on a reco-
mmendation of the Estimates Committeo
(1968-69) in their 73rd report.

(b) to {d). The
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Ship Repair Facllities to Indian
Coastal Shipping

2846. SHRI MOHAMMAD ISMAIL :
SHRI VISWANATHA MENON :
SHRI A. K. GOPALAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased 1o siale :

(a) whether it is a fact that no specific
dssistance is being rendered by Government
for shid redair facilities to Indian coastal
shipping ;

(b} if so, the reasons thereof ;

(¢} whether Government propose (o give
some assistance in this regard ; and

(d) il so, when and the details there-
of 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGM) : (a) to (d). No specilic
ussistance is being rendered 1o shiprepair
firms for undetaking repairs to Coastal
ships, The Shiprepair Yards and the Dry
Docks cater 1o ships engaged both on
Overseas and Coastal trades, The question
of augmeating and improving shiprepair
facilities is enguging the attention of two
major ports viz, Bombay and Calcuita,
Besides, the  Sianding Commillee  on
Shipbuilding,  Shiprepairing and Ship
Ancillaries is also reviewing the mcasures
necessary to improve and augment shiprepair
facilities in the country, The question of
assistance 1o be rendered by Government
will be examined on receipt of the recom-
mendations of the Committec,

Development of Ezhimalai in Cannanore
. (Kerala) as Tourlst Centre

SHRI K. ANIRUDHAN :
SHR1 C. K. CHAKRAPANI :
SHRI P. GOPALAN :

SHRI A, K. GOPALAN :

Will the Minisicr of TOURISM AND
CIVIL AVIATION be pleased to stalc :

2847.

1a) whether Government are aware
that the Ezhimalai in Canpanore District in
Kerala is a very suitnble place for a tourist

centT€ §
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(b} if so, whether Government will
consider to sclect Ezhimalai as a tourist
centre ; and

(c) if not, the reasons therefor 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH,:
(a) to (c}]. Compared to other important
tourist attractions in Kerala which demand
urgent improvements, Ezhimalai commands
low priority ; and in view of limited resour-
ces there is no proposal by the Central
Government Lo take up its development as
a tourist centrc. It is understood, however
that the Kerala State Government have
plans for development of tourist facilities
at Ezhimalai under the State Plan.

Seizure of Parachutes

2848. SHRI SATYANARAIN SINGH :

SHRI GANESH GHOSH :

SHRI E. K. NAYANAR :

SHRI P. GOPALAN:

SHRI SHARDA NAND :

SHRI BHARAT SINGH
CHAUHAN :

SHRI BANSH NARAIN SINGH :

SHRI HUKAM CHAND
KACHWAL :

SHRI RABI RAY :

Rl SHIVA CHANDRA JHA :

_ﬁk[ GEORGE FERNANDES :
SHRI N. R. LASKAR ;
SHRI CHENGALRAYA NAIDU :
SHRI BENI SHANKER SHARMA
SHRI R. R. SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

a) whether the attention of Govern-
ment has been drawn to the reported news
of seizing two Parachutes one in Bihar and
another in Andhra Pradesh containing
anti-China leaflets with photo of Chiang
Kai Shek ;

{b) whether Goveroment propose to

institute an eogquiry to find out the forces
behind it ; and

" il not, the reasons therefor ?

THLE MINISTER OF STATE IN THL
MINISTRY OF HOME AFFAIRS : (SHRI

VIDYA CHARAN SHUKLA): (a) to (c).
Accordirg to information flurnished by ihe
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Government of Bihar, 7 balloons containing
leaflets with photographs of Chiang-Kai-
Shek were found at different places bstween
May 31 and July 2. 1969, The Government
of Andhra Pradesh have reported that on
June 4, 1969, a balloon containing electronic
equipment and pamphlcts bearing Chaing-
Kai-Shek's portrait was found in a village
in Adilabad district. Detailed investigation
is being made by the police.

Targets of Shipping Tonnage fixed Since
Independenec not Achieved

2849, SHRI ABDUL GHANI DAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that his Mini-
stry could not achieve the targets fixed from
time to time since the independence for
increasing the shipping tonnage of the
country ; and

by il so, the reasons therefor ?

THLE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAN):
{a) No, Sir. The targets fixed for the deve-
lopment of shipping in the First and Sccond
Plans were achieved and the target for the
Third Plan was substantially ¢xceeded.

b} Does not arise,

Stricturcs against an Honorary Magistrate
of Delhi

2850. SHRI V. NARASIMIIA RAO :
Will the Minister of HOME AFFAIRS be
pleascd to state ;

(a) whether Government’s atlention
has been drawn to the strictures passed by
the Additiopal Session Judge of Delhi
against an Honoorary Magisirate of Delhi ;

(b) if so, the reaction of Government
in regard thercto ;

(¢} the criteria [ollowed in the appo-
intmient of Honorary Magistrates ;

(d) whether Governmeat propose to
change the existing practice in view of the
said strictures ; and

(¢} if not, the reasons therefor 7

SRAVANA 17, 1891 (SAKA)

Written Answers 154

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The Delhi Municipal Corporation,
which is a party to the case, proposes to
file an appeal in High Court against the
Judgement of the Additional District and
Sessions Judge.

(¢) The Honorary Magistrates have
been appointed in accordance with Delhi
Administration notification No, F. 2 (77)/
54 Home dated 8. 7.1955.

(d) and (e). Section 14 Cr. P, C. as
substituted by the Union Territories (Sepa-
ration of Judicial and Executive Functions)
Act, 1969, does mot make provision for
appointing honorary  (Special) Judicial
Magistrates in Union Territories. According
ly, when this Act is brought into force in
Delhi, there will be no honorary (Special)
Judicial Magistrates.

Campaign over Punjab-Haryana Territorial
Dispute

SHRI V. NARASIMHA RAO :
SHRI HEM RAJ :

Will the Minister of HOME AFFAIRS
be pleased to stale ;

2851,

(a) whether the Akails intend to launch
a mass campaign 1o press the Centre to
scltlle the inter-State territorial  disputes
between Punjab and Haryana arising out of
the linguistic rcorganization of Punjab ;
and

(b) if so, the reaction of Government
in regard thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Accarding to the information furnished by
the State Government, no definite plans for
an agitation in this behalf have been made
so far.

Wauler Shoriage at Dum-Dum Alrport

2852. DR. RANEN SEN Will the
Minister of TOURISM AND CIVIL AVIA-
TION be plecased 1o slate :

(8; whether it is a  fact  that there
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is acute shortage of drinking water at Dum-
Dum Airport affecting the ecmployees work-
.ing or staying in the area and that this
water scarcity has adversely affected interna-
tional air services at the airport ; and

(b) if so, the steps being taken to im-
prove the position ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Due to construction of additional siaff
quarters in the residential area at airport,
need has been felt this summer for augmen-
ting the water supply. It is adequate in the
terminal building area and air services have
not becn affected.

(b) Four hand-operated  tube-wells
have been commissioned in June, 1969 and
one deep tube-well has been sunk. Govern-
ment has also under consideration a
proposal recently received  from  the
Civil Aviation Decpartment for  installing
additional tubc-wells and building overhead
tanks for further improving the water
supply in the airport arca.

Plan to sturt a Culiural Cenire in London

2853. DR. RANEN SEN : Will the
Minister of EDUCATION AND YQUTH
SERVICES be pleascd to State :

(a) whether it is a fact that the Congress
President during his recent toure in England
has taken steps 1o set up a Cultural Centre
in London and Government have promised
a certain sum ol moncy for the Centre ;
and

(b) if so, the details thereofl ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) No, Sir.

(b) The Tilak Mcmorial Trust, London,
approached the Government of India in 1964
for financial assistance for their project of
establishing a Cultural Centre in London
with the broad objective of propagating
Indian Culiure, It was decided that In view
of multiplicity of such Cultural Centres in
London named afier various Indian leaders,
it would be desirable 1o have only one such
Centre functioning under a broad-based
Committee, No lurther progress has been
reporied in the matler. The question of
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Government of India's extending financial
assistance does not, therefore, arise for the
present.

Decision by Air India to purchase Boeing
Planes

2854, SHRI C. JANARDHANAN :
SHRI HIMATSINGKA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o state

(a) whether it 1s a fact that Air India
has decided not to buy the Concord super-
sonic aircrafis and instead have decided to
wait for the development of the American
5 5. T. Planes to be produced by the Boe-
ing company ;

() whether it is a fact that the
Concord aircrafts will appear on world  air
routes by 1973 and the S. S T. Planes  will
appear only in 1978 ; and

il il so, the reasons that prompted
Air India to opt the 5, 5. T. planes which
will appear on the world air routes much
later than the Concord ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@) Air-India has reserved two delivery posi-
tions for both the Concorde and the U.S. S.
S.T. planes. No decssion has been taken on
the purchase of cither of these two types of
aircraflt. An Air-India tcam has just inspec-
ted the Sovict Supersonic plane TU-144,
The developments  in this field are  being
wiatvhed,

(b) Yes, Sir.

(¢) There is no firm commitment to
purchase cither so far.
C.B.1. Symposium in New Delhi

2855. SHRI BHAGABAN DAS : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Central Burszau of
Investigation recently organised a sympo-
sium in New Delhi;

(b) il so, on which date;

(¢! whether any Member of Parliament
was invited to speak; and N

(d) if so, the name of the Member 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
C. B. l. arranged a Seminar on Criminal
Law and Contemporary Social Changes from
Rth to 10th May, 1969, in New Dalhi.

(c) and (d). Invitations were issued by
the C.B.I. to the following M.Ps, to parti-
cipate in the Seminar and to contribute
papers, il possible :—

(1) SHR1 K. HANUMANTHAIYA

(2) SHRI A. D. MANI

(3) SHR1 M. C. CHAGLA

(4) SHRI M. P. BHARGAVA

(5) SHRL N. C. CHATTFRIFE

(6) SHRI1 G. L. NANDA

(7) SHRI ASOKE SEN

(8) SHRI FRANK ANTHONY

%) SHRI K. NARAYANA RAO

(10) SHRIMATI SUCHETA KRIPALANI

(11) SHR1 M. C. SETALVAD.

Death of Goa Communist I.eader in
Police custody

2356, SHRI BHAGABAN DAS : Will
the Minister of HOME AFIAIRS be pleased
to state :

(a) whether Shri J. B. X. D" Cruz, Vice
President of the Goa Mining Labour Union
and Member of the Sccretariat of Gioa State
Committee of the Communist Party of India
(Marxist), died on the 5th March, 1969, in a
police lock up at Bicholim Police S:ation ;

(b1 the circumstances that
death in a police lock-up ;

led to his

(c) whether it is a fact that medical
treaiment was denied to Shii J. B, X. D
Cruz, who was unconscious for ten  hours
and was bleeding because of Police torture ;

(d) whether any investigation was con-
ducted into this mysterious death and if so,
who conducted the investigation and the
report thereof; and if so, what action, if any,
has been taken against the guiliy Police
OfTicers ; and

(e) _1he rcason why no Judicial inquiry
bas becn ordered ?

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME ATFAIRS (SIIRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Attention is Invited to the statement made
by me in the Lok Sabha on 13th March,
1969,

(c¢) and (d). The Government of Goa,
Daman and Diu have on 30th April, 1969
appointed Shri Tito Menezes, District and
Sessions Judge Panaji, under the Gommission
of Inguiry Act, 1952 to inquire into the causc
of death of Shri D* Cruz and attendent
circumstances and to inquiry  whether any
persons jointly or serverally were responsible
for causing his death deliberately or other-
wise and whether there was negligence in
not providing adequate medical attentjon to
Shri D' Cruz on the part those concerned.

(e) IDoes not arise.

Class IV Employees Residents Welfare
Association, Sector II, R, K. Puram,
New Delhi

2857, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) the namcs of the office-bearers of the
Class IV Tmployces Residents® Welfare
Association of Sector 1, R. K, Puram, New
Delhi, for the last seven years;

(h) the amount of grant given to the said
Association cach year during the said period;

‘c) the income and expendilure account
of the said Association for cach year coding
the said period as filed by the Association
with the Chiel Welfare Officer;

il the reasons for which grant had been
given to the said Association cach ycar cven
when it was known that the same group of
persons had been its office-bearers in  some
or the other way; and

(e} whether Government propose Lo
enguire asto  whether the amount of grant
has been actually spent on the welfare of
the residents of Sector Il and il not, the
reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) This associa-
tion is in receipt of regular recurring Grant-
in-aid since 1935-66 only, A statcment show-
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ing the names of office bearers of the associ-
ation since 1964-65 is laid on the Table of
the House. [Placed in Library See No, LT—
1600/69]

(b) A statement showing the details of
Grant-in-aid sanctioncd 1o the Association
since 1965-66 is laid on the Table of the
House, [Placed in Library See No.
LT—1600/69].

(c) The receipts and expenidiure siale-
ments for 1965-66, 1966-67 and 1967-68 are
laid on the Table of the House. [Placed in
Library. See No, LT—1600/69]

(d) In view of the facts furnished in
the statement referred 1o in reply 1o (a)
above it is not correct 1o say that the same
group of persons had been its officc bearers
in some or the other way, However, a
change in the office bearers who are clected
ismot a prerequisite (0 the sanction of
grant-in-aid,

(e} The question of such cnquiry does
not arise as long as the Accounts duly
approved by the general body are rendered
to this Ministry and no irregularities are
detected in those accounts.

Expenditure on Development of Tourism
During Second and Third Plans

2858, SHRI RABI RAY : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether attention of Government
has been drawn towards the hecavy short-
falls in expenditure on the development of
tourism during the Second and Third Plans
in both the State and Central Sectors ; and

(b) if so, the steps Government have

taken to remedy the situation ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir,

(b) The shortfall in the Central Sector
was due to several lactors including inade-
quate organisational set up for the imple-
mentation of schemes ; declaration of
emergency twice during the Third Plan
period which resulted in tourist schemes
being given wvery low priority and delays
in completing codal formalities  which
precede actual exccution of schemes. Steps
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are being taken to strengthen the organisa-
tion and every effort is being made to ensure
that there will be no shortfalls in expendi-
ture during the Fourth Plan period.

Alleged Demolition of Mosques in Delhi

2859, SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) whether itisa fact that the Delhi
Development Authority razed mosques in
Hazarat Nizamuddin area along-with thous-
of graves ;

(b} if so, the reasons therefor and
whether authorit es had obtained previous
sanction from the Union Government ;

(¢) whether it is also a fact that the
authorities arrested Maulana Imdad Sabri
and thousands of other Muslims who per-
formed their prayers at the said Mosque ;
and

(d1 if so, the rcasons therefor ?

THI MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILAY : (a) No, Sir,

(b) Does not arise.

(¢) and (d). Maulana Imdad Sabri and
91 others were arrested in Chandni Chowk
on 25th June 1969 for committing breach of
a prohibitory order under section 144 of the
Code of Criminal Procedure,

Tenslon in Caleutta Amongst Non-
Bengalis Business Communlty

SHRI P, M. MEHTA :
SHRI! JYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS
be pleased to state ;

2860,

(a) whether the attention of the Gowvern-
ment has been drawn to the News appearing
in the “Times of India™ (New Dglhi Edition)
dated the 13th June, 1969 regarding ‘Panic
and Tension in Calcuita Market Arca’
following rumours of an impending Gherao
and attack on a non-Bengali business com-
munity ;

(by whether it is also a fact that the
voluntecrs were armed (o repulse any
attack ;
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(c) whether the Central Government has
asked the State Government (o send the
detailed report in this conneclion, as it
pertains to the question of non-Bengali
population residing in West Hengal ; and

(d' if so, the details thereol and if not,
the reasons therefor ?

TIHE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SITUKLA) : (a Yes Sir,

‘bl to (d'. According to information
received from the State CGovernmwent, on
June 12, 1969, a rumour went round tha
some Bengalee youths would staee *gheraos’
and demonstrations in - Rurra Bazar aren, a
business centre in Caleutta, where there are
a large number of non-Bengalee  business-
men. As a precautionary measure, adequate
police orrangements were made and  this
restored the confidence of the local people.
There was no  demenstration or  *gheran’,
No untoward incident was reported  from
anywhere in the city.  There is no informa-
tion that the rolunteers were armed 1o
repulse any artack,

Gujarat-Rajasthan Territorial Dispute

N KL SOMANL . Wil
IHOMIEE ATFAIRS  be

2Enl. SHRI
the  Minister  of
pleased o, state

ar whether inis o et thar a small

territory  locaied  between  Sanirampur in
Gujarat and  Bansvada in Rajasthan  has
become a  disputed territory  between  two

Goverpments

‘b whether Bhils of both the States

consider it a holy place : and

(¢} the sieps being taken to resolve the
dispute amicably ?

THE MINISTER OF STATLE IN TIHE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA! : a® Informa-
tion obtained from the State Governments
shows that the boundary be:ween the former
princely states of Santrampur now forming
part of the Gujrat State  and of Bansvada,
now forming part of Rajasthan Siate was
sertled in the year 1873 by Mr. Prescott
who was then the political agent  there and
that there has been some difliculty in locat-
ing the aciual boundary on ground accord-

SRAVANA 17, 1891 (S4KA)

Written Answers 162

ing to the description  given in Mr, Pre-
scott’s field book,

(b Yes, Sir,

(¢} The matter is under corréspon-

dence between the 1two State  Governments
and it is expected that they will settle the
issue amicably,

Indian Cultural Centre in London

SHRI B, SHANKARANAND,
SHRIS. A. AGADI.

Will the Minister of EDUCATION AND
YOUTIHL SERVICES be plzased 1o state :

2862,

(a) whether it s a fact that the Central
Government have promised 1o donate some
amount 1o the Indian Cultural Centre in
London ;

(bl so, who are the sponsors of this
Cenrre and the objects of the Cenire ; and

e the amount promissd to be contribu-
ted ?

THE  MINISTER OF EDUCATION
AND YOUTH SIRVICES (DR, VK. R. V.,
RAQ) : (ajw (¢, The Tilak Memorial
Trust, London, approached the Government
of India in 1964 for financial assistance for
their proicct  of establishing a  Cultural
Centre in London with the broad objective
of propagating Indian Culture, It was
decided that in view of multiplicity of such
Cultural Centres in London named after
various Indian leaders, it would be desirable
10 have only one such Centre funclioning
under n broad-based Comnittee. No further
progress has been reported in the mauer,
The question of  Government  of  India’s
extending financial assistance does  not,
therefore, arise for the present.

Construction of Second Bridge over [Hooghly

SHRI DEVEN SEN ¢
SHRI N, SHIVAPPA :
SHRI RAMAVATAR SHASTRI :

Will the Minister of SHIPPING AND
TRANSPORT be pleascd to stale :

2863,

‘a. whether any decision has heen taken
over the construction of a second bridge
over the Hooghly ;
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(b) if so, where will the bridge be located
and whether it will be a high bridge or low-
bridge ; and

(¢) the estimated cost of the bridge and
how much money the Ccntral Government
bave offered 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH! : (a) to (c), The bridge,
when construc'ed. would fall on a Siate road
and the Govt, of West Rengal are, therefore,
primarily concerned with its construction,
They have recently intimated that they have
decided to construct a high-level bridge at
Princep’s Ghat on Calcutta side and that
it is estimated to cost Rs 1652 crores
excluding the cost of construction of Kona
Expressway which will link the bridge with
N.H No 6. The Government of India
have agreed to give 10 the State Govi, a
non-Plan loan towards the cost of the bridge.
only during the Fourth Plan period.

Sclentific Cooperation Programme with
Afganistan

2864. SHRI TULSIDAS DASAPPA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that a Scientific
Cooperation Programme beiween India and
Afganisian is under consideration of Govern-
ment ; and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K., R.V,
RAQO) : (a) No, Sir.

(b} Does not arise.

Post-Graduate Course in space Engineering
and Rocketry

2B65. SHRI JUGAL MONDAL : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to siate :

(a) whether it is a fact that Govern-
ment approved of the opening of one-year
Post-Graduate Diploma Course in Rocketry
and space Engincering at the Birla Institute
o Technology, Ranchi during the year
£1968-69 ;
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(b) whether it is also a fact that Govern-
ment bave refust to permit the opening of
M, E. course in Rocketry and Space Eogi-

neering Research at BIT, Ranchi, if so the
" resaons therefor ;
{c) whether Government contemplate

to take any sieps to secure adnussion for
the siudenis at present undergoing Diploma
Course to the M, E. Course (Final Year)
on their successful complerion at any other
Institute, where such facilities are available
1 g., Indian Institue of Scicnce, Bangalore ;
and

(d) if so, what and if not, the reasons
therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) : (a) and (b). According to the report
received from the Birla Institute of Techno-
logy, Ranchi, the Institute staried a Post-
graduate Diploma Course in rocketry and
space engincering in  1964.65, but has
decided to convert it into a two-year
Master's Degree Course with effect from the
current academic year,  Therzfore, the
question of approving the Diploma Course
at this stage does not arise, The new
Master's Degree Course has been approved
by the Central Government,

The Institute has reported that provision
has been made for permitting the siudents
of the 1968-69 Dipoma Course 1o continue
their studies for the new  Master’s Degree.

(¢} and {d), The Institute has reported
that all students who completed their Dip-
loma in previous years have ecither been
employed or gone abroad for higher studies.
No request has been reccived from any
Diploma-holder for admission 1o the
Master’s Degree Course,

Welfare Activities of Welfare Associations

2866, SHRI MAHANT DIGVIJAI
NATH : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that a Co-ordi-
nation Committee has been set up by his
Ministry 10 look after the welfare activities
of different welfare Associatons of the resi-
dents of Type 1 quarters in different colo-
nies ;
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(b) if so, the composition thereof ;

(c) whether it is also a fact that an
amount of Rs, 1,000 is given to the said
Committee for the maintenance of each
Community Hall under them and that the
Committee’s Chairman also takes 15 per
cent of the amount of grant from each
Association for this purpose ;

(d) the income and expendiiure account
of the said Committec for cach year during
the last 3 vears ; and

(e, the rules under which and the
authority by which the income and expendi-
ture on Community Halls is controlled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS [(SHRI
K. §. RAMASWAMY) : (a) No, Sir.
The Co-ordination  Committecs, wherever
constituted, have been set up for the manage-
ment of Community Halls and Co-ordinat-
ing its use by the Welfare Association, Gril
Kalyan Kendra., elc,

(b) Does nol arisc.

1¢) wherever a Coordination Commitice
has been set up its funds are drawn from :—

()  Grants-in-aid  received from  the
Government of India or other user
Organisation and Institutions ;

Annual subscriptions at the rate
of minimum 15% of the annual
gran'-in-aid received by each of
the participating residential welfare
associations, or Rs, 10,060 per
month by cach participating resi-
dential welfare associations where
there are more than three associa-
tions in one Hall, subject to actual
adjustment of expenditure,

The hire charges of the Hall.

(i)

(iii)
d) Does not arise.

¢) The income and expenditure on
Community Halls as such is controlled by
the Co-ordination Committee, where there
is one, in accordance with the Rules adop-
ted by it on the basis of the model Rules
framed by the Home Ministry, otherwise
the controlling authority is the Ministry of
Home Affairs.
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Pakistanis throwing Poison in Wells
on Borders

2867. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state whether it is a fact that Pakistani
agents have been reported to be throwing
poisons in wells and canals in villages situa-
ted near the Rajasthan and Eastern borders
during the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : No such
reports have been received by the Central
Government.

Chaos at Santa Cruz Airport on the
inlet of Monsoon on 5. 6. 69

2868 DR. KARNI SINGH : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased 10 state :

(a) whether it is a fact that on the 5th
June, 1969 at 9.20 p. m. due to first rains,
total chaos prevailed at Santa Cruz Airport,
Bombay, passengers cntering the airport
through back doors and their luggage being
completely drenched in their rain due to
lack of proper protection being taken dur-
ing monsoon ; and

(b) if so, the sicps Government propose
to take to set the matter right ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) The Canvas canopies provided by the
Civil Aviation Dcpartment every year at
the three entrancss to the terminal building
were in position by $th June, 1969, How-
ever, the luggage of somec of the passengers
was exposed to the rains on 5. 6, 69 as all
the baggage trolleys were not fully covered.

b} Adequate arrangements now exist
for the protection of both the passengers
and their baggage against the rains.

A. R. C. Report on Cenire-State
Relations

2869. SHRI BENISHANKER
SHARMA :
SHRI VASUDEVEN NAIR :
SHRI D. N. PATODIA :

Will the Minister of HOML AFFAIRS
be pleased to state :



167 Written Answers

(a) whether the Administrative Reforms
Commission has submitted its rcport on
Centre-Siale Relations,

(b} if so, the details of the recommenda-
tions made therein ; and

(c) the particulars of ths recommendas
tions accepled by Governmen: ?

THE MINISTER OF STATE IN THL
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (a) Ys, Sir.

(b) The report of the Administrative
Reforms Commission on *Centre-State Rela-
thinships® is laid on the Table of the House,
[Placed in Library See.No. LT—160"69]

(¢) The report is under examination.

Mysterivus objects Found in Phulbani
District Orissa

2870. SHR] CHINTAMANI PANIGRAHI :
Will the Minister of HOME AFFAIRS be
pleascd 1o state :

a) whether some  miysierious
have been found in
area in
recently ;

objects
the Band Polic Station
the district of Phulbani in Onissa

(b) whether the Siate Government has
apprised to Central Government of all these
things ;

() whether such objects have been duly
examined ; and

(d) if so, the particulars thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : a) 1o (d),
According to information furnished by the
State Government, a large balloon like objevt,
made of polythene, was found lying at a
village in the jurisdiction of Houdh police
slation in Phulbani District. A card-board
box carrying metallic  instrument was atlac-
hied 10 the balloon. A wooden picee, which
bore markings in a script resembling the
Chivnesc script was also found.  The Staic
special branch of the police are inv:stigat-
ing the matter.

Alleged Misuse of Relief Funds

2871. SHRI VASUDEVAN NAIR :
Will the Minister of HOME AFIFAIRS be
pleased 1o state ;
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(a) whether there had been allegations
that the funds of the Christian Agency for
Social Action, a U. S, agency cngaged in
relief work in famine affected areas in Rajas-
than, are being utilized in strengthening the
influence of the Bharativa Kranti Dal in the
Swate ;

thy whether Government have made any

investigation into the allegations ;

& il so, the findings thereof ; and

(d) the action taken thercon ?

THI. MINISTIR OF STATE IN THE
MINISTRY OF HOMLE AFFAIRS (SHRI
VIDYA CHARAN SHUKLA @ u Accord-
ing o information furnished by the Gowern-
ment ¢f Rajasthan no such complaints were
received.

Do dy. Do oot arise,

Cut in Allvcation of Funds for D1 U,

25872, SHIRD No SHIVAPPA @ Wil the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

vl whether Goveamenm
the allocation ol funds
port Undertaking ; and

Bave cut down
for the Delliu Trans=

by whether  Government propuse 1o
appomnt i study unit o promete eflicicncy
i Delhi Transport Undertaking  and make
i i economically viable orgamsation ?

THE DEPULY AIUNISTER IN THI
DEPARTMENT  OF  PARLIAMIENTARY
AFFAIRS, AND IN TIHIE MINISTRY OIF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGHY @ a0 A provision of Rs.
10 crores has been approved in the Fourth
Five Year Plun Draft for the Delhi Trans-
port Undertaking  against an  allocation of
Rs. 18,50, crones  inivally ashed  for by the
Delbi Administration. The annual provision
for 1969-70 has been approved at Rs, 1.5
Ccrores as dRdinst an outiay of Rs. 3,19
crores  proposed by the Dielhi Transport
Undertaking.

(b) No.

Alleged Abduction of Hissar Women
in Delhi

2873, SHRI N. SHIVAFPA : Will the
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Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that a 20 years
old woman from MHissar was adducted by
some youogmen when her father-in-law
stayed for a night with these men on the
16th June, 1969 in Moti Bagh, New Delhi ;

(b} whether the woman has  since been
recovered and the guilty men apprehended ;
and

(c) if so, the deiails ol the incident ?

THLE MINISTER OF STATE IN THI.
MINISTRY OF HOME AFFAIRS (5VIRI
VIDYA CHARAN SHUKLA): (a) t
(. A written report was lodged with
the Police Station at R. K. Puram by
one Shri Khem Chand alleging that on the
night of 14/15.6.9 he stayed in Moti Bagh
with his brother's wife, Shrimati Bahoti
whom he was escorting 1o her father’s place
and some others, On the morning of
15.6.09 Smt, Bahoti was found missing. It
was alleged that she could have been abduc-
ted by onc Shri Gian Chand and Shri
Sharma,

On this report the local police registered
a case ufs 366 IPC and took up investiga-
tion,

While the investigation  was in progress,
on 24.6.69 Shri Gian Chand and Smt,

Bahoti appeared in the court of Judicial
Magistrate, Parliament Street, New Delhi
themselves, The statement of the girl was

recorded by the Magistraie,
The case is in
Progress.

investigation of  the

Scientitic Cooperation beiween India

and Poland
2874, SHRI GADILINGANA GOWD :
Will the Minister of CDUCATION AND

YOUTH SERVICES be pleased to state :

a) whether itisa fact that an agree-
ment for scientific cooperation between India
and Poland was sigoed for the period 1969-
70 ; and

(b) if so, the details of agreement and
the progress made between the period Ist
April, 1969 and 3Mmh Junc, 1969 in this

respect 7
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R. V,
RAQ) : (a) Yes, Sir,

b} The details of the Agreement are ;:—

(i7  Exchange of experts and scientists,
exchange of experience, consulia-
tions, participation in the interna-
tional industrial confercnces and
meetings, etc,

i) Placing of Ative fellowships in a
Year at each other’s disposal for
scientists and  experts working on
problems of technology and indu-
strialization,

iy Exchange of mformation on the
organisation of rescarch in fields
of industry as well as information
aod  materials  of  interest  for
development  of  technology and
industrialization in both countries.

yiv)  Encouragement  of  cooperation
among the appropriate libraries,
information centres and institutions
in the cxchange of buoks, periodi-
cals and bibliographies,

In pursuance of the  Agreement, the
Polish authoritics have since agreed recently
W receive four Scientists from India for
training. The proposals for their deputation
arc being processed,

Scientists Exchange Progrumme with
Hungary

2877, SHRI GADILINGANA GOWD :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state @

ta) whether it is a fact that a Scientist’s
exchange programme was linalised between
India and Hungary for the period November,
1968 1o November, 1969 ; and

(b} il so, the progress made in the
matter so far 7

THE MINISTER OF EDUCAT!ION
AND YOUTH SERVICLS (DR, V. K. R, V.
RAQ) : (a) Yuos, Sir.

tb;  The proposals under this pro-
gramme have been referred 10 the Hungarian
authorities and their acceptance is awaited.
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Scientific Cooperation Programme with
Bulgaria

2876. SHRI GADILINGANA GOWD :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that there exists
a scientific co-operation programme belween
India and Bulgaria ; and

(b) if so, the details of the programme
and the progress made so far in this respect?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAOQ) : ({(a) Yes, Sir.

(b) An agrecment for Scientilic and
Technical collaboration between the Council
of Scientific and Industrial Research (CSIR)-
India and the State Committee for Science
and Technical Progress—People’s Republic
of Bulgaria was signed in New Declhi on
2.5.1967. The derails of the programme
are broadly as under :—

1. Exchange of scicntists and experis
from higher scientific and research
institutions and enterprises  for
study of concrete problems in fields
of scientific and technical investiga-
tioos.

2. Lxchange of scicnufic and technical
information and expericnce and
organization of conferences, symposia
exhibitions elc. of muiual interest.

3. Joint scientific and technical investi-
gations of mutual interest in ficlds
of technology.

4, Facilities for training and scholar-
ships for younger scientists on
reciprocal basis.

5. Consultations bclween experts.

6. LExchange of scientific and technical
documentation.

7. [Establishment of conticts and cul-
laboration beiween the correspond-
irg libraries, information cemtres
and institutes for the exchange of
books, periodicals and bibliogra-
phies.

8. Organization of exhibitions illustrat-
ing the achievements of the iwo
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countries in the field of technology
and science.

During his visit to Bulgaria in 1968, the
Director-General, Scientific and Industrial
Rescarch discussed the fields of cooperation
and a programme was chalked out. Accord-
ingly proposals were called for from the
National Laboratories/Institutes and outside
Organizations for collaboraiion in the fields
concerning them and these are under con-
sideration,

Short..ge of Loglish Stenographers

2877, SHRI GADILINGANA COWD :
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) whether it is a fact that there is an
acute shortage ol English Stenographcrs in
the country ;

(b} whether it is also a fact that this
shortage is affecting smooth functioning of
a large number of Government offices ;

(¢} whether it is also a fact that the
salary structures of the Sicnographers in the
Government offices are  unremunerative and
there s variation (o a greet extent in the
salaries being paid by the Private/Public
undertakings and the Government to the
Stenographers ;

(d) if so, whether any recommendation
in this rcgard has been considered by
Government ; and

.¢) il not, the reasons therefore and the
sicps being taken to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir, judging from (1) the number of appli-
cants for the posts of Stenographers filled
through competitive examinations held by
the U. P, S. C. during 1968 and (ii) from
the number of Stenographers on the Live
Registers of the Employment Exchanges on
31.12 68, as compared to the number of
vacancies nolified to the Employment
Exchanges during that ycar, it does not
appear that there is an acute shortage of
Epglish Stenographers in the country.

\bj Does not arise.
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(c) to (e). Ministry of Home AfTairs
have no information about the remunera-
tion of Stenographers employed in public/
private sector underiakings However, the
pay scale of Stenographers in Government
offices were prescribed on the recommenda-
tion of the Second Pay Commission The
scale of pay of Stenographers have been
revised recently vide Minisiry of Home
Affairs O M. No 14168-CS 11 dated
24,7.1969 copy placed on the Table of the
House, [Placed in Library. Sre No LT—
1602/69]

Admission of Students in Aided Collepes in
Bihar

2878, SHRI BIIOGENDRA JIHA : Will
the Minister of EDUCATION AND YOUTH
SERVICES be plcased o state

/a' whether it is a fact that Government
have decided that the aided colleges which
do not go by the rule of admitting a
minimum of 1,500 students each vear
should get no grants from the University
Grants Commission ; and

(b) il so, how many colleges in Bihar
will be affecicd therechy ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES ‘DR, V. K.R. V.
RAQ) : (a} No, Sir.

(bt Does rot arise.
Formation of Muslim Sena

SHRIHEM RAJ:
SHRI BALMIKI CHOUDHARY :

2879,

SHRI BENI SHAKNER SHARMA:

SHRIMATI ILA PALCHOUD-
HURI :
SHRI N. K, P, SALVE :

Will the Minister of Home Affairs be
pleased 1o state ®

(a) whether a news item in the Tribune
of the 20th June, 1969 has come to the
notice of the Government stating that posters
announcing the formation of a Muslim Sena
have appeared in Lucknow ; and

(b} if so, the reaction of Government
thereto and how far the formaiion of such
private Sepas fits in with Indian secular
democracy ?
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THE MINISTER OF STATE IN THE
MINISTRY of HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Government have Seen the press report.
According to the information furnished by
the Stare Government some posters purp-
orting to announce the formation of a
Muslim S:na were noticed in Lucknow.
Howeser, no such organisation is reported
to have becn formed anywhere in Uttar
Pradesh, The State Government are main-
taining o careful watch over activities, likely
to disiurb communal harmony

Officers Allocated from Puonfab to
Himachal Pradesh

2850. SHRI HEM RAJ : Will the
Minister of ITOME AFFAIRS be pleased to
state

(a) the number and names of officers
allocated to Himachal Pradesh from Punjab
with their dates of appoinmtments, depart-
ment-wise

(b) whether the seniority of these officers
has been fixed vic-a-vis their counterparts in
FHimachal Pradesh ;

(c) if not, the reasons therefor and the
reasons why decisions are being deferred
for the last two and a half years ;

(d) whether it is a fact that their counter-
parts in Himachal Pradesh are junior to them
and their ad hoc appointments to senior
posts are being made by the Himachal
Pradesh Administration to mar the chances
ol promotion of the senior officers allocated
from Punjab ; and

ie) how many ad hoe promolions have
been made by the Himachal Pradesh Adm-
inistration, departmentwise, till the end of
June, 1969, and the basis on which have
they been made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (el
On the basis of the information received
from Government of Himachal Pradesh, a
statement giving the requisite information
in respect of Class 1 and Class 11 Officers
only is laid on the Table of the House.
[Placed in Library See No, LT—1603/69)
In all, more than 23,000 employees of all
catcgories have been allocated from Punjab



175 Written Answers

to Himacha Pradesh. Collectiong inform-
ation in respect of all categories of employees
will involve Inbour djsproportionate to any
benefit likely to be derived from it.

Curtailment of Jurisdiction of Punjab
University

78BBl. SHRI N. SHIVAPPA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a; whether the Punjab Government
in its recent notification curtailed  the
jurisdiction of the Punjab University from
11 to 7 Districts of the Stalc and transferred
the affiliation of 19 Colleges from Punjab
University  to  Punjabi  University  of
Patiala ;

(h) whether the State Governmient  had
sought the view of the Union Law Ministry
before issuing the above notification ;

(c) whether the notification will create
administrative and financial ditliculties and
also encourage communal clemenis ; and

(il so, Government's reaction  there-

tn?

THE MINISTER  OF LDUCATION
AND YOUTH SERVICES (DR, V.K.LV.
RAO} : (a) The Government of Punjab has,
by Naotification dawed May 13, 1969 ext-
ended,  with  ¢ffect from June 0, 1969,
the jurisdiction of the Punjabi  University,
Patiala, to 19 colleges  situated  in  the
districts of Patiala, Sangrur, Bhatinda and
Rupar, which were afilinted to the Punjab
University.,

by The State CGovernment had  not
sought the views of the Union Law Ministry
on the question of issuc of the
Notification  but in October 1968  that
Government had addressed my  Ministry to
ascertain whether afliliation of colleges in
Punjab 1o the Punjab University would require
an amendment of the Punjab Universty  Act.
in case the Government of Punjab decided to
disaffiliajie  them from the Punjaab Univer-
sity. In consultation with the Ministry of
Law, the Siate Government was informed
that if any of the collzges situated in the
aren in respect of which the Punjab Unive-
rsity was functioning before Ist November,
1966 arc now to be affiliated 1o the ‘Punjabi
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University, the anjab
would hav. 1o be amended,

University  Act

{c) and (d). The MNotification should not
encourage any communal clements  but
may create some administrative and finan-
cial difficiuties for the Panjab University,
It should, however, be possible 1o setile
these issues through mutual consultations,

Carving out A Musiim Majority District
8 in Ladakh

IR82,  SHRI N. SHIVAPPA :

SHRI K.l SINGH DEO :

Will the Minister of [IOME ATTAIRS
be pleased to stale @

(a) whether there has been a demand
for carving out a  Muslim-majority district
of Karpil in Tadakh ;

ib' whether Government of  India agree
with the view that the formation of a sepa-
rate district  would not serve any purpose ;
and

inter-
cause  of

e} how Government propose (o
vene in the matter and  save  the
intepration of the country 7

THE MINISTER O STATE IN THID
MINISTRY OF THOME AFFAIRS SIIRI
VIDYA CHARAN SHUKLAY @010 (e,
The Government of  Jammu and  Kashmir
have intimated that a demand was made for
creating a separate  disirict of  Kargil bt
that it has <ince been dropped on the State
Ciovernment firmly rejecting it.

Coal Gusification Project at Regional
Research Laboratory, Hyderabad

SHRI D. N. PATODIA :

SHRI JYOTIRMOY BASU :

SHRI HIMATSINGKA :

SHRI VIRENDR A KUMAR
SHAH :

SHRI NAMBIAR

SHRI K. ANIRUDITAN @

SHRI P, GOPALAN :

SHRI BHAGABAN DAS :

Minister of EDUCATION
STRVICES be pleased o

2881,

Will the
AND YOUTH
state :

(at whether it is a fact that the Govern-
ing Body of the Council of Scientific and
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Industrial Research has asked the Council
to suspend construction of the Rs, 2 crore
Coal Gasification project undertaken by the
Regional Research Laboratory, Hyderabad ;

(b) whether it is also a fact that the
Laboratory has already spent Rs. 25 lakhs
on the project, a bulk of which is unlikely
to be recovered as committed expenditure
of Rs. 11 lakhs for import of equipment
from France is also to be borne ; and

(c) if so, on what considerations the
construction work of the Project has been
suspended ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V,
RAO) : (a) and (c). An Expert Committee
was appointed to scrutinise the technical
and economic aspects and estimates of the
Coal Gasification Project at the Regional
Research Laboratory, Hyderabad. In the
light of the recommendations made by the
Committee in their Report, a copy of which
available in the Library of Parliament, the
Governing Body of the Council of Scientific
and Industrial Research (C. §. 1, R,) at its
meeting held on 14th May, 1969 recommen-
ded that the Ministry of Petraleum and Che-
micals and Mines and Meials, who are plan=
ning 3 coal based fertilizer plants, may be
requested to take over the Plant for experi-
mentation if they need it.

(b} Actual expenditure incurred so far
on the project is Rs. 35.12 lakhs including
Rs. 9,45 lakhs paid for equipment obtained
under French credit, The remaining com-
mitment of Rs, 37.88 lakhs (based on current
foreign exchange ratc' under TFrench credin
is to be met by 15th February, 1978 in half
yearly instalments,

Commitiee set up by German-India Socleiy
for Gandhl Centenary Celebration In
Federal Republic of Germany

2884, SHRI HARDAYAL DEVGUN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleascd (o siate

(a) whether the German-India Society
in the Federal Republic of Germany has set
up a Gandhi Centenary Commiltee to cele-
brate the Gandhi Centenary year ;

b) the name of the head of this Com-
mittec in Germany and the programme of
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this Commitiee to celebrate the Gandhi
Centenary in that country ; and

(¢) the nature of cooperation and assis-
tance provided by the ,Indian Government
to the above Committee for the successful
celebration of the Gandhi Centenary ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAOQ) : (a) Yes, Sir.

(b) Dr. Kurt George Kiesinger, Chan-
cellor of the Federal Republic of Germany,
is Honorary Chairman of the Committee for
Celebration of the Gandhi Centenary. Dr,
Seifriz, Minister, is the Working Chairman
of this Commiltee.

The Centenary Celebrations in the Fede-
ral Republic of Germany started on the 2nd
Oclober, 1968 and are being held through-
out the country. The following are the main
features of the celebrations :— -

/it Seven seminars on Mahatma
Gandhi, of which biggest was held
at Loccurn in July, 1969, were
arranged.

(i) Series of lectures on Gandhiji's
life, work and ideas were dellvered
at various imporiani centres in the
country.

(iii) Special issues of *Indo Asia™ and
“Das Parliament” were brought
out,

iivi The German press is publishing
articles on Mahatma Gandhi,

v, Lectures of Gandhiji are being
delivered in schonls and Univer-
sities.

(vi) The German Radio and T. V. pet-

work are arranging special pro-

grammes,

Commemorative stamp on Gandhiji

will be brought out by the Govern-

ment of the Federal Republic of

Germany.

The German Municipal Copgress

have advised various authorities to

name roads, squares and streels
eic. after Gandhiji.

{ix) The Institute for Films and Pictures
in Science and Education, Munich,

(vii)

(viii)
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are preparing @ film on Gandhiji
for being shown in schools and
other institutions.

(x) Several organisations such as trade-
unions, employers' associations,
church organisations, political par-
ties, universily organizalions conce-
rned with miding the developing
countries and organizations of pub-
lic education and youth activities
have advised their branches to hon-
our Gandhiji in their programmes
and especially in their publications.

(xi) A summary of all events during the
Centenary celebrations in  the
Federal Republic will be published
by the Gandhi Centenary Cele-
brations Committee of the Federal
Republic.

(¢) The Sub-Committee for Gandhi
Centenary Abroad, New Delhi, supplied the
following naterial to the Embassay of India,
Bonn, for distribution to Institutions Organi-
zations celebrating the Centenary,

(i) 7 kits on Mahaima Gandhi (por-
table exhibitions packed in boxes),

{iit 241 books on and by Mahatma
Gandhi.

(iii) 3 documeantary films on Gandhiji.

(ivi A sct of 123 slides and 7 films

strips.

The Embassy of India in Bonn has cx-
tended full co-operation to the Gandhi Cen-
tenary Celebrations Committee in the Federal
Republic of Germany. The Ambassador
addressed seminars and meetings on
Mahatma Gandhi. The Embassay have lent
the material on Gandhiji's life and work to
the Committee. Eminent personalitics who
could speak with authority on Mahatma
Gandhi (Shri Morarji Desai, Shrimati Asha
Devi and Shri R, R, Diwakar) visited the
Federal Republic in the context of the
Centenary.

Arreat of Dr, Malik Abbas

2885, SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased 10 state :

(@) whether it is a fact that Dr, Malik
Abbas was arrested some time back for
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making & speech in which he declared about
the formation of a Muslim Sena to protect

graveyards, mosques and other religious
places ; and

(b) what is Government's objeclion to
the formation of a Muslim Sena when R.S.S.,
Shiva Sena and so many senas are working
since long and despite their communal and
territorial activities, Government have not
bannded these sena 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA); (a) Aggor-
ding to information reccived from the Delhi
Administration Dr. Abbas Malik was arres-
ted arrested on 12th March, 1969 for mak-
ing a speech at a public meeting at Pahari
Bhojla on 19th Februry, 1969 which was
actionable under section 9 of the Punjab
Security of the State Act, 1953 as extended
to the Union Territory of Delhl, In that
speech there was no mention of the forma-
tion of Muslim Sena.

(b} Government view with concern the
activitles of all organisations which advo-
cate violence or promote or atlempl (o pro-
mote on grounds of religion, race, place of
birth, residence or language, dishaimony or
feelings of enmity, hatred or illwill between

different religious, racial, language or regio-
nal groups.

Gheraos in Delhi

2886. SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased (0 siate ;

(a) the number of Gheraos in Delhi of
(i) mills, (i) factorics ; (iii) shops ; (iv)
Banks ; (v) Government offices : (vi) officers;
(vii) Educational institutions ; (viii) trains ;
(ix) buses ; (x) Parliament House ; and
(xi) Prime Minister's House during the
last three years ;

(b} the loss suffered as a result of these
Gheraos ; and

(¢} whether any arrests were made for
these Gheraos and if so, the number of arre-
sts and the nature of punishment, if any
awarded ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY' : ia to (). Facts
are being ascrertained,
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Foreign Exchange earned from
Foreign Tourists

2887. SHRI VASUDEVAN NAIR ;
SHRI D. N. PATODIA :
SHR1 RAMA CHANDRA

VEERAPPA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

\a) whether it is a fact that 40 percent
of the foreign cxchange ecarned from foreign
tourists is going to the black market ;

(b} thetotal amount in foreign exch-
ange the Government have lost during the
last 3 years as a result of leakage from the
carnings of the foreign tourists ;

(c) whether the leakage results from the
inadequate facilities available in the hotels
for money exchange and abscnce of a proper
legislation for compulsory payment of bills
by the foreign tourists in India ; and

{d) if so, the steps being taken to
prevent the leakage of foreign cxchange 1o
black market ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
(a) to (d). No authentic figures of leakage
of foreign exchange earned from tourists are
available. A high level Committez has been
set up by the Government to consider the
problem ol leakage of foreign exchange and
to make recommendations. The Committee
has suggested in an interim report that the
foreign guesis in the more cxpensive hotels,
with cenain exceptions, should be required
to make paymeats for their board and
lodging in forcign currency. This recom-
mendation is at present under the cooside-
ration of Governmeant,

Road toll tax collecied by J & K Government

2888, SHRI S. A. AGADI: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that road toil
tax being collected by Jammu and Kashmir
near Benihal on  Pathaokoi-Srinagar
Natiopal Highway:

(b) if s0, since when the State Govern-
ment is permitted to collect tall tax on
Nationa! Highway;
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(¢) whether it is a special privilege
given to J & K State only or any other
State is also allowed to collect such taxes;
and

d) if so, the names of those other
slates ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (d). The infor-
mation is heing collected and will be laid on
the table of the Sabha in due course.

liecruitment by Kuki and Mizo Rebels

28¥9, SHRI D. C. SHARMA | Will the
Minister of HOME AFFAIRS be pleased to
stale :

(a) whether it is a fact that Kuki and
Mizo rebels are recruiting men with force in
Tameod Lang area and getting rations and
money also by force ;

(b) if so, the reaction of Goverament
thereto ; and

{c) the sieps laken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accord-
ing to information received from Manipur
Administration, there is no such informa-
Ltion,

(b) and (c). Do not arise. The security
forces however main‘ain constant vigilance
against hostile activities.

Commission for Scientific and
Techaical Termiaology

2890. SHRI D, C. SHARMA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the progress made by the Com-
mission for Scieatific and Technical Termi-
nology in its work ;

(b) the details thereof ;

'c) when it is likely to complete its

work ; and

(d) the expenditure incurred on it so
far ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d). A statement show-
ing the schemes of the Commission for
Scientific and Technical Terminology, prog-
ress made ;thercof, expenditure incurred
thereon, and the extent of work, which
remains to be completed, is laid on the
Table of the House. [ Placed in Library. Sce
No-LT—1604/69 ]

Upiversity Grants Commission recommenda-
tions regarding revision of pay scales of
University teachers of Maharashira

2891. SHRI DHIRESWAR KALITA :
Will the Minister of EDUCATION AND
YOUTH SERVICES bc pleased to state :

(a) whether the recommendations of the
University Grants Commission concerning
the revision of grades and salary scales of
the University tcachers, which have been
accepted by the Maharashtra Government,
have been fully implemented in all the
collcges affiliated 1o the Bombay University ;

{b) if not, the names of the colleges
which have pot implemented the recom-
mendations, have not paid all the arrears
and are not paying their teachers according
to the new scales ;

(c) what is the position in regard 10
Shivaji, Poona, Marathwada and Nagpur
Unpiversities in the States; and

(d)} the action recommended by the
Centre to the States to secure implementa-
tion of these scales and grades ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) and (b). The Central scheme ol
.revision of salary scales of University and
College teachers has been implemented by
all the Arts, Science, Commerce and
Secondary Training Colleges affiliated to
Bombay University. However, in two
colleges (M. V. College, Andheri, and Parle
College, Bombay), some cases of placement
of teachers in the grades of Rs. 400-800/
Rs. 700-1100 are pending. These are likely
1o be settled shorily.

The State Government has also sanc-
tioned grants in respect of arrcar payments
for the years 1966-67, 1967-68 and 1968-69 in
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terms of the scheme to most of the colleges.

(c) According to the State Government,
the scheme has been implemented by these
Universities and their afflicated colleges.

(d) The Government has been trying to
persuade all the State Governments to adopt
the revised salary scales and will continue
1o do so.

Uniform Retirement Age and Scale of Pay
Rules for Centre and States

2892, SHRI SURENDRANATH DWI-
VEDY : Will the Minister of HOME
AFFAIRS be pleascd to state ;

(a) whether the Central Government
consulted the State Governments in regard
to the age of retirement and the scale of
pay of employees so that a uniform policy
could be followed all over the country ;

b) what is the age of retirement fixed
by the Government of India and whether
that is applicable to the public sector under-
takings and all other technical institutions
of the Government ; and

(c) the names of the State Governments
who have brought the scale of pay and the
age of rctirement at par with those in the
Government of India and the reasons
advanced by the rest them for npot following
this policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No, Sir.

(b) The age of retirement of Central
Government employees in Class [, 1l and
Class 1Ll Services/posts is 58 years and that
of thosc in Class 1V is 60 years. The afore-
said age of retirement is applicable to
Central Government employees. The public
sector undertakings and - statutory /autono-
mous bodies determine the age of retirement
of their employees.

(c) The age of retirement of State
Governments employees other than those of
Tamil Nadu, Kerala, Andhra Pradesh,
Mysore, Jammu & Kashmir, Rajasthan and
Madhya Pradesh is the same as that of the
Central Government empolyees. The pay
structure of the State Government employees.
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differs from State to State and is not  uni-
form. They also do not Conform the pay
structure of the Central Government employces.
The State Governments are competent to deter-
mine the age of retirement and pay structure
of their employees and as such the Govern-
ment of India have no information regarding
the reasons warranting the decisions taken
by them.

Natioral Hihgways in Indo-Nepal border
in Bihar

2893, SHRI BHOGLENDRA JHA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased 1o refer 1o the
reply given to Unstarred Question No. 6119
on the 11th April, 1969 and state :

(a) whether Government have informa-
tion regarding the cxisting roads including
those wunder construction runnirg almost
by the side of and parallel to the Indo-Nepal
border in the Northern most part of Bihar
e.g. between Sitamarhi-Madhawpur-Hariakhi-
Jai}Nagar-Ladania-Loukupa, between Birpur
and Forbesganj etc. ;

(b} if so, the details thereof t

(c) whether the proposal w fll up the
gaps in-between is being examined to ensu.c
un-interrupted road transport by the side
of the border ; and

(d) if so, total milcage of the gaps and
existing roads and cxpenses o be incurred
in providing their links ?

THE DEPUTY MINISTER IN THI.
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (d). The roads
referred to are not National Highways. It
has been asceriained from the Government
of Bihar that there is a State Public works
Department road from Sitamarhi 1o Sur-
sand. Therc is @ missing link of 24 miles
from Sursand to Jainagar vie Madhawapur-
Harlakhi. From Jainagar to Laukha via
Ladania a State Public works Department
road is under construction, There is another
missing link between Birpur and Forbesganj
a length of about 17 miles. The road from
Sitamarhi to Sursand of 16 miles is com-
plete. The road from Jainagar 1o Ladania
in length about 13 miles is under construc-
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tion, in which the work from mile Tth to
the end is completed in all respects, Due
to heavy floods of 1965 a portion of the
road was over topped. The embankment
is now being raised and is likely to  be com-
pleted by June, 1970. Ladania to Laukaha
is part of the scheme from Padma Chaptti-
Ladania-Laukaha-Phulparas  road. The
work was taken up in 1968-69 and is likely
1o be completed by 1970, Due to financial
stringency the Statc Government have not
been in a position to consider filling in of
the gaps, The total missing link between
Sitamarhi and Laukaha is about 24 miles.
Between Birpur and Forbesganj the missing
link is ubout 17 miles. The 1otal length-
of the Public Works Department road is
about 42 miles. The probable cost in  link-
ing the gaps is estimated to be Rs, 82 lakh
for 41 miles.

Chinese and Pukistan Spies in India

2894, SHRI BHOGENDRA JHA :
Will the Minisier of HOME AFFAIRS be
pleased to refer 1o the reply given to Un-
starred Question No, 8977 on the 9th May,
1969 regarding Chinese and  Pakistan  spies
in India and state :

@) whether the required information

has since been collected ; and
(b} if so, the dctails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
and (b, The information in respect of the
States ol Andhra Pradesh, Bihar, Gujarat,
Kerala, Madhya Pradesh, Maharashtra, Naga-
land, Orissa, Tamil Nadu and Uttar
Pradesh the Administrations of Chandigarh,
Himachal Pradesh, Manipur, Andaman &
Nicobar Islands, Laccadive, Minicoy &
Amindiv Islands, Dadra & Nagar Haveli, Goa,
Daman & Diu and Pondicherry is nil,

Information in respect of the States of
Haryana, Jammu & Kashmir, Punjab, Raja-
sthan and West Bengal and the Union
Territory of Declhi is awaited,

A statecment based on the information
furnished by the remaining States and Union
Territorics is laid on the Table of the House,

[Placed in Library, Seec No. LT -1605/69].
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Smuggling out of Valuable Antiques and Art
Objects

2895, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) the steps, if any, so far taken and
proposed to be taken to check smuggling of
valuable antiques and art objects out of
India ;

(b) the known value of valuable antigues,
art objecis, e.g. sculptures, bronzes, manu-
scripts, miniature paintings and other picces
of art and embroidery, smuggled out of India
duriog the last three years ; and

(c) whether Government would under-
take cataloguing and photographing of above
collections with Museums, Indian rulers,
private individulals etc, known 1o possess
them and, if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES SHRIMATI
JAHANARA JAIPAL SINGH) : @) The

State Governments have been aleried 10
gear up their  police machinery to  prevent
thefis from temples and other ancicnt monu-
ments, Watch and Ward have been
strengthened at centrally protected monu-
ments to the extent possible, As a preven.
tive measure, loose sculptures lying in and

d these me nis are being shifted
to centrally located sculplure sheds where
they could be better looked after. All
concerned have also been asked 1o report
cases of thefts to the police promptly, The
Export Advisory Committce and Cusioms
Authorities at major poris have bevn reques-
ted to take all steps to prevent the cxport
of stolen and unlicenced antiquities. Furt-
her long term and short term measures ure
under consideration.

(b) Assessment of the value of smugz-
led objects is not possible.

(€)  As far as the museums controlled
by the Ceniral Government are concerned,
they arc cataloguing and photographing
their collections. There is no law at pre-
sent under which private individuals arc
required to document all the art objects in
their possession.
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Ancient Monuments in Hoshangabad and
Narsinghpur Districts (Madhya Pradesh)

2896. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state : '

ia) the names of ancicnt monuments
which are stated in the Hoshangabad and
Narsinghpur Districts of Madhya Pradesh
and have been declared protected ; and

by the amount spent for their upkeep
and maintenance during the last three years,
separately in cach year for cach monument ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES SRHIMATI JAHAN-
ARA JAIPAL SINGH @) and (b). A
statement 15 laid on the Table of the House.
[Placed in Library. See No. LT—1606/69)

Exhibition of Indiun Sculptures, bronzes,
Miniature art Paintings and Pieccs etc.

Abroad
2897, SHRI1 NITIRAJ SINGH CHAU-
DHARY :  Will the Minister of EDUCA-

TION AND YOUTH SERVICES be pleased
1o state :

w! the nimes of  countries  where
cxhibitions of Indian sculptures, bronzes,
miniature art paintings and pieces elc, were
held during the last three years ;

(b) the number of picces damaged or
lost in these cxhibitions with value of pieces
damaged or lost ;

(c) whether the above countries had
also arrapged exhibitions of their ancient
picces of art in India ; and

(d) if not, the reasons leading to arrang-
ing of exhibitions by India unilaterally ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAQ) : a) and (b). A statement is placed
on the Table of the House. [Placed in
Libeary., See No. LT—1607/69.]

¢) and d».  Though the countries men-
tioned in the attached sletement had not
arranged display of pieces of their ancient
art in India during the last threc years, yes
other exhibitions on graphics, paintingt
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sculptures, posters, reproductions, photo-
graphs etc,, had been displayed by some of
these countries during the last three years
under the Cultural Activities Programme.
India has also displayed such Exhibitions
abroad under this Programme.

Unitary form of Government

2898. SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI R. K. BIRLA :

Will the Minister of HOMFE AFFAIRS
be pleased to state :

(a) whether Government are consider-
ing 1o have unitary form of Government in
the country ; and

(b) if not, whether Government have
plans to check separatist tendencies which

are gradually coming up in Uttar Pradesh,

Madhya Pradesh, Maharashira claiming
Vishal Haryana. DBundelkhand, Malwa,
Chattisgarh, Vidarbha to be formed into
separate States ?

STATE IN THE
ATFFAIRS (SHRI
No,

THE MINISTER OTI
MINISTRY OI' HOME
VIDYA CHARAN SHUKLA:: (a:
Sir.

(bv  In certain relatively economically
backward areas there scems to be the feel-
ing that their developmental needs did not
receive adequate attention in the past and
that their backwardness will disappear if
these areas are carved out into scparate
States. Such demands have been made by
a section of the people from Telengana,
Vidarbha, etc. from time to time. Govern-
ment arc of the view that accelerated develop-
ment and not the creation of separate
States would meet the real needs of the
people of these areas,

In the formulation of plans, partiéu]nr
attention is being given 10 securing the
objectives of better regional balances. In
the copiext of the formation of the new
Fourth Plan, the State Governments have
been requesied by the Planning Commission
to review the question of identification of
markedly backward areas within the States
on the basis of indicators of development
already suggested to them.  They have also
been requested to formulate plans for
economic and social development of the
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backward regions on the basis of local
potentials, resources and needs. Special
siress was laid on the creation of infra-
structure facilities for the development of
natural resources in these areas and to
accelerate the progress of development
within a reasonable period of time. More
recently, on the basis of a decision taken
by the National Development Council, two
working groups were sct up by the Plann.
ing Commission to cxamine the measures
that might be taken for the development of
industrially backward areas. It is expected
that the State Governments would take
action on the lines avised by the Planning
Commission.

TR0 To I TXTWIT TIETFA

2899, =it mfw wawm : sar foen
aqr guw AT AN Tz TARAET O
7 fF

(7) sargg a=g 2 fx 3a% d79g
A fagafam@a w33 w@T § gFe
Mo T QAMAIT TIRTFH § TEATT &
agqa fear 2 ;

(=) Farag N g7 § f+ faza) faea-
fagm & Z17 £ § 997 97T qU134-
#q qreem 7 &3 &1 fanry fear

() 771 ag M gw 2 s ag Fada
W %1 geq 1o 47 § fr fear ofcey
¥ gaw fan wanfa adi ¥ 2, WK

() afz gi, @1 €8 T § FTFTT AN
Far gfafer 2 7

oo Aot gaw dar 5N (1 Wt
®o WTo Wo ) ¢ (F) A T

() <t 7gf 1 frsafaeiag & wig
sifrs 7 (1969-70) &, fe==Y, =
oz Tadlfa fama § U FEw g
977 q13g%A A1 $33 %1 fog foar g

(m) siYT (%), sw T A
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‘g qwwdiiz fax z o' aAw geaw

2900, it mfew ymor: A faen
aqr qaw JF0 5A Az ITAOFT FAC
4 fi

(%) 34T GIFITFT €19 &9 AAT
F gurare #Y w7 fzamar agr 2 fa
gieagran g3t & s F @ EFAl H
Tt St & wremEAr wrE wERgdEz
faz z @' &1 gegga wftad 77 frar @

(=) afz g, & #m gaFr WA
39 & @F FAI A I AT AT AEGAT
ufraid &7 & fay 1 gy 347 @5
g,

(w) afz g, @ 37 DwAT 1 FF
qroe fear samr w5y afz ad, A
% Fq7 FIw £ ?

foar &qr g aw a7 HAL (To AYo
%o WTTo AYo TF) :  (F) ST T q
gY weqr aF ®WiATIG 95y AAA & ®©Y
¥ gaq geaw & Afaed g7 Aqwwm A1
A FW F1 0F geArd zframm g
& fasuda 2

(@) stz (1), #=TFAL & fam geas
faaifia £@ &t faeizrdt wsg awFi
Fr 1 fEww o, glammr ave gror ay
nf grard T Wi UST FIF T LATT
wiwfag frar @t wr 2 AT g 97w
£ wriq€ §@ 1 FEOIAT 9 fau
@ & fao, 3% mwy@iw fwar oS
w e

guige & et W@ € ggIAar

2901, = mfw waw :
s A7 AT

sq7 Mg-wTE HEl qE qA A OFr
wid fw -

AUGUST 8, 1969

Written Answers 192

(%) ¥a1 LA KT owIA AL
frarm & “ro w1~ st & guigz & Mat
A% & T2AT ¥ Arafya sfedza @
=12 famrar war &, frad g-git e w0
gaz famar g fs gfam & famd sg &
ARTE A

(e1) @91 AYFIT I @A wfadga &
I A0 1 WL A faargr qar & fomd
7z famn ¢ fF, Gfaa fsfaad s &
afrar & gzt & wfewifal & wqufy
fir faar &1 qa wf Y, gAA &g A
91z 7 9T 3zi A swrd, faarn e
FIT Prat a1 dzar wreew 5T frar
NI E MA Iy F7owrdw o ag
fzar mar ar

(1) za wEaw § UIT WIET X
qre fratz & et qa1 2 5 WK

(%) afz gr, ar 27 " § AT
F1 7q1 gfafzar 2 ?

ng-FIE AAWT § Iq-As (s &
vRe TWEAEY) ; (F) & (%), S
AvarT 7 A Argw f@y 9 @ E

Land for construction of CRP
Headquarters at Calcutta

SHRI K. G. DESHMUKH :
SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to siate

2902,

(a) whether it is a fact that the West
RBengal Government have rejecled a request
{from the Central Government for the
allotmient of 100 acres of land for the
construction of the Eastern region head
quariers of CRP at Calecutta ;

{h) whether the land was demanded
free of cost or on fair price basis ;

(c) the reasons given by the West
Bengal Government for not alloting the land
for the above purrpose ; and
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(d) the action the 'Government of India
propose to take for the acquisition of land ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a!to (c)
No request was made by the Central
Government to the West Bengal Govern-
ment for allotment of any land in Calcutia
for the CRP. However for the CRP group
centre at Durgapur a request was niade to
the West Bengal Government and 198 acres
were aliotted by the Durgapur Development
Authority last year on payment of deve'op-
mental charges, the Wusi Bongal Govern-

ment agreeing to bear the ciement of the
cost of land. In response 1o a request for
additional Jand on the same terms for

future requircments, the Sitate Government
have advised thar owing 10 other pressing
nceds they were not in a position to allot
the additional land.

(d)  Adequate Tand is available for the
immediate and the near fulurc requirements
of-the CRP at Durgapur,

Chlnese Pamphlets In Assam Through
Balloons

2903, SHRI K. ;. DESHMUKII : Will
the Minister of HOMI AFFAIRS be pleased
to state :

(a) whether lis  atteniion  has  been
drawn to the news published in **Hindusian
Times" dated the 25:h June, 1969 regarding
dropping of a bal'oon on a field in Kalyan.
pur village near Delong in Assam on the
24th June, 1969 ;

(b) whether it is a fact that it contained
Chinese puEIiuity material in Chinese langu-
age and one of the posters bore photograph
of Mao-Tse-Tung ; and

(c) whether it contained some explosives
as, it was reported that three men. were
injured while handling the balloon ?

- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) Govera-
ment have seen the press report, The
village referred 1o in the news item is in
Orissa and not in Assam.

‘ (b) and (¢). According to information
furnished by the State Government, on
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July 23, 1969, a big balloon was found at
Kalyanpur in District Puri. It was scized
by the police. It measured 63 ft. In length
and 33 fit. in brcadih, It contained some
lcaflets written in Chincse language. Whea
some villagers, out of curiosity, tried to
tamper with the balloon. it burst and caused
burn injuries to five persons. Further
inpuiries are being made.

Pension to Shri B P. Sinha. Former
Chief Justice of India

_._,2{04. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFPAIRS be
pleased to statv :

{a) the amoun' of pension paid to Shrl
B. P. Sinha, furm.r Chief Justice of India ;

(b) whether Government are aware of
the names of companies on whose Board
Shri Sinha is Director ;

(¢) if so, the names of the companies ;
and T

(d) if Government have no information
oo parts (b) and (c) above, whether Govern-
ment would ask Shri Sinha to lubmlt [}
detailed statement ?

THE MINISTER OF STATE IN TH¥
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA): (a) Rs.
24,800 per annum.

(b) 10 (d). According to information
furnished by the Registrar of Companies,
West Bengal, Shri B. P. Sinha is a Director
af the following companies :

1. Turner, Morrison & Co., Ltd.

2. Allahabad Bank Ltd.

3. Lodna Colliery Co., (1920) Lid.

4, Smilb Stanistreet & Co., Ltd.

5. Angelo Bros. Ltd.

6. Assam Sillimanite Ltd., Assam.

7. The Osmanshahi Mills Ltd.,
Maharashtra.

8. R, P. Sinha Cement Co., Ltd.,
Bihar.

9. Curewell (India) Ltd., Delbi.
10. Sylvania Laxman Ltd., New Delhj.
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v fawn s
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Rise in road Accidents in Delhi

2906. SITRI RAM AVTAR SHARMA :
Will the Minister of SHIFPING AND
TRANSPORT be pleased o siale @

(a) whether according to a recent survey
conducted by the Tiaflic Police in Delhi, a
large number of drivers of all types of
motor vehicles suffer from one  physical
defect or the other, which lcads to large
number of accidents in Delhi ;

(b) whether it is also a fact that many
of the vehicle drivers do not have a proper
training of driving and are not aware of the
traffic rules ; and

(¢} il s0, sieps that Government propose
to take 1o make the rules for grant of driv-
ing licence more stringent to check the
alarming rise in road accidents in Delhi ?

THE DCPUTY MINISTER  IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THC MINISTRY OF
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SHIPPING-- AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (¢!. The informa-
tion required is being coliecied and will be
laid on the Table of the Sabha, when
received,

Matertul supplied for Construction of
: Natioral Highways

2907. SHRI D, N. TIWARY ; Will the
Minister of SHIPPING AND TRANSPORT
be pleased to siate :

(a} whether there is any Central Agency
to check the quality of quantity ol material
supplied for the copstruction of MNational
Highways ;

{b) if so, whether the material supplied
for Navional Ilighwavy Mo, 28 (Now Jateral
road) falling in the District of Suran | Bihar)
has ever been checked by any Central
Agency ; and

(e} whether Government are awire that
malerial supplicd for this road was of much
lower quality and even less in guantity ?

THE DFPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IM THE MINISTRY OF

SHIPING AND TRANSPORT SHRI JQBAL

SINGIL) @ ra) Thouzh the Central Gowern-
ment is responsible for the impraovement and
maintenance of Nuational  IHighways, the
works are cxccuted through the apency of the
State Governments in whose jwisdiciion the
pariicular  National Highway  lies.  The
Staie Governments have their own Public
Works Depariments fur constiuction and
maintenance of all roads including National
Highways in their jurisdiction,  They have
their own arrangemenis for cliccking the
quality and quantity of  materials supplicd
by the coniraciors according io the speaifi-
cations and terms of the contract.  As such,
there is no separate Central Agency 10 check
the quality or quantity of material supplied
for the comstruction of MNational Highways,

(b) No, Sir.

(¢} The Bihar Public Works Depariment
have intimated that whenever substandard
materials were supplied, these were rejecled
by the Siate Puliic Works Depariment and
not paid for, they have accepted the materi-
als as per actual mwcasurcments and there has
been no incident of supply of materials in
less quantity.
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Forelgn Missionaries in Assam

2908. SHRI K. P. SINGH DEO : Will
the Minister of HOME AFFAIRS be pleased
to state :

\a) whether it is a fact that the Govern-
ment of Assam have asked the foreign Missi-
onaries in Lakhimpur District to leave the
State ;

(b) whether the activities of these Miss-.
ionaries have been found anti-Indian ;

(¢! if so, the activities in which thess
Missionaries were engaged ; and

(d) il answer to part (b) is in the nega-
tive, the reasons for their expulsion from
the State of Assam ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Some
foreign missionaries in Lakhimpur have been
asked to leave Assam,

(b} No, Sir.
'¢) Docs not arise,

{d" For considerations of sccurity,

Alleged Demolition of Mosques In'
Idgah Area, Delhi

2909. SHRI YASHPAL SINGH : Will
the Minister of HOME AFFAIRS be pleased
1o siale

(a) whether Ceniral Government was
consulted before certain mosques were
demolished in Idgah area of Delbi ; and

b) il so, what advice was given to the
Declhi Administration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : ia) The
Central Government were not consulted by
the Delhi Municipal Corpuration in regard
to the demolition operations in the ldgah
area.

b, Does not.
Survey and Excavation work In Orissa

2910. SHRI CHINTAMANI PANI- .
GRAHI : Will the Minister of EDUCATION
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AND YQUTH SERVICES be pleased to
state :

(a) the facilities provided by the Central
Government for survey and excavation work
in various places of archaeological impor-
tance in Orissa and the granis given therefor
duriog the last three years ; and

(b) the steps taken by Government so
far in regard to several ancient and histori-
cal places in Orissa, the survey of which is
yet 1o be undertaken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) No. excava-
tion work in Orissa was underiaken by the
Archaeological Survey of India during the
last three years ; but a matchiog grant-in-
aid of Rs. 757/- was given to the Siate
Government in 1968-69 to meet the expendi-
ture incurred on excavation work done at
Udayagiri.

(b) There is a Fourth Plan project to
undertake village to village survey of anti-
quarian remains, Under this Scheme a sur-
vey of all the Districts in Orissa Will be
conducted by the staff of the Eastern Circle
of the Archaeological Survey of India. The
project is likely to contipue in the next Plan
also.

Transport and other Facilitles for Tourlsts
in Orissa

2911. SHR1 CHINTAMANI PANI-
GRAHI : Will the Minisiter of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the steps taken by Government this
year to increase Transport fucilities and
other amenpities for the tourists o enable
them 1o reach Tourist Centres in Orissa ;

(b) the amount allocated for the deve-
lopment of places of scepic beauty and
tourist artraction in Orissa ;

(¢) the places selected as Tourist Centres
in Orissa ;

(d) whether Government propose (o
include Kantilo and Mundiapada in Puri
Dustrict as places of scenic beauty and
tourist interests ; and
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(e) whether Government propose to
take measures to improve the hot spring
area at A'ri in the District of Puri, so that
tourists can take bath in the sulphur spring
there ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Provision of transport is mainly the
responsibility of the State Government.
The State Government has acquired two
cars this year for use by tourists, Further,
private parties have been given permits to
run mini-buses at Bhubaneshwar and Puri
in collaboration with the Tourist Organisa-
tion for conducted tours round the Bhuba-
neshwar-Puri-Konarak triangle, A Class 11
Tourist Bungalow at Konarak has staried
functioning this year and another Tourist
Bungalow at Rambha is to be commissined
soon.

(b) During the Fourth Five Year Plan,
it is proposed to take up the integrated
development of Konarak for which a pro-
vision of Rs. 5 lakhs has been made. Also,
it is proposed to improve tourist facilities
at Bhubaneshwar and Puri. The allocation
for these two places will be determined
afier specific schemes have been drawn up,

The State Government has provided a
sum of Rs. 2 lakhs in the current year for the
construction of a Marine Drive at Konarak,
A sum of Rs. 50,000 has also been provided
for development of sites of local importance
in and around Bhubaneshwar.

(c) Tourist Centres in Orissa where
facilities have been provided by or with the
help of State Government are Puri, Bhuba-
neshiwar, Konarak, Rourkela and Rambha.

(d) and (e). Due to limited resources
and other priorities, the Depariment of
Tourisn1 are not in a position 1o take up
these proposals. These are, however, being
considered by the State Government subject
to availability of funds.

Irregularities In Recording Minutes Re.
Committee on Education and Student
Participation

2912, DR. KARNI SINGH: Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

@) whether it is a fact that the Chair-
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man of the Committee on Education and
student participation incorporated some
paras in the minutes at his own which were
never discussed by the Committee ; and

(b) if so, the action which has been
taken against the Chairman who recorded
the minutes wrongly ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) and (b). The Chairman of the
Committee on student participation, curri-
culum and examination reform had incor-
porated some paragraphs in his report which
some members of the Committee objected
to at the concluding general session of the
Conference on the ground that these were
not discussed at the meeting of the Commi-
ttee. In the light of the objections raised,
the Chairmean of the Committee, in consulia-
tion with other members of the Committee
revised the report which was later accepted.
The question of taking any action against
the Chairman of the Committee, therefore,
did not arise.

A. M. 1. E. Qualified Engineering Diploma
Holders

2913, SHRI SOMASUNDARAM : Will
the Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 588 on the 21st February, 1959
and staie ;

(a) whether the requisite information
regarding A. M, 1, E. qualified Engineering
Diploma holders has since been collected ;
and

\b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SUKLA) : (a) and (b).
No, Sir. Information from some Minisiries/
Departments is still awaited.

Anti-Constitution Slogans

2915. SHRI P. VISWAMBHARAN :

SHRI SURENDRANATH
DWIVEDY:
SHRI S. M. KRISHNA :

Will the Ministher of HOME AFFAIRS
be pleased to state :
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(a) whether it is a fact that slogans and
poslers containing ‘Destroy the Black Consti-
tution® and ‘Red Salute to Mao' have been
put up in the entire city of Calcutta ;

(b) il so, whether the Government has
made a protest to the State Government and
requested to remove them ;

(c) if so, when was such request and
protest made ; and

(d) if o request was made, the reason
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR1
K. S. RAMASWAMY) : (a) to (d). Facts
are being ascertained from the State Govern-
ment.

Code of Conduct for Members of Parllameat

2916. SHRI YASHPAL SINGH : Will

the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Code of Conduct for
Members of Parliament has been finalised ;
and

(b) if mot, how long will it take and
what are the main hurdles ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA) : (a) and (b).
The draft Code of Conduct for legislators
to rcgulate the relationship between the
Legislators and the Administrators and the
Santhanam Commiltee's recommendations
on the subject have been referred to the
leaders of Opposition groups in Parliament
by the Minister for Parliamentary Affairs.
It is proposed to bring up this matter
before the 7th All India Whips’ Conference
to be held in September 1969.

Letter from Member of Parllament regard-
ing function of Indian Alrlies Corporation
v
2917. SHRI MADHU LIMAYE : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to siate :

(a) whether any communication has
been received by him from a Member of
Parliament about the funclioniog of the
Indian Airlines Corporation ;
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(b) if so, what are the main points of
the communication ; and

(c) the reaction of Government, point-
wise 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). Yes, Sir. A communication has
been received from the honourable member
who has tabled this question relating to the
working of the Indian Airlines. Detailed
comments of the Indian Airlines on these
points have been obiained and are being
conveyed to the honourable —member
shortly. The points raised relate, inter alia,
to delays to scheduled services of Indian
Airlines, safety of operations and purchase
of aircraft by Indian Airlines.

i gamign wreqiina & alfawifkal

& grafruml ® =7 odi a1 frafea &
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2918. =it fagw fag @ a1 qgza aan
whfrw Iesas ¥t gz a@I w1 oFar
£ fF

(%) sar ag g2 ¢ f& gFre
e fawmd meq gf € fr ofeam naze
wIT FWEA & afawftgi & 52 ar
weg gredl @Y ¥ 91 v fayad fah
IR g

(@) sar ag @t g9 ffefeaa
ooIER FTAA oA § oF wiu-
w1 Yar & fagd 08 @raedl 357 9T
q3 7 FT @ § 91T ¥ 97 91 9T FIW
AU 1 WEAr Ag) WA §; WIT

() afz &f, &t 3@ §@ W
qray ®Y feié @i s W
qeza qT F feqie @ ?

qEIR AYT WS JLATA WA (e
wot fag) : (F) A

(@) ¥feaa greensE W S1E @
gwar T

AUGUST 8, 1969

Written Answers 208 -

() uzaad I3ar)

gfeam gawaEa sdRTm ® sw
TR F1 Agadt 71 glana

2919, =t fagw fag: 4ar eg'em
aar wafaw Izzaa 497 3z gAY
1 779 fan :

() aar 7z 717 2 f% glega oace
A1gq FTIeAA, fasd § p0n @9y and
AL T 4T 417, 929 HIT # FI
# #faqint 47 anfaa sagearagd 2,

(=) a1 wza1T &1 QA TFRIF G|
28 & fr =47 fama oot & alysQ
HEAT F Grg FITEAAT AT qAZIT T
. o
2

(7) s gAE AT 9T AW
#3 Fiedt wizar siarf=an 4 fac quoa-
97 HIL 1750 21 a7 sgqear g ?

gz a1 adfa® gzEma Hu
(gro wui fag) : £fega oatmiza g
Ggadi aizr o aawifai & for q2i
"I AzF &1 gfamd agm @ af g
i & fan @it glaard a3 T8 #) 7§
A PHEAANECEE R EELEE T EHEC]
T U413 F AYLAT TEN AT ATAY B

() ST, TE

(1) wwzwra famer da g gfam
gagT ¥ uENey afzar A F 39-
g & ot saa g 9T WL AT F
sqaear | gonfaafar w7 @
i fagaa wfgar sxd-ad fawm-ax
q3T 3713 a‘rqﬁrz sggeaidl  F1 ITGW
F3d! § | aqfa, FIW @A FT AERTA
q¥ aFwE @i=aal (20NIE) § 5 OF
F1 oFra &9 § goifaafar s @
faumi § w @ et wfgar saarfa
% @ & fa¥y qgad w1 oA Ay



200  Election of the Speaker - SRAVANA 17, 1891 (SAKA) Electlon of the Speaker 210.

Copstruction of Bridge over River
Suberanarekha (Orissa)

2920, SHRI S, KUNDU : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

{a) whether the proposal to construct
bridge over river Subernarckha at Jaleswar
in Orissa has materialised ;

(b) whether it will be constructed dur-
ing this year or in the coming year ; and

(c) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) ; (a) to (c). The bridge
would fall on a State road and its construc-
tlon is therefore, the responsibility of the
Government of Orissa. However, they
have been asking for a grant-in-aid for this
work estimated to cost Rs 74.00 lakhs.
This request and similar other demands
received from other States have 10 be consi-
dered in the light of the funds which may
be aciually available in the Fourth Plan for
aiding such new projects. This aspect of
availability of funds is being examined.

12 hrs.
ELECTION OF THE SPEAKER

THE MINISTER OF PARLIA-
MENTRY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU

RAMAIAH) : 1 beg Lo move.

«That Shri G. S. Dhillon, a member
of this House, be chosen as the

Speaker of this House."
ot fangfr forsy (Welgrd) @ K xw
weIT 1 gifas §AGT FATE |
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That Shri G. S. Dhillon, a mem-
ber of this House, be chosen as the
Speaker of this House.”

Those who are in favour of the motion
may kindly say ‘Aye’.

HON MEMBERS : ‘A’

MR. DEPUTY-SPEAKER : Those who
are against the motion may please say *No".

There is none.
The motion is carried unanimously,
The motion was adopted unanimously,

Shri G. S. Dhillon was conducted to the
Chair by the Prim: Minister (Shrimatl Indira
Gundhi) and Shri Ranga.

[MR. SPEAEER (SHRI G. S. DEILLON)
in the Chair.]

THE PRIME MINISTER AND LEADER
OF THE HOUSE (SHRIMATI INDIRA
GANDHI) :  Mr. Speaker, Sir.

May I welcome you to your august office,
not only on my own behalf and on behalf
of the Government and the Party, but also,
if I may, on bebalf of all sections of this
House.

Sir, It is a happy augury that your
election to this high office should have been
unanimous, and thus met with the approval
of all sections of this House. I say so
because the Speaker, at least from the
moment of his eclection, belongs to the
entire House and sits above all Parties and
above all differences.

To this distinguished Chalir you bring long
years of valuable experience as Presiding
Officer, But you also bring to it the rich past
of a varied public life as a political worker,
as a social worker, as a journalist and, last
but not least, as a keen sporisman. [ hope
that under your stewardship the House will
imbibe the spirit which is normally expected
in the sphere of sports that is, regard for
the rules of the game, the cinduct of every
debate and every contest in a friendly and
sportsmanlike spirit and, at all times and,
under all circumstances, unquestioned acocpe
tance of any ruling or decision that you
might be pleased to give from the Chair as

the umpire.

Sir, the House of Parliament are indeed
meant for frec and even for fierce debate on
every important issue facing the couatry.
And occasionally, a touch of heat and
passion will incvitably be injected into such
debate. But | am sure my colleagues on all
sides of the House will agres that thare by
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need for us (o join hands and make a
determined and collective effort 1o preserve
and foster the decorum and dignity of this
House. The primary burden of this will
devolve on you, Sir; but let us all on this
occasion pledge to be solidly behind you
in this task.

1 have no doubt that the rights of all
sides of the House and every hon, Memter
will be secure in your hands.

I extend our hearty felicilations to you
and also our assurance that you shall at all
times have our fullest co-operation in the
discharge of the difficult duties upon which
you are about to embark.

SHRI RANGA (Srikakulam) : Mr.
Speaker, Sir, | wish 10 congratulate you on
my behalf and on behalf of our party and
a large number of our own friends on this
very happy occasion when you have come
10 be elevated to this very high position by
all of us unanimously.

It Is a rare moment for this House itself.
This House coes not get such rare ‘moments,

such pleasant moments very often. We
have got it now. I exult in it.

We are a boisterous House. We are
not & very docile House elther. In the

recent past, we have become also quite a
powerful House. Therefore, it is not casy
to 'manage us, and it takes a big man, and
indeed a good man to guide Us and manage
us. 1 am sure that you are a very good
man and I hope that we shall find in youa
big enocugh man also for this House.

Once the late Prime Minister said that
he was not toking any risks when one of
our previous Speahers was elected. Now,
I'would like to assure the House that we
do no take any risk at all with you. 1 bave
koown you for many years as a social
morker. We worked together on the
Bharat Sewak Samaj platform ., (Interrup-
tions) when it was a very good Samadj. And
1fournd you to be a very good colleague.

As you know, the previous Speaker was
a;more fierce politician and yet when he
bgcame the Speaker, he was good enough
10 declare that from that moment onwards
he was dissociating himself from all pariisan
politic§, and, theréfore, he resigned his
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membership of the Congress, Membership
of the Congress is not a shall thing. It is
one of the treasures that 1 had myself
treasured at one time, and 1 found it very
difficult indeed (o abandon it or to surrender
it. Therefore, it would be a very difficult
thing for you also 10 surrender it today. Yet,
we sincerely hope that with the co-operation
of your own erstwhile or even till now your
present  fcllow-members of the Congress,
you would be willing to surrender that
membership in preference to the Speaker-
ship of this House. The Speakership of
this House is much bigger, and a much
nobler position than the membership of any
of our political pariies here. You now be-
come a Member of this House without any
pariy affiliation. and we would like to look
upon you as one without any party affilia-
tions, without any partisan feelings, without
any party affections and without any pany
antagonisms. 1 wish you all the best and
good luck.

st e fagrdt wroda (FwTAge):
geqsy wErad, § woAt My ol oo
aq 1 #1T ¥ q19% aF-gena fAatea o
"R g2a ¥ FMr W E W wigwr
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£7 aga & fag fRaifas @1F & .qgx
& weEr A7 gr At aw ofw 3N
ot | garg & giEaafas sStag 7 wgFr
WA ¥@TA TET & 1 FAuTA awr & weaw
& 41 2§ a8 aF wod @ FaFar
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fialgfeam 2| ag ow g AR § sa
qarg fagrd sar & wegw F1 I3 9%
dzFT argd fsdfsar ¥ faga feg wix
mEA 1 FfeaE & wFA § A w99
gl fsar | wEIT® wIw F Ay g
uied A%z & ¥ Wit ®1 §ww
fagar &1 wiody  ggmn,  fewagd
wWIE, K3 q1E w A N wgA w
A0FT W17 GIFT 1Y XL IAT KT GG
¥ wargT w9 X ag e%9 qar fEar @
f& wig Wiy sdgwafa & @ wEw 9
farramr g &
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wsum wfiew, sar arard SR
w7 T AT &7 AR adwr gy AT
va grar o gy & fomd §@ g A
AT § | WATTEF IFAAT, AR
wafgean, wats wrde T swadg
wIgT W) WA F gAaafa, oF ga
& gfy a9 v faczar &1 wwig, 3
T 73T & T GYT T FT AT AT AT
T@r &1 %8 g2A F1 7 F37 fagra Aeal
A qwT Foar g afer wra W
qarg FUT FAaT 1 A fawz gag @
IAF [IRA A QAT 77 qA70T w50fa|
g ¢ ¥ 91§ Fg WY AT WA
ggAii g fEs gw W F wAgr Iy
wargara) #1 agh afafafaes agf #30)
zasT od gg W1 A & fF ot afad g,
difes & wifgs §, arfaq §, Saa #ee-
F9q1, 3741 sgar ggh argt Ag qig,
agi gafa adf gt =@ @23 W)
tg 2w & sfafavg a3ar oo
#fea mafarel &1 e @i =ifge
agaur @l F1 ogsAET Ad &Ar
wifgg

Seqe FRIT, g9 W19 § WA HI@
t fr faad ot mdwfas ngm & fagg
g9 g9t w1 qula gwz 3
w3i &g ¥ A7 @Y &, 77 WAAT GaT A4
gt sfgg | siway § @177 71 qfawr
o gAAe wfgwic g @i 3a% feg
qrTEE @1 &) a9z & §3% agrd o
awdl §, a7 agrm 9 ARAr g Afea
wgt sui w1 qu aYEr faa agt fex
sfaera o g7 71, fagw oz fasar
%1, waier §1 qEq A AT 9Qifge
% fag oF WIT AT "WTOE gL R
Mewan ¥ fda ar gom faad ag
qea & gfa @ faeirrQl &1 ognE &
g%, IEF1 AT FT AF AT gad O
gfaas & ot 7afar & wrEww F3 F7
IR qgaTeT femET §ir g

204-

asTer NEIET, WIOFT GHgERfa § @)
frafaq gar § <a® oF a wsqrg w1
sirqe gard 1 & sigarg e owm
Tt 271 & gaedl §1 gATHT qEA K-
st fre ag ¥ wifa & 9w awd
2 za¥d e frar % 1 wed
IA AT H gmy gvar § AfFT WE
TA-FIY & e g ok &0 @ owEA
# ot $g grar § Iasr sfasafr @R dw
% o ardt & 1 gafag 99t F fag qu
AT 2T U gW WATA FT WA T
ag gFz TR ATIE FAT I 9147 § )
|I9A 93T 2o WY 1 #gh weqm
¥ fama wige  faaw qest 73 a4
farar i %@ & @fFa wadY aga gfg
¥ fea aaq sar sear wifgg, a0 wgar
sifgy, fra awg & #31 %1 g Awz
9@ A GHA1 § FAF0 IENA TGgA WG
wrazw % fzamrg et g wrare
0 § 5 fogy gg foal ¥ gza ¥ o
FIATTW §AAT €F€q TG W g WI9H
frated & wix gz adi & wgalm & 7y
ereqar fRe A wrgay | gz 93T Wig &
wged fag &3 adar 6IT 919 €95 w
TF 837 & Wgeq fag T aan

SHRI ANBAZHAGAN (Tiruchengode) :
Mr. Spcaker, Sir, 1 am glad that this rare
opportunity is given (o us to congratulaie
you and to felicitate you on this occasion
of your unanimous clection to the Speakes-
ship of this House. As onc who has parti-
cipated in the freedom fight and also in the
movements of the common people, [ hope
you will cherish and wuphold the interosts
of the whole padon by holding your offlce
in such a way as to faciliiate this House 10
serve Lhe common man's cause.

You are ralsed to the highest pzdesial
of the democrate institution. I hope this
Parliament will certainly become, at least
in the future, a model for all the State
legisiaiures to follow and that the democratic
spirit that is very often eveaced in this
House will certainly create the necessary con
fdenoe and bope o the people. As a persop
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who Is highly esteemed by all sections of
this House, 1 hope the dignity, decorum
and also discipline will certainly be main-
tained by the co-operation of all parties
in this august body.

Further, T am sure that though the
Opposition is certainly weaker than the
ruling party here, as one who has mo com-
munal bies, as one who belongs to a mino-
rity community, as one who knows the
difficulties of the minoritics in general,
especially the weaker sections in 1his House,
the Opposition parties which are even not
upited. which are certainly divided among
themselves on s0 many issucs, 1 hope 1he
necessary protection will be given by you
to the Opposition in general and the diffe-
rent groups.

Furthermore, I would like to make a
request to you on this occasion As one
who has been the editor of an Urdu daily
or magazine and also of some language
papers. as your predecessor had alrcady
decided 1o implement the principle that
glmost all the naiional languages may be
permitted to be used in this House with the
necessary fecilities given thereof. | hope under
your auspices. we who come from faraway
places in this great coun'ry wou'd be allowed
to use. not merely allowed but will be
credited for using our respective regional
languages in this Houre with necessary
translation arrangements provided.

1 would like to add one more thing,
People who are elevated to the highest office
are not esieemed simply because of their
office, but for their conduct and for their
principles. One of the maximum of Thiru-
valluvar, a great Tamil saint, is that *the
crown that a man wears is the uprig hness
of his unbiassed soul.” This uprighiness
as Speaker, I hope you have in abundance,
I hope you will mainialn it during your
period. 1 hope this House iself will find
that through you its dignity is raised and
people come 10 bave much esteem for our
deliberations.

With these few words, 1 join the other
leaders, the Leader of the House and the
other Opposition leiders in felicitating you
on behalf of the DMK Group in this House.

AUGUST 8§, 1969
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SHRIH. N. MUKERJEE - * (Calcutta
North East) : Mr, Speaker, it i3 customary
for us to falicitate whoever among our
number is selecied 1o your august chair and
it is with much pleasure that 1 associate
myself with the sentiments that have been
expressed in regasd to your election by the
Leader of the House and the spokesmen of
the Opposition Parties who have preceded
me.

I fear that I shall be somewhat disho-
nest with myself if 1 do not at the same
time express a certain unhappiness that a
convention which | thought was growing in
this House in regard 10 the clevation, other
things being equal, of the Deputy Speaker
to the Speaker's Chair has not been found,
for reasons that I cannot quite fathom, to be
practicable on this occasion. [ do not say
this at all to detract from the genuine
pleasure that 1 have at your election.

You and 1 have been friends for at
least ten years for we met in Australia as
members  of  the Indian Parliamentary
Delegation in that country. Since that time
I have come to know you as a friend and
to respect those qualities 1o which already
reference bas been made by my colleagues
here.

You would forgive me for saying that
perhaps I have been spoilt 1o a certain
exient by having my first probation io
Parliament when Shri Mavalankar was the
Speaker, an outsitanding man the shine
of whose personality will not easily be
forgotien, and 1 do happen 10 have certain
expeciations of your office which, 1 am
sorry to have to say have not always been
satisfied. 1 do not blame any body for it,
because I do not think that in our country
today there is a more difficult and psycholo-
gically more exacting office than the office
of the Speaker. 1am very happy that my
friend Shri A. B. Vajpayee referred to the
characier of the House, as a forum where
is reflected the multitudinous discontent
which is the primary feature of life in our
country today. That ofien gives rise to
situation in the House which can hardly
be conirolled by the processes of parlia-
mentary decorum which have been laid
down in conditions of normality.

So, when I say that my expectations have
not been satished 1 do oot intend et alf
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to cast any reflection on anybody. But 1
only wish to stress that if the parliamentary
system is going to be worked at all, il we
are not going to have an aliernative arrange-
ment—and 1 can think of alternative ar-
rangements—if we are going to have parlia-
mentarysystem, it is necessary 1o function in
& manner where the Speaker's authority has
g0t to be exercised in associalion with the
Members of the House, in a manner which
would be in conformity with the digaity
of our country.

You have had a varied life and I do
hope that you will leave behind you alto-
gether that paricular innings when you were
a Minister of the Punjab Government, 1
say 80 because when you are Speaker, you
have been elected 1o one of the most impor-
tant offices in the country and I would
expect you, If | may say so, to be worthy
of that office in the sense that you should
maintain the dignity of that office and you
should not look avidly at fresh pastures
and that sort of thing. 1 would like you
never 10 think of the office of the Speaker
as a sort of jumping off board so that one
can go off from the speakership 10 some
thing also. The office of the Speaker is
one of the highest offices and that office is
absolutely seminal to the functioning of
parliamentary democracy in this vountry.
The office of the Speaker is one to which
we of all pariies are pledging our co-opera-
tion provided that we get in return under-
standing and objectivity on the part of the

1 know that as far as you are concerned,
you would be a principled occupant of that
Chair. 1 krow ihat 1hisis a surging,
pulsating House which it would be difficult
sometimes o control but you end I, and 1
hope, the rest of us share a certain scnse
of humour and while certain incidents might
continue to 1ake place, we would overcome
the significance of those incidents in the
light of the higher perspective which
today of all days comes forcmost to our
mind.

I am sorry if I have digressed somewhat,
but you know very well how genuine my
pleasure is at your eleclion, and on my be-
half as well as on behalf of the pany that I
represent in this House, I compliment you
on your elevation 10 your august office.

ot vwer (g8 ) @ wsaw Ay,
& qodt @i F qT AN EF A A Y
aroRt gifes qwr v §y Ay
WIS A1 8§37 & 9T ¥ 0% agq wgq
quf fza 8, wafag fe oo wra gdgeafy
¥ VT qT 9T A 7Y §

HEqY RFEW, -G WA 9Z¥ QE
gadly w30 § & woF qrq FAs1T TUr
ar M3 agi 23 faT  grad Ag @ &
JUT WITH AW W GGH E4WIT W
d@d gr & ww ST A A w T g
g wfaca & iy g1t gz W AT &
gzl & wfaFrd & % w0 Y wE T
aFd &1 & ¥aw fafe car o) efee @
gg a1@ 7 Fgar g, wifE agag g
fe guat mza & wafar & wwe @
wifge, grit fama & wazz wgar wifgd
afw @d wra-ara § wiod wgar sz
§ 9T FAT Ngar §, w@ifE w9 aw
AAEAF WF §, wEA & et &
afawdt & s § gak gz ¥ faor-
A AT TRwW & ww§ Ifer o
% grIm & Fg W &AL 1y, 98-
gfag X sdfug &in §, sasr fah
% grg graq w1 fenfadt 1 gy gy,
oAl § w grasw g W @ e
EATU Swraey fas o1y 93 g sman |
wafag ot efee & & aof w7 wigar
fr grag # A gl wga gw waAEh,
g &) g fr gy woff wr et § o
gw o) faQe = §, gma ag wH g,
wdeq § fr geq & wrg< & w0 w7,
Tax wTar, qeafaq e & awrw gw-
g@ %1 297 £F §IA W T4, @ gy,
m gga W AET e awT R s
qIAFAT FIX | W N A Y ggA
wifgd, it g fa & & soie war
fe w1 9 FT Q9 AATT 9T IqEY
N qEIUd § I WA Wy



29 - Electioni of the:Spedker-
[ fum )

e ¥ ¥ feramd) oo wd
R gy z@ AT WA grm A aard
Lof &

SHRI P. RAMAMURT! (Maduraij :
Mr. Speaker, Sir, the very fact that you have
been elected unanimously to this office
speaks for itsclf, and 1 do not want to add
much more to that fact, It is a glaring fact
in iself..

People have talked very much about
your goodness, bul I mwst say that you are
really a very brave man, because it requires
bravery for anyone to agrez 1o be
the Speaker over this turbulent House.
Shrl Vajpayee was talking about the neced
for kceping up the dignity of (he House and
@ many other things. 1do not want to
indulge in thouse things, and | do not waat
to use this occasion to preach a homily as
to how this House shou!d bchave, as to how
the various Members should behave and as
10 how the Speaker should behave,  Afier
all, we are working in certain conditions,
and Parliament’s funciioning is also condi-
tioned by the conditions outside. We are
not living in a vacuum. The socia! events,
political events outside, and the social and
political life, the stresses and sirains of
political, economic and social li'e have their
reflection in this House. Therclore, it is
not for me 1o talk about those things, nor
am I interested in talking abow the past
traditions created by the past Spuakers, [
believe that cach man can sct new traditions;
itis up to every new Speaker and 10 every
new person to sct new  standards  and set
up new traditions on the basis of what he
considers to be in the best interests of the
entire country and the cntire Parliamen:.

1 do hope that you, who have exhibited
courage in agreeing 10 be the Speaker of
this turbulent House, will also in times to
come set up new traditions and new stand-
ards for this House.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Mr. Spcaker, Sir, one has
t@ muster sufficient courage and boldness to
crQss the midstream of & river,  You have
been elected when  half the terin of the
House is over.- Although new to the House
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as a Menier you have ‘been watching apel
observing the proceedings of the House. |
know for a fact Low as Chairman of the
Public Undertakings Committee you have
been maonaging the deliberations of the
Commilttee.

Sir, you came here with very rich ex-'
pericnce as Presiding Officer in the Punjab.
Legislative Assembly. You presided there
for 2} terms ; probably the other half was
to be completed here in the Lok Sabha. |
have no doubt that with your goodness, with
your gentle behaviour and with your general
approach to the problems of the country
you will prove to be a good Speaker and
will carry the entire House with you. 1
have no doubt that you will esiablish fresh
traditions and maintain the dignity of the
House. -

1 can assure you that so far as we are
concerned we will extend our ful! coopera-
tion in mainiaining the dignity and decorum.
of the House. 1 have no doubt, as you have
been unanimiously clecied to this offize you:
will also have the cooperation of the entire
louse with you.

Yo MfaT WE (AITII) : AT
A, gal 737 T FIT K0 AAY AT
HIET T & ATX WGF AT I AT §
9T 907 9T wawT g |0 o
Feirg AiveaAr F miefens gAY #Y 2an,
g 917 gIq 9z AT WfyF ST gEmiL
3T & weaer ¥ | dfgq #id) 1 Age
¥ A3 | gH Uy TRD § AWy
& WY 3% OF 39 F arg agh o faga
a1 924 §1 37 €907 93 frataT gur
ar |+t faga wif ¥ fasg g% wgd
39 999 F 737 F7 99 1707 IG5 o
Tmrd @Y g 4 AR g A F awr
H3g ar fr ot faga wid q2e g ;ady
ar ot T g Sy | oY faga wrg
qr7 & 21 @z wfas faswr kv 3@
Ty T AT FOF fagawEd
frar ag $aa gq 30 & qAFT ST
73 717 aex fasg & graer w0 gfa-
&9 9 a0 |
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Fad 417 B A A 9FF wegal
® 2@r | 9% &g faasr @@y wfes
g AT FIC T30 F AT AIAFFC Y
AraE®T S ¥ faw gFIC gw g *
w1aa1d) ®) farar AT faadi & gq gF1C
@A gu At gl weg-wmar fger w1
fag w#¥17 994 9aw gg @zT § |@EAr
ag @ oF sfaga &1 faog @ar ) 8%
T1E 1 gaAwgan grET wid | wdl
Y G5 TEE A

gk fIF 47 aF awr & wrew |
W ®IA AT WEOeAr 9rEA FIA &I
wrar wiey g1 g¥T & 1 45 99 § & agr
g, & Al sraar f& wfacs § @1
|TE 45 a7 aF @ @ear, «@f&T g
FIT uF W& gag H fywmad o
g ot foF agg wqEa wwg A @@ Ar
gwar | gy & e fagrd arsdd) S
a wgr fe a1 ofifeafa § ag saga oF
|y ofifeafas & fm o ofefeufs feat
atg WY arwAlg At g1 ar aFdr g &
gfaar & awm 241 & qar § 1 & g
&) JE-qET ANFAT &1 GEqIH] 71 Q@I
¢ 1 @f5a fa® SF1TF1 g1 gear waAaha
Y% §AT ¥ AT & S§ IHIL FT Y geAl
7 &% &¢f 2ar Wi 7 FEf gar | wwEr
g &7 ®E HIGT 90§ ) g g
WIgH! @7 A1 &1 FE) &, G /T AT
¥ wfuF wroa] ool grar $341 2, 38
# w19¥ Fgar wgar g |

OTed IO oF @ ag€r A fasw-
it el af § W) gE AW H € woaew
aqiy & fay agaa &1 agl g, 9w A
FgT ¥ ¢ | u aw gfqa & efaga &
w0 A goAr g gwax ag) gur fagar
garar 1\ ufaen # qE1T § gaa
Y awAAT EHIT SAIGT ¥Y KEFAT &
Fat fdic g1 @Y & @ @@ %1 faeng
wwar §, 55 3t & gidwfaw NaT € gH
wva &, W19 fam wwT qa § §w

fwar, gasr gra Nt & w@ar w@r § WX
oH T IId &1 faam @, 97 Wi /9
7T A AT E, @ W19 q9X FAT KT
TH HFIT qrdT &1 faad gark 987
2 a2 @1t 2w &1 ga)q faAr

g ymsr o § e geg @ qung
aar g

MR, SPEAKER : I find that a number
of hon, Members want to speak. While I
am graieful to all those who have spoken
about me, I would welcome it if hon.
Members could shorien their speeches.

DR. KARNI SINGH (Bikaner) : Mr.
Speaker, Sir, as one of the oldest Indepen-
dent Members of this House, having sat in
it since 1952, from the first day of the first
Lok Sabha, it is my proud privilege to con-
gratulate you on your clection to the high
office.  You, Sir, have made yoursell loved
by every scciion of this House by your mild
and kind manner, and your fair attitude,
I would like to tell you that we, Indepen-
dents, will extend to you our maximum
courtesy and co-operation, and we sincerely
hope 1hat under your able guidance the
Independents will be given a fairer share of
time and couriesy than we have been recely-
ing during the last two years.

Something has just been said about the
decorum in this House being lost, Some of
us who have sat here since 1952 under Shef
Mavalankar Shri Ananthasayanam Ayyangar,
Sardar Hukam Singh, Shri Sanjiva Reddy and
now under yourself, very strongly feel that the
prestige of this House must be maintained by
all of us. It is not the responsibility of the
Congress or of the Opposition, it is our collec-
tive responsibilily to sce that in the eyes of
this couniry, in the cyes of the world, the
namec of the Indian Parliament shines like a
jewel.  But to preserve the decorum in this
Housc is a two-way ftraffic, The right of
every Member of Parliament 10 speak is a
fundamental right and that right must be
conceded by cvery single Member to every
other member. We, the Independents, are
very proud of our record. We may call
ourscives the unsung heroes.  We have been
the quictest Mcmbers in this House and yet
we have tried 1o make our conlribution
whenever we have goy the chance. But,.abow
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all, we have extended the maximum co-ope-
ration to every Member of this House and
showed them the greatest courtesy. In re-
turn, we would expect the same courtesy
the same kindness so that we can also per-
form our duty and make a contribution.

Democracy is the rule by discussion,
debate and decision and I hope that under
your able guidance we will march towards
this ideal.

ot wagw m wiw (i) o SEE
efiw? arga, & aroRr qwrf ¥v o
1y fF W9 oF TATR ZITH F A1
wiiFT faw towE gaead go g &
aurf 21 § UF W99 F A, OF FAW
¥ Ay wifs o oagaf wew @it #
aga § oAz R aga § wifad gl
A @I

qgA AT ¥ 1T wPLTA FY TFT
fog gegish o, g% a1z & f5 @ grew
¥, arayz wad {5 Ia¥ warsas qréfe
Y oft, mraw) qu watEw faar ar
g% o¥la §, ¥a9z wak f& &
adft Y Y 3@ ¥ Agw § fE
g ¥ g7 JOT w41 &, WY F qgw
dix g d, v W g adY Fam @
o agt s g ik Ay FWr g,
yfFT wigh WA ¥ £@ ST FT FIN
aEEe ad&F ¥ =S | gH IeElz
§ fr forg a<g & wiod daTq wATEET §
o3 € AR, g qrdfE ¥ FIT IIHT
qY w1 Jer faar ar f8 & goy faary
w @ aff gow i qame & @
w7 wred  oE At ¥ agi o awr
wiag ot 1 w2z FWO, @9 § qw
qASEA Y A qU-G W )

forzer Ay SE4Q AGRal T WL,
T ¥ QU & Al wig)

sy gt fagw wf qim Wk
qIEEET K1 q@F AT F owrowr a9
fewrart § e dofte Wt w1 A o @
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q &NFT gagt agst A feer wrm
i T Fig AT gONTT F F19
1§ A7 wi7 A fvar | wO-F0 FTFA
gg FzAE it X A fF T wisima §
syrer awg W 0§ el F@r g
wI9FT AR A gAgL w9el §  fear
QT o star 5 oY w31 aar 5 s
et vYsr faen & SfFT ger & Sgray
w19FY I arfAgriz § ArwT f{Ar
gtaar ez sdtszaTr s ater fadar
wra aF faad wist go § 3% am
gy an § zafwa wrwr few A gn
g & wros) feg aard 2an £

Sla () HI8 Mlsas ol ]
et Fass oS @ e - calo yGeu)
S oo SIaile LT ol & U Ll Ly
- th Sy ddla WML Gee] Jlaile
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i L o2 S pp sl o sl
auil - alay e-l-&‘} j)—f! gs &ail - A lﬁ}
e oS cxet nl 2T i S0 oS
o el o BT LT Ke) - 2 L yuy
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Jol & lasadys Bypd ol ey
Oile & f'yyadys &5 anif st kS

ol iRy Se Uy e M
ke o0 e - Ul S Qe
<l ,ef st f'U Kd..-\g, gapha i Lyd Lls
Kella L) (i (3] cpmde pKaged
S il yl ek Gyl aSineS
A ST { PP VETIRE N e
S P w0 o @ i el S
O = 0 o0 cam Wl o8 G 20ial <
ey 8 I'U Kg! &5 Use UyS opel
LS ] & L - kidla L yam 59)
2 loa yGa) & Le aiga Lol 4Kl &S LgS
L )59 e edaadily sl 50 5 le
- KRele Ay K AL yQupe] pgy alilie
Ut ol ose yp plaee] e G
oKl B el e S o e
S 1<l pee - e S
- e
ot SETET mEe (grgy) ¢ wERE
AFIET, WIT &1 gATHT § OF WATH TEY
et & U W@ § 5 owaw 3y weang,
¥ g A g1 Sgiar § SgTEr ANy
G §IE W@ § JIqA & FHEA®
e § | guIL JATeT ®1 wQE qT faA-
fam gg@ g1t qv SgAT §, 99 §6%
UF Sg® §+% & WY §A% & F14 AT
#1 farhary wid wE et orwmf g
g9 FAg-Ng qEaUGl £ W1 v #
94 g, ag guFwAIg & wodl W
WX "R g widlw wifaee &

wEE] KT WITH qEqT K@ E

SHRI TENNETI VISWANATHAM
(Visakhapainam) : Sir, I ris® to congratu-
late you on this happy occasion. You said
we sbould not praise you. 1 am not going
to praise you. But [ may tell you today
I am seeing the Chair being filled fully by
a gentleman with equanimity of temper and
lapguage. As Mr. Ramamurii said, I oot
going 1o give any homily because as we

grow old we are tempied to give homilies.
But I say, this House has developed over a
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period, since, this new Parliament has come
into being in 1967, a certain latitude in
rules of procedure, a certain latilude in the
pitch of the voice and a certain latitude in
the exchange of language. [ believe, this
latitude is a symbol of the growth of demo-
cratic ideas in the couniry and a sort of new
progressivism, I hope, you will be able to
find a good mean for all these things and
carry the House with you always. You
have had long experience in other walks of
life and also as Speaker. It is very good.
And 1 believe that your experience as Spea-
ker of Lok Sabha wi!l add to your reputa-
tion. 1 wish you all success.

Also on behalf of the Group which I
represent [ extend my congratulations.

SHRI J. B. KRIPALANI (Guna) : I
fully associate myself with the appreciation
with which all the leaders of the parties here
have spoken about you, Itis, I believe,
the highest position in the country because
you are not only the guardian of our rights
and privileges but through us you are also
the saviour of the rights and privileges of
the people. The executive may or may not
always keep these rights in view, but it will
be your task always 10 think in terms not
only of this House but also of this country.
Sir, you have a very delicate task. This is
also a very heavy task. I can only invoke
God's blessings on you so that you may
fulfil your duties most faithfully,

SHRIMATI NIRLEP KAUR (Sangrur) :
I congratulate this House on the manner
in which they have elecied you to the Chair.
We had not witnessed this co-operation
during the last two years ; this is something
very rare that wo have scen today. | congra«
tulate the House that we are unanimous on
your election., You have the experience of
having presided over the Punjab Vidhan
Sabha. It was nota very easy House in
Punjab and some members had been
showing tempers and different parties
with different ideologies were represented ;
it was a vigorous House in Punjab
which you always used (o control and
safeguard the rules and conduct of de-
mocracy and of the Parliamentary system,
This has been a very good beginning of your
tenure as Speaker and | hope God will keep
it like this that we will be able to show
the country an exemplary way of conduct-
ing business. I am sure whatever we do
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[ Shrimati Nirlep Kaur ]

here will be reflected on the Assemblics and,
therefore, it goes down, 1am also aware
of the fact that whereas we have a right for
free and frank discussion, in the past two
years since 1 have been here, 1 have wilness-
ed that people with soft voices cannot con-
tribute anything. We also have a right to
speak and express our views on the matters
of the country. Your tenure has siaried
very well and I hope everybody will be given
a chance to speak and be heard. I again
congratulate you.

SHR1 MUHAMMAD SHERIFF (Rama-
pathapuram) : Mr. Speaker, 1 am glad 1o
say that this House has established iis dig-
nity by eclecting you unanimously though
you belong 10 a minority community of our
country, You have proved yourself to be
very impartial towards all sections of this
House on previous occasions when you pre-
sided over the House in the capacity of
Chairman. I hope, Sir, you will discharge
your duties without any bias and will main-
tain decency and decorum of this House,
1 assure you, Sir, that both mysclf and the
Members of my Group, Muslim League, will
extend our co-operation and support in full
measurc as we did on previous occasions.

sit aqara fag ( 2qUgd ) o weawm
ngIEa, W@ &1 "7 & 9 graww
ag |ET 1 77 & g1 991567 2 gfaar
¥ gad 38 o1 mfgadz adf § o
g 3 gak 99 § a2 gg@ § wafac
2 &Y 919 ¥ I AEC § o AWAT 9H-
STEARIT FFAT & ¢

“7 grawt ax  afa aan
agrnaay 7 aafaudy )’

Wi ¥ gl 9 FY @ § | "o
faw ad% & 99@ wATAA F wgAT ATH
Far fwar @ I8 adF & w9 g7 qifsr-
Hz & aFTCH W FIT JAGY WY w4
& g A A FEH WIT gRAT-ZNAT
FHTU 99 wEFT FIF W
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MR. SPCAKER : 1 am deeply grateful
to the hon. Mzmbers for the confidence they
have reposed in me by choosing me 10 this
high oflice and for the kind scntiments ex-
pressed by the Leader of the House, Leaders
of the Opposition  Groups and other distin-
guished colleagues from all sections of the
House. As 1 take the Chair to-day, lam
deeply conscious of the great honour besto-
wed on me. 1 am once again reminded of
the responsibitities which a Presiding Officer
has 1o shoulder and the trying situations be
has to face. A sens¢ of nervousness and
difidence on my part is natural on this
occasion as 1 am succceding a great Speaker,
Dr. N. Sanjiva Reddy, who carned from the
House a unanimous tribute for the digoity
and success with which he had presided over
the deliberations for more than (wo years.
1 am, however, emboldened by the promises
of co-operation which 1 have reccived from
all sides of the House.

The Cunstitution has given us a parlia-
mentary form of Government, the essence of
which is that all matters are decided here by
discussion and adjustment of view points.
In a parliamentary democracy the role of
the Opposition is s imporiant and onerous
as of those who run the Government. We
in this House have the fullest liberty to
express our views but we should also reme-
ber that this liberty is the same for all.
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"Therefore, it is necessary that all sides of
the House exhibit sportsmanship and mutual
goodwill and respect. In order 10 conduct
the proceedings of the House with dignity
and decorum it is necessary that we work
with a disciplined mind, show respect not
only to the rules and regulatfons but also 1o
innumerable conventions of parliamentary
debates which have been laid down. In the
multiple party system that we have, ideolo-
gical differences are bound to be therc on
many issues, The dignity of the House and
decorum can be maintained if Mcmbers show
tolerance, hear with patience what their
opponents have to say and mect or counter
the poinis made by them through arguments
in a regulated manner.

The Speaker is expected to be impartial
and judicious. 1 can assure ail sections of
the House that it shall always be my endea-
vour to uphold the traditions of impart-
ality and equal ftreatment to all. | said
carlier that the Speaker has 10 face trying
situations and there are occasions when cer-
tain individuals or a section of the House are
not satisfied with a decision taken by the
Chair. | can assure you all that in taking
decisions, my guidclines will be rules and
regulations, which, as you arc aware, and
framed by the House, i. e. vour own sclves,
and not party considerations or individuals,
In keeping with the practice 1 followed as a
Speaker of the Punjab Vidhan Sabha, I resign
from the membership of the Executive Com-
mittee, Standing Commitiees and ordinary
memership of the Congress Party in Parlia-
ment. I will try my best (0o see that
all sections of the House get an honest
and genuine impression that henceforth
I do not belong to any party at all and that
I conduct myself ina way that 1 am not
only, but shall appear to be, just impartial,
non-controversial and a fair Presiding Officer
in thought and action.

In conclusion, [ earnestly request all
hon. Members to extend to me their will-
ing and effective cooperation, so generously
‘promised by many Members in their speec-
hes, in cenducting 1he proceedings of this
august Houose with dignity and decorum
expected of us.

1 thank the hon. Members oncz again.

SHRI SAMAR GUHA (Contal’': 'On a
point of submission... ... ...

" MR, SPEAKER : The formal business
laid down in the agenda may be taken up
hefore lunch time begins and the rest of the
items may be taken up afterwards... ...

SHRI S. KANDAPPAN (Mettur) : It is
time to adjourn for luach now,

SHRI M. L. SONDH[ (New Deolhi) ;
Q. No. 426 may be taken up now...

MR. SPEAKER : We shall take up on
Monday. sty fra 3 37

13 hrs.

The Lok Sabha adfonrned for Lunch
1itl Fowrteen of the Clock

The Lok Sabha reassembled after
Lunch at five minutes past Four-
teen of the Clock,

[ SHRT GADILINGANA GOWD IN
THE CHAIR |

SHRI SAMAR GUIHA @ Onw point of
submission ...,

MR. CHAIRMAN : There is nothing
before the House now. Have vou writien
to the Speaker 7

SHRI SAMAR GUHA : | had written
1o the Deputy-Speaker.

MR, CHAIRMAN ; I am told it is

undcr consid sration.

ot WYwrT @ agar (F121) ¢ ;AT
afy w21zg, g7 3 wifan w2aw fzar 8,
qu1A 74 €1 geAr A1 9q€1 & are H,
I9%1 2% w1 F909 71 faqar g

MR. CHAIRMAN : Order, order.

st wieTesiA @zar: UIT AAT
H...*

MR, CHAIRMAN : Nothiog will $o on
record.

*Not recorded.
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14.06 hra.
PAPERS LAID ON THE TABLE

ANNUAL ACOOUNTS ETC. OF THE
UNIVERSITY-GRANTS
CoMMIa 10N

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : On behalf of Dr. V. K. R. V.
Rao, I beg to lay on the Table a copy of
the Annual Accounts of the University
Grants Commission for the year 1967-68
together with the Audit Report thereon,
under sub-section (4) of section 19 of the
University Grants Commission Act, 1956.
[Placed in library. See No. LT—1587/69.]

ARMS (THIRD AMENDMENT) RULES AND
NOTIFICATIONS UNDER INTER-STATE
CORPORATIONS ACT, ETO.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRp P.C.
SETHI) ;: On behalf of Shri Vidya Charan
Shukla, 1 beg to lay on the Table :—

(1) A copy of the Arms (Third Amen-
dment) Rules, 1969, published in
Notification No. G. 5. R. 1638
(English wersion) and G, 5. R.
1639 (Hindi version) in Gazette of
India dated the 19th July, 1969,
under sub.section (3) of section 44
of the Arms Act, 1959,

(2) A copy each of the following Noti-
fications under sub-section (S5) of
section 4 of the Inter-State Cor-
porations Act, 1957 :—

(i) S. 0. 1820 published in Gazette of
India dated the 17th May, 1969
containing corrigenda to 8. O. 1303
published in Cazette of India dated

- the 31st March, 1969.

(ii) S.0. 2571 (Hindi version) publis-
hed in Gazette of India dated the
Sth July, 1969 containing corri-
genda to S. 0. 1304 published in
Qazette of India dated the 3lst
March, 1969,

8. 0. 2572 (Hindi version) published
in Gazeite of India dated the 5th
Ju y, 1969 containing corrigenda to
S. 0. 1306 published in Gazette of
India dated the 31st March, 1969,

(i)
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S. 0. 2573 (Hindi version) publis-
hed in Gazette of India dated the
5th July, 1969 containing corrige-
nda to S. 0. 1305 published in
Gazette of India dated the 3lst
March, 1969,

(iv)

(v) The Punjab Zila Parishads, Pancha-
yat Samitis and Gram Sabhas
(Reconstitution and Reorganisa-
tion) Order, 1969, published in
Notification No. S. 0. 2933 (Eng-
lish version) and S. O. 2934 (Hindi
version) in Gazette of India dated
dated the 18th July, 1969.

[Placed in Library See No. LT—1588/69]

(3) (i) A eopy each of the Ninth and
Tenth Reporis (Hindi and English
versions) of the Commissioner for
Linguistic Minorities for the periods
Ist July, 1966 to 30th June, 1967 and
Ist July, 1967 1o 30th June, 1968,
respectively, under clause (2) of
article 350B of the Constitution.

(ii) Two statements (Hindi and English
versions) showing reasons for delay
in laying the above Reports.

[Placed in Library. See No, LT—1589/69.]
COMMITTEE OF PRIVILEGES
SEVENTH REFPORT

SHRI H. N. MUKERIJEE (Calcutia

North East) : I beg to present the Seventh
Report of the Committee of Privileges.

14.07 hrs.

BUSINESS OF THE HOUSE

THE MINISTRY OF PARLIAMENTRY
AFFAIRS, AND SHIPPING AND TRAN-
PORT (SHRI RAGHU RAMAIAH) : With
your permission, Sir, 1 rise to announce
that Goveroment Business in this House
during the week commencing from 1lth
Augnst, 1969, will consist of :—

(1) Further consideration of Statutory
Resolution moved by Shri Kanwar
Lal Gupia and others regarding
disapproval of the Gold (Control)
Amendment Ordinance, 1969 and
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further consideration and passing
of the Gold (Control) Amendment
Bill, 1969,

(2) Further claulé’-by-clame considera-
tion of the Criminal and Election
Laws Amendment Bill, 1968, as re-
ported by the Joint Committee,

(3) Consideration and passing of ;—
The Delhi High Court (Amend-
ment) Bill, 1968.

The Lokpal and Lokayuktas Bill,
1968, as reported by the Joint
Committee.

The Indian Registration (Amend-
ment) Bill, 1968, as passed by
Rajya Sabha.

The Oaths Bill, 1968 as passed by
Rajya Sabha,

(4) Discussion on the Report of the
Committee oo Defections on a
motion to be moved by the Minis-
ter of Home Affairs.

(5} Discussion and voting on :—

(a) Supplementary Demands for
Excess Grants (Railways! for
1969-70,

(b} Demands for Excess Grants
(Railways) for 1967-68,

(6) Consideration and passing of ;—
The Khuda Baksh Oriental Public
Library Bill, 1968.

The Foreign Marriage Bill, 1969, as
passed by Rajya Sabha.

THE BUSINESS ADVISORY COMMITTEE

THIRTY-EIGHTH REPORT

THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
1 beg to move :

*“That this House do agree with the
Thirty cighth-Report of the Business
Advisory Committee presented to the
House on the 7th August 1969."

SHRI M. R. MASANI (Rajkot): I
move an amendment :

“The following be added at the end :
‘subject to the modification that the
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time allotted to the Monopolies and
Restrictive Trade Practices Bill, 1969,
as passed by Rajya Sabha, be increa-
sed from 8 hours to 10 hours out of
which four hours instead of two
hours be allotted for clause-by.clause

A e

consideration®.

This morning Mr. Vajpayee made an
appeal to the new Speaker that we should
avoid hustling people into decisions and
that decisions should be taken after full and
thorough debate. This is a complicated Bill,
more complicated and more controversial
then even the Banking Bill. There are
hundreds of amendment and therefore I
suggest that two hours be added to the
clause-by-clause consideration. [ hope the
Minister would be good enough to accept
my amendment.

SHRI RAGHU RAMAIJAH : In the
meeting of the Business Advisory Committes
also this suggestion came and some Members
felt that we should be able to finish it within
cight hours, If the hon. Members feel that
ten hours are necessary, Government will
not stand in the way.

MR. CHAIRMAN : The question is:

“The following be added at the end :-
‘Subject to the meodification that the
time allotted to the Monopolies and
Restrictive Trade Practices Bill, 1969,
as passed by Rajya Sabha, be increa-
sed from 8 hours to 10 hours out of
which 4 hours instead of 2 hours be
allotted for clause-by-discuse consi-
deration’."”

The motion was adopted,
MR. CHAIRMAN : The question is :

“That this House do agree with the
Thirty-eighth Report of the Busincss
Advisory Committee presented to
the House on the Tith August, 1969,
subject to the modification that the
time allotted to the Monopolies and
Restrictive Trade Practices Bill, 1969,
as passed by Rajya Sabha be increased
from & hours to 10 hours out of which
4 hours instead of 2 hours be allotted
for clause-by-clause consideration.”

The motion was adopted.
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o} TrAATE [esy (97A1) 0 g
# dva | & samar 27 foreA 2w
g1 3zt aT A Y @ w2 F A Ay
frar r 131 & 1 ANTF wmaA gL E 0 =An
¥t ® g frrza Fwar g agtaz
mgefa mEa & @i & fawaig o
W@ mi?Afeg sasew #% fzar g,
Fifan ozga fzar &

MR. CHAIRMAMN : The hon. Member
has first 1o give notice to the Speaker, obtain

his permission and then only raise anything
in the House.

SHRI SHEO NARAIN (Basli) :
are raising these things without notice.

They

st TIRTEATT A ¢ T7 AT ATH
gar & WRE A AR af g A A F
sqrer AT frera gg € 1 39% AT H
aft "R FAFd w37 A1 0 @

ggtmrizarg &1 A F T A
ar @ E

MR. CHAIRMAN : The hon. Member
has mentioned it already, and the hon,
Minister has taken note ol it. Now, we
shall go on to the next item,

st TRM@AT el awiafa

HEIET ...

MR, CHAIRMAN : 1 am not allowing
him. Now, Shri Kanwar Lal Gupita.

SHRI BAKAR ALl MIRZA (Secundera-
bad) : The Telegana issue must be taken up,
When will it be taken wup ? Is there a
black-out of it in this House also 7 Is this
House not competent 10 take it up? For
months and months we have been waiting...

MR. CHAIRMAN : The hon. Member
ought 10 have given notice of an amend-

ment.

SHRI BAKAR ALI MIRZA : | had
given potice of an amendment, but 1 have

not received any reply,

MR. CHAIRMAN : That is all right,
" The Telengana issue is coming up.
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SHRI BANKAR ALI MIRZA : We

want it to be taken up on Monday.

MR. CHHAIRMAN : There is a motion
by Shri Kanwar 1.al Gupta regarding Telen-
gana, for which 2.!. hours have been allot-
led,

SHRT BAKAR ALI MIRZA : When ?

MR. CHAIRMAN : The date will be
fixed later.

SHRI BAKAR ALl
going on there...

MIRZA : Firing is

MR. CHAIRMAN : He may please see
the Speaker in his Chamber. 24 hours
have been allotted for that motion. He
may please see the Speaker in the Chamber
and get the date fixed.

SOMFE HON. MEMBERS rose—

MR. CITAIRMAN :
anything mow. lHon. Members will have
10 give previous noice 1o the Speaker if
they want to raise anything, .

I am not allowing

SHRI SAMAR GUHA (Coulai) -
want some information from you. 1 have
a submission to make, that the Sccretariat
has not given you the correct information
today . i Interruptionsy,

I just

SHRI SHLO NARATAN :  Without
notice, they are making a  hullabaloo in
the House. Only this morning they pledged
themselves to obey the Chair and observe
the rules, but they are now breaking the
rules, (luterruptions).

MR. CITAIRMAN : Nothing will go on
record now. Shri Kanwar Lal Gupia.
(Interruptions).**

MR. CHAIRMAN : I am nol going lo
allow anything which does not relate to
the subject before the House now. 1 have
to observe the rules and regulations and
regulate the proceeding of the House, If1
have to allow one hon. Mcember 1 have to
allow several others. [ am not going to
allow anyone now.

** Not recorded
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14'16 brs.

RESOLUTION RE : DISAPPROVAL OF
GOLD CONTROL (AMENDMENT}
ORIDINANCE

AND
GOLD CONTROL (AMENDMENT) BILL

SHRI KANWAR LAL GUPTA (Dclhi
Sodar) : 1 beg 1o move :

““This House disapproves of the Gold
(Control) Amendment Ordinance, 1969
(Ordinance No. 6 of 1969 promulga-
ted by the Vice-President acting as
President on the 3rd July, 1969.”
wgi aw @ fadas Fr gay g
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[ »t ®3T &9 | ]

FAIC BT H A & a1 § gardl qre
& ux fado qosafa g qeeqwr W@
BAIR 3w & wiEl wX @gd W, wAYg
Wi q3-fa@ @a & geAl faagfar &
faT wod qrg @A W@y § W e
FaT Faq1a §, M fed gatag & amg
qg 9% 17 W1 g% | H gEAT 9rgar g
f6 @y Wes #FF@ wae W@ g g,
T AT ¥ AT aF A FT T4 §F
Fmg g JuFgAwEfe agf &
g W qoAr WA §fE @ omw@ W
FTHIT &1 MT {7 A K1 0qF2 57 F
fou s=ar wgw IzAr qarfE OF
qqur &9 AT Fifge, @ 2w &
T 8LEIL A Rar #§ FEw  FEf
FETAT | W qIFE FIQ@ N &Y 7

T% arz & f& @17 Sifaa) &1 gman
gur, @t gurdl wurd WA mEEar ¥—
39 3Fq g WA HAY ALY o, wwA
oY §Y 32T of, sfmar gheawr aidy of —
oF g1 ¥ %31 a1—F I gAr ¥ 97—
f& 3 qrg fagar arar 8, ag &% fegq
sx ¥ wimw s faar 1 Wiy 97
3% garar fwar & g I5q dsq &
fawg ¥ sqv fezd fwar, a1 qar |97 &
g AT T & FAT I 709 § |

ot W weAw ( @vaf gfew ) o
AT FATCH |

it Wt wre oA - wegR fRa & ag
ar g% AIEH 4G § | (sTAN™) g Fg
awar § fF @1 & JaAdE, R F
€1 & gin ar fwdY & @i afew qare ag
ag &1 &% XA A Der ar sqnEr A
IEL AAT | AAIF T & I oF qE A
T FIF(T MNFT FIIT TH 0T & A1
¥ g wraAr 42 3 g g fH 3@y
FT HAWT T FL, g TE F AT F g
wiar 3@ & e ¥ §1F0 @ @7 & Jax
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Y Wt ®ra aea - qaT A T fag
F9 4fg & &7 a7, a1 € a9 Wiy

AU /T ¥ a3 WEd 9T ¥ Agaw
HIT WX F3T F fAg gaar o w@dr g,
A wrigt #1 afgerd, i gad afgand,
ar yaT A |

FUFIT J A F) 7 FWEA ¥ fag
it g% #1§ wgw A Sarar & fF o ¥
Q1 agt wEAr wifgy, wfeEi & gwg
Ig&T g AG w1 ifgu, F@ifE 3w
Y 3ey gift §1dt § | Tad warA W Ry
TgeT wigy w@Ar 9ifge, AfFw oF
za& ¢ f& o=@ Qan agl fear | (swaw)

51 & UgF gra) faqgw
qUAZE & §AT HFEHIT F qF §
faeary fearar aan fs 1@ g as
wrnEl ard aig) F S0 W qrerd |y
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AR | g wTAE g fF gt Ra W
A FIRX® WFE T TT A F
afsq g A d W@y AT aF sufe,
of qgr-fear agi g, I @t Fard,
foad g =t @ fag £ 93z §%2)
TFET FHIT AL &, AT GE AAT H FrAry
2, WA qrF GYITAl FAT T@ar 20

oft ot fag ¢ B A A1 9N @)
g T ft A &

St €T AR YA CHA AT HT
ffa™ w9 @ 9T AT Z@ A G
w@ar g, arfs wafa & g87 9g 399
FIH H1Y, T GIEX TqH &h1gz 41
Sradr & 7 WL AT FTATIHT AIA I
AT A8 T@aAT @ S FF I AT g
faufe, o7 @ma, &t Ia®1 ITMT FEl F
fasmr ? FqT qIATC A fags qi T AqrAt
H g Qe & §1% sqggeqr g ¢

aig &7 fHarT a1 geEraT FTAT W
ad sAar 1 4% 937 f5 Fa7 39% arq
#E gz ar WE Y 97w oA
et 2 ?

@ gIEFIL A QY F1E smFrar A
#1 &, @1 qg 7 A F F7 gFA g fr
F@ATE & 7 9 FIFITH A sqgeqr
i 9ifge fF sragasar 93¥ 9T A
1 FE § IO A g% 1 IF At F
e FaAr Ffge f& @i & @17 a7
SAN FIAT 3F A &, Fifw ag T &
fea® adf 2 7 91 F19 I AL
fer &1

gAR IT-5T@ WA AT AT ACY
& arvan g 6 9a% otaa # 93 & sara
At Ia% 7Y 9T ¢F FrAT EFT § AF W
7 #2019 WAz w1 ¢ WK & ag wgm,
T% 3% foq aga wax §, AT E, ©F
TR ¥ A FAC A A FAS F
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AFT &, AT ITX ATY & aqrg qF THT F
& =1fgn | SR 4 Far 91 fw gard
gzr #1 feafa & gvit 1 gt w9 #Y
FIRT 3% g arqat 1 wrw @ feafy
g1 gure ggt 3w § 9 wg AAT FHar
21 OF AT F1 FEAT q W TEAAS
FWE fedty ¥ ol gl 9ng &
war foad # @ 7% § 0 wfer foad §
W@/ ¥ qiz A fgrgeardl w9 w) KA
fazdt wr <@ & | wig a1g WFT 2w,
dr-at safem argr g & SE AR R A
fesgeatdt wa¥ &) #wa agr g7 @ A
g 1AM IwRr F1§ g5AT A HUX
agt aF f& gf a9 @) A8 A =
T § §F WEA q9g qiffed #)
FLHT T ZraAd Hl g ¥ wsgt o) | O«
AT AIOEY FTE Y greq oAy 8, w9
Fqea frear ar zzr g, Ao 89 w0
ATHT 21T AT AT @1 2, A1 w1
g A F@A F feq g S=iar w6
naFz A fear, @ A aiEl # w1 Jw
FEf AT A1 Fiz-grE atg a1t # IWR
g &%, 20 gA17 1 wE & arA ¥ agy
AT, 71 w17 FAzT 5 mgsr qfez-
fegaa am 2 ? zt, 47 MAT N
qiqy 7 T f2ar ) A1 A qfEy g
WA F FH TWA IAG 9 A ox
FA1 9Y, A7 T F AN T FW
gz A 917 fRar 1 za Ay € FET
F< faar | =9 w24 {5 gwd a3z fear,
gz fFar, 379 ggrar &1 & szAr §
fr g ggrt AR g Arw aff gur
I AT AW AFIT G AT AT @A o
A1 faeem 13 & va® fom o & @t =g
g f& @z @ d9 o1 Az AgE glar
qifzo a9iff g 92 dig7 @ slTare
w17 &1 fegr gzr & a1 g% fagaa &
7T &7 A 0F-nE AT HA AT X
AT FUN | TH oA § 1 §@ 439 ®
Tz e § F1€ g7y aAr AT A
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[ =it w7 @ e )

qg ¥ f& Moz 1w tae & #f @
g9 2 a1 gg agt 9x Tgar Tifgg | =W-
faq & wo# wafeg & swrdgar &= a1 g4
wg1za ¥ fF ag ot oF wAq w9 gAT
IgH! @ &E1 Arfgr ®R 9IT "9
! faqga aarg 4@ F@1 AMRES Al
FHA F7 AT A IAF IO M FE
g ¥ arafaar § a3z wrafaat v gar
& aifed | ga% 39X 97, TER AR
qT St qrafizat § gast gar A ;zo

OF FT W1 FTFT H AT FT |
it e gvargmr g fs w18 e
I FT ;M F@ AX FAT FAAT GFAT
2 & g Tigar , wed faw 93 g
T 29, gk 93 § fagig mfzar
grit & fraw of@ o8 213 § ar qud
Fat Y 13 F@F A7 AT A E
AT OF qIE F A1 2T FY LA a9
quarey Ffgar § | agam g @A
FFU FY I8 FT W 9T JEF FT AW

ST §, gATT IEF! gAvar | & g
fe gait wrd Tl fag <t g aa
g, g ot ggard &1 @I § | 1A
T NF AL ? FTARITR G W
@ ¥ F197 941 L ¥ 3R 797§ fag
o7 e FA § A1 QAT FIGT I FJAR
g 7! wad #1€ wrgzmFar 7@ g ag
Fg FF WAl AT ¥ g1 FE A7 R
wiEE & fan, saar & fag, @ gaEy
% fag A @@ A 1 e q@fao
oz Gar o fF g @4 F 9 Far g
frgg qema &1 7@, a7 Ewa @
oo & ardt @ arfs g @wa fF wm
FUGS §G FEAT 02T § 1

ot gww WT wgEw ( I9AA ) #
qrgar ®¥aT g fE tH @3 & weaw

AUGUST &, 1969

Ordn. (Res.) and Bill 244

g EY & fF wa ggr w1€ o faore
97 WU @l a1 AfAHza &1 §1E g
Iafeqa grar arfge | 4 ag FgA ¢
Hfadesw &Y I ¥ AT G=@A AN
TERAAT F1 AT TE g | WIT WRE
g & f& f1 #wfawza 1 gz
AR

st BAT ATA QA : FAFT FeA &1
waaq g & f&- (saawa)

MR. CHAIRMAN : I can understand
the point of order if there is no Minister,
who is in charge of the subject, present in
the House. He cannot insist that a Cabinet
Minister should be present,

st geW ST ®GAT : F Yaqd Feqey
F1 fAmg oOFT IAT @I 99 FER
g#u faz 3zt weqw & @i ag mndm
fgar a1 97 qredl &t g ANy fF
azt #fq3z @) F1 @A IEDQ F

SHRI KANWAR LAL GUPTA : It is
not a question of ruling but a question of
propriely,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.)
SETHI). Sir, 1 move®* ;

“That the Bill to amend the
(Control) Act,
Consideration,™

Gold
1968, by taken into

Mr. Chairman, Sir, thc measure before
the House is a wery limiled one. As
far as the parent Act of Gold Control is
concerned, it is on the statute book in spite
of the fact that it was challenged in various
High Courts and, ultimately, in the Supreme
Court. The Supreme Court has given its
verdict with regard to certain clauses, not
with regard to the parent Act.

I would like to quote from the judgment
of the Supreme Court wherein they have
stated :

“It follows, therefore, that in epagt-
ing the impugned Act, the Parliament

*Moved with the recommendation of the vice President acting as President,
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was validly excrcising its legislative
power in respect of matlers covered
by Entry 52 of List I and Entry 33
of List 111."

The Court further observed :

“Parliament is competent to legislate
in regard to the subject matter of the
impugned Act.”

Therefore, as far as the validity of the
parent Gold Control Act is concerned. it
was challenged as being violative of Article
19 (1) (f) and (g) and Articles 14 and 31 of
the Constitution. As far as that part is
concerned, the Supreme Court has given the
verdict that it is not invalid. It stands.
But the Supreme Court, while giving the
judgment, came to the conclusion that as
far as certain Sections of the Act are con-
cerned, that is 1o say, 5(2) (b),%27(2) (d},
27(6), 32, 46, 88 and 100, they were unrea-
sonable and, therefore, invalid. While declar-
ing these provisions invalid, the Court also
observed :

“We are of opinion that the provisions
which are declared invalid cannot
affect the validity of the Act asa
whole. . ... The Act still remains sub.
stantially the Act as it was passed.”

So, the measure which is before the House is
not of taking into consideration the parent
Act or the Gold Control Act as such but
what we have brought before the House is
with respect to only those clauses and con-
sequential changes which we think were
necessary on account of the Supreme Court
jugment and certain improvemenits that we
wanted to make in the light of the observa-
tions of the Supreme Court with regard to
certain other clauses also even il they were
not held invalid. That is the limited pur-
pose as far as this Bill is concerned. There-
fore, I will not go imte the merits and
demerits of the Gold Control Act as much
al the present juncture.

The Gold Control Act, when it came in
the year 1963 under the Defence of India
Rules, the House is well aware that at that
particular time, the restriction was to the
14 carat and that was the crux of the pro-
blem. But in view of the voluminous opinion
expressed both inside and outside the House
with regard to 14 carat, ultimately, it was
decided in September, 1963 itsell that as
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far as 14 carat is concerned. as far as the
gold smiths are concerned, they could manu-
facture ornaments of more than 4 carat
purity also. Therefore. as far  as the gold-
smiths are concerned, the restriction which
had come on them with regard to the manu-
facture of not more than 14 carat gold orna-~
ments had gone. Further improvement was
made later on in view of the opinlon ex-
pressed in the House and outside with regard
to the manufacture of ornaments of more
than 14 carat purity, that it to say, even of
22 or 24 carat gold. That was also allowed
to them.

As far as deulers are concerned, there
arc about 12000 dealers in the country and,
as far as goldsmiths are concerned, there
arc about 2,50,000 goldsmiths in the country.

As far as the artisans, goldsmiths or
dealers, are concurned, there is no restriction
whatsoever with regard to the manufacture of
gold ornaments of more than 14 carat purity,

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : May I have just a clarification.
There is a restriction as to the amount of
gold that he can hold at one time as far as
the dealer is concerned and he cannot sell
it.  Will the hon, Minister clarify ?

SHRI P. C. SETHI : I would clarify, I
was saying with regard to the authority to
manufaciure, As far as the authority to
manufacture ornaments is concerned, both
with regard 10 dealers and with regard to
goldsmiths, they have the freedom to prepare
ornaments of more than 14 carat purity or
of any carat, whatsoever, they like. But as
far as the possession of gold is concerned,
certainly there is a restriction both on the
dealers and on the goldsmiths. As far as
the dealers are concerncd, they can have
400 grams in their possession if they have
no employee ; if they have more than 10
employees, they can possess 500 grams ; if
they have morc than 20 employees, they
can have 2,000 grams.  As far as the golds-
mith is concerned, he can have 300 grams
of which not more than 100 grams should
be in the form of gold bar. This is with
regard to the Primary gold itsell, As far
as gold bars are concerned, the dealers can
possess gold bars of standard quality to any
extent. But now wec arc coming with a
provision. When those provisions come,
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when that particular Clause comes, I will
show that even with regard to possession of
gold bars,.,

SHRIMATI ILA PALCHOUDHURI : 1
am seeking this clarification because Some
goldsmiths have rcpresented this to me.
You said about primary gold. Very often the
dealer or artisan or goldsmith has the
requisite quantity allowed by this Act in his
possession, and when people come to him
wilh ornaments to be refashioned, it can be
said that he has alrecedy got so many grams
of gold and he cannot take the ornaments.
Then he will be placed in a diflicult posi-
tion.

SHRI P, C. SETHI : What 1 am saying
is about the restriction with regard to
possession of primary gold. As I have said,
with regard 1o gold bars of standard quality,
there is no restriction. With regard to
ornaments, there is no restriction, whatso-
ever, All that he has to do is, whatever
ornaments he has in possession as a dealer,
he has to declare. Even with regard to
ornaments which a family can possess, there
is no restriction if the ornaments are worth
about Rs. 60,000, but if anybody has gold
orpamentis of more than Rs. 60,000 worth
in his house, there is no  restriction on
possession but certainly the possessor has
to give a declaration about the ornaments.
‘This is the position.

Therefore, as far as the main Act is
concerned, it stands. The various clauses
which have been held invalid by the Supreme
Court are with regard to administrative
measures and the authorily or delegation of
power given to the Administrator, The
Supreme Court held with regard to the
various provisions that the authority or the
powers which were delegated to the Admini-
strators or the Gold Controllers were far in
excess and, therefore, on that account and
on some similar nature of counts they held
invalid the clauses which 1 have just men-
tioned—Clauses 5(2) (b). 27(2) (d) 27(6),
32, 46, 88 and 100. Therefore, these are
the particular clauses in regard 1o which we
have come before this hon. House in the
form of the present Bill.

Apart from this, therc is a category of
amendments which we have introduced on
account of the Supreme¢ Court's judgment
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and they are contained in Clauses 2, 6, 8,10,
12 and 13 of the Bill. There is also a second
category of amendments which we have
included and they are in sections 17(2) (d),
17c (6) and 39(2) (c). There is also a third
category which gives relaxations or amplifica-
tions or simplifications in regard to the main
Act,

As far as this particular Bill is concer-
ned, I would like to bring to the notice of
the hon. Member, Shri Gupta, that this
is not dealing with Gold Control Act as
such. This is not the opportune iime for
me 10 go into all the details which he
mentioned, whether gold control as such has
succeeded or not. The fact remains that
there is smuggling in goid.—The fact also
remains that if the gold control had not
been there, there would have been complete
freedom (pr smuggling. Sumuggling continues
in spite of the fact that there are strong mea-
sures inthe from of gold control and also in
the from of various anti-smuggling measures
which we are taking, The fact remains
that gold is being smuggled into the country
because of the high prices which are preva-
lent in the country. There is the centuries
old tradition with regard to the possession
of gold, with regard to the lust for gold.
Therefore, as far as gold smuggling is
concerned, although the seizures go to show
that seizures are increasing, one could also
claim and say that although scizures are
increasing, smuggling may also be increasing.
It may be anybody's guess. I would not
deny the fact that there is smuggling, The
mode of smuggling might have changed,
Previously it was through carriers, Now
it comes in motor boats from Dubai and
other places. They come into the Indian
Ocean and from there fishermen and others
who are engaged in the smuggling activities
bring it. Silver is smuggled out against
gold. 1t is also paid in the form of foreign
exchange which is available to some extent
in the black market. These are various
things which are prevalent. But the fact
remains that the Gold Control Bill as such
has nothing to do with this. This Bill has
a very limited object. I would request that
this Bil! as it is may be passed and, there-
fore, 1 move for the consideration of the
Bill.

MR, CHAIRMANM : The Resolution
and the Bill are both before the House,
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There are amendments to the motion
for comsideration,

SHRI SHIVA CHANDRA JHA (Madhu-
bani) : 1 beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 1st November, 1969, n

SHRI DEVEN SEN (Asansol) : I beg

to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 19th September. 1969.”" (8}

SHRI BENI SHANKER SHARMA
(Banka) : 1 beg to move :

“That the Bill be circulated for the

purpose of aliciting opinion thereon

by the 31st December, 1969, 9

st gnaw fag goag (favs ) o &
FEq FI@T E—

s (fraaw) gaaa fagas, 1969
(1969 ®r fadas w&ar 67) F1 Fq7q
sAd &g garfa fear sg (17)

MR. CHAIRMAN : The Resolution
and the Bill will both be discussed together,

SHRI B. K. DASCHOUDHURY (Cooch-
Behar) : Mr, Chairman, Sir, I have also
submitted two ameadments.

MR. CHIARMAN : 1 have called only
those members who have tabled amend-
meats to the consideration motion.

st wiwre are avar (Fizr) - Savd
AzT, g% @t W fam & e # faw
AT %A1 & fF qar mf 74wy 3
gaamar fF gma @3 9T 1E @
fagma ad} 2, 500 arw a% @ gwa
e gay g &1 @ feawq @
AT AT 92ar ¢ g &ifsy fF
1T WA IS 9\ JIT AT & fAy
o WX 910 F ofw-gle 8 g F §4T
TAmy—ag #1§ 7 ara Agf @, wfzai
& fEal & gaa sigdy JIT a@a arA
g g fe gL w1 97 A fawar g—
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w3 gar 731 g, Wod vaarsd femedz
ary, Nt wiw F@ & I9% gl gar
ey & 9fc vaF ggt 500 ww A
SqIET AT g 8, Tafa IR 9w e
¥ § ) wiok @ EMUT H ot AN
F1 fasga semm ad & f& = ls
wzfagi & 717 ga% et § fAa §
g @A FT JIT W gUA A E
SaT gAaiy a@t & am fzg §, g
gan-wan faq Waezz § Afsa ¥ gaa
¥ gu%1 2@F 7@, QAT I A A
FeA § T Ad £, adar ag arg f®
T 21 7 g A g AT A AR
AN & ag 39 & A1 8T § | AT WK
fac faa # ;1% aifawa giar ;fgg
"1 & azi faezT # 90 10-15 928
Aar wgr gar ¢ a1 faw awg & wew
500 I/ g1 6 FATT ¥ 1 #WAT qar§
g—mi7 & faege @Y 3@ A1 & 9|
giF AdY 2, ag o1 aFag 7 AT FAT K
qre 213 2, 99% 9 ar af=, &, a8y ar
A A Ara ¥ S gF @A §, s
790 9IMg @ FFT I FAT IATAT §, €A
nF qTF AT FAA AT AU AT
Fqife IaF qra F1a1 w1 g nar g WX
frT o7 78 FaT AR & 91q A § a1
gg WY W Ar1ar § F9ifF 39% 9 JAg
TFgl g A g alx a1 £ grea ag
¢ fs ardt & faq gazr adzy T § @
Ay RO F oA @ 3T §, Fga d fw
oFTF T A1GA FAIF FE wEF § 0
FIZ A T | 39 @ F frad & #wg aA-
[ 752 aq § faasr faqaru ag €
@l &1 zafaq g7 ag 1 mfagw @i
giar anfge, mid) sarg @ W A@ X
g1t |rfge f& 10-15 a7 17T a1 g&i-
IR & gzt faaq § a1 37 qx fedr atg w1
guiar ar g agl @At Wiz ¥
fezraa namEd ) AT F) A€T §Y
& |ifga
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SHRI BEDABRATA BARUA (Kaliabor):
The Gold Control orders have been very
controversial but at the same time they have
been wery much nceded because of cerlain
imbalances in our traditional life, which
need to be corrected not only throug legisla-
tive processes but also through propaganda
etc I think we have been very strong so
far as the legislative side is concerned, but
so far "as the propoganda side is concerned,
we have not been able 1o take a leafl out of
those countries which have done much better
work indeed.

So far as gold is concerned, it is an
international and even a national medium of
exchange. Attachment to gold as such and
its hoarding has led to smuggling in the
country ; gold goes out and comes in ; it is
paid for with silver and silver is used for
smuggling of all types of foreign commodi-
ties into our country ; in this way, the
craze for gold in our country has itself led
to intense efforts on the part of everybody
to acquire it. Once people start acquiring
gold, and particularly when the womenfolk
want it, there are all types of arguments
for it. Once people slart acquiring gold,
it beiogs to increase in valuc. That has
been the position in our country over the
centuries, as a result of which hundreds of
crores of rupees worth of gold has gone
into unproducitve aspects of our traditional
life, It is so much of money which could
have been used for the devclopment of the
country, which could have brought so much
of interest und which could have strengthe-
ned our economy and which could have
been utilised for so many other things if it
had not gone into hoarding. Because it has
gone into hoarding. the demand iocreases,
and the price rises slowly and goes ahead
of the international price. As the price
starts increasing, the hoarders, profiteers and
blackmarketeers come in. They find that
there is a commodity which they could hoard
and thereby get a higher price for it every
month or every year. This is a sort of
vicious circle. As the demand goss up, the
price also goes up. Thus, it creates a cer-
tain difficulty out of which we cannot get
out. This type of fascination for gold has
not only encouraged hoarding, but it has
encouraged burglary, it has encouraged
dacoity and it has encouraged a
number of murders. There is no way out
of this excepl to pul 1o an end to this type
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of belicf in the posscssion of gold. There
is a substantial argument for it. If an

individual bhas black money, he can invest
it in gold. That avoids all the difficulties of
taxation elc. Also the price appreciates
because it feeds upon itself. So something
has to be done.

What has been done is, I think, on balance
good. No doubt there are certain aspects
of it which require to be looked into. Take,
for example, the lack of propaganda. The
high-pressure propaganda that the communist
world specialises in may be sometimes good,
as in this case. We should be able to tell
our womenfolk that it is no longer a matter
of pride to have the type of ornaments to
which they have been accustomed so far,
ornaments of gold costing Rs. 2,000 and so
on.  We have to have a struggle in society
against this in-buit sentiment connected with
gold. We should still be able to say that
itis thefl to have so much of gold. We
should tell them that it is not proper to
have this gold in thls way in present circums-
tances, We should tell them that it is
better 1o have ornaments which are cqually
good, equally beautiful and appealing, but
not so costly. It is nol necessary that one
should be constamily inviting burglars and
others by carrying on onc’s ecffeminate body
a lot of costly ornaments. It is much better
to have cqually beautiful but less costly
ormaments.

We should be able to publicise this not
in a small way, but in a very big way, in
a nation-wide way.

The posscssion ol gold costing hundreds
of crores of rupces by individuals in the
countryside has retarded the growth of our
cocnomy and deprived us of so much of
cquivalent forcign cxchange, 1 think we
could have financed the whole Plan out of
the gold reserves in the country ; we might
cven have a surplus afier that for other
uscful purposes. This is the situation which
we should tackle 2t the propaganda level.

There is another aspect. So long as
we permit the ownership of wealth on the
part of individuals, people would own it.
If 2 man owns a car worth Rs. 2).000 in a
society where people do not have shoes to
go with, it is an unfair state of affairs,
because somec people own more wealth or
more jewels than others do.



253 Bill Introduced

The whole point is that the craze for
gold must go. The craze for gold orpa-
ments must be combated. It is this craze
for gold which has created a lot of problems,
encouraging smuggling and all the infamous
activities connected with the port of Duboi
which have been a source of so much con-
cern and difficulty for our Finance Ministry.
So it must be donc away with,

MR. CHAIRMAN : We will proceed
with this the next day and now take up
non-official business.

14.58 hrs.

~~-ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AMENDMENT) BILL®

(Amendment of sections 2, 4 etc.)
Mo wraem o (Frad zfe)
garafa agiza, § Arowr gaTAg § gera
Faar g e wfaa wixdta fafeear fasra
weqr wiafagw, 1956 ¥ w99 37 a1
fafias &1 T F@ F1 wyufa A sy

MR. CHAIRMAN : The question is :

*‘That leave be granted to introduce
a Bill to amend the All India Institute
of Medical Sciences Act, 1956,

The motion was adopied

- M FrAeew : & fadkgs 4q
F@E |
WEALTH TAX (AMENDMENT); BILL*
(Insertion of mew section 16A4)

SHRI BENI SHANKER SHARMA
(Banka) : Ijbeg to move for leave to
introduce a Bill further to amend the Wealth-
Tax Act, 1957.

MR. CHAIRMAN : The question is :

“That leave be granied to introduce
a Bill further to amend the Wealth-
Tax Act, 1957."

The motion was adopted.
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Procedure(Amdt.) Bill
SHRI BENI SHANKER SHARMA :
1 introduce the Bill.

14.59 hrs,

“—CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL—Convd,

(Omission of section 878) By Shri M. N,
Reddy ‘

MR. CHAIRMAN : We now proceed
with further consideration of the following
motion moved by Shri M. Narayana Reddy
on the 25th July 1969 ;

“That the Bill furthér to amend the
Code of Civil Procedure, 1908, be
taken into consideration."

He
left

Shri M. N. Reddy may continue.
has taken K minutes. 52 minutes are
for this Bill.

W weArt (arat-afaa) -
gwrafa wZe, ¥ fAgn 340 § waava
g grarA g fR o1 AreEm A
fadas 97 agw aareT Y @7

Jyuzg At dag sz & f& e
gag aq® gAY Fo

SHRI §. M. BANERIJEE (Kanpur) :
He wants to raise a point of order under
rule 340,

15 hrs.

MR. CHAIRMAN : I am not allowing
it. Nothiog will go on record. He must
give proper notice.

SHRI B. P. MANDAL (Madhipura) :
Under rule 340 no nolice is needed. Any
time after the motion has been made a
Member might move that the debate on the
motion be adjourned. So, there is po
question of notice,

W W s B SEE e
#ga1 ag & & o faedl % aaw ww-
a7l # AT AW F gAG F A 7 qwT
it & 6 g9 w52 €Y AT w6 gAUY )

% Published in Gazette of India Extraordinary, Part 11, section 2, dated 8-8-69.
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[ = 91 weaeda |

AFT G FW & faw 17 a0 1 A
® Hg ¥ Tard wdr & oA grea W
ged Hgw At ¥ 1€ 954 7 qF IiF
AN aur F A gEar 2 wag &
TAAAN F g Tadaa @I f&
JAF; AT Y TFAV &, TF @Y AFAT & |
& wtog qrEf #1 aA F1 A qFAH awAT
£ wOif® 3% wiew § w0 2, 3z wW
g a1 T FAT 9 | AfFwA ga FAt 51,
TR AT AN F AF & wawz i ox
ar ag gurT HA IH gEF AT, WAL H
T foear @ 1 AT quA A FToAA
gat ¥ 9% gFdr g &) qrrem AEEr )
FIT ZIT EHAN TAFT WAATT  ANCAT AT
gEar 2| A gz HAT A FEr A g o
ar & g7 F7 | WA faar s e
agi 93 g0 &, wAX W T Al H gAAT
Ry & fF g at § gasr sar Sa-
w0

SHKI RANDHIR SINGH (Rohtak) :
The Government and the Home Minister
are strong enough to protect the Prime
Minister, Why is he shedding crocodile
tears .. ([nterruprions.)

~- WIW FLAFEA © FIFITAA 21AA A1
THY T 919 & 1

SHRI RANDHIR SINGH : e is fish-
Iog in troubled waters. Our Party and our
Government are sufficiently strong to pro-
tect the Prime Minister. He is just capi-
talising on these things.

& AR R dfrzara
T N &1 a1 @1 98 Sy fF g 18
aefiEr Agt & W17 gy oA awrs A
Qe 1 gz AV A3 g A A
gy A & @ 7z @ FE 2w
FAF! A @A H B

We want that the business of the House
should be adjourned in order to discuss the

Prime Minister’s statement,
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SHRI KANWAR LAL GUPTA (Dclhi
Sadar) : Sir, if you permit me a word—
(Interruption)

MR. CHAIRMAN ; Order, order.
Please resume your seat. I would like to
hear them: I have not understood what they
want.

SHRI M. N. REDDY (Nizamabad) :
What they want is that this discussion
should be adjourned in order to discuss the
threat that is held out to the Prime
Minister's life,

SHRI KANWAR LAL GUPTA : What
they want is the discussion on the Bill be
adjourned. It is provided in the rules
themselves, Pleasc see rule 340,

MR. CHAIRMAN :
It says :

I shall read rule
340.

“At any time after a motion has
been made, a member may move that
the debate on the motion be ad-
journed.™

This is not a motion; this is a Bill.

SHRI KANWAR LAL GUPTA : The
word “motion™ applies (o Bills also; it
covers any discussion,

SHRI
minule,
SaYyS |

S. M. BANERIJEE :
Kindly read the rule.

Just one
The rule

“At any time after a motion has been
made..."”

The motion has been made that the Bill of
Shri M. N. Reddy be taken into considera-
tion. That is motion,

Wt ot feg g el § g
qaETEl | T AT Ared &

SHR1 S. M. BANERJEE : The motion
before the House is that the Bill moved by
Shri M. M. Reddy be taken into considera-
tion. And the mover of the Bill, Shri
M. N. Reddy, is making his speech, We
on this side, headed by Shri George
Fernandes and others, want that this dis-
cussion should be adjourned. Why 7 Be-
cause there is a news item in the papers
today that the Prime Minister has herself
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said that her life is in danger ; that she has
received numerous threatening letrers. She
is the Prime Minister of the country ; not
just Indira Gandhi. We want to know what
is the truth about it. Let the Prime Minis-
ter herself or the Home Minister make a
statement here about it.

L ST T He e @
fo aift ot N gmTd A HagH ¥
g7 4 AFFA FIFIT T FATOEE F
oY aidt Y #r gear g€ 20 A9 Arq
e feafa @ a1y o€y gm 3gd & wia
s #ft gz 3 @ & fF awd @
I

MR. CHAIRMAN :
your seat. ([nrerruption)

SHRI S. M. BANERJEE : I move that
the discussion on the motion moved by
Shri M. N. Reddy be adjourned.

Please resume

MR. CHAIRMAN : 1 will listen if you
say anything according to the rules. If you
talk anything other than the rules, I will not
listen. Now, please sce rule 109. It reads

as follows :

“At any stage of a Bill which is
under discussion in the House, a
motion that the debate on the Bill be
adjourned may be moved with the
consent of the Speaker.”

1 am not giving consent, I rule it out.

SHRI GEORGE FERNANDES : ** **
10 be

MR. CHAIRMAN : Nothing

recorded.

SHRI S. KUNDU (Balasore) : You
may not admit the motion made by Shri
§. M. Baperjee, but you cap ask the Home
Minpister to make a statement.

MR, CHAIRMAN : He is here. He
bas noted what you have all said.

SHR1 M. N, REDDY : They wanted
that this matter should be raised in the
House. They have now drawn the attention

SRAVANA 17, 1891 (5AKA) Procedure (Amdt.) Bill

258

of the House to it. You may kindly convey
the feclings of House the to the Home
Minister, and there the matter ends.

. _SHRI GEORGE FERNANDES : ** #+

MR. CHAIRMAN : Nothing of what
Shri George Fernandes says will go on
recorded,

SOME HON. MEMBERS :**

SHRI M. N. REDDY : Mr. Chairman,
Sir, last time I was referring 10 the assu-
rance given by the laie Law Minisier Dr.
Ambedker in regard to scclion 87B. |
would like to quote his own words. When
he replied to the debate on an amendment
of this Bill he observed :

*Therefore, what I am saying s that
this is a matter which is open to con-
sideratian, to revision at all times,
It is not a matier which has been, 30
to say, taken out of the purview of the
Parliament or of Government, If
Parliament so chooses it can decide
that these privileges and immunities
shall end.”

My Bill is limited and confined to the
deletion of Section 87B in the Civil Proce-
dure Code which bars institution of any
suit or civil proceeding mgainst ex-rulers or
the recogonised rulers in any civil matter
whaisoever. In so far as this provision is
concerned the then Law Minister very
clearly said that this provision is only there
for the time being and this can be terminated
at any time if the Parliament so chooses.
So it is high time that we do away with it,
More then twenty years have elapsed after
the integration of the States with the Indian
Union and there is absolutely no warraot to
continue this provision in the statute-book
as it amounts to a discriminaiory provision
and an unreasonable protection to the.
princes in the prescot time.

Apart from that, 1 may also refer to’
article 14 of the Constitution which reads
as follows :

“The State shall not deny to any
person equality before the law or the
equal protection of the laws withio
the territory of India."

%+ ¢ Not recorded. o
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This article, known as ‘*‘equality before
law article" is a part of the Fundamental
Rights (Interruption). There is also one
legal bar for the continuance of this provi-
sion in the Civil Procedure. Section 87B
says in sub-section (2), clause (a) that a
“former Indian State” means any such
Indian Siate as the Central Government
may by notification in the official Gazctte
specify for the purpose of this section and
“ruler” to any former Indian State means
the person who for the time being is
recognised by the President as ruler of the
State for the purpose of the Constitwion.
At the moment about 284 rulers have been
recognised by the President wunder this
provision in various S:ates. Statc-wise it
reads as follows : Andhra Pradesh 2; Bihar
2; Gujarat 84; Haryana 4; Kerala 4, Madhya
Pradesh 60; Madras 1; Muharashira 15;
Mysore 7; Orissa 24; Punjob 7; Rajasthan
22; Uuar Pradesh 19; West Benna! I;
Himachal Pradesh 31; Manipur 1: Tripura |
and Jammu and Kashmir 1. 1In all, there
are 284 rulers who have becn recognised in
in terms of this section for the purposes of
glving protection against the instiution of
Bmy suit.

In this connection, 1 would like 1o draw
your attention to the fact that those persons
also have been recognised as rulers whose
privy purse per year is less than Rs 6,000,
Then, in the State of Gujarat, under item
76, a ruler has as many as 30 hissedars ;
that is to say, those 30 persons arc also
recognised for the purpose of giving this
protection. Thesc 30 persuns cumulaiively
claim & privy purse of only Rs. 34,000 a
year which c.mes to hardly Rs. 1,100 or
1,200 per person. These persons are equa-
ted with those independent rulers like the
Nizam of Hyderabad or the Maharaja of
Mysore or Jammu and Kashmir for the
grant of these immunitics. A ruler having
sk Income or privy purse of less than
Re. 1,100 & year or Rs, 100 per month
getting immunities in the mauer of civil
procecdings and all thar is ridiculous and
i§ inconsistent with the spirit of the immu-
pity that was granited to the rulers. 1 do
pot want to go into the coniroversial privy
purse issue, 1 am only concerned with the
insiitution of proceedings against ex-rulers
in tefms of section 87B.
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Then, the rulers of former native States
who are defined in the Civil Procedure
Code are not the same as the rulers defined
in the Constilution. The words that are
used in the Civil Procsdure Code are in
contra-distinction to the words used in the
Constitution in ariicles 306 and 291, There
is no consistency between the phraseology
used in the Civil Procedure Code and in
the Constitution. Therefore, the constitu-
tional proteciion that is sought to be given
to these rulers in terms of ariicle 366 cannot
be extended to the rulers under section
¥7B of the Code of Civil Procedure.

Here 1 may also refer to a judgment af
the Supremec Court reported in AIR 1961,
Supreme Court, page 775. The relevant
portion is quoted at page 778. The purport
of the judgment is that the immunity or the
privileges that are granted to the ex-rulers
in terms of article 3166 are to be considered
and recognised by the courts only with refe.
rence to the purpose of the Constitution and
anything beyond the constitutional provisions
cannot be recognised by the couris. Thete-
fore, if any protection is given under any
law other than the Constitution, it cannot be
recognised by the couris as immunity granted
under the Constitution. In the same judge-
ment Justice Imam said :

“The convenants or agreements refer-
red to in this ariicle certainly include
the Instrument of Accession and the
merger  agreement., The efféct of
the merger agreement is clearly one
by which factually the ruler of the
Indian Siate ceaaes to be a ruler. But
for the purposes of the Constitution
and for the purpose of privy purse
guaranteed he is a ruler as defined in
ariicle 366, sub-clause (2) of the
Constitution.”

That is to say, beyond this, there can-
not be any protection or immunity with
reference to institution of civil proceeding
against the ruler and, whaever provision
that is to be found outside the Constitution,
such as the Civil Procedure Code, it cannot
be sustained and even if it is there, it has
to be deleted and omitied in the insterest of
the people.

Now, the other incongruous position is
this. As per 1he original object, when it
was incorporated in the Act by the late
Law Minister, Dr. Ambedkar, ke said thay
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this was loconsonance with the guarantees
that were given to the princes, and. there-
fore, they were enacting this kind of legisla-
tion, But [ would like 1o quiie one exim-
ple, that is, of the late Nizam of Hyd:rabad.
Even when he was the Nizam, befor the
integration of Hyderabad into the Indian
Union, the Nizam, as a ruler did not hava
any privilege or inminunity agaiinst institu-
tion of civil suits by any common man in
respect of any transaction that had taken
place with regard to the privy jurisdiction,
that is. the Sarfe-khas jurisdiction. When
there was po such praciice or inmunity
or a privileg: during his own regime for
himself, and any citizen had a right to
proceed against the ruler in all those matters
relating 1o Serfe.khay juris Jiction, therz is
absolutely no justificaion, afier the inlegra-
tion of the State into the Indian Union, for
giving such an immunity which was not
there before the integration of the State in-
to the Indian Union. This appears 1o be
very absurd.

I may also refer to the agreement of
merger of covenant which was the subject
matter of a High Court judgement recently
given by the Andhra Pradesh High Court
in Writ Petition No. 863 of 1967 where the
succession of the present Nizam was challen-
ged.  In that, the agreement dated 25th
January, 1950 was quoted in cxtenso. In
this there are five articles which contain
geferences (o privy purses, personal proper-
ties, etc. But there is no roference what-
socver to any privilege or immunity in the
pature of any guaranlee or bar against
iostitution of civil proceedings. In spite of
that, such a protection is being claimed
under section 87 (b) by all the rulers includ-
ing the present Nizam.

Recently, when the Nizam make
sucessful attempts to smuggle jewellery, jewels
and gold, from Hyderabad, no suit could be
filed, no criminal proceedings could. be
taken against him as he claimed immunity
woder the respective Sections with the result
that at a very late slage a writ petition was
filed and it took more than a year for giving
the decision, -Therefore, on account of the
restriction of filing suits agiinst the ex-
rulers, more pariicularly, the rulers like the
Mizam, valuable property is being taken out
and smuggled out and under the law, as it
stands pow, efther the Government or any

SRAVANA 17, 1891 (SAKA) Procedure (Ami.) Bill

6

other private citizea is helpless to put the
law into moioa to prevent such extra-
ordinary things, Tnerefore, on account of
all these things, [ an apo:aling to the hon.
M:mbars of the House to suppart my Bill
for th: d:ie ioa of the S:ciion,

ot wiwrg @w dr (w7 ¢
garify A3z, gr3g & A9 AH &
ST Ar 31 87T H 51 71y graq & WA
ar ZTeY graq ¥ ds7 g '

MR. CHAIRMAN :
rung.

Ths bell is being

Now there is quornm. The hoo, Mems«

ber may continue,

The other
For giving

SHRI M. N. REDDY:
anomalous position is this.
sanction or consent by the Centrgl
Government prior to the institution of
suits, the criterion that is prescribed is to
see whether a pariicu ar claim  is bona fide
or mala fide. To judge whether a particular
claim is bona fide or nol is a dangerous
proposition bezause it constilutes a trespass
into the exclusive province of courts, intg
the jurisdiciion of the judiciary., Afier all,
whether a claim is bona fide or not is to be
judged by the court. If the Central Govern-
ment wants to prejudge the {ssue whether a
claim is hona fide or not, it is nothing but
usurpation of the jurisdiction of the civil
cours, The Cen ral Government cannot
sit in judgmsznt over the judiciary which is
as independent as the cxecu.ive, It is alsy
anomalous to have such a section in the
Statute Book even afier the lapse of 22 years
ol freedom and it is high time to implement
the assurances given by the former Law
Minister that this provision is transitory sod
valid for the tima being and wou!d not be
extended beyond a certain period so that the
princes are alio brought on pir with the
common citizen in respect of a'l the provi-
sion of law, While, on the onc hand,
they claim this privilegs to hoodwink the
common cilizens in respect of civil claims,
oo the othar hand, they are enjrying all the
benifits under the Cnstitution so much they
are also bacoming popular representatives
by entering inio various Legislatures and
also Parliament. Therefore, there is absolu-
tely no reason for them to claim this prlvi-
lege under this scciioa and there is alyo no
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justification for the Government to keep
this section on the Statute Book.

MR. CHIRMAN :
taken about 28 minutes. You must con-
clude. You will have another opportunity
while replying.

You have alrcady

SHRI M. N. REDDY : Afier the
recent rtadical measures announced by the
Prime Minister and in keeping with the
letest spirit of socialisation and radical
thinking, I appeal to the Minister to accept
this amendment and see that this remnant
of feudal order in the shape of section 87
(b) in the Civil Procedure Code does not

Temain any more.

off Toreiie fag  (Qgaw) - qarafa
agieg, oY qrogw wH 7 9@ faw graw
& A% ¥q fwar &, ag oF aer ynifaq
faswr & 1 o dte &lo ¥ gt W &
gfagm, gard flggdy o g9-Fq &
wrafes wrszgs & faaig o wifaga
¢, Tas) g% IFA ey diEr @ AR
g% faqg ag wsaars & q & F @
fasr &Y 93 @& anfz o fgmma
s@rgi

wE & gAgwEg & @z agl oF
Az T4 | 39N W & fag o whram
g1, I§% ©F @@ wfgvsE sAI9
Wz §Y 7f, faas 55 fmew & fafada
fed niq, foraad fag wan F1zd a1 a8
I ®i w2 & Wiy wizfREi § war
aeetw fear a1 ¥ fafada ga A,
Ffgq ggt 81 ofias 3as ssx famw
g1 IEA F U o Agf =y #))
w€ ga A # N g Fwifaw @4 g
&1 XndT ¥ ggam, 99 W T€) AR
F gax & §, ®fw7 9% @if fafade
gifaer adt § | w§ WY 2w § A fafay,
Wrge, deardy WA 2w K A@ R
sag afg & FfwT gzt v W
fufadroy sig Aadf ¢, fagsr w7 &,
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afqaiT #, $1§ @@ wEa fayw g

ToTa 3w drafasw £ aw s

gl wWrg M agl . uw qafafes
a7 & fAg #& F77 ISF ACE |

15.32 hrs.
[SHRI K. N. TIWARI in the Chair.]

Vo d¥o dio ¥ Frafaen AT awEd
% g7 & fawis o oF wifawq @,
fo s sl & famrg § AgY ar, SEd
aTH earT fear #T 41 WH ¥ oF aga
g1 ®17 fHar &1 Sar fF I war
g, @ro dto &0 &1 ag wifgwa gAML
siedtzaae & wifzdsm 14, 15, 18 W
44 % gagg g wifesd 14 ¥ gL OF
qzd 71 faafwdy famie & &1 wfgsr
fear 7ar & | Sewr @y gu feet w1A
& famz ¥ oF migd ¥ oF QEEA
gt Wi gat mizer 1 W Wi A
&1, ag fasga Aigarfas &, gari w@faem
% faais & oY SgF fygraw & fRd
AT QAT F GATH & |

UN-ARAATHT & €A WEH 9T
fafadfos & gara § gaF e ofew
¥ gara & wAq 4@y fFar @r @war g
f#gm ffrrzraga ¥ w9 semfs
A A g F I F  ¢F-A19 FIg-
gt &y st wfge 1 dar & oaw
fafazzz |rga 7 wanz fFar g, g @
g oam & s AT, AT WA qrewe
At 37wt ag & ww STy 9w
I g aqud adi §? AN g ag
aiga & a3 @A AT &1 g fafree
gigg ¥ D wHF A fAgrg w@r g W
¥ 2 fF @1 97 a5 a9 N TN
o ez fadt ofew @or @ wad | oak
arg § fafaafag t @@ & 9@y a5
@2 §) & s grdt frme oy W 9y <@
Ty | gl & A9 ' WY w Ay
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% wad w1 gafas adf g1 & 37
wrzfaaY & ¥ §, ot quwy & 5 ead ¥
sqirac A €, faediy Aw Fw fEy
7a & §wg s Wi m A weEr
% @t F a6 o) wr9E F A0 AUH
9 FA9 ¥ G0 w@2EFF AA WHR
Ay gATAST W waz & ) Afsw i
FgAT W@gar g fF @1 w@EmE,
gifags, & #iedzgad ¥ wifeww
Fiig gAIX 2Q A {4 €1z 9§
g o guit wraw & fagas §, A gt
TEgE-0A F gAE § T gov fa¥ SmEd
Wiz gafag &e dto e w1 ag wifawa
1 gt fagr i)

dar e &% fadr ofgg & @t & wgr
qr f& usr sgruws araeefaEr 3w
FEETHTE, 48 &1 F wgm fF 3 wad
fafaafas 1 GFT FHAT a7 TF,
FifE FAATIAAN AT § FA1 qJT &)
ag sfaa wgw fafare ad @, @
IEF! SgHSH WY fFAr Aqn, AfwA
I FHAT &4 QAT 87 fFar
giwife ag wedfeaq fasga ady adf &,
afsr feafe adl 21 faasr sqar d
F1 gt feqr 8, waa Wagdr agr g, 7
f& £1€ Tar ar }€ 9T qafagy

g9 a1a F! IS AL fear arawa
¢ fr wrgw fafreee, frat sz fafases,
wregafa, srdtaT & fedt dar ar saar
% fedl Wik Am & faas @1 ava
A oy e g, wfea ffag &
faars agt 1| a3 S ag g, N F7ar N
quren £ § 7 fF 7, @ fesdt war
qr At & agh a1 9 &, a1 foad faeer
®rA a1 Ficdlggua ¥ #1€ @iy fafaqs
% fagr mar &1

¥ ot g & w3 s TgAT § fF
Ik faw # feofe ago amec @ e
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it g W g fafiet gan
qu FTH AT § 1 WA qar agl, wr
Far g qar & | ARz & feet #
FgaEr g § | g9 AX gAFArEr &W
w3, faasr wra arey JAERT g
G | @ TAFAME SATT ® awAe)
T 9z & fAw W EF &AL A
dFEl qral g T A JAIGIATT K
qréf, aYgar wizm fafaset Wi g
g fa¥z #1 arz 7@ | gfF 3@ | 9T
g3z g1 91 7 A a1 8 afqar-
#z #1 g2ANT T ATE AN T AN T
T HEAXFT oHlT gy 191 @, zafaw ag
w9 fag 71 faggrses & @w
fafrezz mga & zwares e fF ag
o qto &le &1 g7 wifgga #) wex &
a5 @ F1, ifs 75 W W W
IATT T FI1T FAAT 1 375747 § 1

st A e (qradafaa) o
gairfa sgizm, & @ fadgs w1 quU
anda 7 & fay @ur g fogd gw
tw aza # faft ofaq & se7 9T agw
gt WX gH wema g & grw@
Iaq 1At ag 9g8 39 fam A gew A
& W§ W17 39W TE-AA) ¥ €7 areArwa
& worar g w1 &1 7 ad fas ag
frgn gm a1c i aga T 0E dgen
1 | w1 A g% w77 w1 9 fadewy
g WE F1, TG AT T@ AW 91
w g F gz anuaaT faar i s
a7 faigs §1 Fgw & «HfFg, gn W
q ¥ @19, gwgy w10, gz fEaY 7
fedt aua 17 A1 ¢, wifs ) fedl Si7
fagia qr g9y ardr Fm@ ATEIQ Ol
RNAGETIN T W@

fadt ofag 97 agg & a=g, g=%
qgd +ft ®f gEd iz o), gw quA
qar-agraArdl ar faraaed 8 fraa
et fade gfaset & ot #d, @y



367 Cade of Civil
[ ot & F@EAT ]

¥ ¥ graey § g1, I AA-991 @A
& qie ¥ g . fad g7 & 997 @i
fre sgagit &0 & @eAew | g1, stqAl
dify w9ez ®7 & qa1 95 &

wg gud feargazrd O arg A1 &,
& o 7Y Feareazie §, 9a% L H
sHr-wt graar qifge—i a7 famaan
P gral & wiat ar @0 w19 TAd
f& |ar %1 gengn gaaAT gHI FIATR |
ot WY whawe § @y §, fve 7 fra)
¥ &, FHI-HH, TAHT JEIAT FIGT § |
afew side wga & fag gF1TF1 e
&1 Z&IANT AT §, 97 FAT-F0T gl
feer w1 8, fag 9T OF s ¥ fag
AT [E 7 yg fadas smr g1 A W
& fafgs o @is wg1 T g fF fafas
N Mz § famazrd 1 fad go
fatiarfusrdt &1 ®wrew w1 fean sy
HfieT Q& gaadl & a1¢ § weqy Agiag,
gW ¥AT F§ **

wqafe v - oY @F @A
fear §T o1 AT JUAT FW § | 7T
wiaw 1€ 9T | I ISEA1 § A we
ewT F fams Hfag | v ag gifaz
®T WX 9eF 918 §q7 g a9 @19 gar
firgr 71
L s e ag at fafaed
wrs (3fegad 2gaaiiz que F+oA) akad
¥ wrad ¥ ¥ & wred &1 oqaEgEe qw
s F fag qmr g—fafae) wmw
gefgae famiiz qoz wrodl o¥gd
FIEH Fove

SHRI RANDHIR SINGH : We protest
against this.
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gawfa waw : 77 N9 WE § ag
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Tg-wd AAeg #§ v s (s
fagraor gaw) : & ag #gar wigar
E 5 wiogx sfan g f& oy a1
W mgg feay A safsg 9v f@o sg
|Ig 9§ 937 &1 354 g1 1 §37 & AT
&1 g a1 989% faq o ghwar woq fqasi
# 31 g @1 3w afzar #1 F1w & a@ra
§H A § W& AMC AT 8FA § | 4G
oq aF I gfxar §1 g & q «an
AT AT aF TAT HrHT FT &4 KT IqH
ITE X AT AT @ Q@ AWl AT GgwE
giar & faad fad sger g 2 &7
1% wagT AgF & gafaq & amdAg
gz § FEO1 F gq avg ¥ w9 swrA
& agd o1 sfagr fadr gf @ sasr qEA
T | 3aF A12 91 g #F 1 97 gfwar
T qIAT FIAT F1T3T |

SHRI RANDHIR SINGH :

I move
that this should be expunged,

SHRI S. KANDAPPAN (Mettur}
You can ask, Mr. Fernades to substantiate;
it is for the Government to deny.

MR. CHAIRMAN : The hon, Mgmber
must take my permission before he speaks,
There is a procedure. He must follow the
procedure. I am not allowing this slatement
to go on record. It will be expunged. He
must follow the procedure.

At W ST weqe w1y,
a9 QFEIA FW o9z FY @ ogA
Sl

450 7y famd (g33) ;AT sgaeEn
WG | 59 IFT AT IgH AT W
TITAw WE F faREs 9T gEd @A
qgrasrdl & o1 faderfus § T
F9f §, FAFY 77 W FE@T @A § | WY

** Expunged as ordered by the Chair,
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fax wrl wAFT A 1 gy wgr, KAy
ggt 9T a1 7gl, W §g «lgr aga gAv
I8y gww! Yar anar § fs ag a7 =gr-
uarsi & fagmfysr § a7 Fr @
¢ wafae sam qu sfasc g o
T I A WY F A fAEe @wa
¥IT OF WIHAIZ §1 AT T §H GEq T
@ § 9aa g A% mIweAarT Ay gfA-
SSI9AT §7 AT F1 J1AL - (SqEwyTA) -
7g famga fagel & mame 9 @ &)
AF a¥ agruwst ¥ fafaer gfgsrd
# gurf w7 1 g1 whrE g

MR. CHAIRMAN : There is no point
of order My order stands. It will not go
on record. He musi follow the prescribed
procedure.

o sTRerE o |wafy o), &
q27 & wmad gy fA3zR &3 wgrar -
(someTa) - AguAT g ar A AR
GUEATU RIg W §, gggmwaAa g &
g &g #r fAdgw F3 w@r ar fe ow
ats g frammazrd &) ag faag ag-
faad ol sast gfaargY a2 gard areft
ar § 91T fasigst & ag @1 g AES
w1 fadaw § sgf & § A9 WO
Mgz gl 99 gz w1 Wl @ew faar
ATT 9g IAFT gHEA T 1 7T §F w@ar g
&z7 & grax ud FAT =g ar 5 99
uF avs gu frareazrdd 41 g gz gw
w7 T wY, 99+ faq ag! 9T agw WA
Wi feg ot f5 g o §1 ggaa
WNEFATFTIGAE & AT gg &
ggaa §, vz @& & gamr +1f fadw
aft 3, &fea fedgs o mow & & ¥
wAar§ wwg & fs N w5 @ AN
wngl ot &3 gy § fowr g o & A
feramare vg w57 § =T W § W
"W §7 TETAT 0T WO-HTT FTHA WY
#5 w1 w1 waw & 9T O §, wer
& q% vap@ wrok wrAd dw s O

SRAYANA 17, 1891 (SAKA) Procedure (Amd:,) Bill
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g1 | 39 fawfasr & &% qaswlz iz
st & 97 17 far, gawr am A
F a4y fedt afm & @ qm af
fear, w37 &Y} & gt gedr wemar
fe mia 32 @ #f ordte W @Y oY W
ag fafredt wiw €3figaa Faemiiz oy
FE9AY AHIE FT T qIFT AT |00

gamafa vghew : 39§ 919 6T 77
Lo |

st 7y fawd . 7g aed e=my
8, TaEI a7 LA, T FT AP Y

ot W WA & wsaw wEaw,
wTAT AEY €T | & w9 w19 #Y q198
war g afew & @ gmwa wigar §
uF T GIATRT ®i 97 ¥ foqu | oy
£ | g% fifwg

qarafa wgham : A, w7 g% fag
FIETT KT FIAT F1feqear (wwem) -

“SHRI. GEORGE FERNANDES : I am °
making no charge. I want to read from
this document.

SHRI 8. KANDAPPAN : Sir, on a
point of order. It is a very serious matter.
Beforc you gave your ruling. Shri George
Fernandes quoted certain things which ate
of very grave importance, He quoted the
number and he claitns that it is & Gevern-
ment record. Now, it is the property ef
the House. I demand that since some
passages have been quoted from a record,
and since the Member claima that It Is from
the Government files, it must be plated on
the Table of the House,

MR. CHAIRMAN : Whatevet he his
to say, before referring to any such thing,
he must send it to the Speaker, and if the

spfﬂ:yﬂom. it will be done,

& A g ;K@ AT Oaw
AT, FTH KT GREAT {1 AW | g
sy AT A WA T 7
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ot 7y formd : nﬂﬁamqﬁa%qg
@ Bz wrawy ¥ (eawmw)

—r WY WTH EOAAATY : weaw AgiEg, &
&€ wrq A s FEar - (waem)

ot wg femd : gz @ siAfeai w
AW FY A G F0FA - (wrAR)

it AW FAAE g% f1E gy
fireY safaq g7 fedt w4 9T ag) @@
R & fad A fapmane SR awEs
arfgqdl &1 \YT & FITT ®T A STAGA
rar & su% ik § meAr fadga ok
qraY @ @rar | 39 faafed ¥ &7 g9
ook IR far & 9T Fw ag FwEAw
g e ag wiwar, faa¥ s w1 ag
Fed ¢ 91 aax #7 Fe fFar, @l
I IETW & WA IH ®Y WO & Q)
3a% gz @Y ML @E & 9T Fgr 94T
§, Afe oo (smwmA) o F ag e
safes 9T w9 g @A @ g Ad
arg ® gfAg

waafa welaw : &1 0F @ &g
fagr fF w71 freast @ ifag | g0
g Ifaa auwd &) Sl s FI0
e g ar &

W 0T woveRT ;& g AGY ST

awmafa wgieg : a9 s 2 dfag
AT qT | g ©ET F qOF A1GAT | WAL
ag amuy Ifga ¢ O ey wT A
at agl

ot skt - T aren w1 &
QIR FATE

wwrafe wpag @ At A g A
i & A g wig @ A
s gy (vawew) o
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Y vy fomd : Qi gw @ & W
8 EY | qEd gewda ¥ 8!'{%3
org 7o (sqEgra) -

gaafa wgem : w9 47 A0 @
ara w1 arar g § e ¥a & q1g fhar-
9z w14,

ot vy fam® : Ffea gere N zmi‘
q19 AT FT FIAGE 7T | T2 & OF
siffariiz & geew &1 afay afasc g

o Toei feg : gz wEty g B 7

ot vy faad : g 10 F@&F A/
giwmast s s P AT A A §
ey Ty ¢

it vosite fag : ag e fear o,
ag Fga g f& 0 FF A §

=t Ay famd : WI9F HEIRIE F Q@
¥ faw gway ag 347 qur } | EINA
"I F1A § ag giar 8, gzt far wr
3

7l

wwafa wgtam : 7y fawd o, Afag,
oF a7 gfaw | gH qrg & =sTROAr
HqIq 7 7

wWiag famd : & @ 3@ wfad
7 W@E

awiafa wpem : w1 Ay 97 aw
¥ gquimm A gm ag WwE F Al
WOAT |

<t vy famd . warafa wgiea, e
W /19 GgAT AEY E1

wamafe wehm : 8 919 s wfgent
gone. @1 Qfwear 7 o wiow ow gw
g W Mg A ag IWE H a g
ag % adf g7 § e oy g oher a@
| Frgm AT ¥ aw w9 Ay
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bfiew o am @5 Wy, ww wg €S O,
TR - Wi 7

SHRI SEZHIYAN (KUMBAKONAM) :
Sir, Rule 369 lays down the procedure for

laying papers on the ‘Table. It reads like
this;

“(1' A paper or document to be laid

" -om‘the Table shall be duly authen-
sicated by the Member prescating
ity

(2) All papers and dacuments laid on
‘the “Table shall be oonsidered
public,"*

. “Only-these twp -provisions are there in
the Rules of procedure. Shri “Fernandes s
ready to authenticate it and once it is laid
on the Table it becomes publec.

sft wy fomidt : wwrafe meley, o
¥aw oF T1@ gawT fada dfay 1 ag
o gt 3 daw qv EadT TEA &
fodr eftee & gl At siffr—ea
19 ®Y g7 Fiey g feegz A w1
& | afier wvll oF gaIw ot @ fag
& Jorar fe wiT ag aIwd EMdAT w20
a7 W aray ¥ qRaIT gwA fag
off w1 iy qEAgE & a1t # &l Yo
wmifo fLtE : #FT oF afag waar
W AT ST FFUAFICH § | TAH HIEIT
gen Tag ¥ wgr & fe wg mifdarde =1
afear § alv #ag wew &1 wieFICy

et ore fay : «1g w%r arear
q¥

. ot gy famd . WY TORT ATCAT TR
&7 IETT & q1F 7@ £y | qr9er w9-
wig w1 & fay, W) @@= E
Fau, o &Y wiaw ) agh aw qgem
& foriy-qrfagife & aee) w1 ag faadw
L fedwferc g fr & g7 a1
-k L O RN gas By ¥
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fagir & faTrs o wr o R} E A
& 3 ¥7 7Fa § fF gw auwerd qean
T ¥ 93 A AFY, W IUWIT I TFX
&1 17 gx arvg I+ g0 §, Y g Ow
w w2¥ o1 wfawm d fF qu zady
wiar Irfe? 1 77 78 § ar Ay R, weww,
wigr dm A, & g arT 7 WA & A4y
fared  Afsr cw g & Sd eme
w527 & gfaw g § 1 G IrHT
oY S w A oAt ar rwr wewe oA
A, {IFT T 4T &1 /1 §F W

4

st wliex wr (o) o oarafa
W, o g gk & sad famaid @R
qId §2ET A AN gaar & wp ¥y
gruag fdma g f& e e @A
Afay | @ a9l & AN H
fassizidt ¢, c@fad wig @@ gawa R
&fag

& mo ®Yo wNT (wAge) @ warafa
71T, W19 T 83T § AT gUA AR
2 gafag A faged § f& @d o=
wzen fedl ¥ agiiz &1 g-omdt (Wi
&4t 4§ ) s 2, faas) fs ag
Mifzsz &@ & fag Forg § a1 quwr
i wiafa gl 4 qifzg | a7 v
gFa fag agi 9T wWIFT 7, a7 oghox
st wg 7 IArF yaqd geq M
st Wi szAraw & faars dlo &te wmfe
) feqiz &) w1 ggi 9T W@y & fag
o fex agh, & A Ag), W faal ow
wifaq &1 Ia% 9g¥ qig d1 & feere
W g g€ ) fa@ faagn dwk
fiear a1 Wi Ik @17 oA i et
wY gw WY 34T Y, IFAY {0 -
AEA AT qrE WYT EiH) arAT & qre oty
W NG EIFT A gAAATAN GTHTT
T ¥ | I8 AW WY 4 WO @] «t
fr sqr @ w9 W 93 wwa § -l
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2 [ it @ wYo qAAT ]

drm fakg # e F ar #ym
gars a0 ot fF sa1 ¥ar gzeq faad qrg
1€ g gear¥y & ar Yar geRw
forgy axardt weaiST ar w1 wA &
faars werit @mfad g a%ar § &
¥4 9% 837 & 9T 9 T@ AT qFAL G |

3a® g1z T 39 aqq ar-fafaet ¥,
IR w7 & Tar Ay g1 awar g
afea gzt gaw fag & 9@ 9T M
& & fag ang wtm # 7 faa & @ig
IR FP—FIAY qiga, vasw wafdz
ffag o w® ez w3 awmafa
agieg—wu.q famiz S, o 7y fawd
tw g ) IAFTF & Wl mrA 78
weEt & gAd @I § garT weA 1 {481
WY ferefl &1

ot g e : guY Ceam g w0
§, gwiT 7w 7 9% famn @ gw aifaar.
%z & Framfusre &t mig § fgaar 4@
- gd 1

" ot ®o o wAwl : ¥ fadzA FEm
fe g gen fag ' N «fan @
wEaey A A9 AT QA @ W WA g
geedl ¥ gag wgr & fH g @z A0
fgwmiwa &30, @1 f&T wad) agq & qea
g &Y ¥ A e Wi ad 3 gw
wir N ¥ gafag aF g fr aaw)
gk}, AT I AL TF W
WIT FI7 5T 3F AT §1 $z & fr
U vo%) 9§ W AT 4 93 ¥ a1 W AN
famux €% fs I¥ @z & 9zw g9z ar
wig o2 fex 3% wmar «ifgy | wa\fs
wwd # w7 7z mAsr fagad swor
t 1 w7 gmaix ¥ @) fawe aran ay aar
we ¥ A 98 wwar ? @@ gww fog
& sfon & mfaw aw wwEsr W
Qfad |
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garafa vy A A FEAN,
®ar w9 §F-2eqifersd ¥ § fis oo ag
TIANz TAgRE A g WE 7

st A @At 0 S gh
awrafa wgvea : afgd )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, on a
point ol order.

MR. CHAIRMAN : What is the poiot
of order ?

SHRI S. M BANERJEE :
questioning your ruling.

Sir, be s

SHRI VIDYA CHARAN SHUKLA : I
am mnot questioning the ruling. I am
only submi.ing something. 1 an bring-
irg certain  relevant  faciors  to your
notice so that  you might consider
whe her this par.icu'ar document is relevent
to the present debate. Whether he is entit-
led 10 1ead 1t or not, it is for you to decide.
] amonly bringing 10 your notice certain
poinis. At presant we are discussing the dele-
tion of section 878 ol code of Civil Procedure.
which relaies 10 the piivileges enjoyed by
the rulers of Indian Siates. Now, as a figure
of speech, he uses 1he 1eims Purana Muha-
raju and Nuyu Mahuruju, because that has
nothing 10 do with the present debate. The
Bili under consideration relates to the pri-
vileges of the princes ; it has nothing to do
with the N. ya M hara'as, or Puranu Maha-
rajas. on the basis of which he 15 seeking to
bring in this duocument. The so-called Naya
Maharaja enjoys no privileges. Further, it
has no.hing o do with seciion 878 So, the
documenis which he secks 10 read is comple-
tely irrelevant ; it has no relesance whate
socver for the consideration of this Bill,

Sir, if you in your wisdom, in your
Judgment, think it is relevant and
germane to  the discussion befure the
House. then you may allow it. But, in
my opinion, this particu'ar document, even
if it is given 45 an authenticaled document,
first of all, it cannot be admited because-of
the obsiacie of relevancy and, secondly, tbe
bhon. Members are quotirg the ruling of
Serdar Hukam Singb when be allowed e
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so-called CBI report to be laid on the
Table.

SHRI MADHU LIMAYE : So-called ?
Nonseose. &g &Y ) fgema A4 @
& W FLT 7 W |

SHRI VIDYA CHARAN SHUKLA :
At that time he did say 1 am not allowing
this document to be laid on the Table of the
House by Shri H. V. Kamath as 1he report
of the CBL." He made it clear that even
though he was allowing Shri Kamath 10 lay
them cn the Table, they should not be re-
garded as the CBI report.. (Imerruptions)
because no document of the government
can be laid on the Table by a privaic mems-
ber . (Interruptions)

S5t AW GANIT ¢ QAo &le Fho

®ro w1 ¥y w@r 1

oft vy fomy : s fafan sy
®1 T o (EarA)

warafa wpteg : gardt ag wfam Ay
E.'" &HTAY 1 1 want to know how it is
relevant, He has raised 1wo ques ions, naya
raja and purana roja. How is this re'evant
so far as this Bill is concerned ?

ot oot G T & A gT
st AguA w1 W A @a ww
% @Y, Iu%! A fwar 9@, za% fag
fadrs 1 fadw gfaqd <Y wrar =er-
ura) £ & WF § ITET gz A aie)
wmagtor A W R 1w feafew &
& gor fa=re q1v¥ gTAY @ @ oar..,
aYx 7z TaAr Figar or 5 #Y oF aTw
g7 g A wgraarai # fadg
girarul #1 gz & a3 w1 @ § ok
FE ATE T AGY qUIC ¥ I qvAy
T e IR, CF A AT gew ¥ aw
w g e dadg, fman
¥AE SIS QAT K UAT
ggrowmsi & fAg w3 ¥ w7 ax aw
srA ¥ ¥9 w9 fawl of afexay
fargaerdl & faq §a @1 7 faed g,

SRAVANA 17, 1891 (SAKA) Procedure (Amd:.) BIll

.

W feew § o) FigT aned # aw s @
W@, IEF TR oF ITEWW WITw
R4 @ T aT—fAwar wew g
g1, I6% fog & w9&T @F qIR §

16 hrs.
aaeE W . fr o wren
garad <Y 3 gafa: & fs #¥ g5 w1A
w g 5 ag sigdz ot wiT $g @
gageq fam & gafwa §, war =g
TSt § srafua &1 waT qad ag
Uagez gr a1 wiq ae, azar 1€ ay
TAT AW w193 W@ F Gargu A
g £ €3 & 4! f1f9q ¢
“118 (2) (i). If in the course of his
speech, @ member wishes 10 lay a
paper or document on the Table
without previously supplying a copy
thereofl to 1the Speaker. he may hand
it over at the Tahle but 1t will not be
deemed to hase been laid on the
Table unless the Speaker, afier exa-

mination, accords the pecessary per-
mission",

SHRI MADHU LIMAYE: That is
about laying, not about quoting. He is
quotiog,

gwafa agm ;. qud vl ¥
gy ¥ w1 gRAT wiok gig § w1ar
gax ot gw wge) cAry wT awAd
afrr ay wardr & art ¥, dar a9
w33 & A1 3TN qFF TP wU

- W A s ogl aw ¥ W@
ardt ara §, A faga wrad agr, Iae §
HAAT [, IS WANT HAT 9T 9T T@AL
argal § 1 Afwa & fadh g qa o
fs & a7 93 At agm a4 fe fafree
urs §efgas Ty weoAY ahad -
waTafa wgm @ A7 T W gere

335y uwrm IX T AT | ww OF
€ T 3% 2% %7 qaaw W Qo k) A
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[ aamafy 7ga ]
qael & f9ay gF & IAF AT F
fag, 5& f& qui uwisi & gF @A
& fau fas ad & oF 3g1 fas & =gy
&g gt q1a g1er 1 zmE "y 2 Afaw,
qfgq 7T 1 IEE Tz eAFT qigT SfEa
"HAHA AY ISIFAAT |

st ®o nYc @Al : mod wfwga g
€11 agsY &faa ¥ wigd g1 fx afzg

exafa agia : gEa |/ O fw
A TSH) & At A &)

st @o Yo AN : WITF)T T FW qT
qiﬂ qT @I 1 9gF W9 w1 97X F
fag fex wiod #gr aad ad—a aus
w¥ w4 w1 qreT T GATET |

awla alee : oF A, Fg@A
& W@ q |
ot gro nre faard (MorT fiw) : Row

o FgAr wigar g 1 wig fsdz g1 gad
W AT FT FI{ FIOF I@®AT 9187 &

ot fr sed grafea T8 o1 gy

cArag 2 3 fr @ difag &fFa agd 7Y
AW wer ¥ af ¥ gz 82, Nefery §
At 1 R4 6) fox WA 0wy e 9
shee w81 sufag @R A @
witgy | - (shewm)

st m serRe & ¥aT oF 3199
T GAT 9T 9T W FAT |

aanfa wgieg :

F1f ! fgemr aa
‘TP‘E |

SHRI V, KRISHNAMOORTHI (Cudda.
lore) : On the point whether it should be
placed on the Table of the House er not;
you can take a decision later, but the Mem-
baé cannot be prevenied from reading from
that. (Muferruptions)

AUGUST i 1569
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ot ok wore ¢ W gt e
w1 & qH GGG )

wnale agie ;& ok afeerd
%1 Q0 wr war § ) e gewr e
g &fwg, ofgd #g 1 97 el @Y
Q1S $I a¥ wfaar o (e *

Y WIS ST ¢ g A
W WY w27 § F1e qdl 5@ 3 o fed
B9 %0 g ¥ #gr £ - (swawm)eee
TWEEA N wax wgw & DA feer
I EEATAT ®1 OF g oA qar #
WA &1 ufus Afi warg 7 A
aF ¥ & g § f5 g7 ¥ fadw
ufygiz ot § 9zt oF a7® ITH fazm
gYarg 213 8, gad aww 1€ fadg
wferix 7 Tad gu st ¥ w1 ofew
[AT TEAWIH FIF KT & Iea g £
§ 1 (vaaum)

MR. CHAIRMAN :
rééord. (Interruptions)®

It will not ge oy

sl Q®o QR0 WS (q4) : oy Mw-
A5 & fag @3 T & a9 391 WM @
gz Y &faw 3 fx gegru Hede 3,
pru Hadezagi g ?

qaQfa SReg: owT &Y

ot g8 o TR WNL : IAF 114 YW

afwa o §e § sqr Iuw 9 e 7
T Wig ¥ ST EFAE 10 (swwwm) 0

70 wig aga W g1 N W WA
Afew @ g1 WA qERTSE wA & fag-
w¢ a%a §, dfew odeg, iz -wr
fadig 0 &Y 9g® @Y wgr g IW ).
famay WY a1a $¥ Qrawar g 7

warafe T : W W faw ¥
IO @Ay g, e wd aw

% Neot Reeoided

. oL L
- - " - v
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wf Qwar Afew o7 TEY Wkt 2
peafag - faaar wa. wmr g gawr
famay & fag Fgr & w9 Agamy
m%‘i@ﬁtﬂﬁ‘q [

SHR] SEZHIYAN : I draw your attention
lo rule 380 of the Rules of Procedure which
deals with expunction of words from debates.
Rule 380 reads as follows :

“Hf the Speaker is of opinion that
words have been used in debate
which are defamatory or indecent or
“ unparliameptary or undignified,” he
may, in his discretion, order that
such words be expunged from the
proceedings of the House."

As long as the words are foundto be not
defamatory or indecent or unparliamentary,
they should be allowed, In what he reads
from fHat document. if 'you find any thing
indecent or defamatory or unparliamentary,
you may expunge it. The question of its
béimg _rckevant or irrelevant does not come
here;- -

MR, CHAIRMAN : 1 w;lt not nllclw
lﬁm 10 yead from that paper -
(Iﬂfﬂmyt_{oﬂ:}

_. SOME MEMBERS.: Why 1
MR. CHAIRMAN : 1r'is ost relevant -

. BHRL-S. -KANDAPPAN : What you
htve stated Dow s sot tho correct pou
trou.

._Lhmbcen following :he debate right.
from the beginning. Mr. Georgs Fernandes
did quote some sentence from the document
até ¥o6B did givd & ruling that thoss words
might be expunged. (Inserruptons)

. MR. CHAIRMAN . According tp the
N‘h- that I have quoted he has read that
p¢ruon without taking my permission. That
is, . why I bave said it will .ot go on-
rgnonl.

19tSAKA) Procedurs (AMEY BUF- 28

"SHRTS M. BANERJEE : | have dsked
your permission.  You have giverra fuling
uccording to me If I have heard you
carreeily, you have given & ruling permitt-
ing Mr. George Fernandes to read.

vy wgl aig ¥ anw faar el

&t ¥ arg e FLAE 1-'1' 'F!T f,
ag 93 1
MR, CHM'RMJ!\N You - p:uwmd

me the documcnt

u’tmmmt’iw ﬁamﬁnu "

LELEE (ORI T A

o gme qEe WAl mER) qq
gfusiz § fa a1t NE azw ita'hz
T gy A sasr um OF. v o
qAT AT 44T § IAWE F2A 6y
FITALN & 1 ﬂa@rsaﬁmwmm
Lo S &

mﬁr-@u CLL A pr-q'm
o s

it ook weAndre mrq'ﬁnnr &
g WAXT, N FIEI AT L W
TER o o wigd £ - SEE

nmﬁtth imﬁl

s} ok IRH'I']'-! gt '?IEH trttarir
ﬁum&u@nﬁﬂ': Fu-sgag fe
afusrx &1 d2 a0 ¥ A ey e
g 3Ew mgr v REd e #
t‘namtc K

mmfu lm'\w  owm wt ﬁ
wrwe & qremt 2y At

* The Spqlm- “not baving subscquently accorded
document was nof treated as laid oo the Table.

- - -

the necessary permission the
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st ok SOV : wTe g af A
T W™ TN

waf v : M9 97 T aw )

ot ww weTEe

MR, CHAIRMAN : That will not go
on record. I have asked him not to read
it.  (Interruptions)

SHRI MADHU LIMAYE : He is mov-
ing a motion. Let us have a vote,

SHRI S. M BANERJEE : 1 move a
motion under Rule 340 which says :

At any time after a motion has
been made, a member may move that
the debate on the motion be ad-
journed "’

1 move a motion. Let us adjourn. Let us

get a ruling. No permission is nceded.
Rule 340 says : g@¥ fasfaacqr &
T A §

“At any time aflter a motion has been
made, a member may move that the
debate on the motion be adjourned .”

You may ask me why I want to move this
motion for adjournment of the debate. It
is because a document was being read in
which there was something .. ([nrerruptions)
After this, my submission is that we should
adjourn the debate on the motion before
us.

MR. CHAIRMAN : He has read rule
340. But let him see rule 109 which says ;

“At any stage of a Bill which is
under discussion in the House, a
motion that the debate on the Bill be
adjourned may be moved with the
consent of the Speaker,”

We are now discussing a Bill and he has
not taken my consent. 1 do not give my
permission for this.

oft ot Sy ag WTRAT e
T 97 & oF A7 FORT( qRIAT
dgxag b
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SHRI V. KRISHNAMOORTHI : Let
him read it.

MR. CHAIRMAN : No, he will not.

SHRI V. KRISHNAMOORTHI : You
can shut it out from the record; but you
cannot shut his mouth.

S ATH STAA : & 0T w fw
Wi &1 afrara A g 93 gFar g |
T H7 2 qwar |

SHRI CHENGALRAYA NAIDU :
(Chittoor) : Whatever they want to raise
here, they must get your permission in
chamber.

MR. CHAIRMAN : I do not allow it

to be read.
SHRI GEORGE FERNANDES :**

MR CHAIRMAN : What he has read
will not go on record, I had directed him
not to read it. He is disobeying the Chair,
1 will have to consider it.

Please sit down now. I am not allowing
you to speak further, That has not gone
on record. You have disobeyed the Chair.

oY W WA g wedl A
w] ' 33 difaq )

SHRI CHENGALRAYA NAIDU : We
cannot allow this 10 go on,

It is not _his house. He is reading ins-
pite of your order not to do s0. You must
take aciion agiinst him,

St XTH A : qE AT OWTAT
g g Emd AT 7

MR. CHAIRMAN : You ar: secretary
of a big par.y and you are an hon. Member,
a responsible Member. It was your duty
to obey the Chair when | said : please do
not read. Of course it has not gone on
record. Please think within yourself whe:her
you had done the right thng. 1 draw the

** Not recorded.
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attention of all the party leaders also to see
how their memibers behave .. (Interruptions.)
Mr. Kandappan.

SHRI S. KANDAPPAN (Mettur) : If
there is no equality before the law in our
country, | am afraid there is no virtue in
our Constitution. Unfortunately, even afier
22 long years the princes themselves have
not come forward to relinquish some of the
immunities they enjoyed. They are now
deroga‘ory 10 1he democratic spirit enshrined
in our Constitution, Some persons seem to
think 1that we do not like the ex-rulers
timply because they are rich and ruled over
certain lerritories and since they belong to
royal familics. ltis not so. What is the
case made out by Mr. Fernandes 7 1 sup-
pose the Congress Members would not jump
out and shut my mouth. ] am making out
a case because 1 honestly feel so. It is not
because they are cx-rulers, these privileges
are obnorivus, we cannot reconcile them
with the democratic republican constituiion
under which we are living. Either 1hey are
rulers or 1hey are like olher scciions of our
people. That is what Mr. Fernandes made
out when he said old rulers and the naya
rulers, Under our Constituon ail our
citizens are equal wheiher they are Congress
bosses or they aie ex-rulers, .. ([nterruptions.)

MR. CHAIRMAN : How is this Bill
concerned wi.h the pew rulers 7

it vy fomd : g@ avg ¥ @ oF foa
A AF gar AT IF QA G W9
WA ¥ @g saan ?oqir aie fzal
¥ q@atg ¥ 4 [@ar 7

MR. CHAIRMAN : This Bill refers to

the righ:r of ruers who were geiling privy
purse ; you must confine yoursell tv ibat.

it o oA - ag w0 | qifear-
¥z & *) difen adY & 1 ag o.faariz
b og &9 QW A KT OF FEIW
sE ez A wa A gt WAy
agt w@m

it wonite fug : ag a1y AL wEmY
gz &1 & wiaw g fr ag wa e g
! T
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it ok e @ ot ko
% qar frar g, agt v agtaa g1

MR. CHAIRMAN : You canoot rise
without my permission. 1 will ask you to
g0 out il you speak without my permission.
If anybody speaks like that, I will ask him
10 go out, (Inlerruprion)

Nobody will do like that ; whether this

side or bat side.-

SHRI DHIRESWAR KALITA (Gau-
hati) : Sir, a point of order.

MR. CHAIRMAN : Please sit down ;

no point of order.

SHRI DHIRESWAR KALITA : A point
of order.

MR. CHAIRMAN : Under what rule ?

SHRI DHIRESWAR KALITA : Under
what ruie are you asking us to go out 7

SHRI 5. M. BANBRIJEE : Why do you
say “you must go out 7" Under what rule ?
Probably you mean “get out.” Pleaso learn
Eaoglish properly. You had better speak ln
Hindi which is your mother-tongue,

SHRI §. KANDAPPAN : 1 am sotry all
this uproar is not warranted.
wwrafa wgien : wadAle gEew Qar
B7IgIT %41 FW § 7 ¥ wuAT squgie
A% FT ) a7 M T I W fewd
A A A FETL G oAy Owd
agl afew mist o £
SHRI J. M. BISWAS (Bankaura) : Pleass
forget 1hat you belong to a party when you
arc in the Chair. Otherwise, you canmot
manage this,
wwafe wgvew &% wgr & o W
AN fragaqd, aff T K@ ¥ Y
wET( 6 g WFT W AT |
SHRI J. M. BISWAS : You belong to

a paniy. That, you should pot remember,
while you are in the Chair.

SHRI CHENGALRAYA NAIDU ; Sir,

be cannot say like that to the Chair. That
s ap aspension op the Chais, (Interruprion)
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=1 SARE S M. BISWAS : mb the deco-
rum of I.Iu H.ome

MR, CHAJRMAN: Please do not
ikt urb | If you ‘do not want 1o folerate that
5'0u may go out.

~SHRES. KANDA‘?PAN ‘Now, Sir re-
cently we discussed theissue of privy purses
ARd privileges of the ex-rulers..

SHRI 5. M. BANERIJEE rose—

TUE-MR CHATRMAN :Mr. Banerjee, every
time you are disturbing ' the House, . I will
reguest ypu, 10 kind!y. leave the House. Mr,
Kandappan is speaking ; do npot disiwb
him. ) N

“LUBMRI (S - KHANDAPPAN : On- that
occasion, it was promised to the House from
the Goverpment side that they would shortly
bring a legislation abohshms the priviliges
of fhe pﬁnoos

HRI CHENG ALRAY& NMDU 1
freard that you atked nre to go out. If you
sfiid ‘like that, you most expunge that. That
‘il bo‘l'luod Pleasc ask them (o -expunge
‘that; o - -

MR. CHAIRM&N I have asked you
“Hnd-ntked thiem &1s6 10 go out. 1 had io0ld
you also— (Intérruption)—Mr. "Naidu, please
heat me. Those genilement who do not
_Iu"nt to tolerate, one side or the other,—it
1s betiér that they go out for a little while
outside,  apd then come back. 1 request
them 10 do so,  (Jarerrupgion) No cross-tal-
king piase. ' .

SHRI S, KANDAPPAN : After that
MROMiNS, .4gain,. Mow we have the occasion
aad the opportupily to discuss Shri Reddy's
Bill... Afigr all,. what dogs. Shri Reddy's
Bill envisage ? Sir, the proposals coglained
in this Bill are very modest and to my think-
Fag 180 not think thore fs anybody jo this
. ilawse, oo that side or. this side, who would
object to the dection of this partcular
section in the Godo of Civil Procedure.

. affler all;%en what by it based ? That is
.mbat.1 am.more concerned about. _ la fact,
when this discussion on the privileges was
brought _on the floor of this House 1 had
-<ocgashon to speak: about M twice,-0nce in
ity sesvion-and once even before that. ‘Even
i Rbat" time it wak- promisd Jrom she
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#Government dide that Government will shart
tly try . to--see that they abolish the privy
purses and privileges enjoyed by ax-rulers.
The most important privilege enjoyed by
ex-rulers is their right of not even going to
courts, getiing proper summons and all thek.
This 1o my mind is much more importam
than even the privy purse that they get.

In this case what is involved 1is the
privilege. Again I repeact here, Sir, that we
‘are opposed to these immunities and the pri-
vileges that are given to the princes not be-
cause they belong to roval families but
simply because it is not in consonance with
the democratic spirit, it is not in consonance
with the republican spirit, it is not in con-
‘sonance with the Constitution that we have
given unto ourseives. So the issue is whe-
ther the Government can reconcile to itsell
the posivon of discrimination in our Civil
Code. That is 1he question at dispute.
Though it is really directly connected with
the immunity given to ex-rulers, the questién
behind it, the logic behind it is whether we
can allow such a thing in our legal codein
this country.

So, Sir the point raised by Shri Feroa-
ndes, | emphasise, is most relevant. 1 think
privileges, in whatever form it ‘may be,
which ever scction may enjoy those privile-
ges, should be removed. Whichever section
is there which has got some discriminatory
rights or immunities to their benefit under
law is to be condemned, That is what we
are doing here in this House, and this Bill
is only just 10 pinpoint one particular pro-
vision, If the Government can protect by
direct or indirect methods some of the néw
classes that coms up in this wuuu’y. that
‘is also to be condemed.

Therefor, 1.appaal to you, Sir with.gs-
gard 1o the point raised by Shri Fernandes
here—probably :in the shouling that took
place you yoursell might have forgoten
‘what transpired in the House—where he
gave the number of the file and quoied abgut
three passages from a document, because

“you said then that The sentences réad Trom

that may not go on record and-it-mightde
expunged at a later stage and my colleague
Shri- Sezhivan quoted the sule from the Rules
of Procedure relating to passages to ,be;.l.—
punged, to icokInto it thotoughly asd you
will find that the expunction of those



389 Code of Civil
ordered by you is not governed by proper ru-
les (Interruption). Sir, 1 do not want to embar.
rass you further by quotiog it here. But
this is the property of the House right now
and I hope you will take cognizance of it
and it will be kept on the record.

With these words I appeal to the
Government, Let them not repeat their old
promise. Let them not give us platitudes
as to what they are going to do with these
immunities given to the princes. I would
like to plead with them, I would like to
request them and beg of them at this stage
that if the Government is sincers, because
there is feeling outside that the Govenment
is mot very sincere about abolition of privy
purses and privileges, they should do away
with these things fortwith. Today we are
told that the government have taken an
abou-turn and they are maching forward.
After 22 year of slumber, deep slumber at
that, probably ihey are starting to march
forward and so there is enthusiasm in cer-
tain sections of the public, If the govern-
ment can sustain it, it is good for the coun-
try. They can sustain it, increase the tempo
and prove to the country that they are not
hypocrites, they are very sincere and their
intentions ere bona fide. They need not
hesitate a day more to accept this Bill, I do
oot think there is any difficully in accepling
this Bill. There may be certain technical
difficulties because of the other connected
provisions in the Constitution. It ts tied
up with other things. Even then, if the
government is prepared to glve a promise,
we will be satisfied, But let it pot bea
platitude as it happened on many earlier
occasions, With these words, [ entirely
support the Bill.

st Ho Hto WAt : § oF @A
gEEAAgA AT AgAT g ravw g fe
RYyzagy ™ fisw ng & faaw
ATIRY @ gEC Y | XWET IR wwarE §
g% IE A SATIr WEHIE IH R T
wq &7 g fs,..

grafe wghe : & RAT w9 ¥ fader
w1 wgar § 6 g@ awg & Ta g
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garTd 2ar & fr agt @2 vt frat &Y
#t g7 faser T g6 § 99 9T @A
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. ** Not recorded.
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SHRI V, KRISHNAMOORTHI ; On a
point of order, Sir. The hon. Member is
referring 1o the Chorl ka document, that it
4 a Talse documant. ['want to .know the

of the doc t, whetherit isa
false hocument or a true document. You
should permit the docunient to be placed on

the Table of the Hous,
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V. KRISHNAMOORTHI : On a point
of order, Sir. The hon. Member is referring
to the ch.ori ka dacument, that it Is a false
dacument. 1 want to know the contents of
the dacument whether it is a false dacu-
ment or a true dacument. You ‘should

permit the dacument to be placed on the
Table of the House,
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SHR1 VIDYA CHARAN SHUKLA :
Mr. Chairman, Sir, previously, in the first
Lok Sabha also, the hon. Member, Shri
M. L. Dwivedi, had brought forward a Bill
of the same nature as the Bill that has been
brought forward by the hon. Member, Shri
M, N. Reddy. Shri M. L. Dwivedi first
introduced the Bill of this kind in 1956 and
that Bill lapsed because the First Lok Sabha
was dissolved. But the hon Member again
brought forward the Bill in the Second Lok
Sabha and also in the Third Lok Sabha.

As far as the principle of the Bill is
concerned, we have no difference with the
principle of the Bill and we also agree with
the spirit of the Bill I would inviie the
attention of the House to an observation
made by the Supreme Court in this respect
when the validity of Section 87B which the
hon. Member, Shri M. N. Reddy, wants to
delete was questioned in the court.

The court was pleased to observe at that
time :

“We would like 1o invite the Central
Government to  consider seriously
whether it is necessary to allow section
87-B to operate/prospectively for ail
time. The agreemenis made with the
rulers of Indian Siates may, no doubt,
bave 10 be accepied and assurances
given 10 them may have to be obser-
ved. But, considered broadly, in the
light ‘of basic princip'es of equality
before law, it seems somewhat odd that
. seciion 87-B should continue to ope-
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rate for all time. For past dealings
and transactions, protection may
justifiably be given to rulers of former
Indian States, but the Central Govern-
ment may examine the question as to
whether for transactions subsequent
to 26th January, 1950, this protection

. pneed or should be continued. If,
under the Constitution, all citizens
are cqual, it may be desirable to con-
finc the operation of secction 87-B to
the past t(ransactions and not to per-
petuate anomaly of the distinction
between the rest of tle citizens and
rulers of former Indian States. With
the passage of time, the validity of
the historical considerations, on which
scction 87-B is founded will wear out
and the continuance of the said
section in the Code_of Civil Procedure
may later be open to serious
challenge.”

With this obscrvation, the Gowvernment
does agree, I think, this .is the spirit be-
hind the hon. Member's Bill also, Asl
said earlicr, when the validity of this parti-
cular section was challenged in the
Supreme Court, it was said that the Con-
stitutionally the section is wvalid, but, they
observed, it should not be continued inde-
finitely. The other day when we were
discussing the motion of Mr. Rabi Ray,
the Home Minister has anoounced that all
these privileges, including the privilege for
the abolition of which this particular Bill
has been brought will be abolished, Govern-
ment has taken a decision in principle
to abolish these. About this parlicular
privilege which the hon. Member seeks to
delete from the privileges that are enjoyed
by the rulers and which is also enshrined
in the Code of Civil Procedure, we have
already announced that we are going to
withdraw this priviltge and when the law
is amended in pursuance of the assurance
given by the Government, this also would
go. I just wanted to clarify this matter so
that the House knows what the facis are,
As a matter of fact, we do not want to do it
piccemeal ; we want to do it as part of a
well considered scheme and since we have
already announced that this is going to be
done, 1 would expect...

SHRI J. M. BISWAS : When will it be
done 7 -
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SHRI. VIDYA CHARAN SHUKLA:
The Home Minister has already indicated
that the process of ncgotiations is going on ;
he expects that it would be over by the end
of this year. This will take some time. It
cannot be done in & hurry, It has. (0 be
donc after considering everything, efter con-
sulting the parties which are going to be
affected. But a decision has been 1aken to
abolish the privileges and this is one of the
privileges which is going to be abolished. 1
would requet the hon. Member 1o withdraw
his Bill because Government iisell" is going
to take action on this matter.

SHRI J. M. BISWAS : I would like to
know whethet he can give us an approxi-
mate time by which Governinent is going to
prevent the rulers from enjoying these pri-
vileges.

SHRI VIDYA CHARAN SHUKLA :
The Home Minister has already indicated
that the process of negotiations which is
going on is likely to be over by the end of
this year. I cannot indicate anything more
than this.

MR. CHAIRMAN : Mr. M. N. Reddy.

SHR1 AMRIT NAHATA (Barmer) : Is
the debate over ! | thought, the Minister
was only intervening, From this side only
one member has spokcn.  (lurerruptions).

MR. CHAIRMAN : It has taken more
than the time allotted to it. I cannot allow
any more Member.

MR. M. N. REDDY :

SHRI M. N. REDDY (Nizamal?ld) H
Mr Chairman, Sir, this is one of those
privileges which.has been agreed 10 by the
rulers themselv. s that it can be dispenscd
with and they lLiave po objection for the
removal of this privileged section from the
Civil Procedure Code. . While they bave
some reservations on the privy purses issue,
they bave no reservation on the privileges
issue. That is very clear Government should
not mix this with the issue of privy purses
which is going to be, according 10 the hon.
Minister, decided very shortly, It bas al-
ready taken very long time. On this issue
abso!utely there is no controversy, Even
the concorde  of prioces themselves have
agreed that they are prepared (0 give up the
privileges though. they are concerned with the
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privy purses. Therefore, mixing the privileges
with the privy purses. [ think, is not very
fair either to the hon. House or to the princes
who themselves said that they are not very
particular about these privileges,

Secondly, an amendment of Civil Proce-
dure Code is under contemplation and bas
been referred to a Joint Commitiee and that
is likely to come up very shortly before the
hon. House. I would like 10 have an
assurance from the hon. Minister that this
matter will also be included for considera-
tion of that Committee. Mixing this with
the privy purses issue is not fair because
privy purses issue involves amendment of
the Censtitulion whereas this involves omy
amending the Civil Procedure Code.

For amending the Civil Procedure Code
steps have already been taken and if this
issuc is also referred to that Committee
along with others for coosideration and
inclusion in the draft Bill, it will be more
appropriate and it can be taken as a com-
prehensive Bill when that Bill comes up be-
fore this House as an amendment of the
Civil Procedure Code. 1 appeal to the hon.
Minister not 10 mix this issue wiih the privy
purses because there is no controversy on
the 1ssue of privilcges as I have already sub-
mitted. Therefore. it should not be linked
up with the question of abolition of privy
purscs Oor any freconcilialion or negoliation
or seltlement with the princes, If it is
referred 10 the Joint Commitlee on Clvil
Procedure Code whieh is drafiing a Bill
proposing subsiantial amendment in the
Civil Procedure Code, it will be a compre-
hensive one and it will be to the satisfaction
of all. If 1 have that assurancc from the
hon Minister, I am prepared to withdraw
my Bill.

SHRI VIDYA CHARAN SHUKLA : 1
have alrcady indicaied that when the pri-
vilcges are abolished, this privilege also
will be abolished. As the hon. Member
himself pointed out, this privilege cannot be
abolished without amendiag the Civil
Procedure Code end 1bis decision has to
be taken as a whole. A decision has al-
ready been 1aken and when it is implemented
it will be implemented as a whole. At
that time it will be brought by the Guvern-
ment, | canoot, however, indicate Lhe

lumes.
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SHRI M. N. REDDY : In the assurance
he has not indicated the time.

SHRI VIDYA CHARAN SHUKLA : 1
have said I cannot indicate it.

I have already said that this will be
done as a whole.

It will not be done piccemeal and the
whole thing will be done after the proces
of negotiation is over which is expected to
be over by the end of this year. The deci-
sion has already been taken but 1 cannot
indicate the time when the amendmat Bill
will be brought forward by the Government,
I would again request the hon Member to
with draw his Bill in view of my assurance.
We agree with the main principles We agree
with the spirit with which he has brought
forward the Bill. We have said we have
agreed with this in principle. We will our
selves bring forward an amending Bill. We
do not want 1o do it in piecemeal.

SHRI M. N. REDDY : He had pre-
viously mentioned that a decision would be
taken by the end of this year as indicated
by the Home Minister,

SHRI VIDYA CHARAN SHUKLA : 1
have already said that a decision has been
taken in principle. But ncgoliations on
how to implement it are going on; this
brocess is likely to end by the end of this
year. After that, we shall take action.

SHRI M, N, REDDY: He has said
that by theend of the year this will be
implemented. On that assurance, I seck
leave of the House to withdraw the Bill.

MR. CHAIRMAN : Has he the leave
of the House to withdraw the Bill,

SEVERAL HON, MEMBERS : Yes.
SHRI B, P. MANDAL : No

MR. CHAIRMAN : Permission is gran-
ted to the Mover 1o withdraw the Bill.

SHRI B. P, MANDAL : No. Please
sce rule 339(2). Il apy siogle member
opposcs the withdrawl of a morion, the Chair
bas to put it to vote.

MR. CHAIRMAN : I asked the House
whether permission would be granted. Bx-
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cept the hon, Member, all said ‘Yes', So
I deciared it carried. )

SHRIS. M. BANERJEE : On a poiat
of order  You have already anaounced the
decision. This is & very delicate matier.

Shri Mandal was Chief Miaister of
Bihar for some tims. He must und:rstand
these things. The hon, Minister in his wis-.
dom has given certain assurances which this
House has regarded as solemn assurances,
Practically no one obj:cied to the withdrawal
and you in your wisdom announced the de«
cision of the House to grant him leave to
withdraw.

MR, CHAIRMAN : 1 shall put it
again,

SHRI 5. KANDAPPAN: I feel very
strongly as to what is happeaning to the Lok
Sabha today. A ruling has besa given. It
is again being reopensd. We caanot go on
like this, Afier all, your ruling was clear
and categorical. So it was withdrawn and
it need not bs reopened,

SHRI DATTATRAYA KUNTE (Kola-
ba) : This is not ths first occasion whean the
Chair in its wisdom has revised its decision,
Yesterday and the day before when the
Members” Salaries and Allowances Bill as
under discussion, the Chair righily did allow
such a thing. Here is a member who raised
his voice and said he was opposing with-
drawal. 7T1be¢ peroussion of the House has.
gotto be complete. Even if there is one
dissentient member who demands a vo'e, a
voie will have 10 be iaken. We cannot
shoricirerit the procedure of the House, if
wo are a deliberative body--and we are one.
Therefore, we must not sharcuit procedure.

17 hrs.

SHRI 5. M. BANERJEE: Yesterday
when yon came in the Chair afier Shri Gowd
had left it, | raised a point of order saying
that the third reading of the Salaries Bill
was not comnplewcly considered. 1 said
voles were not taken. But you gave a
ruling that now the whole thing is over.
I wanted to speak on the third reading, 1
even said ‘0n0°. Then Shri Gowd was in the
Chair, He said ‘0o’ and ‘the Ayes have it'.
The whole thing was disposed of like that.
T saw the proceedings today asd 1 wanted
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to raise the matter, but did not feel like
reopening the matter,

Shri Kunte is very senfor member of the
House. He knows the procedure more than
I do, Yesterday what happened was that
Mr. Raghuramaiah wanied 1o move certain
amendments. The House, accepted them
and allowed him to move those amendments.
The rules were not suspended exacily. So
that principle cannot be applied here, The
House docs not want to divide. Mr.
Mandal may object to it; he has already
protested against it. But the House has a
majority for withdrawing the Bitl. So, the
Ayes have it,

SHRI B. P. MANDAL: When you
were putiing it to vote and before you said
a second iime that the Ayes nad it, ] objected
and said that the House should be divided,
That is the procedure. I said it in time,

MR. CHAIRMAN : Let the Lobbies be
cleared. 1 shall now put 1he mo ion to the
vote of the House, The quesiion is1

“That leave le granted to Shri M, N.
Reddy 1o withdraw his Bill,”

The mi. tlon was ad pted.
The Bill was, by leav: asithdrawn.

17,05 hrs,
CONSTITUTION (AMENDMENT) BILL

{Amendment of articles 4, 80, e1c,) by
Shri Shiva Chandra Jha,

ot fw wex Wy (wuudl) : emmfe
wgeg, M g s goies s@
¥ fag &) favaw § & A fierr o sw
T g gE ST QI Ag W AW N
g el wifesw 4 § gt oy ow
oy I :
“and the Four h Schedule™

et & gerar wigar g
5t 9% T & ww 80, W (1)

X WIGAle H ¥ gim AT WrEAT
§ wwdiggz wuar wigar g -

(b) * four ropresontatives of each of
the States and of the Unlon terri-
tories.”

¥ ez 3 E It )

fezarer 80 % @7 @ (2) WY
T Sgan g

Y dau @neT gg § fy wld
W &Y gzr faar ang

N AMYT &7 7ITT 7R AWM
afz & dfaaw 2 480 (1) o AN
g oot Roagy qgmI gAr g wwet
ang qT K ur gawT wAar wgar g,
T IaEr FEA A a3 A A aw Q
SRAY | 9120 80 (1) fo § wgt w7
gmEayAegraar

(b) *not more than two hundred aad
thirty-cight representatives of the
States and of the Unioa territories,”
Iu! aag = [gar g fe @
wegdlzgz &< fear o

*four represeatatives of each of the
States and of the Union territories.”

Al X AR R U W
gfrga s & uwan ¥ e
ag & gele war sigar § o qar A
gH FX & ow fee ag o w80 W
T sA1y  (2) § IFN A wwww At
g sy

(2) “The allocation of seats in the
Couneil of Siates to be filled by re-
prosentatives of the States and of the
Union territories shall be In accor-
dance with the provisions in thay
beha!lf coptained in the Founhk
Sehedule.”

et qus) £1¢ owee At g miv)

T ¥ & T, @F GW-ATY WY
arfzfes 4 § foaadi sgraar k-
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(N frwawm]
“Any law referrcd to in article 2 or
article 3 shall contain such provisions
for the amendment -of -the First
Schedule and the Fourth Schedule., ™

g gH a1 qargT £1@ § At fET
TaF) Wt IEd qdf @ Ay | gafag
& aigm f5 8% wra-Ar9 Aggw 4
A fagia fear oy fagd fs efas &
gE 8 fs g2 wsT ¥ frad frad-frad
famre? s @ar ® Wigd | Tw AW
#oFawgd g U #§ fer faar gur
£ TIgATA F WA qT—EHF I qT
Fag ¥ mF A ALY T F A wF
& Hifag, Iax 52T § 34, fage & 22
gzer Tya war ¥ amad w1 AAlgR,
fagRr 6% TR0 A OF.0F gIE q@A
afFr gaar we@ ag Al g A
wx f5 ¥ @ova w faar wR fa
g sy Wi gfaga efed & st afa-
fafa Trom @ar & srdd ) '

o gENA @ targ @R A
clesig &, @17 g8 & Fgar §ar
% e ag § % sud) daraw 57 gé ?
woag 7g f5 w7 wiedgee  wasaAl
A 9 qrsEd @ fasrcgaran, @
waf gf 91 97 aF7 sq1 FAg @ 9 @
U F FUIN F WEHIT 9T FAFRA
&Y ara A2} ey 0f afew ag a1g @
W fr gg awa wfaq@a A atgqz § 7

wak gifchaa § g AT

g femig fagk @nid @
dae W xAar § 4z g & 5 gfaar &
fest M gew ¥ woT grow ¥ gL Wy
Fuuad & g 9T Fgl aF gAE?
o SAundEr d @AeH g ousa
g gtnri & :rrrgﬁm & woT gr3g A
10 LR g3 6 MfFaT & WX feazgz-
de A g Qar wAl @ wlT ) gAER
TOT & WAL 9T F | A AU WY
efawi g
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e gl faak goi d W
gagT w kAT § ag ag & frac ;{Hi
A ¥ WE A o wwr g AR
FUIN & I IT FAKEA Z 1 aE
%A, §U17 g & fay w2t W
JGFT L1 IUTA F AT 9T FAL
vza § o sfafafmy Harg =z g
FERH 79T FA F fag @ wm
garsr &1 mx 37w & foq wgt aw
FraA A ?

qezafn & w7 ¥ & wgdr gar §
e grq |77 9gy g quT A ga Aar A
dma - wfweafer  srsfrea gaEm
fadas arg fFar | o eT & gy
gary wafgexfes  wrsfraa  waretmw
favas § fog qx agw £ § 1 waew
g g fFeo A as aztiﬁs EEAR T
WAT ZIIF . IAF WA KK 4 @R
Fogagy fF . waT ¥ fasm & az
RO I, WIT {IT YWIGAT g
srar @1 wT qAar & wfafafe adac
gSF A WX § O WYX GIIW GINTIHE
gaar g FugmET A g IEd A
o 7T fear fe @ @ weam §
gMYT. ¥ qgEr wra og Y v g
U AIF & qUIA & G 9T g
T & wov sfafafy 35 alcon fayw-
et g, 91 B fASIgA R qug &
feqeadf § I8 &7 w1 amT &
fasm & quaQ & tfeenm & ®i
guIgar ¥ ghesig & gurt fag aeh
g war g s afy gn awrmE § Wi
FIAT 9T § A WX {199 F -fRa-
I &Y wAFL 1 WHA. W@ H w9
gI3W F @R T A gF wge vt gf
g1 97 WH qgea ) waedr @
A, TRGAT F1 Aged g AT W%
fgrgearY fzardt dft o @@ s Wik
q& wazal i 7 fe e €K O
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axm, Sar f w1 qd A &g @, fazw
uy g I, g9 gl @39 & GeW
ag gy

S

g7 & Ima afswafes sefqa
gareraa fadas g aia gr qr ar %3y
-5gr f& sy |ar &1 gar fagr 9@
gz # & Agf sgar afes wew aw F
N gIeg §, A% = S Arumw, IAw
@ aa § f5 wsw aW w1 @ w1 faar
s | K FgAr Agar § fF g wfaa &
T[S FAT FT GRAT ANIHT ZY F1397

afea wa @ ag waear adf T @,
a3 aF, ¢famaw Aifws & faw, sy
‘AT &1 @A A0 AG g aar gy
wafae & srgar fs ot sfafafugi
oY GeT §, IAF W[ HT g A §
quad & wra aT ggt  qEIEeIE 1
aY& fear st ZA® wedf F ogwrEd
_ay.wrgar gy wYX gaesl &9 gl
w0y fa ¥ 719 § g9y At meHd
ET T HEAT SIEAr § 9K wrgar § fa
gaq 39 9T fqmie #3

qgal efizwim ag & fF gaal dargw

#a gl g AfawA § usy awmw
" frdeaa & |rqeq ¥ faar nar g,
1T 80, WX WAV 4 | w9 g AT
@@ 7§ I7 33T 7 784 gf W form
avg feare gar st srelT # &gt war
wEar w&ark fFar aar, S oA A
g wifreguz wdmar & agg § <
‘grem W@ ¥ fagiy IR gwEa 0
fr g usg w1 sfafafaca awad &
HER QA H A FAIH 1 I A a1 A
STo #o Yo qig WX i AtFTI9 fgg
FAANY FIH aFId 1) 5 97 gA
aq7 @fqam gy a1 @ & A1 g7 ITAd
®RFHT AF 9T @F A1 OF wiIg
CEAR A g ege fag anfasd g @an
{fs gregtTsa w1 S gEU waTd

3N qUAL F YR G FATIEAY FT
aYsr & A @ fag sfaqm § gagw
T | '

“Slo Fo o Mg ¥ At gAY A A
aga gra al | & FiEzgTET WAEAAT &
feaz &, ot fis 3 9779, 1949 Fr T1Tgw
78 Fo flo Wz & WINWH 9T AT
qgAT A1ZAT § o IAST qerT v @

*Sir, | beg to move that clause 4 of
article 67 be deleted.”

g g9z Fiferzgaa w1 anfrsw §,
THET QI T@AT ZH7 | IAEY €T Q1T
g g fr:

*I take my ground on the principle of
equality among the coastituen. States.
Whatever may be the variety or the
differences amongst themselves in
regard to area, populaion, resources
or whatever other crilerion yopu select
judging from the imporiance of the
several States, “so far at any rate as
you accept the principle of federal
union you ought to make the States
equal infer se.  On that basis, 1 do
pot quite subscribe to the view pro-
pounded in clause 4 of ihe article
whercby it is lelt to Parliament to
distribute sears among the Siates and
not provided for in the Constitution
itself, 1 have 1abled another amend=
ment which would suggest that the
Siates should be represenied equally
in the Council of Stales, that s, by
the same pumber of deegates that
any other State may have On that
ground also this clause seems 1o be
superfluous and I move that it may
be deleted.”

IaAFT ®EIGT T @1 | IEFT A
aiq 2@z | To Fo o WMZ AET
f& gz wsw & &t v afafafe @7,
g FWAN F wWwiT 6T WA | A
gz A gk ¥ fx Lsg awr § gL usy
¥ ai afafafq w7 | qve Fo Do arg
s AEgm T HF AT 12 F 14 H,_
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) [ =it fog =5z w1 )
3qaadl, 104930 ag@ & IaN ¥ §
fr:

«That for clause 3 of article 67, the
following be sutstituted :

‘All members of the Council of

Stiates skall te clecied and each

constituent State shall elect five

decgates by acult ruffrage.”.”
qtg. qAER gL UST ¥ WI¢ qg
QAT WIYT 9T | TEAN VGA T G
¥ IFET FV -

“Sir, this is in consonance wiih
the gencral principle | am advoca‘ing,
namely, that the Legisla'ure shall te
constituied only by elecied represens
tatives, e'ection being by whaiever
method you may agree 1o,

Secondly. 1hat. in the Council of
States, oll censtiuent pars of the
Urion=c<all thim Stawes, units or
what you like—shall be cqually repre-
sentcd.  Whereos in 1he lower House,
or the Houre of t(he People you may
bave icpresemation in accordence
with numler, in the Uppcr House or
the Ceuncil of Siates the 1epicsenta-
tion is moie of the enrifony of the
Unit, of the specal inieiests of 1he
Unit or rcgion, than of the people
pure and simple.

And these, alto, 1 wou'd suggest
shou!d be elected rather than nomina«
ted, co-opled, or chosen by any other
method, The whole body should be
elected ; and none but elected repre-
sentatives should come there,

Nexi, the representatives, so far
as they are representatives of the
Units, should te equal in number
amongst themselves—that is 1o say,
for each State the same number te
returned—so that it will bring some
sense of a rcal Federation working,
rather than of discrimination or
differentiation a8 be ween the Uniis,
On these grounds, | commend my
proposition to the House,”

&\ o QYo mig ¥ FFEA 1 fF g
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‘wer ¥ giw sfefafy gat w7 § gAY

UST A1 F {IT |

TUIAF mET @) TN FHR
st @\F Arg fag § &Y | FAFT FEAT AT
fr gt usg ¥ &% @I Wiw | IR
Wl @g@ =gl asrEg &1 | 9§ WA
AT UTY FAT F GAEq g

ot gz Are (@R (Fzaren) : ag,
ag @ix A9 fasx <A@ E o

8 fra ez wr: 3% qﬁgi aﬁ’l
g F A [ g

IAFT qg WY agd weG €t | AR
a1 fearT g ga g § 9gFT AT A1gar
gragt Fangs @a ¥ § 9IW
T GAA 1A § 1 WiF A fas
Faa wY AT

'Shri Lokanath Misra : Sir, 1 beg o
move :

“That in amendment No. 1378 of
the List ¢f amcndments, in the
prorose clause (la) of aricle 67,
for i1ke woids "in accordance with
the provisions in that behalf cone
taincd in schedule 111.B* the words
‘on the basis of equal representa-
tion 1o each of the component
States, the numtber of which repre-
semation shall in no case be more
than three' be substituied®.”

it 7z [y ¥ f& g owsm @
ez o AfsT AT e 3g a2
WTET AT TEA A1 AT Fo No @iy
o & graiT 93 fefgadas g & ok
oY AF A g §T & grnT 9T Tgd
| wT =A% W) as ¥ ¥ & e gAY
AT TEATE ¢

e T Since the Council of States
Is going 10 represent the Siates, it is
but fair 10 the States units that these
units shou'd be dealt with as units
and every unit is equally represenied.
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Oiherwise, there is no.sense in saying
that 1he Staies shall be represented in
the Czuncil of States.  In fact, in the
United States of America and in other
countries where there are second
chambers, represeniing the interests
of the S:atcs, the representation given
to these uni:s is always the same. We
also know that the clecied members
of our Council of Staies will be retur-
ned by the Lower House of the Saic
Assemblies, and it we say that the
election will be in some orher form,
either in  proporiion 1o their popula-
tion or on some other basis and yet
people with the same qualification,
ithe Council of Sta'es will serve no
real purpose, except a purpose of
unnecessary duplication of the House
of the People. In fact. the House of
the People itsell will be represcniative
of the people of the Siates themselves,
because the Staies will be sending in
their represcntatives to the House of
the People on almost the same basis,
Therefore, if we do not accept this
principle, that of tuking every Staies
as an equal unit, and sending in their
representatives to sifeguard or protect
their special intcrests, there is no
sense or meaning in having a second
chamber to represent the Siates,”

“Though we have Schedule 111-B,
the position, 1 feel. shou'd be made
clearer that the Council of Siaies
will be represeniative of the Siaie
interesis, and thercfore the Siates, as
States, and as au onomous uniis, must
be equally represcnied On  this
ground, I suggest that the aliocation
of seais 1o the represeniatives of the
States in the Council of Staies sl.ould
be on ihe basis of equal reprcsenta-
tion to each of the component Sia es,
the number of which repre<eniation
shall in no case be more than three.
Why [ fix upon the figure three is
this. I feel that il three members
come from every State, that will be
sufficient to safeguard the special
inicresis of tte Siates, and their spe-
cial problems. Afier all, this is 10 be
a sobering Huuse, a reviewing House,
a House sianding for qualiry and the
members will be exzrcising their right
1w be beard oo the meris of what
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they say, for their sobriety and know-

ledg: of special problems ; quanrity,

that is, their numoer, is not of much

mom:nt, and 1 think three is just

su'ficient for the purpose.”
Al A5 fq gT @ wsy & da-
17 a3€7 T AIZT T AT KT Fo
élo g BT QF UST § qi9-qid q&eq
EAT AT 41 F 4T G997 TUIT FA
§eza & frawezsa &) guad &
HL 9T (4797 17 § qadeq awa
¥ afma dar 98 faar qar

aif@T & sy gur § wzw ¥

fggzar &1 daar gfaas w72 &
Wz & wrarT 9T gar, g N al 97
afrna & w7 2 faraa ) 1z wz
ot Zro o FEmFrardt ¥ Iw Y Gty
Iq WZ FT "ITT gE 91 f& ag w4
T aXF aEHT ¥ A3 7€ fs wsy |ar
F1 q157 (58 a3 ®1 Q11 9ifge, gawr
s7r &7 a1 wfgn, #fe  wea) e
qIFET Wl IR 21 1949 #Y ara gy
2l usy, Al €277, T G gF ¥ ok -
g'aga & gnaf grad a4, afew
gfawra & say a1al & faqr # qg any
di 5 sdfl usal §1 g3757 #3971 § A
SH WIMIT 9T USA ®AT F  usqdl €
gargzm % fam wrear fasraar

MR. CHAIRMAN : The hon. Member
may con.inue his speech on  the next occas
sion. Now we have to iake up the half-an- ~
hour discu,sion.

17-30 hrs.
HALF-AN-HOUR DISCUSSION
EXPORT OF IHON ORE TO JAPAN

SHRI SURENDRANATH DWIVEDY ~
(Kendrapara) : While repiying to Question
No. 212 on the 30.h July, 1969, the Mipister -
has misted the Houwe so [ar as the efforts of
the MMTC o export iron ore Irom Daitarl
and Birajindi m'nes are concerned. | am
sorry | have to say this because the Minister
in his long staement has alinost repeated
what seems 10 b: the version of the Japa-
nssc. Also | do not believe that (he Japa-
nese would ever bave stated that so far a3
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Daitari and Barajamda ores were concerned,
they were simply not prepared to touch
them. I do not believe that this would be
a true story. Let me make it clear. Inthe
year 1v54 the Japanese sent a team which
was a preliminary survey team which visited
the Daitari mines and they were prepared
not only to give financial assistance 10 deve-
lop the mines but they were prepared also
to give financial assistance for a rail link
from Daitari to Paradip and also finance
the construction of the Paradip port. But
in their wisdom the Government of India in
the year 1956 did not permit tne Orissa
Government to go forward with this arran-
gement and rejecled the offer. In  the
susvey which was subsequently conducted
by the Indian Bureau of Mincs not only the
Japanese were assurcd that for a long term
contract they couid ger high grade ores from
Daitari, but the Indian Bureau of Mines
have also stated that the high grade products
available at Daitari would be to the extent
of 6l or 62 rc. content., So there is no
question of quality. At no time the ore
produced by Daitari mines was less than
any other ore which we are exporiing to
Japan at the present moment, Letthem
compare. 1 say it stands comparison
with Austratia and Siberia with whom Japa-
nese have entered into agrcement. | have
figures with me to show that this ore stands
comparison in quality with any of the ore
cither in bther countries or in_ our own
couniry like Kiriburu and Bailadilla. There-
fore, it is a lie to say so.

' The ‘point is that these people have
nmr madc cfforis.  That is my objection.
What ['sayis: Orissa’s produuon of iron ore
has increased, In the year 1968 it has
increased by about one-fifth of what it was
in 1967. . ‘Not. enly that, we exported to
Japan ip_ I¥68—according to the statement
of- the Counsel General of Japan—about
12.50 million tonnes of iron ore. 1 want to
know in that ycar whether Daitari could
pmﬂucc ore or not but Badjomda was vhere
wh:re 2.5 million tonnes of ore were quiie
eas.lly available which is of medium grade,
‘ngal efforts MMTC have madc 1o export
this ore through Paradip port that year ?
TI}'cy have alrcady entered inio an agreement
wlth Japan for exporting 14.5 million ton-

af iron ore this year. 1 want 10 know
from this how much is the perceniage that
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is going to be exported from Daitari and
Badjamda mines. What I find is ; that there
is from the very beginning—who is responsi-
ble I cannot say, whether some officials in
the M.M.T.C. or at the higher level I cannot
say—but the fact remains that it scems and
we feel it very intensely that there seems to
be a conspiracy somcwhere in the higher
level which not only does not want to ex-
port the iron ore from Orissa mines but also
to see that Paradip port is not developed.
Paradip port is an intcgrated scheme. The
Government of Orissa has spent Rs. 35
crores for developing Daitari mines, Express
Highway and the Paradip port, Because of
this assurance that from Daitari mines ore
will be exported to Japan, they have inves-
ted Rs. 4 crores and set upa commercial
corporation and have purchased trucks from
foreign countries. These are lying there.

SHRT RANGA (Srikakulam) : Some
people might have made money out of it,

SHRI SURENDRANATH DWIVEDY :
I do not want to go into that part of the
story. But all this was an integrated scheme
and we are trying our best that if Paradip
port is to be developed, there must be some
communication available io export ore
from Paradip port. Some communication
system should be there. We have been
pressing that the Talcher-Bimlagar link
shou!d also be established as soon as possi=
ble so that the products of Rourkela could
pass through Paradip port. This is on record.
At our request, a conference was convened
with representatives of the Steel and other
concerned Ministeries, You will be sur-
prised to know that there the MMTC repre-
sentative disputed the claim. They said
adequate quantity of ore would not be

- available 10 be exported through that rail-

way linz and then via Paradeep. They were
trying to obstruct this from the very beginn-
ing. Ther:fore, it is no surprise at all that
they have not placed the claims of Orissa
mines at any time with Japan. This becomes
still more objectionable, because after all,
Daitari is a government-owned mine, not a
private undertaking. Therefore, it should
have been their special responsibility to see
to that. It does not lie in their mouth to
say that it was delayed and construction was
not completed in time, We know the diffi-
cu'ties. Shri Ranga would want me 1o go
iowo all that, but I do not want to do that
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pow. If the Minister inquires, he will find
out how his own colleague who was for
some time Chief Minister of Orissa stood in
the way in regard to the machinery 1o be
supplied to Daitari, how even when MMTC
and OMC were trying to have some sort of
a corporation,...... shares were not given and
all those things. Some other source was then
tried and that did not work.

Let us pot blame anybody. Why was
this not completed in time 7 Of course, no
project is completed in time.

1 have put this question again and
again. Did MMTC at any time make any
effort 1o export iron ore from Orissa mines
specially to Japan through Paradcep port.
Let him give the dates. I have all the
figures with me how much was exporied in
which year. 1 am not going into them.
These papers will be with him also.

Secondly, his complaint is that the port
is open but the transport line is not decvelo-
ped, This also is not true, On the 10th
Jan., the then Transport Minister—1 do not
know if Shri Raghu Ramaiah is going to
hanour the assurance given by his pre-
decessor—at a meeting in Paradeep said that
by 1969.70 they are going to have a guneral
cargo berth in Paradeep. But in the Fourth
Plan, there is no irention of it. The port
is open. It has a capacity 10 export several
million tonnes even now, So far as depth
is concerned, by 1970, it will be the decpes:
port in India, deeper than Goa. I want
to say that now the road is open, it is
ready. Any amount of ore can be ranspor-
ted through the road, through, the Express
highway on abich about Rs. 15-20 crores
have been spent.

I want to bring ‘o his notice that when
Paradcep was taken over, there was a gnod
deal of correspondence between the Gowern-
ments of India and Orissa. The present
Goveroment in Orissa was not in office
then; it was the Congress Government
which was in power there, Then the ques-
tion arose that since we are inlerested in
exporting iron ore, if you have toll and
other restrictions on the road, transport
charges would be 1too high and cxport
possibilities would be very much less.

All those Jetters are with me, the cx-
change of letters between the Government
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of Ind‘a and the Government of Orissa in
which they refer to this, In their reply of
the 20:h May, 1965 the Orissa Government
were prepared  to  adjust  the rates
according to the necds of export: ‘They °
say :

“‘We arc also viially interesied in
expaiting ore™,

If it depended upon the ndjusmlen'l of
ralcs, ctc. the 1oll will be levied correspond-
ing to the prevailing position regarding the
cxport price available for iron ore through
Paradip port. So, they are agrecable. Where
is the question of transport charges being
more and therefore the Japanese refusing.
Itis not so. It is because as has been
alleged in the original guestion there is some
vested interest working. I am not very
much concerned  who s iniercsted, 1 am
concerned because by doing this you are
actually preveniing  a  State which has
immense polentialities of development. It
has all the resources to contribute to the
growth of national wealth. At this hour
for some rcason or the other you are Tes-
ponsible in preventing the growth of this
State. That is my complaint.

a statement by the Consul-
General of Japan He says clearly that so -
far as Indian ores are concerncd, phey .
are less in quality compared to what they
get from other countries. He has made it
clear in his statement. He only complains
about competitive prices and port facilities.
Here is Paradip port which provides you
with port facilities if you have a mind to
develop it. It is surrounded by Banjamda,
Keonjhar and Daitari where for hundreds
of years you can get ores in any quantity
and take it to any country which wanis ore
for the sieel factories. That possibility is
there.  If proper facilities are provided,
if road links are provided and if some
moncy is given to develop those mines, they
will come up, They are now coming for-
ward with the plen : we are doing something
to export it to Rumania. | have nothing
to say against it and 1 shall be happy if
they arc able to do §t, But we want to
know first of all why the State should sulfer
because of negligence and callousness of a
particular organization of the Government
of India. As | stated that day they did not
even permit the Chiel Minister, The Chief
Mipister had gone theré.  He made a state-

Here s
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ment in the Press Confesence at  Bhubhanes-
war ¢ I wanlted to talk to them and find
out what is wrong with our products. It
is not & fact that so much percentage of it
could not be used properly in steel produc.
tion. Why must the Minisiry come in his
way 7 If by persuasion he was able to
to convince them, what is wrong. You
carry on the necgotiation and when the
MMTC represeniatives go probably in
Sepltember, their hands would have been
strengthened if he was able to convince the
Japanese that such reporis were not correct,
They would have asked the Japanese: who
had made this survey and what is wrong
with these ores ?  From all these accounts
it is clear that thc Government has totally
peglected these mines and they have no
mind to develop the Paradip port. If they
do not develop it due to some machinations,
1 do not think that Mr. Bbagat would be a
party to them.

He also comes from a backward region.
If Paradip is developed I am sure much of
the ore that is used in Bihar would also go
through Paradip port. So. 1 would appeal
to bhim that this botilencck, wherever it is,
should be removed. Let him chalk outa
plan ; let him again take the initiative as
was done by the Steel Ministry ; call a
conference of all these authoritics—iransport,
railway and others, and let there be an
integrated scheme to dewvelop Paradip and
the transport links and the mines there.

I would like to have categorical replies
from the Minister atout the issues that I
bave raised.

MR. CHAIRMAN : Shri Sreedharan.
Only ask a question. There is hardly any
time for the Minister o reply.

SHRI A SREEDHARAN (Badagara) :
Before I put the question. just as the back-
ground ...

MR. CHAIRMAN : The background
has become a very big affair here, Just put
your question, and he will reply. He must
have at least 10 minutes for his reply,

SHRI A SREEDHARAN : QOurs is a
rich country made poor by ihe unimagina-
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tive rolicies of this Government. We have.
huge iron ore deposits in the country. My
leader, Shii Surendranath Dwivedy, has
spoken about Orissa. In Mysore, there
are huge iron ore deposits, and they are
rol in a position to cxport them because of
lack of facilitics in Mangalore and Mar-
mugao ports. Also there are huge Iron ore
deposits discovered in the Calicut district
in my consiituency, and representatives
from the Kerala Government went to Japan
to negotiate about the exploitation of this
ore.

Now, T would like to put my question.
(a) What steps are the Government taking
to expand the exportation facilities in
Mangalore and Marmugao ?

THE MINISTER OF FORFIGN TRADE
AND SUPPLY (SHRI B R. BHAGAT) :
Sir, we are now dealing with Paradip and
Orissa, He is now referring to Goa and so
on.

SHRI A SREEDHARAN : T will come
to the subject. They are not able to export
their iron ore and exploit them because of
the lack of these licilities. | want to know
whether the Government have received any
report from the Kerala Govsrnment about
the possibilities of cxporting the ore to
Japan from that State and, if so, whether the
Government have taken any actlion.

&Y 7 wa (390) : awefa ), 9gy
¥ ot geeaArg gadh o &1 eIz dar
g fs @R oF wgaaqq @A agA A
gzt & ¥ wHIA ¥ wFA AgAE
f& N aara wAdla {Gad ot & gzar g
5% gay WFAYT Farqa ag g fw 54
QT ¥ 59 A ¥ IFIE1 g wifaw
F@ TE § 7 T9T §1U Waw W]
g0z F, "I SAFT W FgAT § IEY
ag wifgx g 9%1 2 % u¥e uHe @Yo
#@re WY afsas wrzwafrvr @ 3z faw
AW =|azre T w@wrg @d uk
Ty ¥ WA "1 F Ay ¥ feg,
Iad o grfas a7 ar @ & wwiag
U wrie § f& @ifs sdar oF
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fag¥r gur wsg & cafag g gasy
Wz o F quiT & efec § T W@ |

ag aRTT T § % 21 qdg Y
CZATY uF aEiw a1 fagd an q -
faan fafrztsza & fF: Efons con-

tinue 10 be made 10 sell Duitari ore to
Japan and clsewhcre. a3 93 1faan "3 &1

sarw & 99 Agy ¥ WwE fw
T g

&Y Wo Vo WA : &g g g W §
fig asa ag1 g 7 |d wa1@ §

«t <fr v fagAl I & gaa
gar 9al gY1d gz 99 ¥ #0 fF ararA
ol ag g #gar g, 4z az fasgg Far
gifsgumgar g fF s wurT A
s ) J91F a4 «F ST 99T AN F
a1 INE & qHe (1Fo #Y g gh ar
g a1 {5 fsqEgzan & ;X { WY
aga fzawa g€ 1 sdtar gea 741 i Q1T
fas war a1, afsw I fagErgzan &
TR ¥ gadl faawa g at fex Idhar &
aiX & & 391 9g a%AY § 1 a8 gUrT HA
g sgrigmAm g M wgh € fw
famraigzan &1 fare g1 &a &1 2fez 3,
dar fr e @ed § & ag ugly
qard g1 afed sdarar A 9 g 94
9T WY FIFIT 35 FUT §77 @A I
<A R A g @ N R fw qad
AR # @ Arg AAFLFW FW@ G
I AT @4 AgY T AT IAFT A
T AgF AAAT | OF 1@ & ag § TaAt
fex qrudls 1€ st g&Er War s
oxewa grE ¥ wrar § WY Tar wqar
q W wiar § ag ff F19 A mdar
ggaru gRfaa g qm § | 99 1970 %
2% qTUdly W A1EA 9 FW ¥ AT
gt a9 £ 9% B, az fe@x sawr
ot a% § 5 ag vraAAa § MT IRNE
%t feewa &, g farare & saife sx &t
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uaedq gri & AT grwar §, 1970 ¥
W ArgT AT dqrT & A gEw
graeg # A Q quA T EWOR
gz fafaeze & ot faedt 20 g7 &
agl & fecdl fafqezt 71 faat g, sad &
9gFT FATAT FIZAT § |

Igar & IO H4) faady § v -

“It is a matter of common knowledge
that development of Paradeep Port
was conceived as ome to deal with
export of iron ore in the beginning
and Daitari iron ore were to be ex-
ported. Japan had agreed to pur-
chase Daitari Ore after survey by
their own 1eam of the Tomka Daitari
mines and inspection of the ore.
Years have passed and now suddenly
it 1s being said that due to inferior
quality of Daitari ore Japan is de-
clining to accept it. The MMTC
which 1s a Central Government under-
taking, is the momopolist exponter of
minesal ores and as such, it is the
duty of this Corporation to ensure
cxport properly,. MMTC had pre-
vious knowledge about the quality of
Daitati iron ore and are also aware
of the fact tbat Pradeep Port will
suffer if there is no export of this
ore. The Express Way is complete
by now for transfer of the Daitari
iron ore and the sudden refusal by
Japanese 1o accept Daitari iron ore
and MMTC raising no contention is
quite intriguing. Paradeep ought 10 be
viewed as a naiional problem and
everybody should play his role pro-
perly ln its absence, a scnse of
lack of fair deal 10 Qrissa is gaining
momenium amongst the people.”

ag ST qEITF IWT FA )

fagd) fecdl fafaczt ot wwaa fag &
am g

& wrg & af@ & wgar wgar g fe
wT IEAr ¥ FAd ¥ gg wAw g
My & M@ g wmm gw w7 gfe
IVIar fager gur Usq §, AT § IVEr
Hegw ags faaw gwmar & Q&



3 Export of Iron Ore

oo [st<fgua]

- ®ifgw @t 8, a7 wreg § wedy gwar

& fag aga @aw dar g1 s | gafag
¥ 190 1 A AT @I §O Far FA
AT -q9q I fF o FawT 97 7
Fifaw 37 37ifs 7g ag aw v g
f& sram & grg 9t aat aq @ g sEH
g #1§ arfon & w41 wgigm o Qi@

‘®Y @ | 43 aq@F 5 qar afamw 2
¥aff sgarfad oft wag fasdme §,
afrT fam 9z & wae udo o o
Fafa T Rgr g, seR Arw garg fa
xad w¢ wifow 3 1 5@ | 9 41 /A
A& Q@i qrfs m T9FT q9r7 F
atq f&T Fmafarg s« &%, i s o
g =4 w@r g, ar fer sdmr g ¥

ot wgafa Al 8, saw wg mgnfy &
I, f& ag @ 3t Far 8% qma &
q1q WY | AT FT 9U FL

SHR1 K. LAKKAPPA (Tumkur): I
come from Mysore State, which is now
exporling iron ore 10 Japan, We are meet-
ing stiff competition from Australia in the
mauer of iron ore export to Japan. Yet,
no sieps have been 1aken by the, Govern-
“ment cither for meeting the ecompetition or
for increasing our expons from Mysore and
other States. For instance, they have not
developed or improved communications.
In some case, preliminary survey for explora-
tion of ore has not been conducted. The
_Kudremukh project is not coming up. In
-view of slackness on the part of the Govern-
ment of India, other countries are exporting
more ore in the infernational trade. Some
time back a question was asked of the hon.

* Mipister whether any rail link is being

_ capsiructed in Mysore State for extraction

" of iron ore and the reply was that we have
not yet developed it.  In the light of this
background, I would like to know what
steps the Government of India are taking
to compete with other countries, so far as
export of iron ore to Japan is concerned.

SHRI S. KUNDU (Balasore) : Recently

I read in the newspapers that the MMTC
bas cptered into a contract with the Govern-
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merit of Rumania for the. supply of 22
million tonnes of iron ore. I would like
to have a specific answer asto how much
of it will be from Daitari ore and for how
many years it would be binding. Then, 1
also read in the papers that the MMTC is
puiting up a billet pelletisation plant. The
main raw material for this comes from
medium and low content iron ores, Even
though Orissa is so rich in mineral ore parti-
cularly of this gradc, this plant is not being put
up in-Orissa. Considering the backward con-
dition of Orissa State, will the hon. Minister
see that another plant for billet pelletisation
is put up in Orissa ? Thirdly, we have been
very much agitated about the regional
imbalance. To develop te mines in Orissa
and other backward States like Bihar it is
necessary that both MMTC and NMDC
should have an integrated plan. 1Is the
Minister thinking of drawing up an
integrated plan by MMTC and NMDC so
that iron ore could be extracted, lified to
the port and shipped ?

SHRI B. R. BHAGAT : Mr. Chairman,
this question which has been coming-up
this House has been
raised in the form of a half-an-hour discus-
sion by my estcemed friend, Shri Dwivedi.
I am grateful to him for that because this
givec me another opportunity to assure the
hon. Members and House that neither there
is a conspiracy nor is there any prejudice
aguins' the development and export of iron
ore from Daitari and Barajamda mines of
Orisca. T have been assured by my colleague,
the Transpoart Minister, who is primarily
responsible for the development of ports,
about the development of the Paradeep
port.

»

18 brs.

The hon. Members have chosen this
opportunity to raise certain matters segard-
ing iron ore export from Kerala or from
Mysore or regarding the pelletisation plant
proposed to be set by the M. M. T. C.
Even though they are not very germane to
the issue at the moment, | would like to,
since they have been raised, answer straight-
way that in Rerala, the survey for the deve-
lopment of iron ore is going an .and the
Kerala Government has not yet written to us
about the resulis of the survey. So, before
the mine is developed, we have ﬁ“-l io
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exploit the already developed mines and
areas,

As far as Bellary-Hospet area in Mysore
is concerned, already, largely through
Madras, 2.5 million 1onnes of iron ore are
exported. That is a developed zone.
Whatever maximum is possible will be done
in the coming years.

As far as the pelletisation plant is con-
cerned, I am told, the M. M T. C. has no
proposal to set up any such plant. The
pelletisation  plant has been set up by a
private party in Goa. The M. M. T.C.
has no proposal of setting up any pelletisa-
tion plant. Therefore, the gquestion of
ignoring Orissa’s claim does not arise,

SHRI 8. KUNDU : Recently, there
have been reports that two pelletisation
plants are to be set up by the N, M. D, C
orthe M. M. T. C.

SHRI B. R, BHAGAT : I do not know
about the N, M. D. C. That is not under
my charge. About the M. M. T. C, |t has
0o proposal to put up a pelletisation plant.
My colleague, the Minisier of Mines may
bave the information. 1 do not have the
information at the moment.

Now, coming to the basic question,
since I came on the scene in this Ministry, 1
have been hearing about this and, naturally,
I am exercised about it because Orissa is
one of the poores; States and our sympathies
are with the case of Qrissa. Then, this has
an important bearing on the very important
Question of the regional imbalance, the
Centre-State relations and, as the hon.
Members said—I hope be said it in the
national context—the integrity of our whole
oational unity, It is true, & section of the
people should not feel that their legitimate
claims are being ignored by any prejudices
at the headquariers, But this also requires,
firstly. to explore and enquire if there is a
prejudice or a bias against the export of iron
are from these mines. Secondly, it should
also not create such a climate, Uliimately,
the public opinion is created by the Mem-
bers, by the Parliament and by the leading
public men. Therefore, all of us havea
responsibility that we should function in a
manner that this spirit of disirust or of
prefudice or of legitimate grievances which.
are pot fulfilled is ot created.

SRAVANA 17, i1 (SAKA) to Japan (RAH Dis.)

"the Daiari Mine comes into play,

Since [ came on the scene in this Minis-
try, when I first saw the reaction in answers
ing questions, 1 want ino this quesiion,
I talked with the Chiirman of the M. M.
T.C. who is concerned with this. THe
charges were levelled against him that he Is
not interested this, that he is interested in
something else, that he did not put forward
the case when he went to negotiate, ete,
So, | wanted 10 know what is the reason for
the ore not being taken up. As | said last
time, it is not a question of the ore being
inferior or supzrior. The ore is not inferior ;
it is with 60 10 62 per cent ferrous comient,
But, as you know, the techno ogical develop.
ment that has 1aken place in the last siz
years cannot be ignored, pariicuarly, ina
commodity which is for export all the forces
of interpational commercial relations come
to play.

As regards the Daitari mines, one of the
imbalancing factor, as you said, that the
port was not being fully used and it is noe
being used and the fact is there is the
integrated plan of the development of
Daitari mines, and then the Express Highway
end the port should have come in an
integrated manner. The port was ready by
1967. 1 am told that the Paradeep Port had
been brought into use during 1967, But the
Daitari mine is being commissioned 1hls

SHRI SURENDRANATH DWIVEDY &
Qovernment of India took it over in 1963,

SHRI B. R. BHAGAT : 1 know ; they
took it over. | am not putting the blame
on anybody. 1 am only stating the case.
The Paradeep Port came in uie in 1967,
The idea was that Daitari mine would also
have been completed in 1965, but aciually it
will be commissioned this ycar; it has
started, wnat they call, the bench-clearence
ore operalions ; tne full michanical opera.
tions will start late this year. Even though
the port was rcady, the ore was not ready
to be exported from this. It has been said
that the handling capacity of Paradeep is
about 2 to 2 § million tonnes  (faterruption).
This year, i. e, in 1968, 1.1 tonnes of iron
ore were cxported — mostly of Barajamda—
both Haldia and Paradeep. As soon as
there
will - not be sny dearth of cargo for this.".
The Plan programme of Paradecp s 1969
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‘1.3 million tonnes ; 1970.71 2.6 million
fonnes ; 197172 36 million 1onnes : 1972-
93 3.6 million tonnes; and 1973-74 3.8
million tonnes. 1 do mot know whether
they have taken the full capacity of Daitari ;
1do not know whether the new source of
export, i, €., the Rumanian deal has been
taken into account or not  But the point
Is that there should not be any desrih of
mrgo for Paradeep because it will go towards
Hn. end of the Fourh Plan 1o handle a
targoe of 4 million tonnes. By that time,
the Plan programme is that 38 miliion
tonnes should be there. It is not that the
iaorl is not being used or ihat there is any
bias. When the hon. Minister of Trans-
port visi:ed 1hat place. he was askcd why
8 it'tha' Ha'dia was bcing developed and
Paradecep was bring neglecied, and he gave
An mssurance, ‘No. there is no ques ion of
éﬂ.ltclins that ; *afier all, this is a rational
t and there is no question of neg'eciing
or delaying it’.

SHRI SURENDRANATH DWIVEDY :

at about the assurance on the 10.h
Sunuary a Paradeep that they are going 1o
Bave general cargo by 1969-70 7 Did your
¢olleague 1ell you about it ?

SHRI B R. BHAGAT: 1 will
to thai— Gencral Cargo berth. Th-
bas been recognised by Government ; the
éatimated cost of this is Rs. 229 crores
and alloiment of funds for the curicnt year
wou!d hardly go 10 meet 1the needs of the
continuing scheme ; this will be 1aken up
&t the time of ilsmmg the next ycar's
Bugget. That is the position a1 the moment,
(Imerrupi 0.). They recignise the need.
They are going 10 do. At the moment no
problem is there, As the caigo will go up,
they will be able 10 do it. The point is
that there is no question of delaying it or
glving it a siep-motherly treatment.

come
need

1 come 10 the main charge as to why
we did not try 1o get the export for hpan
Byen the Chiel Mni who to
negotiate was prevented. The point  about
that is that even in April 1969 when the
taam went in Dai ari miin 8. it is not 1rue
t® say that there was Japanese imerest or
collaboration or financial assisiance. The
Japancec wam came at the iovilation of the
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Government of India in 1963. They wero
‘asked to report on the Daitari ‘mines dm-
lopment and the Paradip port. They made
their report. Their report carefully refrained
from making any commiiment or giving
any assurance about liflting the o'e from the
Dai:ari mines  In the subsequent dev:lop-
ment of the mines no technical or financial
collaboration has been ob.ained from Japan,
In fact the main plant that is the crushing,
screen'ng  and washing ore plant has -been
impprted from - Hungary. 7There is no
Japaness invesiment or interest here.  Siml-
larly in 1he deve'opment of th: Paradip part
no technical or financial collaboration was
taken from Japan The -consuitan's were
from UK, M s. Rendell Palmer and Tritton
of U.K. For mechanical loading 1the plaat
was supplied by M s. Hewitt Robbins of
the US A. The only assisance that has
been taken fron Junan is for restoring thé
drafi af er siliing of the labour through &
Japanese firm engaged in the dredging of thé
port and that dredger at the moment is
working. Therefore. the point is that there
was no Japarese commi men: or financial in=
volvement in these maiters and the Japanese
had at no time mad: any comn nitmeat.

SHRI SURENDRANATH DWIVEDY:
1 stand correcie | in regard ‘o what you say
about the collaboration in developing 1he
mines. But is'not a fact which you have
probably overlooked that the first prelimis
nary survey was made by 1he Japanese.
Daitari mines were aciually surveyed by Ennul
& Co. which was m:rged in Mi.subushi &
Co. They surveyed it first in 1954 and
they said that a (o1al of anout 41.99 million
tonnes of iron ore with an average grade of
61 could be mined. It is not correst to say
that in 1563 nothing was done.

SHRL B.R. BHAGAT : Again the
Japancse team came ai ths requsst of 1be
Government, of India. They surveyed it
and made a report.  What | am saying
that they made no commiimen s, ejther
financial avolvement or for purchasing the
ore. There was no such commitment. This.
is the point | am making. | am not disputs.
ing what the hon. Member has said about
the survey. Had the mines come in.0 operas
tion in 1965 as sguiinst 1969 1he position
would have been different. Now 1he
Japanese have divessified their sources. From.
Siberia they are geuing. Meanwhile thq
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Tua.vg_aop; te Brazil,. That is ooe of.1he
‘points that they have made long term com-
miiments with Ausiralia, Now the Siberian
source is coming. Meanwhile because of
this delav we could not press that point
strongly because the mine was not ready.
"This vime-when they had their sources full
they showed interest in Baladilla project and
Vizag through with the ore is 10 be exporied
and they said when 1 said that they will
Elot touch the ore. 1 have said this. That
|a my English. The fact is that they showed
po m.tcr:s: They said that they are only
intérested in 1he are from Bailadilla, not ore
from ihis area. When the MMTC Chairman
went there in April. | asked him *You 1ry
to sell this ore cnd put it as strongly as
possible’ and he did his best. DBut the
Japarese are not at the moment going 'o
buy ei:her from Duirari.or Bedajamda area.
Shortly following 1har, the Chiel Minisier
of Orissa was coming back from USA and
he said he wou'd like 10 talk 10 the
Japanese, the MMTC Chairman conveyed
through the Ouiissa Mincral Corpora ion
that whil - the Chiel Minister can men:ion

it in a g2neral way 1o the companiés Ton-"

cerned and there is no harm in  it, because
they have said *No', imediately his saying
may not give any positive resuits.

The Chiel Minister agreed with this.
When he came, he said that this judgement
was correct and he said (hat we shou'd find
outlets elsewhere for this because this is a
national investmient lying wnutilised. 1 also
gave instructions here. 1said we must do
something because it is an unienable posis
tion and we will not be able 1o satisfy mem-
bers because all sorts  of things might be

~-said. 1 have been eniphasising this.

In this context, the Rumanian deal came
in handy. I said, let us have a barier deal
when we import ractors, let us have even
a short-terin deal, because something must
start moving. Someihing has moved, al-
'though 1 agree we must exploit the mines
ully.

I am glad to announce that the Rumani-
an deal will solve the problem of Daiteri
il not 10V per cent, at least 10 & very large
exient, It was only to the last week of
July 1hat lhe Chairman nrsruaud this.
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the Chairman " He said he. is prejudiced,
1 do not know how he drew fhat conclusion.
At the moment, the Chairman is .negotiating
a deal about ore from Orissa aod he is
saying he is prejudiced. I said to him ‘You
are using the sirongest languige against
him, - This is not fair, He is “trying to do

his best. For God's sake, do not use such
language.'. Uliimaiely, this good npews
came.

This envisages @ supply of 1'4 milllan
tonnes of Daitari ore to Rumania during
1970, of which 0.8 million tonnes is firm,
the balance depends on the trade plan, how
much we are prepared to buy from them so
that rupee is generated and they are able: w
do it ;

Then there is a long-term urnnmml
for 1en years. Aslsaid, 0'8 million tonne
p=r year is firm, the balance depending on
the trade plan, going from 1 4 million tons
in 1970. Gradually rising him 1.7 millipn
tonnes in 1971 10 2 5 million tonnes from
1978 onwards,

Therefore, nearly 70 per ceat of the
supply is taken care of. Against this coalract,
medium grade ore will be supplied from
Daitari the bulk of which will bs shipped
via Paradecp. This not only takes care of
the ore but also the cargo for Paradeep.
Once the Daitari ore is taken care of, the
problem remains only of Barajamda. It
is distributed in small privale miges =8
against this government mine.

I would request the House to trust the
MMTC and me., As long as I am here, |
will see that all the possibilities for export.
ing iron ore from these mines are fully ex-
ploited. There is no question of conspiracy.
It is very good that hon members bave
expressed faith in me. | cao assure them
that | will exert my best in the interest of
Orissa and, for that matter, of all other
Saates  All these are national investments
on which money has been sunk and they
must be used if they are to give results.
There should be no feeling bere that Orissa
will be ignored or there is a conspiracy or
any preijudice, There is nooe oo my part
or on the side of MMTC. As lsaid, the .
MMTC Chairman is trying his best in s@

r_as_export of ore from thesc mines are

ihage  words, | thank
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the hon. Members for raising this discussion
which gives me an opporunity to clear
these issues.

SHRI K. LAKKAPPA : He did not
clear one point. We are losing the market in
Japan. Australia is competing and capturing
the trade in Japan. Has this Minisiry app-
lied its mind to this ? Why is Australia
capturing the market of India in Japan ?

SHRI B R. BHAGAT : This is a ques-
tlon which I did not deliberaiely touch.
Baclier the hon. Member himsell has said
about the port facilitics and equipment and
mechanisation. We are not able to handle
so efficiently that it has affected our compe-
titiveness. Bulk carriers of 100,000 (oas or
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120,000 or even 150,000 tonnes can call m
some ports in Australia and Brazil and may
be tomorrow calling at a part in Siberia. In
Caicu:ta only 10,000 tonnes carrier comes.
In Vizag it is 30 000 tonnes and in Paradip it
will go up to t0,00., Apart from that there
is machanisation in handling. Every year,
in spite of all this, there is increase in the
export of iron ore ; it is not falling. We
are maintaining our position and improving
it. We could have done things faster. We
could have larger unit value. But we are
trying for this in Vizag and Goa at least, to
get 100,00) tonnes carriers,

18 23 hrs,

The Lok Sabha then adjourned till Elavan
of the Clock on Monday August 11, 1969
Sravana 20, 1891 (Saka)



